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LOK SABRA DEBATES 

1 

LOK SABRA 

Monday, March 31, 1986/Chaltra 10,1908 
(S~K~) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in th, Chair] 

RE : SUSPENSION· OF QUESTION 
HOUR. 

[English] 

PROF. MADHU DANDAVATB: I 
demand, under rule 388, that the Question 
Hour under rule 32 be suspended and we 
should straigbt way proceed to discuss the 
situation in Punjab. 

SHRI SAIFUDDIN CHOWDHARY: 
We allo demand jt. 

PROF. MADHU DANDAVATE: 
There is a threat to India's unity and 
integrity and there can be nothing more 
important tban this. (Int~rruptions). 

PROF. K.K. TEWARY: A little wis-
dom has dawned upon Prot. Madbu Danda .. 
vato. We wanted a discussion on it much 
earlier but tbey were opposed to that discus-
lion. 

SHRI S. JAIPAL REDDY; Better late 
than never.\., 

PROF. K. K. TEWARY: Wo aareed 
for discussion, but it is Prof. Madhu 
Dandavate who took a different stand. 

PROF. MADHU DANDAVATE: If 
an intelligent person like Prof. Tewary 
becomes wiler much earlier. probably you 
miaht be late. But we want ... discussion 
OD that. 

PROP. IC. K. TBWARY I Wisdom has 
dawned upon Prof. Madhu Daodavate aDd 
ho .. d omaodins a disoulSion. 

2 

PROP. MADHU DANDAVATB. You 
saw the wisdom to see our wisdom. 

[Translation] 
"\ 

MR. SPEAKER: I shaJl discuss the 
matter with you after the Question Hour. 
[English] 

PROF. MADHU DANDAVATB: Now' 
I am demanding that the Question Hour 
IhouJd be suspended, 

SHRI S. JAIPAL REDDY : The Parlia-
ment mUlt reflects the will and mind of the 
people. 

PROF. MADHU DANDATATB : 
Please allow me to make a Iubmission. On 
three occasions, you were kind enough to 
allow the suspension or the Question 
Hour ... 

MR. SPEAKER: I am always amen-
able to suggestions. 

PROF. MADHU DANDAVATE I •.• to 
have Assam discussion. Punjab discussion 
and again Punjab discussion; and for. 
tunately and unfortunately I was the man 
who moved that resolution; you accepted 
i~. I am requestinl you to follow yourself: 
you allow suspension of the Question 
Hour. 

MR. SPBAKER: I am also amenable 
to SUlgestions. 

PR.OF. MADHU DANDAVATE: You 
alJowed suspension of the Question Hour 
on three occasions. 
[TrallS/ation] 

MR. SPEAKER : You may put ques-
tions in the first instance and tbeD I shall 
discuss it with you. 

[English] 
PROF. MADHU DANDAVATE:. Arc 

you not diatrubed by . tbe situatiOD in 
Punjab, 
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MR. SPEAKER.: You ask me? 
Professor Is .Iklng me ! 

PROP. MADHU DANDAVATB : 
Really speaking, the suspension must come 
from you, Sir. You can take tbe sense of 
the House. 

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): I may make 
a submission. The Home Minister has 
already invited opposition leaders to meet 
at 30·clock. The flome MInister' will be 
present here in the House at 12 O'clock 
also. Let them sit and discuss. Last time 
they requested the Prime Minister that it 
should Dot be dilcussed. We will have no 
objection. Let them discuss it with tbe 
Home Minister. Thero should be nO 
question of suspending the Question 
Hour. 

PROF. MADHU DANDAVATE: We 
will suspend our work at 3 O'clock and go 
tbere, but, just DOW suspend the Question 
Hour. 

[Translation] 

MR. SPEAKER: I think it will be 
better if you discuss it with the Home 
Minister. I am always amenable. On that 
day too I had told you and I still stand by 
that, and you arc asking me whether I am 
concerned or not. Tell me Professor, is 
there any person in tbe country who is in 
bis senses and is not concerned about it 'I 
You arc all concerned and so am I. We 
shall take it up after we have discussed. 
Last time, I had spoken a bit on this. 
There arc people who do not mind their 
words while speaking. The situation con-
tinues to be the same even today. If you 
all work unitedly to save the country, every-
thing will be all right. The country is 
above everything. Let tbe Home Minister 
come. It already stands admitted. It was 
on the insistence of the House that I had 
postponed this discussion, although we bad 
decided to take in UP. Tbere is no dispute 
about that. I shall decide roday itself after 
having discussion wi b you. 

PROF MADHU DANDAVATE: The 
101e idea behind the Adjourement Motion 
is to make the entire country. feel that we 
have liven it the topmost impof tagco aDd 
that i. why we want to diacuss it ur&CDtly.' 

MR.. SPBAKER: J have lot your 
point. 

[English] 

THB PRIMS MIMISTER (SHRI 
RAJIV GANDHI): As you are aware, 
some members had asked for a discussion 
last week. At a meetJol that I bad with the 
opposition leaders including Prof. Madhu 
Dandavate, they specially requested me that 
the discussion should not be beld last week 
and might be postponed. So, on their 
request, we postponed the discussion. Today 
the Home Minister has called aU the oppo. 
sition leaders to give them briefing. After 
that, I will be talking with them. I would 
request Prof. Madhu Dandavate to let us 
have this meeting; let us discuss amongst 
ourselves what exactly we would like to do 
and theD we are open to have any diSCUSS in 
Parliament. 

PROF. MADHU DANDAVATE: We 
do not 10 back on that. AU that ] want 
to point out to you is that after that a num-
ber of developments have taken place and 
lome sections are almost trying to perpe-
tuate fratricidal war and therefore this 
issue has to be discus~ed. 

[Translation] 
MR. SPEAKER: That was whY'1 bad 

said on that day tbat it was a kind of 
warninl. I had no malice or ilIwill in my 
mind whj~h could burt iomebody's feelinls 
because I am of the view that one who 
discriminates between man and man is not 
a human being; at least he is Dot Indian. 
All brothers are equal and whosoever tries 
to kich up a trouble amongst brothers is a 
mean of the worst type. You or I alone 
are not their targets; they kill whosover 
happens to be there. It is not a question 
of Hjndu, Sikh or a Muslim. They have 
some other objective which they want to 
achieve. All of you will have to work 
unitedly to counter them. Some people 
tried to twist my statement to give it a com. 
munal colour. But they do not understand 
tbat there cannot be a worse accusation 
against we tban this. I know the moment 
a person starts discriminating betweon man 
and man, he does Dot remain a human 
being, a religious per,on, a rational being 
or a patriot. irrespective of his b~in8 a 
Hindu, MusUm or a Sikh. He is just 
notbiDI· I agree with you. If you work 
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unitedly, its importaDce will be lafesuarded. 
it will Dot be minimised.· Let UI all work 
unitedly. This will save tho country and 
91th the country we shall be saved and then 
DO power on earth will be abJ~ to destabilize 
UI. Nothing can stand In our way, if we 
have the will power. . 

SHRl SARAT DEB· This we have 
been hearing for lonl. • 

ORAL ANSWERS TO QUESTIONS 

[Eng/ish] 

Shifting of work of planaing and develop-
ment o.f sindri unit .f FCI 

*473. SHRI RAM BAHADUR SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the Projects and Develop-
ment India Ltd. designed and commissioned 
ThaI and Hazira fertilizer plants Dear 
Bombay and Surat ; 

(b) whether it is a fact that the work of 
planning and development of Sindri unit 
of Fertilizer Corporation of India bas been 
shifted to New Delhi and Baroda; 

(c) if so, the reasons therefor ; and 

(d) whether due to this shiftinl over 600 
engineers and sCientists havo beeD rendered 
jobless '1 

THB MINISTER OF STATE· IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (~) Yes. Sir. 
PDIL provided design, engineering and 
procurement services; they also supervised 
the construction and commissioning of the 
ThaI ammonia/urea and Hazira urea 
plants. 

(b) and (c) .. Fertilizer Corporation of 
India does not have a PI.nniDI & Develop-
meDt Divi,ion at Sin4ri. However, engineer-
ing consultancy and procurement services 
beina provided by POlL for lome las-based 
fertilizer Projects have beeD shifted from 
Sindri to New Delhi and Baroda iD accor-
dance with the requirements of the respective 
clients., 

(d) No, Sir. 

[71ana/atIQII ] 

SHRI RAM BAHADUR SINGH: Mr. 
Speaker, Sir, the hone Minister has stated 
in his reply that P.D.I.L. does not under. 
take dovelopment and planning work but 
I am repeatin. my question here. P.D:I.L. 
was constituted 10 that all process upto tho 
Itage or procurement such as pl.nnin,. 
development, desiln and cnainccrilll could 
be made available under ODe roof. But the 
whole trouble started when the work ot 
~ettjnl up a factory at Talcher was entrusted 
to Snam Progetti a multinational company 
of Italy in tot&.1 violation of all horms. 
When the work was entrusted to 'Snam 
Proietti'., it was invariably written in the 
agreement signed with them that henceforth 
the work relating to setting up of all las 
based factories would be entrusted to 
P.D.I.L. only. In spite of Government 
announcement and in utter disregard of 
all norms, the work relatin. to the setting 
up of Hazira and Thai Projects was again 
entrusted to the same multi-national com-
pany. I want to know from the Govern-
ment the quantum of losl suffered as a 
result of withdrawing the work from P.D.I.L. 
and handing it over to Snam Progetti and 
whether in view of the terms and conditions 
of the Agreement the Government propose 
to entrust the work of setting up of Hazira 
Project to P.O.I.L. , 

SHRI K. NATWAR SINOH: From 
what the hone Member has said and the 
way he bas put the question, it gives the 
impression that the importance of P.D.I.L. 
is being belittled. The officers of Sindrl 

. factory have been scnt to two places, Delhi 
and Baroda. In all thero were 3319 persons 
working at Sindri, of whom some were 
transferred to Delhj and some to Baroda. 
They were sent there because it was con-
ven ient (or them to operato from thero: 
But, if I ha vo been able to understood your 
question, you mlan to lay that P.D.lL. 
has incurred some loss, but it is not clear 
during whicb period such a los. was sustai-
ned because I do have the relevant figures. 
T~is .question has tbree aspects, Research-
Development. Eoaineering and Catalyst. 
Tho profit In Engineering is estimated to be 
Rs 3 crore 26 lakhs, whereas the losl 
suffered in Research and Development II 
RI. one crore and 36 lakhs and that ot 
Catalyst is estimated to be a little over Rs 
one crore. This is clear that Researcb and 
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Development WiDa II Dot aD earnlD, wJoa. 
because Government invest money Oil 
research and development exclusively with 
a view to having better implementation in 
futuro 10 tbat our dependence on Catal,lt 
etc. could be reduced. Therefore, I am 
aorry to 18Y that I am not able to get your 
point funy as to how did ,ou reacb a 
CODclusioD that P.D.I.L. was luffering a 
l.ss. 

SHRI RAM BAHADUR SINGH: The 
hone Minister haa Itated that they are Dot 
boJittling the importance of P.D.I.L. 
P.D.I.L. had an important role in Siodri 
and other projccts that were set up later, 
but ever lince this multi-national company 
Snam Progotti came to the Icene. its impor-
tance is being denigrated. Now the Govern-
IDent is of the view that in accordance wltb 
tbe requirements of tbe respective clients a 
part of P.D .I.L. bas been shifted to Baroda 
and Delhi. The reason behind sbiftinl a 
part of P.D .I.L. is not tbat the plant would 
stop workina if sbifted to Baroda and 
Delhi, but that the clients are of the view 
that the roads in Sindri are Dot good. that 
there is no lood accommodation in Sindri" 
that there il no S.T.D. telephone line in 
Sindri, that there is no rail· bead there: 
whereas the fact is'that aU these (acilities 
arc ahoady available in Sindri. Therefore, 
they bave made a demand that tbey shall 
not 80 thero. If Government wants its co .. 
operation and wants the work to be done, 
they will have shift to a place of their 
choice and as per their wishes. Whereas, 
accordinl to tbe terms of tho al1'eement, 
P.D.I.L. is not a petty contractor of the 
Snam Proaetti. However, to accord tbem 
to a atatus of co-contractor. (Inte"U)'tions). 

MR. SPEAKER: Put your question 
quickly, what are you doing ? 

SHRI RAM BAHADUR SINGH: 
Therefore, I would like to know whether 
Government propose to take any action to 
get PDIL. tbe only company of it. nature 
in the country, released from the clutchos-l()f 
a multi-national company like Suam 
Proptti and to ,ive it tho a statuI of a 

co-contractor the reaSOD belDI that It II 
stumblinl block for Snam PrOietti. 
( Intl,r"ptlolU) 

MR. SPBAICER: You do not Ilvo the 
roalonl. 

SHRI K. NATWAR SINGH: I would 
liko to inform the hone Member that Saam 
"prolotti provides technology for That, 
Hazira and Guna projocts whereas POlL 
provides UI with eDllnecring work. Should 
I read out if you are interested-PDIL bas 
at present 23 works of which 18 are in 
Sindri : only S are outside Sindri and tbat 
too because it is absolutely necessary that 
they be implemented there and that it 
has facillatcd the implementation and bas 
not resulted in loss. So far as the question 
of road, telephone etc. ia concerned, my 
department ia Dot concerned with tbat. 

(Bnglls"1 

EPF Amount Outstanding aaainst 
Tea Garden Owners 

*474. SHRI AJOY BISWAS : Will 
the Minister of LABO UR be pleased to 
state: 

(a) whether the tea garden owners are 
Dot depositinl the employers and employees 
contribution to Employees Provident Fund ; 

(b) if 80, the total amount of money 
outstandina asainat tho tea garden owners in 
Tripura as on date towards provident fund 
contribution and tho names of tbe lardens ; 
and 

(c) what action Government have taken 
so rar alainst owners of the gardens who 
have failed to deposit the providont fund 
contribntion ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF LABOUR. (SHRI P.A. 
SANGMA) : <a> According to available 
jDformation as on 31.3.85, 92 tea planta. 
tions/factories had defaulted in payment of 
provident fund dues. ' 

(b) and (c). A statoment is liven below. 
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STATBMBNT 

SI. Nam, 01 thl "tabli,h""nt ~mount on arr,ars Action tak,n lor realisation 
No. 

(1) (2) 

1. M/I Kalyanpur Tea Bstate 
2. .. Binodini tea Estate 
3. " Lookudua Tea B.taie 
4. tt Barendra Nalar Tea Estate 
S. " HaJaicherra Tea Estate 
6. ., Kanacbira Tea Estate 
7. " Murticberra Tea Estate 

8. u 'Sona Mukbi Tea Estate 
9. " Ran8rung Tea Estate 

10. u Gopa} Naaar Tea Estate 
11. n Dobastha Tea Bstate 
12. ., Sarala Tea Estate 
13. " Haridaspur Tea Estate 
14. " Thufanilioaa Tea Estate 
15. H Brambakunda Tea Estate 
16. 't Hiracherra Tea Estate 
17. " Darangtila Tea Estate 
18. n Krishnapur Tea Estate 
19. It Chubowal,Tea Estate 
20. u Mohanpur Tea Estate 
21. '. Fatikcbera Tea Estate 

Total: 

SHRI AJOY BISW AS : I have gODe 
through the statement. Out of 92 tea plan-
tations whiCh had defaulted in paYment of 
provident fund dues, 21 were in Tripura. The 
Office of the Provident Fund Commissioner 
is located in tbe capital of Meabayala I.e. 
ShilloD8. This Office is not taking strinsont 
measures against the defaulting tea owners. 
It is no. possible for tbe tea workers to go 
to ShUloD, from Tripura to settle tbeir 
claims. Even tbey are lettinl tbe provident 
fund statements. So, tbe Shillon8 Office il 
responsible for tbe suffering of tbo tea 
worker. of Tri'pura. In the Itatemont it bas 
been stated that revenue recovery ccrti8cates 
have boa llsucd. When wer.o they issued '1 

(In rupees) 0/ thl outstanding amount 

(3) (4) 

7,001.40 Revenue Recovery Certili .. 
36,737.97 cates have been issued, for 
9,965.85 realisation of the outstand-

28,368.70 ins amount. 
57,385.97 Revenue Recovery Certifi .. 

1,03,244 .20 cates have been issued for 
72,557.78 realisation of the outstand· 

ing amount. Prosecution 
cases have also been 
launched. 

11.~64. 70 Revenue Recovery Certifi-
61,252.78 cates bave been issued for 
31.332.65 realisation of the outstand-
3,340.80 iog amount. 
2,045.80 

15,993.60 
1,067.50 
5,918.40 

J ,86,902.40 Revenue recoverY certificates 
22,440.02 for realisation of the out-
26,142.50 standing amount is beiog 
49,454.00 issued. Action is also being 

1,68,924.80 taken to file prosecution 
4,83,600.00 cases. _--._. ............. 

13,84,341.82 -----
Will the Minister cite even a single case 
where tho prosecutions bave been 1auncbed ? 
So, it is clear that the Office of the Com-
missioner of Provident Fund is in league 
with the OWDers. That is why, the owners 
are depriving the workers of their due share. 
When were tbe revenue recovery certificates 
issued against the owners '1 Please mention 
the month also. Has Government any pro-
posal to live more powers to the Agartala 
Office to settle claims of tho workers so that 
they do Dot suffer any moro ? 

SHRI P.A. SANGMA: The head-
quarters of tho Regional ProvideDt Fund 
Commissioner ~ for Nertb-eastern relion is 
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not located at SbilloDS but at Gauhati. We 
have a sub-regional office at Agartala. At tho 
moment_ we think it has adequate powers to 
deal with the situation. AI far as the revenue 
recovery is concerned, actually these things 
are done through the State Revenue autho-
rities. In ract, we have Impressed UpOD the 
State Government the need to expedite tbese 
things. It 'is only when there is further need 
to take action against a defaulter, we proceed 
to prosecute him. Out of 21 defaulters in 
Agartala, revenue recovery slips have been, 
issued against eighteen by the State autho-
ritie., and against three firms prosecution has 
been launched. 

SHRI AJOY BISWAS : Sir, I think the 
Minister is from the North.Eastern region. 
So, at least he should know the position of 
the North-Eastern region. All the small 
States there are suffering and he is mislead-
ing the House. He has said that the office 
which is situated at AgartaJa bas enough 
powers, but when the workers approach tbat 
office, 1bey are telling that tbey do not have 
powers. 'Ihey are not even giving any infor-
mation to the workers. AU the powers are 
vested in the Regional Office and the 
Minister is telling bere that the Aaartala 
office has enougb powers. So, it is nothing 
but misleading tbe House. Therefore, I shall 
further request the Minister that since he is 
from the North-Eastern region, he should set 
up the offices not only at Agartala but at the 
headquarters of all the States in the North-
Eastern region, and should give enough 
powers to deal with the problems. Secondly, 
I would like to know whether the present 
Act is not enough to deal with the problems. 
because already Rs.40 crores are due from 
the owners, and whether the Government has 
any proposal to amend the present Ace and 
bring forward a comprehensive . Act so, hat 
the problems can be solved. 

SHRI P.A. SANGMA: Sir. I have 
already answered this question. The Agarta)a 
office has the power to settle the claims of 
the people who have insured themselves and 
the Guwahati Regional Office is also there. 
At the moment, we think the Guwahati 
offico and the Agartala office can deal witb 
the situation and if in future there i. any 
further problem or there is a need for expan-
Sion, we shall certainly look into it. 

SHRI BHADRESWAR TANTI: Sir, in 
this connection. I want to draw tbe attention 

ol.the Minister ~ that there aro 775 tea estatea 
, in Assam and the condition of the tea 
aarden workers is worse than that of the 
other worker. In the country. The P.P. 
contribution ia befng held up by all the 
indu.tries and tho owners. Instead of de-
positing tbe money, tbey have diverted it to 
their own business. The Government and tho 
Provident Fund Department have failed to 
realise the money. What action has been 
taken by the Government we do not know, 
but it seenlS that no action has been taken. 
The workers are deprived of their legitimate 
right. They are not paid their Provident 
Fund dues even after three. four or five years 
of thoir retirement. So, I would like to have 
a clarification from the Government. 

SHRI P.A. SANGMA : Sir, unfortuna-
tely, Assam tea gardens do not come under 
the purview of our Act. Theyare in the 
exempted category and they have their own 
provident fund scheme. We do not operate 
in Assam tea gardens. 

SHRI dAREN BHUMIJ : Sirt I want to 
know from the hon. Minister whether Assam 
Tea Corporation which bas as many as 
nineteen or tweaty tea gardens in Assam, bas 
failed for years together to deposit their 
contribution of the provident fund, and if so, 
what is the total amount of money outsand. 
jOg against the tea gardens owners till 
today. 

SHRI P.A. SANOMA: Sir, I have 
already answtred this question. We do not 
operate in Assam. It does not fall under 
our purview. 

Guidelines for Telecast of Sponsored 
Programmes 

.475. SHRI SUNIL DUTT: Will the 
Minister of INFORMATION AND BROAD. 
CASTIN G be pleased to sta.te : 

(a) whether any guidelines have been 
laid down in regard to telecast of sponsored 
programmes by Doordarsban, centres ; 

(b) whether any committees are func-
tioning at the Headquarters and at tho 
rcaiona} centres of Doordarsban to examine' 
the proposals received for sponsored pro-
Irammea and make a selection therefrom; 
and 

(c) whether an, ratio has been bed in 
relation to time betwc_ the lpOosored pro. 
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Irammes and other pro.rammes produced 
by the TV centres, for tolecast purposes? 

THB MINISTER OF STATE OF THE 
MINISTRY OF' INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL) : 
(a) Yes, Sir. 

(b) The proposals received for sponsored 
programmes on national network are consi· 
drred at the Headquarters of Door~arshan 
of senior officers at three different levels 
including the Director General. Similarly, 
at the Kendras these are considered by 
officers of three levels including tbe Director 
of the Kendra. 

(c) No ratio ha~ been fixed in this 
regard; however, sponsored programmes 
are around 11 per cent of total programmes. 

SHRI SUNIL DUn : I request the 
HO.Dourable Minister to lell tbe House 
as to what are the guidelines laid down to 
seiect the programmes. What are those 
guidelines ? 

SHRI V.N. OADGIL : Sir, tbere are no 
elaborate, detailed guideliees. But what tbey 
have been told is this. I would like to tell 
tbe House about this. They have to consider 
these factors while selecting the serials; 
Social. cultural, political, educational or 
ICientific relevance of tbe serial; entertain. 

, ment value; suitability for family viewina ; 
story Hne and thematic value; and the code 
of commercial advertising on TV and the 
guidelines issued for sponsored prOlrammes 
by the Ministry. 

SHRI SUNIL DUTT: Under these 
guidelines there are so many programmes 
which have been witnessed latelJ. This media 
is being exposed to tbe lamit ies ; there are 
small cbildren also seeing films. There are 
some prolrammes which are basically aduJt. 
thoughts and they have been shown at peak 
hours and this can have a great adverse 
effect on the children and the growth 
of children. There are lome programmes 
like tbis. A film was shewn like tbe 
Party; such a basically adult film was 
shown at the peak hour where the cbildren 
were seeing that movie. I feel that this is a 
film which is meant for the adults only and 
it should not have been shown at tbat time. 
Tbat is why I was very keen to know what 
sort o( guidelines are there aod what is the 
time at which it is to be shown. May I know · 
wbother tho PI'OJ[ammes for the mildren 

wUl be at a cenain hour and the programmes 
for the adult will be at a cel tain hour 1 

SHRI V.N. OADGIL : The hon Member 
has talked about films. The question is about 
.erials. About films also there arc certain 
guidelines which I had mentioned in the 
House earlier. A. rar as serials are concerned 
I have stated about the broad guidelines. As 
far as films are concerned the policy has 
been to show only U films ; even if a film 
bas U certificate and if it is thought that 
some port ion is not to be shown in the sense 
that it will be viewed by the children, then 
we ask the producer to delete that portion 
also. So we try to take as much care as 
possible to see that in view of the fact that 
children are likely to see such kinds of films 
proper care is taken in this regard. Now 
as far as hours are concerned I would like to 
say this. We have purchased certain cartoons; 
we have introduced 'specific time for children 
on Sunday morning. We except to introduce 
a similar time during the week day also and 
my ambition is that the Indian children 
should associate film on TV not with 
Bombay masala film but with very good 
children fi Ims. 

SHRI SUNIL DUTT: It is not Bombay 
masala tilm; I am talking about the Door 
Darshan. Door Darshan is an entirely 
different thing. I_ just wanted to bring this 
to the notice of the Honourable Minister. 
I have siven the example of 'Party' film. 
There is a programme called 'Titlian' I don't 
know what the children must be finding in 
tbat (Interruptlolls) It is a peak hour pro .. 
sramme. Regarding part (b) of my question 
I just wanted to know from the Minister 
how those honourable officers take a decision 
on specific programmes, because, as we aU 
see, the media is very scientific, it is artistic 
and technical. Are all these honourable 
officers really trained on this aspect, to 
make a decision on the selection of the pro-
grammes? 

SHRI V.N. OADGIL : Sir, as I said, it 
is difficult to choose a programme which 
would satisfy everyone. But we trY to select 
as good a programme as possible. 

With regard to the latter part of tbo 
hone (riend's question. be will be happy to 
know that now I have decided that along 
with offical s, some non-officials should be 
associated in the selection of serials-persons 
eminent in public life-and a panel will be 
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l'repared. Out ot this paned. two persona 
will sit alOllS with the three officials. Out of 
thole two persona from the' panet, one must 
be a lady member so that the hopefully will 
take care . of aelectioD in such a way that it 
will not affect children. 

PROF. MADHU DANDAVATE J Sir, 
one hone Member of this House who is 10 
silent here plays ·bavoc on the scrcon by 
killing hundreds ot men on the screen. Will 
the hone Mini.ter request bim to be a bit 
more sober on the fUms and try to be more 
active in tbe House ? 

SHRI V.N. GADGIL: Sir, I need not 
speak on his beh.1lf. He can take proper 
care. I would like to say tbat jf Prof. 
Dandavatc becomes less aggressive, I would 
request him also. 

SHRI AMITABH BACH CHAN : Sir, the 
the hone Member from the Opposition and a 
leading Professor has referred to this in 
many ways in the past a) so ;' in a public rally 
some month. ago in a Southern region of 
this country: he has said that Members of 
my clan are paying sileDt homage in tbis 
House. I would like to say that it is some· 
times wiser to remain silent rather than be-
have like a sophisticated rhetoricians who is 
intoxicated by the oxuberance of their own 
verbosity. 

SHRI S. JAIPAL REDDY: What is the 
Question, Sir? 

{Translation] 

MR. SPEAKER: This is an Internal 
matter. 

[English] 

SHRI K.K. TBWARY: Sir, the hone 
Minister has rererred to the Bombay Masala 
formula films. My impression is that tho 
Doordarsban in the name of spollJored pro-
,ram me bas been showing utter junk. These 
films and these programmes are outrageous 
to the taste of the pubUc. They cannot be 
viewed by children. I am also told that lots . 
of money are changing hands for SpoDlOrinl 
tbese progrgmmes, because as h. had admit-
ted just now, there are no precise guidelines. 
So, in the absence of precise luidelines. the 
Committee or whosoever decides this, are' 
taking advantage and a lot of corruption is 
prevailinl in tbese sponsored proarammea. 

In view of the utterly bad wte that tbeae 
programmes pervade and a180 aJlegatioDs 01 
cotruption. will the Minister bave a com· 
mittee to examine the modalities of tbe 
sponsored programD,lCs ? 

{TrtmSlatlonj 

MR. SPBAKER: He has alreadY replied 
to it. 

[English] 

SHRI V. N. 0 A DOlL : This is precisely 
for that reason that this panel is being con-
stituted. 

SHRI DINESH GOSWAMI: Sir, the 
bon. Minister bas himself admitted that there 
is a total dearth of children films. In tbe 
past, he showed some very Sood films of 
some other countries. Therefore, may I know. 
whether the Government would make some 
efforts to produce really entertaining children 
films and continue tbe practice of importinl 
certain good films instead of some serials 
wbich have been imported from abroad ? 

SHRI V.N. GADGIL : I am happy that 
the hon. Member has raised this issue. I am 
a) so very anxious to increase the number of 
children prolrammes. When the International 
Children Film Festival was held in Banlalore, 
in the presence of the Prime Minister, I 
made a promise to children thlt.t we will 
introduce children bour and that we have 
introduced from the 1st of January. 

As far as imports are concerned. we are 
nelotiating with some countries. Already, 
we ,have purchased Walt Disncy 28 Cartoons. 
Somc more .e wi 11 purchase. As far as 
Indian childern films and concerned, I per-
suaded Mr. Amol Palekar to become chair-
man of the Childron Pilm Society. I think 

• • he is dOlDg good work. Some films are 
coming. Moreovt. I bave tried to contact 
people in Ibe field of Children Film Society 
at, Baroda. Ban,alore and various other 
places and tbey h~ve agreed that they will 
produce lome more pr08rammel. 

Pay leale of JUDlor Eoalnee, • .In Andamao 
aDd Nlcobar Island. 

*477. SHRI MANORANJAN BHAKTA: 
Win the Minister of URBAN DBVELOP. 
MBNT be pleased to state : 

(a> whother the ADoamao " Nicoba, 
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Administration hal recommended to bis 
Ministry to accord their approval to equalise 
the pay scale of Junior Engineers working 
in the Public Works Department in the 
Union territory· of Andaman and Nicobar 
Islands : and 

(b) if so, when the proposal was recei-
ved and the action taken in the !batter? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL OHAFOOR): 
<a> Yes, Sir. 

(b) The proposal 'received in September, 
1985 is under process. 

SHRI MANORANJAN BHAKTA: The 
question is whether the CPWD is Dot havinl 
two "ay scales for the same category of 
Junior Engineers. It pre\<ails only in -the 
Union Territory of. Andaman &: Nicobar 
Islands. Near about 20 or odd number 
of Junior Engineers who were "romoted as 
Junior Engineers from the Work Assistants 
after rendering their services for more than 
20 years or so are subjected to a lower pay 
scale though they are perrorming the same 
duties and work like other Junior Engineers 
who are getting the higher pay scales. In 
bi~ reply the bon. Minister has said that in 
September, 1985 the proposal has been 
received from the Andaman &: Nicobar 
Admnistration but even today, unfortuna .. 
tely, they are still processing this matter 
and could not take any decision. That is 
why I am asking from the hon. Minister 
whether he agrees in principle that for the 
same type of job in the same category, 
there should be one pay scale. 

[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHHI DALBIR SINGH): Mr. Speaker, 
Sir, the., proposal from Andaman and 
Nicobar Administration was recieved in 
September, 1985. The Junior Eogineers 
have two pay scales in that Union Territory. 
Tho one is Rs. 425-700 and the other is 
Ra~ 380.600. Tbe D.O. (CPWD) was 
CO$ulte4· in the matter as soon as the 
proposal was received and he bas agreed 
that abe proposal can be considered if 
Dorms obtaining there are at par with those 
fa C.P.W.D. 'T~rearter, the Andaman and 
Nicobar Administratio4 had confirmed that 

the Dorms of work and nature of dutic. of 
Junior Engineers. jn that Union Territory 
are the same as in the c.p.w.n. On tbat 
basis the Ministry had referred the proposal 
to the· Finance Division in February and the 
Finance Division has now asked for infor .. 
mation from A ndaman and Nicobar 
Adnlinistration regarding recruiment rules. 
the number of. Junior Engineers and the 
Financ'al implica tions of the proposal. 
The information . from Andaman and 
Nicobar has not yet been received. It can 
be considered only after the required 
information is received from there. 

[English] 

SHRJ MANORANJAN BHAKTA: 
I have asked a very plain question to the 
hon. Minister whether in principle he agrees 
that the same category of Government 
employees should be given one pay sca1e 
for doing the same type of job. He hal 
evaded tbat re ply and then he has again 
shifted his responsibility towards the 
Andaman- & Nicobar Administration though 
for Union Territory this is 'the nodal 
Ministry and they cannot evade their 
responsibility. 

So now my question is whether the 
hon. Minister will kindly ,teU us whether 
they are,. in principle, agreeing to this 
philosophy that there should be one pay 
scale for the some category of Governmont 
employees. 

I am putting my second question also. 

The second question is 011 what date 
the Finance Division asked for the infor-
ma tion and within what time the Govern-
ment will take the decision in the matter. 

SHRI' ABDUL GHAFOOR: I would 
like to inform the hone Member tbat 
(Interruptiolls). one Junior Engineer has 
preferred a writ petition in the Calcutta 
High Court in tho year, 1985 that the pay 
revision should be made .... (Interruptions). 
He put a question whether we agree to this 
principle, that iI, if a person doe. the same 
work. equal pay should be given to him. 

That the Director General has written 
to the Andaman P. W. D. Whether the' 
nature of the work is the same as tbe other 
Junior Ensincers are doins-we have receiv.d 
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the reply. After receipt of the reply the 
matter was rererred to the Finance Ministry 
and tbe Finance Ministry wanted to know 
about 3 or 4 items which'we have sent to 
the Andaman and Nicobar Government 
and we are awaiting information from them 
aDd as sooo as we recieve the information 
we will take a decision. 

I wauld anure tbe bOD Member tbat 
we agreed ta tbe principle which he bas 
stated just now. There is no difficulty in 
that. 

Marine Univenlty In Keral. 
.478. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

<a> whetber a Marine University is 
proposed to be set up in Kerala ; 

(b) if so, the proposed location; 

(c) whether Government bave conducted 
any study /survey to determine- the best 
location far tbe Marine University; if so, 
the details thereof; and 

(d) whether Government are considering 
Calicut as a posible location in view of tbe 
exteDsive fishing there ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND CORPORATION (SHRI YO GEN· 
DRA MAKWANA): (a) No, Sir. 

(b) to (d). Do not arise. 

SHRI MULLAPPALLY RAMACHAN. 
DRAN: The answer given by the Minister 
is quite disappointing and I am sorry to 
say that my State of Kera]a is once again 
ignored by the Centre. 

The State of Kerala has 517 km of 
COIstal line which is perhaps the longest 
coast line. Kerala stands first in the 
country so far as marine products are con-
cerned. 111 matters of. export also my State 
stands first. The Indian Ocean Study 
Group has also made it clear that Kerala 
water. have got the highest marine potential 
in the country. 

Keeping in view alJ these factors, inay 
I know from tbe hon Minister whether the 
Ministry will consider starting a Marine 
University in the State of KeraJa ? 

SHRI YOGBNDRA MAKWANA: 
First or aU I would like to inform the hOD 
Member. through you .that there is a vast 
ditter,ncc between a Marine University and 
a Fisheries University. What the ban 
Member has In mind is about a Fisheries 
University. If it is Marine University, 
then the Department of OceonOlraphy will 
come into the picture. But be is talking 
about fisheries. In Kerala there is already 
one Fisherfes College under Kerais Agricul-
tural University and there are two Institutes 
of the ICAR which also impart education 
and training and live degrees. At present 
It is not necessary to have another Univer-
sity. 

SHRI MULLAPPALLY RAMA .. 
CHANDRAN: The answer given by the 
hon Minister is misleading, The bon 
Senior and Junior Ministers visit Kerala 
frequently and they are fully convinced of 
the necessity of starting a Marine Univer. 
sity in Kerala. 

In tbis connection may I know from the 
han Minister whether the Government of 
Kerala has represented in this connection 
to start a Marine University in KeraJa ? 

SHRI YOGENDRA MAKWANA: So 
far as the State Government is concerned, 
I have not received any proposal. 

SHRI MULLAPPALLY RAMA-
CHANDARAN : I am sorry the answer 
given by the Minister is wrong. 

SHRI YOGENDRA MAKWANA: 
There is a Kerala Agriculture University in 
Trichur and there is a College of Fisheries 
in Cocbin whicb imparts education in 
Fisheries. 30 seats are available for B.Se 
(Fisheries) and 5 seats for M.Sc. (Fisheries). 

SHRI SURESH KURUP; He is 
misleading the House ..• 

(Interruptions) 

MR. SPEAKER: If be is wrong~ he 
will be answerable. 

Sick IroD Ore Mines 

*479. SHRI LAKSHMAN MALLICK; 
Will the Minister of STEEL AND MINES 
be pleased to state : 
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(a) wbether Unio,D Government have· 
lousht reports from Government ot Oris .. 
rqardina tho Dumber of iron ore mine, 
in the Stat. which have fallen sick during 
the last three )'ears ; 

(b) if 10, the details thereof alonswitb 
the reaSODS thereof ; 

(c) the location of thele iron ore mines; 
and 

(d) the steps being taken to revive thele 
mines '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) Yes Sir. 

(b) and (0). Iron Ore Mines are located 
in Gumi Badanlpabar, GaDdhamardan-
Daitari-Tomka and Barajamda Sectors. 
According to the available information nine 
(9) iron ore mines stopped production 

. since 1.1.1983 till date. Seven of these were 
subsequently reopened during this period. 
The discontinuances of min ina operations 
has been attributed to accumulation of 
stocks due to sluggish demand. 

(d) Efforts have been made by the 
MM rc to increase the exports of iron ore 
from this 'region. After takins into account 
the availability of iron ore from its captive 
minos, SAIL meets its requirements by 
purchases from private mines throusb the 
MMTC. 

SHRI LAKSHMAN MALLICK: In 
Orissa, most of the Iron ore mines provide 
employment opportunities in predominantly 
tribal areas. May I know from the hon. 
Minister whetber tbose Iron Ore mines 
which have stopped production are of 
private mine owners or whether they arc 
owned by tho Orissa Mining Corporation 
and the total quantity of iron ore accumu-
lated in the .tock and the total number of 
unemployed labourers so far .. 

SHRI K.C. PANT: Of the 9 Iron Ore 
mines which Closed down, as I said, 7 have 
been reopened. Of these 9 mines, six are 
belonging to tbe private ownerl, The Orissa 
Mining Corporation OWDS three ot tbe 
mines. This is a Public Sector Undertaking 
of the State Governmeot~ It is true that 
the mines provide employment ; ,SAIL also' 
buy iron ore from tbe Public Sector mines 
and from tbe captive mines which also 
opre ivdemployment. In Od ... , thore hal 

been 8 pick-up In the intake or aale ot iroD 
ore from tbe Orissa mlnel mainly becallse 
exports have picked up; MMTC exportl. 
Also, to lome extent, SAIL bas .tarted 
taking a little more ot the iron ore. I do 
not hayc the exact fiaures of the stocks 
picked up or the Dumber ot workers affec-
ted. As I said, 7 of tb. 9 mines have been 
reopened. 

SHRI LAKSHMAN MALLICK: The 
main agency to export iron ore in the State 
is the MMTC. May I know from the hone 
Minister what is the total quantity of iroD 
ore exported from these regions this year; 
and What was the total requirement of SAIL 
whicb was met by purchasing from the 
private mine owners. 

SHRI K.C. PANT: The total quantity 
of iron orc exported through Paradip Port 
through tbe 'MMTC in 1983-84 was 7.77 
lakh toones and it went up to 11.68 lakh 
tonoes in 1984-85. Upto 28.2.1986, te. 
for the year 1985-86, the fjgure is 17.96 Jakb 
tonnes. As regards SAIL's purchases throuah 
MMTC, the figure is 6.15 lakb tonnes in 
1983-84 ; 10·45 lakh tonnes in 1984-85 and 
8.97 Jake tonnes in 1985.86 i.e. upto 
28.2.1986. These quantities include email 
quantities produced from Bihar. . 

SHRI ANAND A GAJAPATHI RAJU : 
Sir J even after 30 years of, independonce, 
we arc still exporting iron ore and thereby 
depriving our economy of tbe value added 
form of producing steel and speCialised 
steel. Will tbe Government take a policy 
decision to stop exporting iron ore and gO' 
in for production of steel and specialised 
It eel and also think in terms of making the 
Visakbapatnam steel plant a plant ,whele 
they can manufacture speCialised St~t4 ? 

. I . , 

SHRI K.C. PANT: I think, one, haS to 
take a broad view of this problem. Firstly, 
we have a very considerable reserve of iroQ 
ore in tbis country. It is not al though wo 
are not developing special steel by exportinl 
iron are. Both can go on simultaneously, 
there is enough iron are for that In tbe 
country. One is Dot at tbe COlt of the otber, 
I would I ike to make that perfectly clear. 

Tho other point is that wo do need 
f oreilD exchanae. We have · built up an iron 
ore market in otber countries over tbe "UI. 
We are not the only exportOiI of iroD ore, 
thero are otber countries in the world 
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.... 0 which export iron oro. They ba,.. iron 
ore deposits, they earD foreip exchange on 
that. I think. one has to tako a broad 10Dg 
term vicw of thil problem keepiog tbis 
problem in prow perspective. 

· So far as Vishakapatnam is concerned, 
at tbe moment tbe Plant is not directod 
towards making special steel which is better 
done in small furnaces. This is a larlc Plant 
producing mild steel and the special steel is 
produced in much slnaUer electric arch 
iuduction furnaces and so on. 

SHRI CHINTAMANI PANIGRAHI 
May I know from the Hon. Minister whether 
the Governmcnt is aware that M MTC has 
always this to say to the Government and to 
tho people that because tbe export potential 
iD so far 81 Para deep i. concerned which is 
meant for export of iron orc, bas gone down 
in Paradeep Port because of various reasons, 
the MMTC i. not able' to canalise more 
export of iron ore througb Paradeep Port 
and as a result most of the iron or m~nes 

wbere the tribal people work are ~losed-at 
least two lakh of tribal labourers arc today 
unemployed ? I would like to know whether 
tbe Government has taken note of this 
factor which the MMTC always tells to the 
Orissa Government and to us al.o. When-
ever we put question, tbat because Paradeep 
Port is not able to take more, exports or, 
iron are, we cannot have mOre exports of 
iron or through Paradeep Port and tbe iron 
are mines have been clo!.e:d; whether it bas 
come to the notice of the Government. 

SHaI K.C. PANT: Yes Sir, It is a very 
material factor. We have to compete our 
export of iron ore with countries like Brazil 
and Au~traJia. Brazil has ports which can 

, tako ships of 2.S lakh tonnes DWT. 
Australia'. ports' can take 160,000 tonnes 
DWT. 10 comparison. Paradeep can take only 
55,000 tonnes DWT. So, its naturally better 
for the importing countries to nominate the 
larler ships and DOW the smaller ships arc. 
not as easily available as ear liar. Therefore, 
Paradeep Port docs suffer a disadvantage 
on this account. There has been an attempt 
to deepen the port and there is a scheme 
which has been submitted by South Korean 
firm to deeped it atill further so tbat it can 
take ~cb larget ships. But tbat involves 
fairly larae capital invelCment and that is 
uader, -qinadOD. 

(~lUlatlo,,) 

Expenditure on 'c Jao,ani" Proll'8DlDle 

*480. SHRI MOOL CHAND DAGA , 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total expenditure incurred on the 
uJanvanP' programme organised by his 
Ministry during 1985 ; 

(b) whether the participants in this 
programme are paid travelling and other \ 
allowances and it so. on what basis ; and 

(c) the total ex~nditurc incurred on 
payment of such allowances to the persons 
wbo were invited to participate in this 
proaramme? 

lEng/ish] 

THE MINISTER OF STATB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) to (c). The expenditure incurred on tbe 
programme "Janvani" in terms or payment 
of travelling allowance, daily allowance and 
(ees to participants, etc. upto December 31, 
1985 was Rs. 99,337/-. Participants are 
paid three secDnd class railway fares and 
daily allowances for two days @ Rs. 60/. 
per day. The expenditure on traveJling and 
daily allowance. upto December 31, 1985 
was Ra. 54,6871-. 

fTranslation] 

SHRI MOOL CHAND DAGA: Mr. 
Speaker, Sir. whenever we ask for a figure, 
we are able to assess the entire situation. I 
hope that neither the Janvani programme 
will end as a mouth .. piece of the Mini&ters 
DOr will there be any effort on the part 
of the hon. Minister to do so. It is also 
hoped that Janvani Programmo wiI} achieve 
its objectives. 

My first supplementary is that what are 
the criteria on which the participants arc 
called. Already, 16 programmes have been 
telecast. May I know the number of 
applicants who souaht participation, what 
bas been the average total number of 
selected participants; and what is the 
critarian on which participants are selccted ? 

PROF. K.lC. TEWARY: And whether 
the questioDnarie in finalised in consultation 
tbe bOD. MiDi.ter CODOerDed ? 
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SHU MOOL CHAND DAGA: This 
question you can ask yourself. From tho 
facos that I have seen,' I find that the 
number of exports and intelligent people is 
insignificant. Will the M.Ps. also .......... .. 
(Int,rruptlons) invited 80 that you •••...••.•.. 
(Intlrruptlon.> You also keep Mool Chand 
Dala's name in tbat ...••....•.. (lnterruptions) 
Will tbe bon. Minister apprise us about the 
criterion adopted for selection? May I also 
know bow much time is allowed to ask the 
questions, and how much for the Minister 
to reply ? How much allowance is paid to 
the partiCipant, I mean to say how much 
fee you pay to the participant-the fact 
which you have tried to hide. This is my 
first supplementary which you please reply 
first. 

[English] 

SHRI V,N. GADGIL : Sir, let me share 
with the House how the concept was 
evolved. The Prime Minister suggested 
whether we could devise a programme in 
which his Ministers will come face to face 
with the common man. That is how it was 
evolved and that is why it is called Janvani. 
The wh* purpose is obvious. So it is 
Janvani and not Mantrivani His suggestion 
that he should be included or MPs should 
be included we will consider but then it will . 
be Lok Sabba vani. 

[Translation] 

MR. SPEAKER: Please 
place a photograph of 
concerned. 
[English] 

arrange to 
the' Minister 

SHRI V.N. GADGIL : As rar as 
selection is concerned when the programme 
is announced as to which Minister will 
appear we receive a number of letters from 
viewers. In one case we received more tban 
10,000 letters. It is generaUy 5,000 to 8,000 
Jetters. Then we engage a totally outside 
agency like researchers from Delhi U niver-
sity or some such in.titution. It is handed 
over to them. They select the questions 
whicb will elicit information about the 
scbemes of Government, problems and 
grievances of the people, etc. Those 
questions are banded over to UI and we 
send invitation to those people. We ourselves 
do Dot select tbe peoplo. The o11)y guideline 
we have liveD Is that it sbould not be from 

anyone part of India but from all parts 
of India. The Prime Minister once directed 
tbis; he said, UI see there are very few 
people from North Eastern region." So. 
that is the only exceptioD we have made. 
As far as possible, we try to get more num-
ber of people from North Eastern region so 
that tbey may como in the mainstream 
otherwise we do not interfere. The selection 
i. left to outside researchers. Apart from 
travelJina expenses and daily allowance they 
are paid Rs. 1001- as appearance fees. 

Further the questions are not told to 
the Ministers. 1 he Ministers are only told 
the subject or sub-topic. The exact question 
is not told. Sit, it is true we record for 
more than 40 minute! and we d'ecide which 
are more important and they are taken but 
there is no censorship. It is only editjng. 
It is not that we try to projc;;t particular 
Ministers. Depending 00 the nature of the 
subject the time is allotted. There is no 
such thing as so much time for the Minister 
and 10 much time for the questioners. 

[Translation] 

SHRI MOOL CHAND DAGA: Mr. 
Speaker, Sir, the way the hone Minister has 
replied to my question ... ... (Interruptions) ... ... 
You are yourself saying this thing and not 
I. What I have laid is that 16 programmes 
have aJready been telecast and by now they 
might have done assesemen t tbereof. He 
claims tbat they arc given opportunity to 
ask supplementaries. I have also tried to 
see this programme occaSionally and I have 
nothing to say whether hoo. Minister's 
face is sbown pr()minently or Dot, but 1 
must say that the Doordarsban moderator 
stops the participants from asking suppJe-
mentaries. I have myself seen and nOTed it. 
I want to know whether Government PrO-
pose to do away with that moderator. I 
want to be excused, you do a good thing 
because it is not good to expose somebody 
completely. The hon Minister is an experi-
enced hand and with a view to making Jan· 
vani Programme morC useful and effective 
the hone Minister ba~ stated that about 8 
thousand applicants seek to participate. 

MR. SPEAKER : You stretch the 
question u'nnecessarily and thus put me io a 
dilemma. Are you speaking at tbe Speaker ? 

SHRI MOOL CHAND DAGA: What 
I want to know i. wbat steps Government 
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propose to take to make 'Janvanit more use-
ful and effective so that it could achieve its 
objectivo and reflect the voice of the people 
on the truo sense ? 

[E1Iglilh] 

SHRI V.N. GADOIL: As I stated at 
.tbe outset. the object of the programme is 
to enable the Government to understand 
what the difficulties, problems, arievances 
of the people are and tho people also to 
understand what the schemes, plans, etc. of 
tbe Government are so that both understand 
each other. The object Is not-I can't 
translate the word said in Hindi by tbe hone 
Member-what he meant. That il not the 
object of the programme. The object of the 
progromme is much more serious, to brina 
the people and the Government together 
As to what assessment has been made. We 
have our audience Research Unit and we 
also get findings from the private market 
surveys. One survey which I saw a fortnight 
back, shows tbat the 62% of the TV 
owners and not missed a single 'Janvani·. 
That shows the popularity, its importance as 
also tbe usefulness. As regards format as we 
went on, we went on learning; we found 
that in the initial stages, the programme 
tended to become tho programme of indivi-
dual grievances. So, we issued instructions 
tbat questions should be not about one 
particular individual grievance but about 
general policy. All these questions, after they 
are collected, even though they are not 
asked, are sent to the various Ministries. 

[Translation] 

SHR}MATI USHA CHOUDHARI : Mr. 
Speaker, Sir. Shri Dagaji has said a very 
good thing tbat the. participants are invited 
on the basis of their faces, but the situation 
in Nagpur is entirely different ..... . 

MR. SPEAKER: You tUfn will come. 

SHRIMATI USHA CHOUDHARI: I 
want to lnow whether the hon. Minister Is 
aware that Doordarahan Nagpur had invited 
some eminent literatures and women working 
in the field of literature to participate in a 
programme, but ,later on the Doordarsban 
officials refused them permission to 80 on 
television? They bad expressed their resent-
ment on this refusal and their statements 
were alsn r.arried by the newspapers. I want 

to know what steps your department propose 
to take OD receipt of such complaintl to 
check such discrimination on the part of the 
Doordal1han official. 'I 
[Engli,hl 

SHRI V.N. GADGIL : I am sorry I do 
not agree with the hone Member As I stated, 
as to bow the selection is made. I Dlay 
point out tbat it is not with a view to 
selectiDI a particular person. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Bal BbavaD Soclety 

*450. SHRI MOOL CHAND DAGA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) tbe date of constitution of the Bal 
Bhavan SOCiety and its objectives ; 

(b) the criteria foHowed for admission 
of children therein and the ale prescribed 
for this purpose; 

(c) the total expenditure incurred on the 
Society during the last three year" and the 
total number of Children benefited there--
from; and 

(d) whether any review was undertaken 
in regard to the working of this Society ; if 
so, whether it is fulfilling the objectives for 
Which it was set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI) : (a) Bal Bhavan Society, India 
was constituted on 10th March 1955 with 
main objective of affording opportunities to 
Children for education through creative, 
recreational and physical activities. 

(b) All children in the age group or 5.16 
years arc eligible for enrolment as members 
of Bal Bhavan run by the Bal Bhawan 
Society, India. 

(c) Year Bxpend iture Number 
incurred or bene-

ficiaries 
1982·83 40.041akhs 1,23,245 
J983·84 41.39 laths 1,30,228 
1984·85 73.88 lakhs- 1,61,867 
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(d) Annual Reports of the Bat Bhavan 
Society, 1 ndia are lai.d on the Tables of both 
'Houses of Parliament. While dOins 60, the 
functioning/performance (f the Society is 
reviewed. The working or the Society bas 
been found to be satisfactory so far. 

Introduction of Rural Health Guide Scheme 
In Whole of Bihar 

*451. SHRI KALI PRASAD PANDEY: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government propose to 
introduce abe Rural Health Guide Scheme in 
all the blocks in Bihar on a regular basis 
keeping in view the difficulties faced by 
more than 11,000 persons employed under 
that scheme in about 100 bJocks in Bihar 
from 19 February, 1983 on Central Govern-
ment expenses ; 

(b) if so, the details regarding extension 
of this seheme and when it will be intro-
duced ; and 

(c) whether Government propose to take 
steps to improve the .ervice conditions and 
revise the pay scales of all trained health 
guides? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). The decision to extend the scheme in 
all the Block. of Bihar rests with the Stato 
Government. This being 100% centrally 
Sponsored Scheme, the Government of India 
is committed to provide assistance to the 
extent the scheme is implemented by the 
State Government. 

(c) Villale Hea}th Guides are voluntary 
workers and do not aet any pay, nor any 
service conditions are laid down for them. 
Tho quo~tioD of improvinl their service 
conditions or to revise their pay scales does 
not arise. 

{English} 

Teaebiog 01 Acupuncture Therapy In 
Medical Colleg. 

*452. SHRI HUSSAIN DALWAI: 
Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) what is Government's assessment or 

the results 01· acupuncture therapy in 
India; 

(b) whether it is a fact that acupuncture 
therapy i, getting wide popularity in the 
country; 

(c) what steps Government propose to 
take to encourage teaching of tbis new 
therapy in Medical Colleges; 

(d) how many medical institutions in 
India have introduced CourseS on acupunc-
ture therapy; and 

(e) if the teaching of this new therapy 
of acupuncture is not adopted by medical 
institutions, how Government propose to 
meet the growing demand for acupuncture 
therapy? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA I< UMAR): (a) and (b). 
Acupuncture is not recognised as a System 
of Medicine in India. No systematic survey 
bas been carried out in the country to 
ascertain the popularity of the system. 

(c) and (d). The Medical Council of 
India have ioformed this Ministry that they 
bave not made any provision for acupunc-
ture therapy in the recommendations on 

, Graduate and Post Graduate Medical Educa-
tion. According to our information Delhi 
University has included the acupuncture 
therapy as a post.graduate subject in the 
branch of Anaestbesialogy. 

(e) During the Seve41th Five Year Plan, 
a token provision of Rupees twenty five 
lakhs bas been made for the development. 
of Acupuncture and Tibetan System of 
Medicine etc. 

Openinl of a Flood Forecasting Circle at 
Bbubaneswar 

*453. SHRI CHINTAMANI PANI. 
GRAHl: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) Whether Government are aware that 
Orissa is subjected to uuprecedented flood 
ravaa. from year to year because of 
untamiog of Its various rivers ; 

(b) whether frequent demands have 
co:.ne from Orissa for opening a new circ1e 
of HydroloBtcal Observation and flood 
forecastiD8 at Bhubaneswar ; and 
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(c) if so, what action has been taken by 
Government to open the circle at Bhubanes-
war soon which has been pending since 
198( 1 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) Orissa is one of the highly flood prone 
States of India. 

(b) Yes, Sir. 

(c) In view or tbe financial limitations, 
it has not been possible to open a new Circle 
at Bhubaneshwar. 

Production of Educational Pro2rammes 
for Doordarsban 

*454. SHRI V.S. KRISHNA IYER: 
Will the Minister HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up a Central agency to co-ord ina te the 
production of educational programmes for 
Doordarshan ; 

(b) whether tbe educational programmes 
prepared at the national level will be dubbed 
into relional languages; and 

(c) whether more time will be allotted 
for educational programmes? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHT AGI) : (a) No, Sir. A Central Insti-
tute of Educational Technology (CIET) in 
NCERT and 6 State Institutes of Educational 
Technology (SIETs) in each of the 6 INSAT 
States viz, Andbra Pradesh, Bihar, Gujarat, 
Muharashtra, Orissa and U.p. have been 
set up for promoting production of educa-
tional television programmes for children 
on . a decentralised basis. The C]ET is 
coordinating the implementation of this 
programme. The production of educational 
television programmes for primary sehools 
relayed through satelIite is presently becn 
shared by Doordarshan and CIET on SO: SO 
basis for the INSAT ETV service. 

The University Grants Commission is 
presently coordinating the programmes for 
production of TV programmes for higher 
~ducation. When the National Open 
University becomes operational, it will be 

producinl its own proarammes (or telecast 
through Doordarshan. 

(b) The School education programmes 
are prepared in Hindi by CIBT and dubbed 
in four regional languages, viz., TelulU, 
Oriya, Marathi and Gujarati. The higher 
education programmes presently telecast are 
in Bnglish. These are proposed to be 
telecast in the regional languages also in due 
course. 

(c) Educational television programmes 
in regional languages for primary school 
children are telecast via INSAT for 45 
minutes per days for 6 days a week by all 
the transmitters in the 6 INS A T States. 
ETV programmes in Hindi are also reJayed, 
via INSAT, by the transmitters in Madhya 
Pradesh, Rajasthan, Haryana and Himachal 
Pradesh. Besides, curriculum based school 
T. V. Pregrammes produced by Doordar:shan 
are telecast for different durations at Delhi, 
Bombay, Madras and Srinagar. Programmes 
on higher education provided by the UGC 
are telecast via INSAT through the national 
net-work for one hour in the early afternoon 
and repeated for the same duration later 
in the afternoon. The Open University 
will require aI10tment of additional time 
when its programmes become operational. 

The details of the total time required 
for all educational programmes. the availabi-
lity of programmes for transmission, and 
the extent of transmission time that can bo 
allotted for educati'onal proarammes, etc. 
have Dot been worked out so far. 

Control of Cancer Risk Through Diet 

*455.. SHRIMATI N.P. JHANSI 
LAKSHMI : Will tbe Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
stete : 

(a) whether according to ICMR studies, 
there ia high prevalence of oral, oropharyn-
gea), 'oesophegal and cervical cancer, 
specially in tbe low socio-economic groups 
as in China and Iran ; 

(b) whether a variety of mutagens and· 
carcinogcuna have been identified and if 80, 
the details tbereof indicating the type of 
cancer. the dietary factors and nutritional 
factors involved ; and 

(c) whether any inhibitors of cancer 
have been identified and If so, wha~ dietaQ' 
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policy i. belDl recommended to decrease 
cancer risk iD men and women in India 1 

THB DBPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): (a) Yes, 
Sir. However, apart from uterine cervix 
cancer, the other sites of cancer are present 
in all segments of the population and ~ot 
confined to any particular socio-economic 
Group. 

(b) There are several kno\VD causes of 
cancer and many unknown. A statement 

containing a list of agents or circumstances 
which cause cancer of different sites is given 
below. 

(c) There are indications to luagest 
that tobacco use and poor nutrition, parti-
cularly minerals and vitamin deficien~y, are 
associated with upper alimentary tract 
cancer. For lower alimentarY tract cancers, 
an inverse association with high fibre con. 
tents in diet have been demonstrated. There 
is no recommended dietary policy as yet 
to specifically decrease cancer risks. 

STATEMENT 

KNOWN CAUSES OF CANCER 

Agent or Circumstance 

Aflatoxin 
Alcoholic drinks 

Alkylating aaonts : 
Cyclophosphamide 
Melphalan 

Aromatic amiDos 
4-Aminodiphenyl 

Benzidine 
2-Napbtbylamino 

Arsonic (certain Compound only) 
Asbestos 

Benzene 
Bil (chloromothyl) other 
Bi.ulphan 
Cadmium (certain compounds only) 
ChewiDI (botel, tobacco, limo) 
ChromiulD (certain compouads only) 
CbIomapbazine 
Cbloropbeool/pbeDoxy acids 
FurottuN manuracture (hardwood) 
ImmUllOluppreaslve druls 
IoniziDa redfitiool 
Isophop,1a1COhol manufacture 
Loather looda manufacturo 

. Mustard ... · 

Site 0/ cancer 

Liver 

Mouth, pharynx, larynx, oesophagus, 
liver 

Bladder 
Marrow 

Bladder 
Bladder 
Bladder 
Skin, lung 
Luna, pleura, poritoneum 
Marrow 

Luni 
Marrow 
Prostato 

Mouth 
Luna 
Bladder 
Sarcoma, lymphoma 
Nasal sinules 
RatjculoendotheJial system 

Marrow and probably all other siCCI 
Nasal sinuses 
Nasal linul • 
Larynx, Jq 
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.,4gellt or circumstance 

Nickel (certain compounds only) 

Bttroaenl' 
Unopposed 

• 
Tranlplacental (BES) 

Overnutrition (causiDI obesity) 
Phenacetin 
Polycyclic hydrocarbons 
Reproductive history : 

Late age at first preanancy 
Zero or low parity 

Parasites: 
Schistosoma haematobium 
Chlonorchis sinesis 

Sexual promiscuity 
Steroids. 

Anabolic (oxymetholone) 
Contraceptives 

Tobacco smokins 

UV light 
Vinyl chloride 
Virus (hepatitis B) 

Site 0/ CDnctlr 

Badometrfum 
Valina 

Bndometrium, 8allbladder 
KJdncy (pelvis) 

"Skin, scrotum, lun, . 
Breast 
Ovary 

Bladder 

Liver (cholangioma) 

Carvix uteri 

Liver 
Liver (hamartoma) 
Moutb. pharynx, larynx lung, oesopha. 
IUs, bladder 
skin. lip 
liver (angiosarcoma)" 

l;ver (hepatoma) 

(Adaptod from R. Doll and R. Peto, Journal of the US National Cancer Institute, June, 
1981). 

[Trtllfslatto" ] 

Ste.,. to populadse Hindi 

·456. SHRl UTTAM RATHOD : 

SHRt MOOL CHAND DAGA : 
Will the Minilter of HUMAN RESOURCE 
DEVBLOPMBNT be pleased to state : 

<a> tbe efforts made by Government to 
popularile Hil1df the orficiallanaua,e of the 
UnioD, tbrnuahout the country and the 
anoual eXf)enditure beiDa il1cuned thereon; 
and 

(b) whether any dictjt)narie~ have al110 
been prepared for f hi. f)urJ)~ aad if 10, ,be price tlxed for each of them ? 

THB MINISTER OF STATE IN THB 
DEPAR.TMENTS OF EDUCATION AND 
CULTURE (SHRIMAn SUSHILA 
ROHATGl): (a) and. (b) As regards part (8) 
of the QUeltion, it may be stated that tho 
Department of the Ministry of Human 
Resource Development has been provjdJo. 
financial support to the Don-Hindi lpoakiq 
Statea and Union Territories for the appoint. 
ment of Hindi teachers and- estabUshment 
ot Hindi teachers trainiDI coUeps. The 
Government of India prcmded flDaDcial .. 
uslstance intor-alia to States or Bihar, . 
Haryana, Madhya Pradesh, Rajasthan and 
U P .. and the unive"tties of Delhi. Ban ara a 
Hi •• du Uni Ifersity. G. B PaDt. Agri. Univer-
sity and Haryana A,riculture University. for 
the nreDaratioD and productiOD of uoiverlity 
level bOOks. Tho Departaaent alao .pr.o~~ 
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tlDaDcial support to about 140 voluntary 
organilations working 'or the promotion of 
Hindi. The· activities for which financial 
assistance js liven include tbe establishment 
of free Hindi teaching centrol, HIndi short-
hand and typewritiDS' clules. purchase of 
Hindi book. and periodicals for libraries, 
publication 01 Hindi boots, journals and 
magazines, etc. 

2. The Ministry has also set up a 
number of institutions for undertaking 
researcb, development and extension work 
for tho promotion of Hindi. These institu-
tions include the two subordinate offices, 
viz., the Central Hindi Directorate, New 
Delhi and the Commission for Scientific 
and Technical Terminology, New Delhi 
and an autonomous institution, viz. 
Keodriya Hindi Sanstban, Alra. Tho 
Central Hindi Directorate has set up four 
regional offices at Calcutta, Gauhati, 
Hyderabad and Madras for contact and 
extension programmes. Tho Kendriya Hindi 
Sansthan. Alra, has its regional centres at 
Oaubati, Hyderabad and Now Delhi. These 
institutions undertake a variety of activities 
for the development and promotion of 
Hindi. These include ~ 

(a) Organisation of corres~ondence 

courses. 

(b) Bulk purchase and distribution and 
distribution and exhibition of Hindi books 
to institutions. 

(c) Production of bilingual, trilingual 
multilingual and definitional dictionaries, 
cODversational guides, etc., 

(d) Publication of magazines/periodicals 
such as 'Bhasba', 'Varshiki' and 'Unesco 
Doot·, 

(e) Teaching of Hindi to Indian and 
Corcian nationals, 

(f) research in methodology of teaching 
Hindi and material production. 

(8) organisation of all IIldia Hindi 
Bssay Competitions and All India Hindi 
Debates, 

(h) organisation or workshops for non-
Hindi writers, study tOuts .(Jt Hindi students 

of nOD-HindJ speaking areas and lecture 
tours of· prominent Hindi scholars from 
universities in Hindi speaking states to univer .. 
sities in· non-Hindi speakioS universities, 

(i) award of prizes to Hindi writers of 
non-Hindi speaking areas, 

(j) preparation of foreign languaae .. 
based Hindi dictionaries and conversational 
guides such as Czech-Hindi conversational 
guides, 

(k) award of scholarships to students of 
non-Hindi speaking States for studios io 
Hindi beyond matriculation level, 

(1) preparation of scientific and techni-
cal terminologies, 

(m) organisation of workshops on use 
of scientific and technical terminology in 
teaching at university ]eveJ J 

(n) propagation of Hindi through audio-
cassettes, 

3. In the Sixth Five Year Plan the total 
expenditure incurred on all programmes for 
the development and propagating Hindi 
was Rs. 6.26 crores. While the budget 
provision for 1985·86 is Rs. 14J.03 lakhs, for 
1986-87 a budget-outlay of Rs. 299.00 lakhs 
has been proposed. 

4. As regards par' (b) of the question, 
it may be stated that the Central Hindi 
Directorate has undertaken the preparation 
of 51 dictionaries (bilingual, trilingual and 
multi-lingual) in 99 volumes. The sale 
price fixed after subsidy for the dictionaries 
which have already been printed or under 
print is indicated below : 

i) Bhartiya Bhasha Kosh 

ii) Tribhasha Kosh 

(a) Vol. I 

.(b) Vol. n 
(C) Vol. III 

244 

1'3 

130 

74 
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:(iii) DWibhashB IC.osh 

<a> Hindl·Maratbi 

(b) others 68 to 70 

The students, tcachers and retailers are 
also allowed a discount which' ranges from 
25 per cent to 40 per cent of the sale price. 

. [English] 

List of Eaentlal Drugs for R08piatls 

• 457. SHRI C. p. THAKUR: Will 'the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government propose to 
make a short list of essential drugs to be 
made available in all hospitals in the 
country and; , 

(b) if so, the steps being taken in this 
reaard 1 . 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and (b). 
Government had appointed a Task Force 
in July 1982 to draw a common Hospital 
formulary for the Central Government hos-
pitals in Delhi to enable the hospital authori-
ties to ensure and monitor the, availability of 
adequate supply of essential medicines. 
The list drawn up by the Task Force was 
circulated to all tbe Central Government 
hospitals and the Directors of Heath Services 
of all States and Union Territories for 
information and guidance. 

[Translation] 

Medical Fadlitiel for Plychlatric Patients 

.458. SHRI SARFARAZ AHMAD: 
SHRl VILAS MUTTBMWAR : 

Will the Minister of HEALTH AND 
FAMILY WBLFARE be pleased to state: 

(a) whether his attention has been drawn 
to the news item publisbed in the daily 
Janaaatta dated 28 January. 1986 under the 
caption uManochikitsak ki Bimari" and the 
roaction of Government thereto • 

(b) the,steps being taken by Govern-
ment to provide better medical facilities to 
psychiatric patients in the Central Govern-
ment hospitals ; and 

(c) whether Government propose to in-
crease the number of doctors in view of the 
increasing number of such patients and if 
so, by what time? 

THE DEPUTY MINISTER IN THE 
(DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to (c). 
The Government has seen the subject 'News 
Item'. 

According to tbe information received 
from Municipal Corporation, Delhi, the 
concerned Doctor has been keepin, in-
differrent health since last year and has taken 
leave many times. It has also been infor-
med that during the period wben this 
Doctor is on leave, the patients are attended 
to by the Medicine DepartlI'ent. 

Facilities for mental health counselling 
and treatment are available in Mental 
Hospitals/Institutions as well as in General 
Hospitals in most of the States. With a 
view to provide further facilities in this 
behalf, . the Government has decided to 
launch the National Mental Health Pro-
gramme in tbe 7th Five Year Plan period 
the details of which are being worked out. 

[English] 

InvoivemlDt 01 Farmers In Planning IIDd 
Management of Irrigation System 

*459. SHRI K.V. SHANKARA GOWDA: 
Will the Minister of WATER RESOUR.CES 
be pleased to state : 

(a). whether Government havo urged 
the engineers to involve farmers in the 
planning and manaae~ent of irription 
\ystem; 

(b) If 80, whether Government have 
felt tb'at this is vital for extend ina the 
benefits of the available water resources 
to a large number amona farmin, com-
mait,; 
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(c) whether a symposium on "Evolviria 
criteria for improved planning and manage-
ment of irrigation systems" was held in 
February, 1986 ; 

(d) if so, the main features of the 
Symposium and whether any recommenda-
tions have been made to Government; and 

(e) if so, the details or the same 7 

THE MINISTER OF WATER RE-
SOURCES' (SHRI B. SHANKARANAND) : 
ta> The States have been advised to 
take up pilot projects in one Command 
Area Development Project in each State 
for associating farmers in the water distribu-
tion below the minor level. 

(b) Yes, Sir. 

(c) to (e). Yes. Sir, The Seminar was 
organised by the Central Board of Irrigation 
and Power. Its proceedings and recommen-
dations have not yet been received. 

Adver8~ Effects of Analgfn 

*460. SHRI SHANTI DHARIWAL: 
SHRI VISHNU MODI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that Analgin is 
banned in many countries of the world 
and if so, the reasons therefor; 

(b) the rcasons for alJowing this drug 
in India; 

(c) whether any adverse effects of this 
drug have come to the notice of Govern-

. ment; 

(d) whether it is a fact that this drug is 
hiply consumed in our country ; 

(e) if so, which are the major selling 
medicines based on this drug and in combi-
nation with other drugs ; and 

(f) whether there is any proposal to 
ban tbe marketing of these drugs, jf so, by 
when ? 

THB DEPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KU ~AR) : <a> While 
AuJaJIl is banned in lome countriea, It .is 

marketed in a number of countries. 

(b) and (c). The drug' AnaJgin t is in 
the Indian market for more than twenty 
years and no adverse effect due to its uso 
has come to the notice of Government. 

(d) Analgin is one of the popular pain-
killers used in the country_ 

(e) The popular preparations of 
Analgin available in the country are: 

Single Combinations 

Analgin 
Novalgin 

Baralgan 
Cafiaspirin 
Oxalgin 
Ultragin 
Zimalgin-A 
Spasmizol 
Avaforten. 

(C) Since the Boston University School 
of Medicine U. S. A. had launched a study 
to monitor adverse effects of Analgin, the 
Drugs Technical Advisory Board has ad-
vised the Government to await final results 
before a decision is taken on the continued 
marketing of Anal~in and its formulations. 

Privatisatlon of Calcutta Port In Respect 
of Management and Terminal HandUng 

* 46J. SHRI R. P. DAS: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether Government have been 
considering a proposal for further privatisa-
tion of the Ca1cutta Port in respect of 
management and terminal handling ; 
and 

(b) if so, the salient features of the 
proposal ,7 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) and (b). The concept 
of using private funds for development works 
in major ports has been accepted in principle. 
The details are yet to be worked out. 

SmokIng in BUies socl Train. 

*462. SHill CHIRANJI LAL 
SHARMA: Will the Minister of TRANS-
PORT be pleased to .tate : 
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(a) .bether it it a fact that a large 
number of passengers travelling in buses aDd 
trains smoke replarly putting tbe non-
smokers to great inconvenience; 

(b) if 80, whether Government propose 
to impose restrictions on smoking in trainl 
aDd also buses under the control of Union 
Government ; and 

Cc) whether Government also propose 
to advise the State Governments to ban 
amokioa in buses under their control 7 

THE MINISTER OF TRANSPORT 
(SHRI BANS} LA~): (a) No statistical 
information on smoking habits ef passen-
gers is maintained. However, it may not 
be correct to say tbat large number of pas .. 
sensers smoke while travelling. 

11» Restrictions have already been im-
posed on smoking in trains and also the 
bUies under the control of Union Govern-
ment. Smoking has been prohibited: 

(i) in the coaches of Suburban EMU 
trains in metropolitan cities ; 

(ii) in air-conditioned coaches 1i~e 
AC 2.tier/chair car etc. ; and 

(iii) in o,thcr types of coaches in the 
non-suburban trains, tho restriction 
bas been imposed that the passen-
lers is not to smoke, should other 
passengers object to Jt. 

In the buses of the Delhi Transport 
Corporation. which is administratively under 
the control of Union Government, the 
.mokioa by passengers is prohibited under 
tb. Delhi Motor Vehicles Rules, 1940. 

(e) The State Oovernments/UT Admi-
nistrations ba ve been empowered under 
Section 67 (2) (fif) of the Motor Vehicles 
Act, 1939 to provide through appropriato 
,ulea, -to prohibit smokioa in buses. 

VocatlonaHsatJon of Education 

*463. SHRI SRIBALLAV PAN} .. 
GRAHl: 

SHRI K. PRADHANI: 

WDI the Minister of HUMAN RESOURCE 
DEVBLOPMENT be pleased to state : 

(a) whether Government have drawn UP 
any programme for the vocationalisatioD 
and skill training at different Jevels of 
education during tbe Seventh Plan ; 

(b) if so, the broad outlines theroot; 

(Q) if not', tbe reasons tp-erefor ; and 

(d) the States which have adopted the 
schome of vocatlonaUsation and the amount 
of success achieved ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRII\1' \. TI SUSHILA 
ROHATGI): (a) to (c\ Within the educa-
tion system, a variety of skill-training 
courses are beina offered in selected poly-
technics which are designated as community 
polytechnics. Application oriented com-
ponent bas also been incorporated into the 
first-degree courses in Acts, Science and 
Commerce offered by some c'Dlleges. Voca. 
tional courses are also offered in schools as 
part of the higher secondary vocational 
stream, thoulh tbe coverage is still meagre. 
The government would like· to have a large 
programme for vocational education in 
schools but the size and nature of, it would 
depend- on the funds that become availablo 
for it in the VII plan. 

(d) In addition to tlle programmes con-
ducted by the CommUD ity Polytechnics and 
degree college. the following States and 
Union Territories have introduced vocational 
courses at tbe hisber secondary staae : 

1. Assam 2. Andbra Pradesh 3. Karna.-
taka 4. Oujarat ~. Haryana 6. Maharashtra 
7. Kerala 8. Tamil Nadu 9. Uttar Pradesh 
10. West Bengal 11. Andaman &: Nicobar 
IslandS 12. Chandiaarh 13. Delhi 14. Ooa, 
Daman &: Diu 15. Pondicherry. 

Vocational courses are presently being 
offered in about 1900 institutions. The 
annual intake in class XI is of tbe order of 
72000. . . 

III equipped Drug Manufacturlna anita 

·464. SHRI DHARAM PAL SlNGH 
MALIK: ' 

SHRI SUBHASH YADAV: 

Will the Minister of HBALTH AN'D 
FAMILY WBLFARB be pleuecl to ... ~ 
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<a> whether it is a fact tbat tbeae are 
more thaD '.000 .mall scale Dru, manu-
racturiD, units In various States most of 
whom have neither the scientific know-how 
or quality control facilities to manufacture 
medicines ; and 

(b) if so, the action Government have 
taken in this relard ? 

THE! DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WBLFARE 
(SHRI S. KRISHNA KUMAR) : <a> NO f 

Sir. 

(b) Does not arise. 

Naturopathy Treatment for Cancer 

*465. SHRI VAKKOM !.PURUSHO. 
THAMAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
atate : 

.(a) the number of Government Natu-
ropathy hospitals in India ; 

(b) how many arc in Kerala; and 

(c) whetber Medical research has proved 
that naturopatby can provide succesful 
treatment for cancer? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): (a) and 
(b) The Union Ministry of Health and 
Family Welfare do not run any Naturopathy 
hOlpital in any part of the country. 

(c) The Governmont il Dot aware of 
any auccessful treatIDCDt of cancer through 
naturopathy. 

[Translation] 

Operation of Trains at a .peed of 
200 Kilometers per hour 

·466, DR. A. K. PATEL.: Will tbe 
Minister of TRANSPORT be pleased to 
Itate : 

(a) whether Government ,have under 
eoDsideratioD a proposal' to ,make Delb~
Kanpur and DeJhi-Aara" railway tracks 
worthy of oPerating tralnl at a speed of 
200 kllometera per .hour ; and ' 

(b) if so, tbe progress made 10 rar and 
the tar,eta laid dO~,D in wbe relard fot tbe 
'OIJ:S 1985~6,aD4 1986-87 7 

THE MINISTER OF STATB 1N THB 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a) and (b). 
A lurvey for new high speed corridors viz. 
New Delhi-Alra, New Delhi-Kanpur and 
alternative ot New Delbi-Aara-Kanpur haa 
been proposed In 1986-87 budget at aD 
estimated cost of Rs. 10 lakhs with au 
allocation of Rs. 8 lakhs in 1986-87. 

(Eng/ish) 

Medical Stalls at Railway Station. 

*467 SHRI ANOOPCHAND SHAH ~ 
Will th~ Minister of TRANSPORT bo 
pleased to state : 

(a) whether there is any proposal r-to 
have medical stalls on the prominent rail-
way stations to provide medical aid to nccd, 
passengers at times of emergency ; ... 

(b) if so, the details thereof; and 

(0) if not, the reasons thereror ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : <a> No, Sil. , 

(b) Does not arise. 

(c) All passengers carrying trains are 
provided with First Aid Boxes with Guards 
for attending to the passengers who maY be 
afflicted with sudden iUnels or injurY. First 
Aid Boxes arC also available at tbe railway 
stations in tbe Assistant Station Master.· 
room. Guards of trains have instructioQl 
to 'send advance messages to tbe neare .. 
station ahead where railway doctor is avan~ 
able for medical aid. 

Hosting or 1991 Olympic Games 

*468. SHRI P.M. SAYEBD : 
SHRI MUKUL WASNIK: 

Will the Minister of HUMAN RBSOURCB 
DEVELOPMENT be pleased to state: 

(a> whether it is a fact tbat GovernmeDt 
have decided not to send tbe bid for hosdq 
the 1992 Olympic lames;' 

(b) if so, the main reasons therefar. 
and 

cc) wheth~r after the successful conduot 
of the NiDtb Asian Games in Deilli in 1982-
India'. capacity and oapabillty w.,. Dell" 
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thouaht to be adequate to host Olympic 
lames ? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS'ANI> WOMEN WBLEARE 
(SHRIMATI MARGARET ALVA): (a) 
Yes, Sir. 

(b) Mainly becaule of constraint of 
resourcel. 

(c) Does not arise. 

Tblrd Railway Bridge over Krishna 
River Dear VIJayawad. . .-

.469. SHRI T. BALA GOUD: Will 
the Minister of TRANSPORT be pleased to 
state: 

<a> the time by which the construction 
of the third railway bridge on Krishna river 
near Vijaya wad a in Andhra Pradesh is likely 
to be completed '1 

THB MINISTER OF STAtE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MODHAVRAO SCINDIA) : (a) Tbe third 
Krishna bridge near Vijayawada is expected 
to be completed in I Q87.88. 
~ 

[Trans/ation} 

New Railway Lines in Uttar Pradeab 

470. SHRI HAkISH RAWAT: Will 
tbe Minister of TRANSPORT be pleased to 
state : . 

(a) whether fundi had been provided 
to carry out survey work for layinl some 
new railway lines in Uttar Pradesh durin. 
1985.86 ; 

(b) if 80, tbe amount provided for each 
of these railway lines; 

(c) whether the entire amount hal been 
fully utilised; and 

(d) if not, the cau.. thereof and the 
steps propoted to be takOD durittl 1986-87 
to overcome tbem ? 

THE MINISTER OP STATE IN THB 
DEPARTMENT OP RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). A 
ltatamea& is liVOQ bolo,,_ 

(d) Tho Survey for Sba'_'ahanpur.BadauD 
line could Dot be pr08ressed as survey 
panies were engaged in other surveys. This 
will be proiressed in 1986-87. 

STATEMENT 

Funds provided in 1985-86 are as under: 
(FIGURES IN THOUSANDS OF RS.) 

s. Name 0/ SurHY Original Antlclpa-
No. Outlay ted Exp,n-

for dlture 
1985-86 

Preliminary Engineer • 
ing-cum-Traffic Survey 
for New Lines : 

1. (i) Aliganj-Afzallarh-
(42 Kms.) 25 

(U) Dhampur.Afzalgarh-
K.alagarh (36 Kms.) 

2. Daurala-Mawana-Hastina-
pur B.G. Rail Line 100 

3. Khurja-Palwal 400 
( Part of composite 
~urvoy) 

4. Shabjahanpur to Badaun 968 

5. TaDakpur Ghat 
Bhageswar 1 
(R econnaissancc Surv.y) 

Total 1494 

[.,li3h] 

92 

200 

400 

25 

100 

817 

Withdra".I!of central assistance to ltatea 
for procurement of Malatblan 

*471. SHRI AHMED M. PATEL: 
SHRI C.D. PATEL: 

Will the Minister of HEALTH AND 
FAMILY WELFARB be pleased to .tate: 

(a) whether Central' usistaoce to Stat. 
for procurement of Malathian 25 porcent 
WDP bas been witbdrawn ; and 

(b) if 80, the reasoDS tor the I&me ? 

THE DEPUTY MINISTER IN THB 
DEPARTME.NT OF FAMILY WBLPARB 
(SHl.l s. ltlUSHNA K.U~): <a> aDd· (b). · 
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, Tbe normal pattern or COIt-sbarinl between 
the Central Government and the State 
Governments for National Malaria Eradica. 
tion Pro8l'amme is on the basis ot SO : 50. 
ThJI pattern was aJtered in tbe middle of 
the Sixth Plan period to 100% Central 
FUDding .for procurement of Malathian for 
tbose arcas where the vector had developed 
resistance to DDT and BHC. The experience 
lained durin. the Sixth Plan period and the 
constraint OD resources have led the govern-
ment to revert back to tbe SO : SO pattern 
for procurement of Malathion also during 
the Seventh Plan peri~d. 

Popularisation of Doordarlhan 8plong 
Masses 

*476. DR. SUDHIR ROY: Will the 
Minister of IN~ORMATION AND BROAD-
CASTING be pleased to state: 

(a> whether television serves only a 
fourtb of the population wbich comprises 
of the el ite and the aspiring elitc ; and 

(b) the steps beiDg taken to make 
Doordarlhan popular among the viewers ? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. At present televiSion Signal is 
available to about 63 per cent 01 the total 
population out of wbich 20 percent is urban 
and 43 per, cent is rural. 

(b) It bas been the endeavour Door-
darshan to make its programmes popular 
and acceptable to varIed sections of viewers 
and it is a continuous process. 

AIIi.tRoce to UT. for opeoiog New 
Agricultural College. 

'-481. SHRI SHANTARAM NAIK: 
Will tho Minister of AG RICULTURB be 
pleased to atate : 

(a) whether Government proposo to live 
financial assistance to the Union Territories 
for tbe purpose of estftblisbina agricultural 
colleaes wherever they haVe not beeD opened 
10 'far ; and 

(b) it 10, tbe detaill thereof? ' 

THB MINISTER OF AGRICULTURE 
(SHill BurA SINGH): (a) No, Sir. 

(b) Does Dot arise. 

PublIcation of Boob en NatioDlI 
Leaden In Nepali 

*482., SHRIMATI D.K. BHANDARI: 
Will the Minister of INFORMATION AND 
BRQAOCASnNG be ple!sed to state : 

<a> 'wbethe~ . the Publications Division 
of his Ministry bas brought· out any book 
on Mahatma Gandhi, Jawaharlal Nehru. 
Smt. Indira Gandhi and other national 
leaders and freedom fighters in Nepali for 
the benefit of the people of Sikkim where 
cent percent of the population know and 

. speak Nepali and also for the benefit of 
Nepali speaking people of West Bensal and 
North Eastern States : and 

(b) if Dot, whether Government have 
any proposal to do so in the near future ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) No, Sir. 

(b) There Is no such proposal under 
consideration, as the Publication Division 
does not, a8 a matter of policy, publish 
books in Indian languages other than those 
jncluded in the Eighth Schedule of the 
Constitution. 

Out-of-Turn Allotment of Flats by DDA 

*483. SHRI H.N. NANJE GOWDA: 

SHRI JAI PRAKASH AGARWAL: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of flats constructed 
between July 1984 and December 1985 by 
DDA and Jhe number of out-of-trun allot-
ments made during, this period under each 
category ; 

(b) whether out-of-turn allotments were 
confined to the limi t prescribed in the rules/ 
directions on the subject ; and 

Cc) if Dot, the reasons therefor and 
. action proposed to be taken against errina 
authorities ? 

THE MIFISTER OF URBAN DEVa.. 
LOPMENT(SHRIABDUL OHAFOOR): 
(a) DDA has reported that the information 
with fCgard to the number of houses com-
pleted iI compiled by them for each financial 
year after 31st of MarQb of e.cb ),ear. 729$ 
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bOUiea of various categories were completed 
by DDA during 1984·8S. 28996 houses for 
various catcgories became available for 
allotment during the year 1985·86 upto 
31.12.8S. This figure includes some houses 
completed but not allotted previously. 
247 fiats were allotted on out of turn 
basis In various categories during the period 
from JulY '84 to December' I S as against 
the total allotment of 139R3 fiats. The 
catcgory-wise break-up of the fiats allQtted on 
out-of-turn basis is as follows : 

MIG 94 
LIG 71 
Janta 28 
SFS S4 --
Total 247 --
(b) Yes. Sir. 

(C) Does not arise. 

FAO Assisted Project on Computerised 
Seeds Information Centres 

*484. SHRI ANADJ CHAR AN DAS: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a> whether the Food and Agriculture 
Organisation as assisting India under the 
technical cooperation project for setting up 
computerised seeds information centres; 

(b) if so, the details of execution plans 
and locations of such centres; and 

(c) whether the centres would acquire 
aeeds information from other advanced 
countries as well as from the countries to 
which seeds are exported by India ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) Yes, Sir. 

(b) The Government of India has 
siaoed a TCP Project No. TCP/IMDj4S05 
with FAO on .17th June, 1985, according f() 

which FAO would be assisting the Govern-
ment of India . to design a system r or com-
puterisation of the seed information 
emanatina from various agencies in the 
States, to monitor \ seed production and 
supply, at national level. The working plan 

envisages an appointment of ~ .FAO consul-
tant to assist the Government of India in 
developing a computerised seed information 
system at the Central and Stato levels, after 
having extensive discusions with the Central 
and State levels agencies. The plan also 
provides for a study tour abroad of two 
Indian officials who will become responsible 
for the implementation of the computerised 
seed information systenl. The locations uf 
the Centres would be decided after the 
receipt and examination of the Report of 
the consultant. 

(c) Since the Centres have not yet been 
decided, th~ question of getting seed infor-
mation from other advanced countries etc; 
does not arise at this stage. 

Autonomous Corporations for Air aDd 
Doordarshan 

-485. SHRI KAMAL NATH : 
SHRI HUSSAIN DALWAI : 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any thinking on 
the part of Government to make All India 
Radio and Doordarshan autonomous corpO-
rations free from any Governmeot control ; 

(b) whether such demand has been 
voiced by various State Governments; and 

(c) if so, the reaction of Government 
thereto and whether any action has been 
taken in this direction ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATJON AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) No, Sir. Even now AIR and Doordarshan 
enjoy full autonomy in all professionaI' 
matters. 

(b) No, Sir. 
(c) Does not aris9' 

[Trans/ation] 

Derective Roofs of DDA', Houses 

*486. SHRI SHANTI DHARIWAL : 
. SHRI VISHNU MODI : 

\Vill the Min ister of URBAN DEVELOP. 
MENT b~ ploased to state : 
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(a) whether Government's attention has 
been drawn to the news.item published in 
the Navabharat Times dated 27 February, 
1986 under the caption "DDA Ke Makonon 
Kce Chhatain Jhqki" ; 

(b) if so, the action taken by Govern-
ment in the matter ; and 

(C) if not, the reasons therefore? 

THE MINISTER OF URBAN DEVE· 
LOPMENT (SHRI ABDUL GHAFOOR): 
(a) ~es, Sir. 

(b) The condition of the houses has 
been physically verified and it has been 
found that roof slabs of about 10 per cent 
houses need replacement due to lack of 
adequate maintenance by the allottees. The 
houses were built under a new scheme with 
the idea to construct minimum need· based 
units for economically weaker sections of 
people with provision ,for adding another 
floor by the allottee from his own resources 
as and when required. DDA is taking steps 
to replace the damaged roof s1abs of the 
houses. 

(C) Does not arise. 

[English] 

Review of Working of NFDC 

*487. SHRI BANWARI LAL 
PUROHIT Will the Minister of INFORMA. 
TION AND BROADCASTING be pleased 
to state: 

(a) whether there is a proposal under 
consideratio!l of Oovcrnnlent to review the 
working of tbe National Film Development 
Corporation ; 

(b) if so, the det~ils thereof; 

(c) whether the performance of the 
fIIfwF.D.C. during the last several years is 
not apto the standard as to fulfil its, objec-
tives; and 

(d) the steps Qovernment propose to 
take to improve the working of the National 
Film Development? 

THE MINISTBR OF STATB OF THE 
MtNISTRY OF INFOR.MATION AND 
BROADCASTING (SHRI V.N. GADGIL)2 
(a) to (d). A statement is givon below. 

STATeMENT 

1. , The National Film Development Corpora. 
tion was set· up in 1980 by amalgamating 
the erstwhile Film Finance Corporation 
and Indian Motion Pictures Export Cor-
poration. 

2. The main .general objectives of the Natio-
nal FUm Development Corporation is to 
plan, promote' and organise an integrated 
and efficient development of the film 
industry in accordance with tbe national 
economic policy and objectives laid 
down by the Central Government from 
time to time. Its activities cover import, 
export, distributi on and exhibition 
of feature films. It undertakes promo-
tional activities relating to the film 
industry, such as film financing, film 
theatre financing and organisation of 
international film festivals. 

3. In order to satisfy itself if the Corpor-
ation h~s~ by and larae, fulfilled the 
objectives with which it was set up, the 
Government of India has constituted a 
one-man Committee to enquire into the 
functioning and performance of the Cor-
poration since ite; inception. 

4 The Government wilt await the report of 
the Committee before deciding the 
future course of action in this regard. 

[Translation] 

Water Supply Through Haiderpur PJan~ 

*488. SHRI BHARAT SINGH: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether it is a fact that the 
Haiderpur Plant in Delhi provides 357 
million gallons of potable water whereas 
600 million gallons of w~er is required for 
the growing population of Delhi and sum· 
cient water is not available ror resettlement 
colonies which have been set up; and 
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. . (b) whether the capacity of Haiderpur 
Plant is proposed to, be augmented so that 
the requirement of 600 million gallons of 
water ~ould be met ? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL OHAFOOR) : 
<a> No, Sir. The capacity of Halderpur 
Plant is only 100 mgd. 

At present the water supply from vari. 
ous sources in Delhi is 377 mgd against the 
assessed· requirement of 472 mgd. The 
assessed requirement by 1990 is 592 mgd. 

. Filtered water supp1y has been extended 
to 28 out of 4.t resettlement/J.J. colonies. 
The remaining colonies are supplied water 
through local tu"ewells/handpunls. 

(b) There is a proposal to obtain 
100 mgd of raw-water at Haiderpur Water 
Treatment Plant through Western Yamuna 
Canal in exchange of equivalent quantity of 
sewage effluent from the Okhla Sewage 
Treatment Plant, provided the Government 
of Haryana agrees to it. 

[English] 

Production of Coconut Seedlings 

489. DR. K.G. ADIYODI: Will the 
Minister of AGRICULTURE be pleased 
to state the steps taken to increase on a 
large scale the production of coconut se~d .. 
lings including tissue culture in the countr~? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : The following steps 
have been taken to increase production 
and distribution of coconut seedlings on a 
large sca1e in the country :-

(i) Coconut Development Board has 
established one regional nursery 
each in Karnataka, Tamil Nadu, 
Orissa, Andhra Pradesh, 
Maharashtra, Goa, Bihar and 
Tripura for production of seedlings; 

(ii) The Board has procured and 
supplied ·18 Jath seed nuts to 

. coconut srowing states and stren .. 
Ithened. departmental nuraeries 
in Kerala, Karnataka, Tamil 

Nadu. Bihar, Tripura and Madhya 
Pradesb; 

(iii) A ,hybrid farm extend ina 100 
hectares in Tamil Nadu and:4 
community nurseries jn Kerata 
have also been established by 
the Board. Besides, a few pro. 
grammes under CentralJy .spon-
sored Scheme have been taken 
up for supply of coconut seedlinp. 

Tissue culture t~hnique for production 
of plantiDI material of coconut has been 
developed by Central Plantation Crops 
Research Institute. The method is yet to 
be perfected for commercial exploitation. 

Telecast of Movie "New Deihl Timet" 

.490. SHR!' AMAR ROYPRADHAN; 

SHRI SAIFUDDIN CHOWDH .. 
ARY: 

Will the Minister of INFOR MATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordarshan had given a 
wide publiciiy to telecast of a movie "New 
Delhi Times" on Sunday the 2 March, J986 
evening; 

(b) if so, the details thereof; 

(c) whether Doordarshan had suddenly 
announced on Saturday the 1 March, 1986 
to telecast the film "Sharmelee" instead of 
"New Delhi 1 imes" that day; and 

(d) if so, the reasons therefor? ' 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGJL): 
(a) to (d). • New Delhi Times' a feature 
film in Hindi was scheduled for telecast on 
2nd March, 1986. Normal advance publi-
city to the screening of the film was made 
over Doordarshan. A cl ipping from ._ 
film was also shown as part of the publicity 

2. The film contains some scenes due 
to which it was Dot considered opportune 
to telecast it on the national network on 
March 2, 1986, in view of the situation 
Pl'Cvailing in some parts of tbe countr1 at 
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tbat time. IDstea~ therefore, the film 
"Sbarmileett wu screened OD that date. 

['l'ranslt.atft)II ] 

Settlaa ap or Hlab Power T.V. Ceatres 
Seventh Plan 

*491. SHRI VIRDHI CHANDBR 
JAIN : Will the Minister of INFORM A-
TION AND BROADCASTING be pi eased 
to state : 

5. 

6. 

7. 

8. 

Himachal 
Pradesh 

Karnataka 

Madhya 
Pradesh 

Maharashtra 

(i) SimJa 

(i) Dharwad 
(ii) Shimoga 

OJ Jabalpur 
(ii) GwaliOf 

(iii) JagdalplJf 

(i) Aurangabad 
(ii) Latur/ 

Parbhani 

·1 

1· 
t 

J 
1 
1 

1 

1 
(a) the Dumber of high-power television 

centres proposed to be set up in the country 9. Orissa Ci) Bhavanipatna l' 
during the Seventh Five Year Plan and 
the names of places where these centres 10. Rajasthan (i) Kota 1 

(ii) Jaisalmer 1 will be set up; (iii) Barmer 1 
(b) whether priority will be accorded 

to border areas of the country in the matters 11. Sikkim (i) Gangtok 1 
of setting up of high-power T~ V. centres; 

(c) if so the progress made so far in 
regard to the setting up of high power T.V. 
centres in the border districts of Barmer 
and Jaisalmer in Rajasthan, the border 
district of Kutch in Gujarat; and the future 
programme in this regard; and 

(d) the time by which T.V. Centres will 
be set up in the said border districts ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OAD9IL) : 
(8) to (d). A statement 'is given below. 

STATEMENT 

The number and locations of high 
power TV transmitters envisaged to be set 
up durina the VII Plan arc as under:-

s. Stat.! Place No. 0/ 
No. lin/on Transmltt,rs 

T.,,.ito,.y . 

t. Andhra (i) Tirupati 1; 
Pradesh (ii) Anantapur I 

2. Bihar 0) !Catthar Ii 
(ii) Daltanganj' I 

S, Gujarat '(i) BhuJ I 

4- HarylDa (i) Capital J 

12. Tamil Nadu (i) Rameshwaram 1 

13. Uttar Pradesh (i) Bareilly 1 

21 

In addition, it is envisaged to : 

(i) replace the existing 0.6 K W TV 
transmitter at Pune and J K W 
transmitter at Raipur by 10 KW 
TV transmitters; and 

(ii) set up 10 K W TV traosmitters, 
one each at Delhi. Bombay, 
Madras and Caicul ta, for 2nd 
Channel service at these places. 

In the VII Plan of Doordarshan due 
consideration has been given to extension 
of TV &ervice to the uncovered border 
areas. Action has been initiated to obtain 
formal approval to the scheme for TV 
coverage of the border areas, selection of 
sites for the proposed transmitters in -the 
relevant areas (includjng Barmer, J J.isaiIner 
and Kutch) and for procureme:'lt of neces-
sary eq utpment. 

The normal lead time for setting up a 
high power (10) KW) TV transmitters is 
3-4 years. It is accordingly expected that 
the proposed transmitter a~ Banner, 
laisalmer and Bhuj (Kutch) would be. sub .. 
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ject to actual availability of resources, 
commissioned towards the end of the VII 
Plan period. 

[Eng/ish] 

Permanent Mechanism to Avert Natural 
Calamities 

·492. PROF. NARAIN CHAND 
PARASHAR: 

SHRIMATI USHA CHOUDH-
ARI: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(8) whether any suggestion has been 
received by Government'for setting up any 
permanent mechanism at each State capital 
for streamlining ,and coordinating the 
efforts for immediate relief, detailed assess-
ment and strategy for the damage caused 
by natural calamities like floods, drought, 
excessive snow fall, hailstorm, etc.; 

(b) it so ,the nature and outline of the 
mechanism evolved/proposed for this pur-
pose; and 

(c) jf not, whether such a mechanislll 
would be set up at an early d'lte so as to 
minimise the time gap in taking various 
It'eps to cope up with such situations ? 

THE M1NISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) and (b). No, Sir. 
However, to handle the relief work neces-
sitated by natural ca iamities, a mechanism 
in the shape of revenue/relief Department 
or in some other for m exists at State 
Headquarters. This Department keeps 
liaison with various Departments of the 
State and Central Government on the one 
band and with local authorities at various 
levels viz., District, Taluk, etc. on the other. 
To carry out the relief operations including 
preventive and preparedness, measures, the 
State Government is guided by the State 
relief manuals/deiailed instructions issued 
from time to time. . 

The procedure/mechanism for extending 
relief and making assessment of losses 
differ depending upon the nature of 
~a]amity. 

The Government at India circulated 
for the guidance of State Governments,., 
'Ouidellnes for preparation of neW relief 
manual as well as revising/updatin, of exlst-, 
ing relief manual' for dealing witb natural 
calamities. In addition, 'A Model Manual on 
Drought Management and fA Model Action 
Plan for Disaster Preparedness for floods' 
have also been circwated to the States for 
taking necessary preparedness and preven .. 
tive measures. A conference of Relief Com-
missioners /Revenue Secretaries is convened 
every year before the onset of monsoon in 
the Ministry of Agriculture, Government 
of India to review the contingency, planning 
to meet the situation arising out of natural 
calamities. The Union Ministry of Agri-
culture also maintain close liaison with the 
State Government at the time of occurrence 
of Natural calamities. 

(c) In view of the answer given in 
repJy to parts (a) and (b) above, there is 
a nucleus organization in State capitals to 
initiate various measures to cope with the 
situation arising out of natural calamities. 
Efforts to strengthen and streamline the 
existing arrangements in this regard will 
continue. 

Arrears payable by ~ail~ays to Burdwan 
Municipality 

426'. DR. SUDHIR ROY : Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether authorities of the Indian' 
Railways have enhanced the rate which they 
pay to, the Burdwan Municipality for con-
servancy work and other civic amenities 
provided by the Municipality; 

(b) whether there is any arrear to be 
paid; and 

(c) whether they contemplate to P,IY at 
enhanced rate in view of inflation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) N~ Sir. , 

(b) Out of the bills preferred by Burdwan 
Municipality for a total amoUQt of 
Rs.12,43,829.12, an amount of Rs.9,17.18l.62 
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bas' already been paid. The balance 
amount of Rs. 2,6(),646.S'O could not be paid 
to them due to some anamolies in the bills 
and the matter is under reference with the 
Burdwan Municipality. 

(c) Some of the items of service such as 
conservancy, lighting and water distribution 
etc. are being managed by the Railways 
themselves and therefore the question of 
l'ayment of service charges at consoHdated 
rates is under examination in consultation 
with the Ministry of Finance. 

Additional FlIDds to States for Health 
Care During 1985-86 

4262. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Central Government have 
provided additional funds to different States 
to provide proper health Care in 1985·86; and 

(b) if so, the amount of additional fund 
provided by the Centre to Orissa for proper 
heal th care during the above year and' the 
details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY ,WELFARE 
(SHRI S. KRISHNA KUMAR): (a) plan 
outlays for health sector programmes have 
been stepped up in the 7th Five Year Plan. 

(b) The following outlays have been 
approved for Orissa under the Health Sector: 

Rs. in lakhs 

7th Five Year Plan. Rs.5450.00 

Annual Plan 1985-86 Rs. 1010.00 

Proposal to Develop Ayurveclic Research 
Centre Poojapura Trivandrum 

42j3. SHRI A. CHARLES : Will the 
,Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is any proposed pro· 
ject for developing the Ayurvedic Research 
Centre, Poojapura~Trivandrum pending with 
Government; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
nBPARTMENr OF FAMILY WELFARB 
(SHRI S.KRISHNA KUMAR): (a) and (b). 
The proposal fol' establishing a Post~ 
Graduate Centre of Ayurvcdic Studies at 
Poojapura· Trivandrum is not being taken up 
due to financial constraints. 

Collaboration Offer of Norway in the 
Field of ShipbufJding 

4264. SHRI A NANTA PRASAD SETHI: 
Will the Minister of TRANSPORT be pleased 
to state: 

(a) whether it· is a fact that Norway ha~ 
offered to collaborate with India in tht. 
field of shipbuilding; 

(b) if so, whether any agreement has 
been reached in this re~ard; 

cc) whether other countries have also 
offered their co-operation in this field; and 

(d) if so, the details thereof. 

THE MINISTER OF STATE IN THE 
DEPARTfvfENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) Yes. 

(b) Yes. The -details are as follows: 

(i) An agreement for design collaboration 
has been entered into with Mis Ship-
ping Research Services, Norway by 
Hindustan Shipyard Limited, Visakha. 
pafnam for construction of 42.750 
DWT bulk carriers for Shipping 
Corporation of India. 

(ii) Mis Garden Reach Shipbuilders & 
Engineers, Calcutta have entered into 
an agreement with MIs UIstejn Trading 
Limited, Norway for frantler of 
technology on behalf of the Consor-
tium of four Indian shipyards viz. 
Hindustan Shipyard Limited, Goa 
Shipyard Limited, Garden Reach 
Shipbuilders & Enginrers and Hooghly 
Dock & Port Engineers for construc-
tion of Offshore Platform Standby-
cum .. Sppport vessels .of Oil and 
Natural Gas <tCommission. 

(iii) The proposal of Mis Sesa Goa, 
Panjim for foreign collaboration with 
MIs Vaagan verft of Norway for the 
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manufacture of Deep Sea Fishing 
Trawlers (Ruggan 70 and Ruggan 80) 
.has been approved. 

(v) Mazalon DOCk" Limited bas built 
Offshore Supply vessels for Oil 4: 
Natural Gal Commission in technical 

. cooperation with M /s UlatolD, Norway 
and Multi-purpose Support vessels 
for Oil and Natural Gas Commission 
in collaboration with the ADker)okken 
Shipyard Norway. 

(iv) The proposal of Mis Chowgule & 
Company Private Limited, Goa for 
foreign collaboration with Mis Singa-
pore A/S, Norway for the manufacture 
of Or~b Hopper Dredger is under 
consideration. (c) and (d). Yes. A statement ahowin. 

the details is given below: 

SI. Name of the Indian 
No. party 

1. Hindustan Shipyard 
Ltd., Visakhapatnafll. 

2. Hooghly Dock and 
Port Engineers, 
Calcutta. 

3. Goa Shipyard 
Limited, Goa. 

STATEMENT 

Nam~ of the foreign 
collaborator 

MIs H. Cegielski Poznan, 
Poland. 
MIs Voss, 
West Germany. 
MIs A.G. Weser, 
West Germany. 
MIs Vender Giesen, 
Holland. 
MIs IMES, Singapore. 

Mis Halter Marine, 
U.S.A. 
MIs Chungwa, 
Hong Kong. 

Mis D.E. Hoop, 
Holland. 

Denmark, Holland, 
U.K., Singapore 

and Japan. 

4. MIs Asso Indian Ger- MIs Reeder-! German 
man Marine &: Schaft Ferschvn 
Equipment Services Gsschif fehrt. GMBH 
Pvt. Ltd .• New Delhi. West Germany. 

s. M)s Tamil Nadu 
Marine Plast Pvt. 
Ltd., Madr&s. 

Mis PF Marine-plast 
, faroe Islands 

Field of cooperatloll 

) Design coUaboratfon for 
) construction of bulk carriers 
) of 42,750 DWT, 
) 
) 
) 
) 
) 
) 

) Transfer of technology for 
) construction of Offshore 
) Platform Standby-cum-
) Support vessels. 

Technical collaboration for 
construction of fishing 
trawlers. 

Technical collaboration and 
material package for cons-
truction of specialised 
vessels/vessels for deep sea 
fishing, coastal research, 
O.N.G.C. requirement and 
Yard Craft for Port Trusts. 

To operate, manage, manu-
facture, repair, reseat;P.h 
facilities at sea o:trshoro 
units. 

Olass beach landinl craft. 
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-----------------------------,--,-
SI. Na1M 0/ the Indian
No. party

Name 0/ thfl/oreign
collaborator,

Field 0/ cooperation

6. M/a Garden Reach
Shipbuilders &: -
Engineers, Calcutta.

7. Mla South India
Corpn. (Agencies)
Ltd., Madras.

8. M/s VeJjan Hydrair
Ltd., Hyderabad.

9. M/s S.K. Gupte,
Bombay.

M/s Premier Yulcan,
West Germany.

M/s Tide Water Marine
Services, U.S.A.

M/s Brown Brothers &:
Co. Ltd., U.K.

M/s P.L., GMBH, •
West Germany.

10. M/s Gladstone LyaU M/s Watercraft Ltd.,
&: Co. Ltd., England.
Hyderabad.

U. M/s Temba Engineer- Mla Hydromeer BV,
ing Works Pvt. Ltd., Netherlands.
Madras.

12. M/a Lloyds Steel "M/a Vospet'
, Industries, Bombay. Tbomycroft, U.K.

13. M/a K. Shipyard M/s K. Shipyard,
Conatn. Co. (India) Western Australia.
Ltd., Madras. ~

Fleet Replenishment tanker.

Offshore vessels.

Ship stabilisers and steering
gears,

Mechanised sailing vessels.

Glass fibre reinforced plastic
vessel.

Amphibious dredgers.

Steering sears.

Multi-purpose deep aea fish-
1nl drawlera.

~." World Bank Aid for A. P. Projects

~Yf. 4265. SHRI BEZAWADA PAPI REDDY:
~,',','.,',',.Wi," ill the MiniS,tor of WATER RESOURCES
~" be pleased "to state :

1:,:/ ,(a) whether th~ Government ot Andbra
!f8; Pradesh has sent any proposals for includinl .
<1"1 S,omasila Project, Vamsadbara Project and
i~Naaar.JU11Project for inclusion In the World
~"Bank Aid Programme for Command Area
"; D8vetopmont AuthoritY j and

1~;'1ho oction takeD by the Union

riasTHB~~ST~~~~.
~(a)No, Sir. .

'(b) Does Dot arIIe.
11..l_i"": ..;-' • __ ~__ ~ __-- - .-f:,

Report of Kulandai Commfssion OD
VocatfoDalisatloa of Edaeatloa

4266. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will, the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether tho Professor Kulandai Swamy
Commission on Vocationalisation of education
has submitted its report • and .

(b) if so, the main recommendations of
of the Commission? .-

THB MINISTBR OP STATB IN THB
DBPARTMENTS OP EDUCATION AND
CULTURE. (SHRlMAn St1SHILA
.ROHATGJ) : (a) Yes. Sir., "
,j,~~:••...-! ../>-~:'~:~~._----.;! i·.~ . ,:-.-,'. _,-_~_-.;'.::.;....}.;-:}
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(b) The main recommendations made 
by the Working Group in its report pertain 
to (a) Makina tbe:'r'Wotk Experience from 
classes I to X mort Ineanirigful (b) Ensuring 
diversion of 10%' or '25% as the 'case may 
be. of the total student body to vocational 
strea'm at higher, ,~condary +2 stage (c) 
Expansion and strel1gthenirig of facilities at 
the existing 5098 vocational training Cectiii-

. ,cate and Diploma l~wel instit utions to cover 
, much large number Cd) adapting non-
formal mea.ns as done by Community Poly-
technics to provide short term vo .. :ationall 
skill training cour~es to a ,large number of 
persons through extension activities (e) 
providing facilities for hlgber vocational 
education at Diploma, Advanced Diploma 
and Degree level tQ those coming out of the 
vocational streams (f) strengthening and 
streamlining ~anagement System for voca-
tional education, at, the National, Regional 
and State level; and (g) making ::tppropriate 
preparation with reference to implementation 
strategies concerning teacher training, curri-
culum development, text books, resource 
material, apprenticeship training etc. These 
recommendations are under active consider-
ation of this Ministry. 

Setting Up of Science and TechnoloaY 
• Museum in Trivandrum 

4267. SHRI T· BASHEER : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government of Kerala have 
decided to establish a "Science and Techno-
logy Museum" in Trivandrum and requested 
for financial assistance ,from Union Govern-
ment ; and 

(b) if so, Government's reaction thereto? 

THE MJNISTER OF STATE IN THE 
DEPARTMBNTS OF EDUCATIO~ AND 
CULTURE ,(SHRIMATI SUSHILA 
ROHATOI) : (a) No ~uch req~est h~s I been 
received from tho Opver:J;lment of Kerala. 

(b) Docs not arise. 

[TrtllUlatioli ] 
Screeninl of. ',Cancer' Patients by, 

Accelerator Maehlhe 

~ , !' I' 

WE LFARE be pleased to state the average 
.number of Cancer patients ~creen~~ daUf by 
the nlodern Accelerator Machine in I.R·.C.H. 
in the Alllodia Institute pf Medical Sci~nces, 
~ew Delhi as also the qaily capttcity of this 
machine? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI ,S. KRISHNA KUMAR): 
The average, number of canCer patients 
screened by the Linear Accelerator 
Machine in the Institute-Rortary Cancer 
Hosptial in the All India Institute of Medic'il 
Sciences is approximately 70 per day from 
9.00 A.M. to 600 P.M. with no lunch break. 
This is the maximUln that can be treated 
on the Linear Accelerator in a day. 

[English] 

Hosptial with Blood Bank at Tamluk 
RaliJway Station 

4269. SHRI SATYAGOPAL MISRA 
Wil1 the Minister of TRANSPORT be 
pleased to state the present position in 
regard to the setting up of a Railway Hospital 
with Blood Bar:k at Tamluk (Panskura-
Haldia Section South-Eastern Railway) 
station? 

THE MINISTER OF' STATE IN 
THE DEPARTMENT OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : The 
construction work regarding provision of 
Poly Clinic with 10 beds in extension to the 
existing Health Unit is likely to be completed 
by the end of this financial year and there-
after the Blood Bank will be started. 

New Medical College. Doring 
Seventh Plan. 

4270. SHRI AMARSINH RATHAWA : 
WHI the the Minister of HEALTH AND 
FAMILY WELFARE be please.d to state: 

(a> -Government policy in regard to 
ope nina new medic~l ~Qlleaes in th~. country ; 

'i(b) whethor any luideUnes have been 
issued, in thi, relard ~d jf so, the details 
thereof ; and ." 

• ,I 

, 4268. SHRI ~lMON,'TIGGA : Will. the (c).10e. Dumber. of tn~diqat colleges 
Mia-istor of HEALTH AND' F AMIL Y " likely. lq~ 'be "oOep~ in,., tbe.' c~untry durinl 

• .j I r \ T( r ,. i -l, f..'I, \ I ; , I • 
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the Seventh' ):tive Year' Plan' period and 
their locations? ' 

"THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRJ S. KRISHNA KUMAR) : (a) to ,(c). 
The present o~t·turn of tile Medical grad-
uates every year from the existing Medical 
Colleges is considered sufficient to meet the 
medical manpower requirements of the 
country. Therefore, the present policy of 
the Government of India is not to encourage 
the 'setting up of any new medical colleges 
in ._ country. Emphasis is laid on the 
consolidation and improvement of the exist-
ing facilities for training medical manpower 
rather than expansion of the same. 

Maintenance or National Higbwa,s in Guntur 
and Prakasam Districts of Andhra Pradesh 

4 71. SHRI C. SAMBU : Will the 
Minister of TRANSPORT be pleased to 
state : 

,4' 

(a> whether Government are aware 
that the National Highways in Guntur and 
Prakasam Districts are in bad shape and 
immed tate attention is needed at least for 
their maintenance; and 

(b) if so, the action taken for proper 
maintenaDce of, Highways in G untur and 

,Prakasam districts of Andhra Pradesh '! 

TI-IE ~(NISTER OF STATE IN THE 
DEPAR'I MENT OF SURFACE TRl\NS-
PORT (S'HRI RAJESH PILOr): (al and 
(b). Estimates amounting to Rs. 18' .00 
lakhs and Rs. 310.73 lalChs have alrcady 
been sandioned for improvement of National 
Hjghwa\~' in Pr41kasanl and Guntur DIstricts' 
respectively anl1 the works are in various 
stages of progrt;!ss. In additjnn to this,' 
estim'~'t~~ '" amou'~iing , ~? Rs. t ~ 72 Llkhs for 
rectification of d~mages have also' b':en' 
sanctioned. 

FUDctioni'ng of Ministry or Water Resources 
and Ceotra) Wafer Commi6sion 

427;. SHRi ~t;' P~N,:NlS: ,: Will the, 
Minister of '\\'ATER "RESOURCES be 
pleased to ,tale: . 

~ ( , . ," ,,.. ,~ • I • ~ \. . ' \ • I,'. " 

" (I), '.,whet.b.er "the t: ft,lnctionit1g' In bl~ 
Minish., and tho COIltt11 Water CommiS-

lion in regard to the administrative efBci-
ency and speedy disposal of work has been 
reviewed recently in accordance with tho 
decision of the Prime Minister; and 

(b) if so. what are the active steps 
being taken in this regard? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) : 
(a) Yes, Sir. 

(b) In pursuance of the Prime 
Minh;ter's decision, this Ministry's func-
tioning was reviewed fo ensure that pro-

cedures are simplified and necessary powers 
are delegated to n'liddJe level officials and 
field units to expedite dechion nlal\ing. An 
annual action plan has also been drawn 
up for the Ministry in respect of various 
items requir'ng action and the target dates 
for their completion have been fixed. 10 
the Central Water Commission also, 
similar steps have been taken. 

Apex Road Transport Finance Corporation 

4273. DR. B.L. SH~ILESH: Will the 
Minister of TRANSPOt{ T be pleased to 
state : 

(a, whether the Indian Roads and 
Trllosport Development Asso .. :iat ion 
OR rDA) has urged Government to SCL up 
an Apex Road '1 rallsport ,,'lllanI.,;C Corpo .. 
rafion to tin:tn,:e the expilnslOll sl.:hemcs of 
the SLite Road Transport Corporatiuns; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT tSFlRI R-\JESH PILOT): (a) and 
(b) The suggesion l)(e~tablishing a Central 
Road Transport'· Oevelopment Finance 
Corporation has been: ',made by the con .. 
cerned interests at various fnrums, Trans-
port Development Council also, in .it~ past 
several meetings has been emphaslztng the 
need for such a Corpo. ation, whlch can act 
as an auency to assi,t the State RC'ad Trans-
port Urdcrtakillgs by way of Joan finance 
to enable t.hem to acqUire new buses and 
related : \ 'inftastruqtur.e. ,Pursuant to its 
dtrectlons ;11" its last meeting held iJ 
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October. 1985. a small Committee consisting
of representatives of concerned Ministries/

l Departments and STUs, is presently work-
ing on the details oC the proposal.

Inclusion of Orissa Coast Canal ia
Seventh Plan

4274. SHRf CHINTAMANI )ENA:
WiJI the Minister of TRANSPORT be
pleased to state :

(a) whether the Government of Orissa
has requested the Centre to take over
excavation and maintenance of Orissa
Coast Canal to utilise it as water transport
route;

(b) if so. the decision taken thereon;

(c) whether Government proposo to
include this project in the Seventh Five
Year Plan; and

. (d). if so, the details thereof?

.;; THB MINISTER OF STATE IN THE
DEPARTMENT. OF SURFACE TRANS-
PORT <SHRI RAJESH PILOT): (a) to
(d). Based on the recommendations of the
Working Group set up for the formulation
of proposals relating to inland water trans-
port for inclusion in the Seventh Five-Year
Plan (198'-90), a scheme relating to the
restoration of the Orissa Coast Canal to
its original dimension by dredging as also :
to carry out repairs of locks to facilitate
plying of different sizes of cargo boats had
been recommended for inclusion in the
Seventh Five-Year Plan under Centrally
Sponsored Sector. However. in view of
financial constraints, the scheme has not
been included in the Seventh Five-Year
Plan.

Fl,over at Kalsa Road level crossing near
Burdwan Railway JUDction (West Bengal)

427S. DR. SUDHIR ROY: Will .the
Minister of TRANSPORT be pleased to
state:

<a) whether the Railway Board pro-
pose to sanction a flyover at the Kalsa
Road level crossing near Burdwan Railway
Junction (West BeDsal);.

(b) whether it is a (act that as the
level crossing gate at Kalsa Road remains
closed for most of the time. people have to
face much inconvenience; and

(C) whether it is a fact that construc-
tion of·a lIyover would expedite to the
growth of Burdwan town eastward?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No. Sir.

(b) No. Sir.

(c) . This is matter which can be
judged by Stato Government/Local Autho-
rity.

[Translation]

DeveloplIleIlt 01 a Plant to 0Ieek GroWlb of
Cancer Tissues

4276. SHRI R.M. BHOYE: Will the
Minister of HEALTH AND FAMILY
WELFARB be pleased to state :

fa) whether the botanists of the'
Gadlwal University havc developed a rare
species of plant whose root is considered
to be helpful in checking the growth oC
cancer tissues; and

(b) is so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
<SURI S. KRISHNA KUMAR): (a) and (b).
The Garnwal University has reported that a
plant called Podophyllum, locally known
as Bankkai can be used as a remedy for
Cancer. Field trials for its cultivation arc
in progress in that University.

[English]

Passenger Amenities at Kiratpur Railway
Station

4277. PROF. NARAIN CHAND
PARASHAR : Will the Minister of TRANS-
PORT be pleased to state:

(a) whether there has been any appre-
ciable increase in the loading and conse-
quent earning at Kiratpur railway station

~ on Northern Railway;
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Association has also urged to bring 'Health
and Education' on the Central List to
achieve uniformity in Health all over the
country.

The concept of social justice and equa-
lity of opportunity permits of takins
special measures for promoting the social, .
economic and educational advancement of
the Scheduled Castes and Scheduled Tribes
so as to bring them on par and level of
equality with the rest of the community.
It is primarily on these premises tbat special
rafeguards have been provided in the
Constitution for the social, educational
and economic advancement of the Scheduled
Castes and Scheduled Tribes and other
backward classes. The reservation' fo r
SC/ST is, therefore, a constitutional
requirement. For the backward and other

The station is already provided with classes, reservation is made by the State
adequate passenger amenities for the present Governments on a local or regional basis
level of passenger traffic. inter-alia taking into consideration othe17

However goods shed racilities are constitutional requirement••
being improved. 'Health Care' being the primarly re

ponsibility of the State Governments, th
.Reviewof Reservation Policy ID Admission Government of India do not consider it

to Medical Colleges necessary to bring 'Health and Education'
4218.SHRI JAGANATH PATNAIK: on the Union List.

WiU the Minister of HEALTH AND VoluntaryOrganlsat'oDl OlFerfngbelp la
FAMILY WELFARE be pleased to state: ImplementingFamily Planning Programme. . . .

(a) whether it is a fact that Indian 427!). SHRI MOHANBHAI PATEL: '
Medical Association has urged the Govern- Will the Minister of HEALTH AND
ment to review the reservation policy' for FAMILY WELFARE be pleased to state ,

". admission to Medical Colleges in the
country; (a) whether any voluntary organisations

have offered their services for implementing
(b) whether the Association has also the family planning programme in the

• lugested that health and education be country;
,~ brought under the Union List to achieve (b) if so, the number and names of

uniformity in the two disciplines; and ' such organisations;
(c) if 10, the reaction of Government (c) the Central assistance provided to

in this regard? these agencies; and .
f THB DEPUTY MINISTER IN THE .
~. DEPARTMENT OF FAMILY WELFARE (d) what other measures are being
,~ (SHRI So' KRISHNA KUMAR): (a) to taken by Government to implement thet (c). The Indian Medical Association has programme of family planning in theJtt urgod the Government of India to review country ?k' the reservation policy and phase out the THE DEPUTY MINISTER IN THE
~i~. provisiolij of reservation for admission DEPARTMENT OF FAMILY WELFARE

~

'~\.to .'m..ed.'ib.l e..Oll.eaeS Within. the next.. (SHRI S. KRISHNA KUMAR): (a) A. ~i)O to 12 years with a view to ensurin. large number of Voluntary Organisations
::that merit ~mes the sole criteria for . are involved in the implementation 01

i .'~~OD'" t~:'~O.:~odi~aI. coIJeses.}h.o:>.,: Family Welfare Proarimmo. '
.\"l. ," \." . "," .,". '~- .. '".... ,- .

(b) if so, the increase in freight earn-
ing during the last three financial years
including the current financial year;

(c) if so, whether any more passenger
amenities have also been provided at this
station in view of the increase in earnings;

(d) if so, the nature thereof; and

(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (8) No, Sir.

(b) Does not arise.

(c) to (e). Do not arise in view of (b)
above.



(b) and (c). Information is beiDa collec-
ted and will be placed on the Table of the 
House, 

(d) The measures being taken to 
effectively promote adoption of the small 
family lorm are: increasing demand for 
contraception throufh method specific 
campaigns and improved communication 
approaches; expanding and improving the 
quality of out~reach services, involvement 
of functionaries of different departments of 
the Government at various levels, intensi-
fying popu1at ion educ ltion, enhancing 
child survival rates nnd promoting greater 
community participation through the involve. 
ment of voluntary organisations. 

Transportation and Frl·ight Charges of 
Raw Cotton/Ra~Jute 

42RO. SHRI HANNAN MOLL~H: 

Will the M mister of T RANSPOR T be 
pleased to state : 

. (a) the reasons behind keeping the 
freight charges of raw cotton above the 
same quantIty of raw jute transported by 
rail in wagon load condition; 

(b) whether Government arc aware 
that such inequalities lead to higher pro-
duction cost in States far away from cotton 
growing States; and 

(c) the quantity of cotton (raw and 
manufactured) transported by the Indian 
Railways during the years 1982-85 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Raw 
Cotton has been assigned a higher wagon-
load classi ficat ion as compared to Raw 
Jute, because of its higher price and poorer 
loadability. 

(b) Since freight charges are levied 
according to distasce, the transportation 
charges of raw materials for the production 
units loc'ated farther away from the raw \ 
material 'source are bO,Jnd to be higher. 
However, the Railway Freight structure is 
telesco,)ic in nature, with the freight rate 
per kilometre per quintal decreasing with 
increase in distance. 

Writ"", iltUw',- 76' 

Cc) The quantify of c~ttoD (raw and 
manufactured) transported: by rail during 
the yeats 1.J82·8J .to 1~84-~5 was 'as undor : 

<In 000 tonll',) 
Year Cotton Raw Cotton Manufactur,d 
t (}82-83 
1983.8 ~ 
1984-85 

[Translation] 

268 
2,11 
]75 

43 
43 
34 

Zooewlse Br~ak up of Claim 
Regarding Shortage of Goods 

428'. SURf VIRDHI CHANDER JAIN: 
Win the Minister of TRANSPORT be 
pleased to state: 

(a) the numher of claims regarding 
shortage of good's submitted in the various 
railway zones in the country, zonewise, 
during the last three years indicating the 
amount involved in these claims; 

(b) the number of claims pending in 
the said railway Zones and the amount 
involved therein, zone-wise; 

(cl whether it is a fact that the claims 
are not reimbursed in time ; 

(d) whether it is also a fact that the 
persons responsible for the shortage of 
goods are not punished suitably ; and 

(e) the number of railway employees 
awarded punishmeut during the last three 
years and the nature of punishment awarded 
to them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA)': (a) and (b). 
A statement I giving number of claims 
preferred for loss and damage to book"d 
consignments, a010unt claimed in such ca~es, 

and number of daim~ pendmg at the end of 
year is given below. Statistics of amount 
involved in pending claims are not being 
maintained. 

, (c). AU Zonal RaHways have directions 
to settle the claims expeditiously. 

(d) The defaulters are suitably punished 
whert:ever re~ponsibility is fixed. I 

(e) Statement II is Biven below: 
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UIe of Animal Rennet by a.eese
Manufaduren

4282. DR. O. VIJAYA RAMA RAO:
WiIJ the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that due to
lacunae in the Prevention of Food Adultera-
tion Act. 1954, animal food srado products
auch as selatin or cheese are not requited to
be labelled as of animal origin (for gelatin)
or containing rennet of animal origin in case
of cheese and if so. corrective steps
proposed ;

(b) whether Government are aware that
despite ban ODanimal rennet, all the leading
cheese manufacturers including Govern-
ment or Government aided such 81 Amul,
NDRJ etc. continue to use anim41 reenet
and if so, corrective steps takeD/proposed;
and .

(c) whether Government will make
surprise checks/inquiries in the matter ?

THE DEPUTY MINISTER. IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRJSHNA KUMAR) : <a>to
(c). Provisions of the P.F.A. Rules require
Gelatino to be labelled as 'foodlrade'
pnce It is classed as an additive.

Experts have opined that animal rennet,
which is only a processing aid and. not an
additive, need not be declared on the labelS
of cheese. In any case, animal rennet is not
prepared in India and its import has since
I>eenbanned from February, 198t. Ministry
of Asrlculture have advised licensed manu-
facturers of cheese to destroy all stocks of
animal rennet.

RepaJriogaod Relaylog of Rail Tracks 00
llridp AerOll KrfsboaRber Near Vijayawada

4283. SURI K. S. RAO :
SHRI T. BALA GOUD :

Will the Minister of TRANSPORT
pleased to stale :

~(a) the time taken for repairing and~
relaying of rail tracks on the bridse across
the Kfishna river Dear Vijayawada ·iD
Aodhra Pradcsh after the accident and when
the normal traiD services were resumed; and

(b) the extent of loss to the Railways
on account of cancellation of variouS
South-bound trains from the Northern part
of the country via this route?

,
•~

THB MINISmR OF STATB IN THE
DEPARTMENT OF RAILWAYS (SHRt
MADHAVRAO SCINDIA): (a) About
S days were taken for repairing and
relaying of Rail track on the- Brid8e across
Krishna river. The traffic on the Bridge
was restored on 19.1.86 at 14.30 hours.

-1
>~
'-..;

- .i;

(b) The Railway suffered a loss of
Ra, t ,03.020/-. approximately on account of
cancellation ot various South-bound passen8er
carryiDI trains from the Northern part of
India via this route,

Projects to Improve EdacatfoD at
EI.:meatafJ Stage

4284. SHQI ANADt CHARAN DAS:
Will the Minister of HUMAN RESOURCE
DEVELOPMBN r be pleaSed to state :

(a) whether Government have been
implementing eCItain innovative projects
aimed at qualitative- improvement or ele-
mentary education;

(b) if so, the details thereof:

(c) the details of financial assistance
proposed for the current year, state-wise;
and

t,

(d) the extent or United Nations Inter-
national Children's Emer8ency Fund assis-
tance received and how it is utilised/pro-
posed to be utilised in Orissa ?

be

THE MINISTER OF STATB IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA ROH-
TAGI) : (a) and (b). The Government of

g ~
-"lit
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India haYe been implementing innovaUvd', 
projects aln cd at qualitative hnprovt11'te,n~ 'of 
elementa.ry' ec:1uoation with tbe assistance, of 
UNICBP. The proje.cts being .i~JPlemented 

are: 

lnQXpensive material of educational and 
entertainment value for children of pre .. 
pri,mary and, early primary stages, ,10 deve-
lop at the State level expertise' in the use of 
traditional toy'i and educational games and 
t'o build a nati(}nal res()u.rc~ centre fordis .. 
seminatin'g ideas, materials, research findipgs (I) Nutrition, Healtlt Educational and 

Environmental Sanit atiolls : 

'Production of instructional material in Nut .. 
rition/Health ~ducatioll and Environmental 
Sanitation for primary school children, for 
teachers, and outMof-schooJ girls and women; 
Project was lauo.ch(~d in 1975 and now 
covers the States and Union Territories of 
Andhra' Pradesh. Assam, Bihar, Madhya 
Pradesh, Maharashtra, Karnataka, M;zoram, 
Orissa, Rajasthan, Uitar Pradesh, Gujarat, 
Tamil Nadu and Punjab. 

(ii) Primary Education Curriculum Re-
newal: 

Renewal of primary education curricu-
lum and illstructional materials refuting 
to the needs of ditr~rent groups of children 
from disadvantaged social segments and to 
the social oppOl~unities likeJ,v to be availJ.ble 
to them. At present the project is impk-
mentcd in Andhra Pradesh, Assa'm, Biha t', 
Haryana, Himachal Pradesh. Jam1l1U & 
Kashmir, K-trnataka, Maharashtra, Manjpur 
Meghalaya, Orissa, Rajasthan, Sd..:kim, 
Tamil Nadu, Tripura, Uttar Pradesh, West 
Beogal, Andaman & Nicobar Islands. 
Delhi, Goa, Daman & Diu, Pondicherry, 
Mizoram and Lakshadwecp. 

(iii) Developmental Activitiel in Commu-, 
nit)' Education an'[ Participation: 

The project aims at developing and 
testing new types of educltional activitiGs 
to meet the minimuni educational needs. of 
aroups that are currently deprived, partially 
or totally, or access to any' form of educa-
tion and also to see if the school can come 
closer to the community and accelerate 
social change. it caters to the educational 
needs of 4 different age-groups, nam~IY, 
O.3'and mothers, ~ .. 5 years, 6 .. 14 years and, 
15-) S years. The project is implemented in 
all States and Union ,Tert'itories C'xcept 
Arunachal Pradesh. 

(Iv) Chllt(ren's Media'L;u,oratory ard Early 
, CltlltihOod' Educatia:" :, ' 

nOlo projects aim at 4e'Vcloplng 

atld training methods. ' 

The early childhood education proj~ct 
assisted States in setting up and streng .. 
thening ('.1.rly childhood education units, 
training tC:'lcherl, educators, orienting: super-
visors and administrators and developing 
basi~ Jearning and play materials' for pre-
school children. . 

At present the CML and EeE Projects 
are being imDlemented in Bihar" Goa, 
namln and Diu, Karnataka, Madhya 
Praocsh, Maha rashtra, Orissa, Rajasthan, 
famil Nadu, Uttar Pradesh and Nagaland. 

(v) Comprehensive Access to Primary 
Education. 

The Project foc use') on-out-of-school 
chifdren and other 1earners, introducing 
new learn:ng materials to teacher trai.ners, 
d~vel()nin~ lo~~at1y relevant learning 
makrials, e~tahlishing nonformal learning 
centres and criteria for evaluating out .. 
of-schon} karnas. 1t is being implc" 
mcnted in the States/Urs of Andhra 
Prade~h, Ac.;sam, Bihar. Haryana, Jammu 
& Kal)hmir, Ka rnataka, Kerala, Madhya 
P(ade~h, Muhan)shtra Ivfegha'aya, Orissa, 
Pnnjah, Rajasthan, SikkJm, Tamil Nadu, 
Uttar Pradesh, West Bellgal , Mizoramr and 
Lakshadweep. 

(vi) Central Inftitute of Educational 
Technology. : 

Production of educational television 
programmes for children of elementary 
schools and their teachers. Programmes 
ar" telecast through INSAT .. IB with limited 
area coverage of the State~ of Andhra 
Pradesh. Orissa. BIhar, Maharashtra, 
pujarat and Uttar Prabesh. 

" 

(c) Stlltement I is ,iven below. 

(d) Statement II is Siven below. 
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STATEMBNT I 

DetaUs of Stat.wlse Financial Assistance from UNICEF for the year 1985 &; 1986 

S,No. Name of StateJ UT Financial Assistance Financial Assistance 
for 1985 (Rs.) for 1986 (Rs.) 

1 2 3 4 

J. Andhra Pradesh 9,72,'285 6,12,32' 

2. A & N Islands 9,150 5,85,754 
3. Assam 4,88,419 7,77,879 
4. Bihar 18,47,953 16,14,975 

S. Delhi 2,86,182 2,99,049 
6. Goa 50,700 3,72,266 

7. Haryana 4,94,195 3,94,473 

8. Jammu (J&K) 7,52,078 7,18,936 
9. Himachal Pradesh 2,66,420 2,56,034 

10. Srinagar (J & K) 7,25,550 9,59,462 

11. Kamataka 25,42,711 20,55,438 
12. Kerala 6,1~,978 5,76,490 
13. Laksbadweep 8,01,631 5,84,120 

14. Maharasbtra 18,88,563 13.83,267 

15. Meghalaya 8,54,945 7,99,152 

16. Madhya Pradesh 14,69,398 14,02,297 

17. Manipur 1,17,130 1,47.980 

18. Mizoram 9,46,352 6,2r5,605 

19. Nagaland 2,08,244 

20. Orissa 24,82,008 20,70,374 

21. Pondicherry 5,36,155 3,75,821 

2'1. Rajasthan 21,56,875 17,40,803 

23. Sikkim 10,68,338 10,33,6°2 

24. Tripura 3,07,585 2,14,825 

2S. Tanlil Nadu 25,17,395 " 24,1.0,955 

26. Punjab 2,56,080 3,13,559 

27. Uttar Pradesh 9,82,868 20,63,134 ' 

21. West Beolal 10,44,456 2,84,261 

29. G uja rat 72,100 
Head Quarters 46,t3. l80 ~1.31.099 ------------_--

Grand Total 3.11,66,880 3,00,13,269 
------~--

---_...._. ...... ...,__ ....... 
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STATEMBNT II. 

Wrltt,,. NY"." .' 

The Extent of UNICEF Assistance received aDd utilised from 1980·8510 Or"" 
Rs. in laths --Years 'Project .. 1 Project .. 2 Project-3 Project .. 4 Project .. ' 

NHEES PCER DACEP BCBjCML CAPB 
Assis- Assis .. Assis- Assis- Assis- Assis- Assis- Assis· Assis· Assu.. 
tance tance tance tance tance tance tance ' tance tance tance 
pro- uti- pro- uti- pro .. uti .. pro .. uti .. pro. uti. 

vided lised vided Hsed vided Hsed vided Hsed vidcd Used _,_-
1980- 8S 4.031 2.318 43.060 35.423 11.317 6.932 7.180 4.183 28.505 23.643 

Total assistance provided: Rs. 94.093 lakhs 
Total assjstanc~ utilised Rs. 72.499 Iakhs 

Development of R.ailway Tracks in Cuddapab 
District (A.P.) 

4285. SHRI S. PALAKONDRAYUDU: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether Government have received 
any proposal for the development of raHway 
tracks in South Central Railway in parti-
cular Cuddapah District of Andhra 
Pradesh; 

(b) if so, what are the main proposals; 
and 

(c) what action Government propose to 
take in that regard? 

II 
THE MINl3TER OF STATE IN THE 

DEPARTMENT OF RAlLWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b) . 
Requests have been received for construction 
of a railway line between Yerraguntla and 
Nandyal. 

(c) The survey. has been carried out. 
The proje~t is assessed to be financially 
unremunerative. In view of severe constraint 
of resources and hravy commitments on 
hand it would not be possible to take up 
tbis work at present. 

[Translation] 

Central A.sistance (or BJsaJpur Project 

4286. SHRI BANWARI LAL BAIRWA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(8) the financial assistance provided by 
the Central Government for BlsaJpur Project 
(Rajasthan) date .. wise and whf:ther this 
scheme is pending on account of paucity of 
resources; 

(b) the advantages likely to accrue to 
Rajasthan on the completion of this proje't; 
and 

(c) whether other neighbouring States 
wHl also be benefited by this project and if 
so, the details thereof? 

. THE MINISTER OF WATER RE.-
SOURCES (SHRI B. SHANKARANAND): 
(a) to (c I. Bisal,ur Dam Project on Banas 
River in the Chambal Basin in Rajasthan 
e~timated to cost Rs. 142.80 crores is not 
yet ap proved by the Planning Commission. 
The State Government has to fund and 
implenlent the project. It envisages to 
create an irrigation potential of 60,000 
hectales in Tonk. Sawai Madhopur and 
Bundi di~tricts and to provide drinking 
water supply to Ajmer and other areas. No 
neighbouring State is proposed to be bene-
fitted from this project. 

[English] 

Steps for UoiversaUsation of Education 

4287. SHRI PIYUS TIRAKY : Will the 
Minister of HUMAN RESOURCES DEVE .. 
LOPMENT be pleased to state: 

~ (a) whether Government propoee to 
take massive steps in the Seven ttl Plan 
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period for universalisation of elc:nl4.:ntary 
education for children in the age group 6-14 
years by 1990 and if so, the outline of the 
policy to meet the ambitious target ; 

(b). whether Government propose to seek 
involvement of masses and achieve the goal 
within the specified period; if so, details 
thereof; 

(c) whether Government propose to 
direct each and every industry Clnptoy .. 
ing' more than fifty persons to ha ve 
its own school or financially support the 
education of their employees as well as of 
their children : and 

(d) if so, whether Goycrnrnc.nt. conh m-
plate to give' some relaxation 1'r01n ccrl;J i n 
taxes for such industries which m,tintlJ.i1l 
schools for employees, "elfare in the, lido (if 
educational programnle '? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION A1''';D 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) and (b). l'be present target 
date to achieve universalisation of elemen-
tary education according to the policy framt! 
to the Sixth Five Year Plan and reinforced by 
the 20 Point Programme of the Government, 
is 1990. For operational purposes it set the 
goal of achieving 95 per cent enrolment at 
primary stage and 50 per cent at illiddle 
stage by the end of 1911 4 .85 m',d ~O,i per 
cent for both hy 1990. According t J the VII 
plan overriding priority will bt given to 
realising universalisation of elementary edu· 
calion for children in the agc+grollp f,·t4 
years by 1990 ; this will c()ntinue to be part 
of the Minimum Needs Programme. ThG 
emphasis will shift from m~'re enrolment 
to retention of pupils in sehuuts 
and to the attainment by them 
of basic eletnents of learning. The 
objective is sought to be achieved through a 
<;ombination of formal and flon-fonnul 
methods, focussing sharply on the needs of 
girls and of children belonging to the ceo-
nomica.lly and socially weaker sections. 

.' (,c) No. Sir, 

(d) Does noi arise. 

CO'6vcrsiofl of Secuderdbnd to Goofy Rail". 
Line to, Bl'oad Guage 

4288. SHRI M. SUBHA REDDY: 
Will the Minister of TRANSPORT be pleased 
to state: 

(a) whether there is any proposal to 
convert the existing railway Hne to broad 
guage ,from Secqnderabad to GoOfy; , 

(b) if so, the de(ails thereof; and 

(c) when it is likely to be taken up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAIL'NAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). 
Shrvl:YS have been sactioncd for a parallel 
DO li1H: between Secunderabad a'ld Guntakal 
Fun:-!cr net ion will be considcn:G on com: 
pktioll of surveys depending on financial 
remunerativeness of the projects and availa-
bility of resources. 

[Translation] 

Si,rTcy of rail traffic between K9.opur and 
towns/tities surrcunding Kanpur 

4289. SlIRI JAGDISH AWASTHI: 
\\'111 the Nlinister or TRANSPORT be 
plc~~cd to state 

(a) whether Railways have conducted 
survey of rail, traffic betwe'~n Kanpul' and 
small and big towns/cities surrounding 
Kunpur ; '0\ 

(b) jf not, whedlel' there is any propo-
~:Il fur <.:onJucting such a survcy ; and 

(c) the names of the towns/cities to 
vvhich shuttle passenger trains operate from 
Kan pur every day ? , 

THE l\1II',:ISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) No, Sir. 

(c~ Daily shuttle passenger services for 
comn1uters are available from Kanpur to 
stations towards Brnhmavart, Unnao, 
Balamau, Uncbahar t Banda, ' Etawah. 
Lucknow, AJlahabad, Jhansi and Farrukha. 
bad. 
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Schola .. lhlps to Pl'08It., Sport ••• 

4290- SHRI GURUDAS KAMAT 
Will the Minister of HUMAN RESOURCE 
DBVELOPMENT be pleased to state: 

(a) the total number of scholarships 
given by Unio 1 Government to the promising 
Iport.men in the country and the amount 
of such scholarships during the last three 
years; and 

(b) the number of recipients of sports 
scholarship in Maharashtra State during the 
same period ? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF' YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL .. 
FARB (SHRIMATI MARGARET ALVA): 
(a) The total number of such schoJar .. 
ships given during the last three financial 
years ending the 31st March. 1985 was 
~6Z7 and the amount involved in such 
scholarships was Rs. 44, 97, 856.48. 

(b) 51S 

IndigenoQs Dredging Methods and Technology 
to meet Siltation Dredging Problem 

4291. SHRI MANIK REDDY: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether siltation requiring sub-
sequent dredging of inland waterways and 
sea ports is the major problem in our 
country; 

(b) the annual expenditure incurred on 
dredging in tbe country ; and 

(c) whether any indigenous methods 
and technology have been evolved and 
developed to solve the dredging problem 'I 

THB MINISTBR OF STATE IN THB 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT~: 
(a) Siltation requiring subsequert d'red-
aina of inland water ways is a major 
problom. However, siltation is a natural 
phenomena in most of the artificaUy dred-
led charqacla to sea porta and would need 
to be periodically removed by dred.ing. 

Since the phenomena is known" it is only if 
the dredging resources are Dot adequate 
that it would become a major problem. 

(b) Information is being collected and 
will be placed on the Table of the House . 

(c) There has been no indigenous develop-
ment in this field as available technology 
for dealing with the Dredging problem have 
been found quite suitable and adequate, 

In the case of Internal Waterways, con-
centional bundalling is adopted to maintain 
the wat er depth in the main navigable 
channel to the maximum extent possible. 

Propaganda Regarding Infectiousness 
of Leprosy 

4292. DR. T. KALPAN.\ DEVI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that 400 million 
Indians living in leprosy-endemic parts are 
exposed to risk of infection from the 4 
million patients ; 

(b) whether any accurate survey result is 
avaiJable ; and 

(c) whether Government agencies have 
been carrying out propaganda on AIRjTV I 
Papers indicating that leprosy is not infec-
tious ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMlLY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and (b). 
Yes, Madam. As per data furnished by 
Statesj Union TerritOries, 76 districts have 
a prevalence rate of J 0 and above; 125 dis· 
tricts between S to 9 and the remaining 211 
districts with less than 5 per thousand po-
pulation. 

(c) During 1985 .. 86. the Hcmlth Educa· 
tion efforts have been intensified in educate 
the leprosy patients. their families abd the 
community on the cllrabiHty, Jow infectivity 
and availability of free treatment under the 
programme. using all the communication 
media including Doordarshan, AU India 

. R.adio and tho Press. 
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Shortage of water IUPPY at Railway Com .. 
plex, Kharagpur 

4293. SHR! NARAYAN CHOUBEY: 
Will the . Minjster of TRANSPORT be 
pleased to state: 

(a) whether an estimated amount of 
Rs. 52.86 lakbs was provided in the Rail .. 
way Budget of 1985-86 to overcome the 
water supply shortage to the Railway com-
plex and Railway settlement at Kharagpur ; 

(b) whether the proposed work bas been 
completed; 

(c) if not. the reason for noo-comple-
tion and action proposed to complete cons-
truction before the summer ; 

(d) the quantity of drinking water sup-
plied to the Railway settlement of Kharag-
pur during the last May, June and July 
and the quantity Government propose to 
supply to this area during these months 
this year; and 

(0) what spot schemes do Government 
take to alleviate the sufferings of the people 
of Kharagpur before the advent of summer? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS I,SHRI 
MADHAVRAO SCINDIA): (a) A work 
for augmentation of water supply to the 
Railway Complex at Kharagpur was includ-
ed in the Works Programme of South Eastern 
Railway for 1985·86 at a cost of Rs. 52,50 
lakh. 

(b) and (c). . No, Sir, The allocation of 
funds for this work in 1985 .. 86 Budget was 
only Rs. 5 lakhs. Prel iminary works have 
been taken up and the tenders are under 
finaJisatjon. 

(d) The total. quantum of drinking 
water supply to the Railway settlement of 
Kharagpur during May, June and July, 
1985 was of the order of 40 lakh gallons, 
38 lakh gallons and 42 lakh gallons per day 
respectively. The supply position is anticipa-
ted to improve by about 6 lakh gallons 
per day during these nlOD ths this year on 
completion of other on-going works. 

(e) Two tube wells and two open wells 
under other schemes targetted for comple-
tion before the next summer season would 

yield an additional quantunl of 6 lakh 
,allons per day and this would improve the 
water luppJy position. 

HaJ Traffic 

4294. SYEO SHAHABUDDIN : Will 
the Ministry of TRANSPORT be pleased 
to state: 

(a) the Haj air fair charged by Air 
Indi~ during the years 1983, 1984, 1985 
and J986 ; 

(b) whether Saudi Arabian Airlines 
participated in carrying the Haj traffic 
during 1983, 1984 and 1985 and whether it 
proposes to do so in J 986 

(c) the demand of royalty included 
in the fare and whether it. was paid to the 
Saudi Arabian AirHnes by Air India; 

(d) the return Bombay-Jeddah-Bombay 
air fare by economy class during the period 
of Haj traffic during these years: 

(e) whether Government bave decided to 
subsidise the Haj traffic carried by Air 
India; and 

(f) if so, the subsidy proposed for 1986? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Air India 
charged air fare from Haj pilgrims duriJ'l-'t 
the years 1983 to ] 9l\5 as under :_ 

1983 Rs. 65S7.CO Born bay / J eddah/ 
Bombay 

Rs. 6900.00 Delhi I Jeddah /Delhl 

1984 Rs. ~294.00 Jeddah/Bombay 
Rs. 3450.00 Jeddah/Dethi 

1985 Rs. 3745.00 Jeddah/Bombay 
Rs. 38S2.00 JeddahjD;lhi 

Air fares for 1986 have not been decided. 

(b) Saudi Arabian A irlines participated 
in carrying the Haj traffic during 1984 and 
1985. Their desire to participate is not known. 

(c) 10 1983 royalty at the rate of 
Rs. 527.00 per pi1grim bad been included 
in the fare charged from the pUsrim. This 
~oya Ity way paid to t he Saudi Arabian 
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Airlines by Air India. No royalty was 
payable to Saudi Arabian Airlines during the 
years 1984 and 1985 as they had participa .. 
ted in Haj operations. 

(d) Normal lATA fare Bombay .. Jeddah-
Bombay aad Delhi.Jeddah·DeIhi is common 
rated at Its. 8552.00 since 1983 and has 
remained constant since then. 

(c) No, Sir. 

(f) Does not arise. 

Setting up of Separate Department of 
Pesticides 

4295. DR. CHINTA MOHAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether Government propos~ to 
set up a separate Department of Pesticides 
in view of the polluti on hazards created 
by pesticides to help monitor and take 
corrective action; and 

(b) whether any studies have been 
conducted and are in progress giving precise 
information on pesticide levels in human 
beings, includ.ing in blood and fat levels and 
if so, whether these are within international 
permissible limits and if Dot, corrective 
steps/strategy proposed '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) There 
is no such proposal before the Ministry of 
Health and Family Welfare. 

(b) Yes, Sir. The studies done so far 
have generally indicated the existence of 
a higher residuary level of pesticides in the 
human bodies than is generally desirable. 
The matter is receiving the attention of 
Ministry of Agriculture. 

Tax Exemptions (or Privately Owned 
Palace., Forts etc. 

4296. SHR1· DIGVJJAY SINGH: Will 
tbe Minister of' HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(.> !I,~~er suggestions have been 
made in" the way ot tax exemptions to 
Privately oWDcd palaces, forts and historical 

homes as a measure of preventing their 
decay; 

(b) whether to preserve our historical 
and cultural heritag e, such measures are 
considered important; and 

(c) if so, the progress made by the 
National Council of Arts where all, such 
proposals for conservation are being 
processed? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Apart from measures for conser .. 
vation of cuHural heritage, the National 
Council of Arts has lmder consideration 
the question of provision for tax exemption 
on donations to recognised cultural bodies. 
Follow up action is being taken:. 

Dombivali Railway Terminus 

4297. SHRI S.G. GHOLAP: Will the 
Minister of TRANSPORT be pleased to 
st~te : 

(a) whether it is a fact that it is an 
old demand of Dombivali passengers to 
have Dombivali as Railway Terminus; and 

(b) jf so, what is the progress in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) It is not operationally feasible as 
it will affect the utilization of rakes and 
line capacity. 

Diesel Engine Shed at Madhupur 

4298.' SHRI SALAHUDDIN: WUI 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether there is any proposal to 
construct a diesel Engine shed at Madhupur; 
aod 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) There is 
DO proposal to construct a diesel shed at 
Madhupur. 

(b) Does not arise. 

[Translation] 

Targets let for Sh ipbuflding and Ship Repairs 
in Cochin Shipyard 

4299. SHRt C. JANGA REDDY: Will 
the Minister of TRANSPORT be pleased 
to state the targets set for shipbuilding 
and ship repair in Cochin Shipyard, for the 
current year and the next year separately? 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF SURFACE TRNAS. 
PORT (SHRI RAJESH PILOT): The targets 
set for shipbuilding and ship rep~ir in 
Cochin Shipyard for the year 1985-86 and 
1986-87 are:-

1985.86 1986 .. 87 

Shipbuilding 50,000 DWT 45,000 DWT* 

Ship repair Rs. 7 crores Rs. 8 crores 
* The targets will be suitably revised based 

on additional orders secured. 

[English] 

Master Plan for Development of 
Vishakhapatnam Port 

4300. SHRI ·V. TULSIRAM : Will the 
Minister of TRANSPORT be pleased to 
state: 

(8) whether Master Plan for the Deve-
lopment of Visakhapat.nam Port in Andhra 
Pradesh is under consideration of Govern-
ment; and 

(b) if so, the details thereof and the 
time by which it is expected to be imple-
mented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJBSH PILOT): (a) atd 
(b). In August. 1982. Visakhapatnam Port 
Trust had forwarded to this Ministry the 
Master Plan and tho land use plan for 

their Port based OD the overall M'llter Plan 
of the Port drawn up earlier by their 
Consultants. The Viza, Port has indicated 
tbat as the master plan already drawn up 
by them is adequate to cover the port 
development for a period of about IS years, 
no further work is being done on this by 
them. 

The Master Plan provjdes for creation 
of additional berthing facilities in the outer 
harbour and conversion of existing jetties 
into regular berths in the inner harbour. 

The actual implementation time will 
depend upon the necessity for development 
of new berthing facilities and the financial 
resources available. 

Use of Synthetic Birth Control Vaccine 

4301. DR. D.N. REDDY: Will the 
Minister of HEALTH AND FAMILY 
WBLF ARB be pleased to state : 

(a) whether Government are aware of 
a synthetic birth control vaccine discovered 
and put to use in Adelaide in Australia 
for ;the first time; and 

(b) whether' Government propose to 
introduce the same vaccine in India also ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WEL-
FARE (SHRJ S. KRISHNA KUMAR): 
(a) and (b). The World Health Organi-
sation has taken up Phase human 
Clinical Trials in Australia of a Synthetic 
birth control vaccine. The question of its 
introduction in India can arise only after 
the immunogenlcity and efficacy of the 
vaccine has been determined. 

Penon. Aft'ected by Goitre 

43[)2, SHRIMATI USHA CHOU· 
DHAR Y : Will the Minister of HBALTH 
AND FAMILY WELFARE be pleased to 
state : 

<a) the number of perSODS affected by 
goitre in various parts of the country; 

(b) whether the dJ.oasc is ,merain, in 
Dew areas; and 
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(c) what are ~e details and how 
Government propose to check spread or 
goitro? 

THE DEPUTY MINISTBR IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA K.UMAR) : (a) to (C). 
Around 40 million people are estimated 
to be suffering from Goitre in tho endemic 
areas. The endemic goitre belt in India 
stretches across the entire spb.Himalayan 
region and includes the States of Jammu & 
Kashmir, Himachal Pradesb, Uttar Pradesh, 
Bihar, West Bengal, Sikkim, Assam, 

. Arunachal Pradesh, Nagaland, Manipur, 
Megbalaya and Tripura besides ,Punjab, 
Haryana and the Union Territory of 
Chandigarh. Endemic goitre is also found 
prevalent in certain districts of Madhya 
Pradesh, Gujarat, Maharashtra and KeraIa. 

The salt iodisation progranlme is the 
best and cheapest way to eradicate goitre 
and iodine deficiency disorders. 

Government 'had decided to take up a 
programme of iodisation of entire edi'61e 
salt in the country in a phased manner 
during the Seventh and Eighth Five Yt!ar 
Plans f to ensure availability of iodised salt 
everywhere in the country. 

Leasing of aircrafts by Indian Airlines 
to Vayodoot 

4303. SHRI KAMAL NATH: 'WiJl 
the Minister c f TRANSPORT be pleased 
to state: 

(a) whether Indian Airlines has handed 
over its Avro and Fokker Friendship air-
crafts' to Vayudoot; 

(b) if so, the details thereof; and 

(c) the new routes on which these 
aircrafts wilt be used by Vayudoot ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) No, Sir. 

(b) and (c). Do not arise. 

Propoal.· from State to Start Open 
UDtvenlti. pe.jtDI with U .G.C. 

4304. DR. O.S. RAJHANS: Win the 
Minister of HUMAN RESOURCE DEVE· 
LOPMENT be pleased to state ; 

(8) the number of proposals pendin, 
with the University Grants Commission for 
setting up of open universities in different 
States; 

(b) since when such proposals are 
pend ing; and 

(c) time' by which a decision is likely 
to be taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGl): (a) and (b). The State 
Governments do not require any formal 
approval or clearance of the UGC for the 
establishment of new universities including 
Open universltJes. However, the State 
Governments may seek the views of the 
UGC on their proposals to establish open 
universities. The Government of Maharashtra 
had sent a proposal to UOC in September, 
J9R~ for the establishment of an open 
university in the State and the UGC had 
conveyed its agreement in principle to the 
proposal in November, 1985. The Govern-
ment of West Bengal had referred a draft 
Bill to establish an open university in the 
State for the views of the Commission on 
January 20, 1986. The Commission is yet 
to convey its views on the draft proposals 
or the State Government. 

Cc) The decision in this regard will 
have to be taken by the State Governments 
concerned. 

Devices (or Detection of Sex of Foetu •. 

4305. SHRI CHARANJIT SINGH 
WALIA: WiIJ the Minister of HEALTH 
AND FAMILY WELFARE be plcased to 
state: 

(a). whether modern facilities or devices 
for detection of the sex of the foetus are 
available in the Central Government hos-
pitals in Delhi and other places; 

(b) if so, the details thereof including 
the particulars of these devices, the expen-
diture incurred on them and the purposo 
for which meant; 

(C) whether Government are aware ot 
cases where this device has been used (or 
destroying .the female foetus and if 10 , tbe 
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action taken to prevent such illegitimate 
acts; and 

(d) whether Government have such 
information in respect of private hospitals, 
nursing homes, sex' clinics etc. which are 
taking up luch cases as termination of 
medical pregnancy but actually destroying 
female foctus on charging. heavy fees and 
jf so, what steps Government propose to 
take to curb this evil practice? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE, 
(SHRI S. KRISHNA KUMAR) : (a) No 
Sir. 

(b) Does not arise. 

(c) and (d). Instructions hav~ been 
issued to the States to take appropriate 
action against those who indulge in pre-
natal sex determination tests for the sake 
of abortion. 

Non-Avaibilltyof Trained Dieticians and 
Improvements In Hospita) Kitcbens 

4306. SHRIMATI D.K. BHANDARI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state; 

(a) whether it is a fact that in about 
SO percent of the hospitals of the country, 
services of trained dieticians are not 
available; 

(b) whether in about 11 percent of 
hospitals, kitchens are outmoded, even 
without running water, gas or electricity 
and the diets supplied are short in calories, 
vitamin A and riboflarin; and 

(c) if so, what corrective steps are 
heiDI taken/proposed by Union Government 
ia re,ard to. Central Government hospitals 
and whether any. guidelines in this regard are 
beinl considered to be issued to sCato 
Governments for hOJpita1s under their 
control as' well as for private Hospitals ? 

THB DEPUTY MINISTER. IN THE 
DEPARTMENT OP FAMILY WELFARE 
(SHRT S. KRISHNA KUMAR): (a) and 
'(l?) Hospitals in the States function under 
. th~ direct administrative Control or the 
$t.te qOYeqJllJCnt. It is t~ rs epon$ibility 

of the State Government to OJ1sure that 
the services of trained dieticians are pro-
vided in their Hospitals and kitchen services . 
are modernised. However, the services of 
trained dieticians are available in tho 
Central Government Hospitals in Delhi and 
tbese hospitals have reaular water supply. 
cooking gas and electricilY facilities. 

(c) In order to provide balanced diets 
and uniformity, 'Standarised' diets for 
Hospitals' (1973) were' formulated and 
recommended to all the States. Central 
Government Hospitals follow Uniform 
pattern of'diets. 

Waiting Room and other Facilities at 
Jabalput Railway Station 

4307. SHRI AJAY MUSHRAN: WilJ 
the Minister of TRANSPORT be pleased 
to State: 

(a) whether waiting rooms and other 
facilities at Jabalpur Central. Railway 
Station are inadequate to the requirements 
and if so, the details thereof; " 

(b) whether it is a fact that recently a 
Reservation Booking Office has been opened 
in the second class waiting room on plat-
form Nos. I and 2 of the Station without 
making alternative arrangement; 

(c) whether it is also a fact tbat wait-
ing room facility for the first elas. 
passengers both at platform Nos. 1 and 2 
has since been withdrawn; 

(d) if so, the reasons for not making 
any alternative arrangements; and 

(c) whethor Government now propose 
to provide the required facilities and if 10, 
when? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OP RAILWAYS (SHR.I 
MADHAVRAO SCINDIA) : <a> No, Sir. 

(b) No, Sir. Roservation-eum.booking 
office was OpeDed on 10th April. 1985 in 
the main concourse area of the station 
outside platform No.2. 

(~) No, Sir • 

(d) and (0). Does notarise. 



101 "rt:ttll. A."""" 

Poley a ..... dtag Bloocl DoIIadoD 

4308. 'SHRt VIJAY N. PATIL: Win 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to atate : 

(a) whether Government have formu-
lated any policy for blood donation; 

(b) if so, the details thereof; 

(c) what steps Government propose to 
take for the satisfactory working .of blood 
banks for cOdring adequate facilities and 
equipment for the storago of donated 
blood; 

(d) whether Government propose to 
cnd the evil of professional blood donors; 
and 

(e) if so, the steps proposed to give 
a fillip to the voluotary blood donation ? 

THE DEPUTY MINISTER IN . THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) to (e). 
Government proposes to have a Sehenie 
during the Seventh Plan for strengthening 
and modernising blood banking and trans-
fusion services in the country~· The Scheme 
envisages, inter alia, regular inspection of 
blood banks by the Drug Control Organi-
sations in order to ensure adherence to the 
norm, laid down in the Drugs and Cosme-
tics Act and Rules and gradual elimination 
of professional blood donation by encou-
raging voluntary blood donation through 
publicity campaigns and innovative health 
education. 

[Translat/onl 

Construction of Lalltpur-Banda (Kherada 
VIA Tikamgarb ... Kbajurabo Rail Line 

4309. SHRIMATI VIDYAVATI 
CHATURVEDI : Will the Minister of 
TRANSPORT be pleased to state: 

(a) whether survey work of the 
LaUt,ur~Banda (Kberada) via Tikamgarh 
K.bajurabo rail line has beeD completed; 
and 

(b) if so, whether Government pro-
pOse to. IDelude the coostructioa of this 
.1blo.(ia·thO:loV~tAi'i"IYeu Rlu 1: 

, .. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (fl-R 
MADHA VRAO. SCINDIA): (a) Survey 
for railUne from Lalitpur to" Mahoba via 
Tikamaarh and Khajurabo ~ has been 
completed. 

(b) No, Sir. 

[ E",li.rh] 

State Education Ministers' Conference 
Regarding Technical Education 

4310. SHRI SOMNATH RATH: Will 
the Minister of HUM AN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the findings of the recent State 
Education Ministers· conference regarding 
technical education; and 

(b) details of the discussions held on 
primary. secondary and vocational edu-
cation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRJMATI SUSHILA 
ROHATGI) : (a) and (b). 1 he State Edu-
cation Ministers' Conference held on 
23-24 January, 1986 discussed matter. on 
(I) Changing role of Technical Education 
(2) Planning of technical education (3) 
Intra and Inter-linkages system (4) Pro-
grammes/courses (5) Faculty (6) Compu-
terisation (7) Emerginl technologies (8) 
Standards of Technical Education . (9) 
Consolidation, modernisation and removal 
of obsolescence (10) Commercialisation of 
education (11) Funding (12) Management 
of the system (13) Technical education (or 
community and rural development (14) 
Vocational education (I S) Polytechnic 
education (16) Under-graduate engineering 
education (17) Post-graduate engineering 
education (18) Management education (.19) 
National Syste.Ql of Education including 
primary and secondary education (20) 
Media and educe tional tp.chnology. and 
(21) Stre'ss Oil consolidation. The Confe-
rence has been an effort intended to 
ctystalise the issues. The findinss of the 
Conference shall have to be further pro-
cessed throush appropriate National Bodies 
before any particular recommendation 
could form part of the Education Policy 
which is ,et to be 8Dalised. 
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flights from Hyderabad to Saudi Arabia 
aad DeelariDa Hyderabad Airport 

as International Airport 

4311. SHRI E. AYYAPU REDDY: 
SHRI BEZAWADA PAPI 

REDDY: 

Will the' Minister of TRANSPORT bo 
pleased to state : 

.. (a> whether flights from Saudi ,Arabia 
to Hyderabad Airport aDd vice versa after 
tbelr inauluration OD 9 December, 1985 
have become very popular; 

(b) whether there are further denlands 
for increasing the number of flights; 

(c) whether in addition to passenger 
traffic, there is considerable export poten-
tial of leather goods, handloom fabrics, 
engineoring goods, poultry, meat, fruits and 
vegotables to tbe gUlf countries from 
Hyderabad Airport; and 

plugging the numerous loopholes in tho 
present water management system in the 
State; and 

. (b) if so, high.lights of actions aimed 
at? 

THE MINISTER OF WATER RB-
SOURCES (SHRI B. SHANKARANAND): 
(a> 'and (b). Yes, Sir. The programme aims. 
at improving perforn1ance of irrigation 
projects by suitable modifications in opera-
tion of the distribution system. certain 
improvements to the existing infr astructurc 
like provision of control structures, rehabi-
litation of existing structures. lining of 

, vulnerable reaches of the distrib ution sys-
tem, improved communications and 
training in bettcr water management of 
operations etc. 

Admission of Women in Medical Colleges 

4313. SHRIMATI KISHORI SINHA: 
WiJl the Ministcr of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(d) whether conversion. of Hyderabad " 
Airport into an internatioDal Airport is 
considered to be essential for improvjng and 
increasing commercial, social and political 
relatioDs with the Gulf countries? 

(a) what is tbe percentage of women 
being admitted to medical. colleges of the 
country with reference to the t'?tal number 
of seats in these colleges; 

THE MINISTER OF STATE IN . THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) The 
averase passenger load on Air India's 
flights between Jeddahs and Hyderabad has 
been 131 passengers per fliaht which is 
quite encouraging. 

(b) No, Sir. 

(c) Potential exists for export of 
handloom fabrics, engineering goods, 
poultry, meat, fruits and vegetables to the 
lull countries from Hyderabad. 

(dJ No, Sir. 

Water Management System in Kamataka 

4312. SHRI NARSINO SURYA. 
WANSHI ; Will the Ministor of WATER 
RBSQ UReES be pleased to state : . 

<a) whether it is a fact that Karnataka 
Governmont have proposed to launching a 
progromme. of action under the National 
Water Manapmcnt Proaramme aimod at 

(b> whether the percentage of women 
candidates passing the bas ic medical quali-
ficatiOD is tbe same as the percentage of 
entry: 

(c) jf not. the reasons thereof; and 

(d) f;bether there are dropouts during-
tho period of study or training and if so, 
reasons thereof ., 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : <a) to (d). 
The Medical Council of India has repor-
ted that as far as information is available 
with them, in ,the academic year 1984:'S5, 
4006 women canditates were admitted in 
medical institutions in India against the 
10818 admissions. The percentage of 
women candidatel comOI to 37.03 approxi-
mately. 

With", few exceptions, all candidates 
men/women) admjtted to medical coJleaes 
pass out after succeisfulJy complebna the 
course of atudiea. 
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. Introduction of a Day Train between 
Mangalore/Trlvandrum aad Madras 

4314. DR. K.C. ADIYODI: WiJl the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether Government· propose to 
consider the growing. demand as well as 
the request of the State Government to 
introduce a day train between Mangalorel 
Trivandrum and Madras as all the existing 
trains to Madras from Keral&' are night 
trains; and 

(b) 'if so, the details thereof '1 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCJNDJA): (tt) and (b). 
There is LO such proposal at present. 

Agreement with UNICEF to Provide Services 
to Children 

4315. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state: 

(a) whether a Five Year Master Plan 
aimed at initiating, expanding and accJerating 
services 'benefiting children was si gned re-
cently between Union Government and 
United Nations International Children's 
Emergency Fund (UNICEF); 

(b) if so, the salient features of the 
p1aQ; and 

(c) details of the financial aspects of the 
plan and number of children to be benefited 
each'year? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA): (a) Yes, 
Sir. 

. (b) and (C). UNILEF cooperates in 
India's child survival and development pro-
grammes, especially these relating to health, 
education, nutrition, water supply, sanitation, 
prevention of destitution and disability. infor- ' 
mation and communication support, re .. 
search, monitoring .nd e;valuation. A. total 
assistance equal to US., 17S.0 ;l.iUiona .from 
leneral resources and OS. $ 52.3 millions 

from noted funds is expected from UNICEF 
during the five year period 1985-89. The 
number of children benefited by UNICEF 
cannot be indicated separately because 
~ICEF only extends cooperation for some 
mutually asreed 'components of the program-
mes taken up by the Government and non. 
governmental organisations. 

Cat Scaners in Safdarjung Hospital 

4316. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Safdarjung Hospital, Delhi 
has no cat scaners; and 

(b) If so, steps taken to provide cat 
scaners to Safdarjung Hospital'l 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) Yes, 
Sir. 

(b) The possibilities of obtaining a CAT 
Scanner for Safdarjung Hospital are being 
explored consistent with the availability of 
resources. 

CODversion of Polytechnics into Vocational 
CoUege 

4317. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Union Government have any 
plan to convert polytechnics into vocational 
colleges; and 

(b) if nol, in what other way the facili-
ties of these institutions are proposed to be 
utilised in the new scheme of vocational edu-
cation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (<>HRTMATI SUSHILA 
ROHATGI): (a) No, Sir. 

(b) By some of the identified polytech-
nics, designated as Community polytechnics, 
extension centres have been established to 
provide technical skills through non formal 
vocational courses/training especially in rural 
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areas. This scheme may arad ually be extend-
ed to other polytechnics. 

Vayudool Service betweea CalieDt and 
, Mangalore 

4318. SHRI SURESH KURUP: Will the 
Minister of TRANSPORT be pleased to state 
the date on which the Government propose 
to start the Vayudoot service to connect 
Mangalore and Calicut? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): Construction 
work at Calicut airport is in progress and is 
likely to be completed by 31.12.1987. Subject 
to economic viability of operation~, Vayu-
doot have a proposal to connect Mangalore 
and Calicut with its services during the 

current Plan period. 

Money Sanctioned to' Universities Under 
National Service Scheme 

4319. PROF. M.R. HALDER: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPME~T be pltased to state: 

(a) the amounts sanctioned under the 
National Service Scheme to different univer. 
sities during the last three ye~s; 

(b) the amounts sanctioned to Calcutta 
University of West Bengal for the same 
period; and 

(c) whether sanctioned money was utilis-
ed or not by the Universities? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE) SHRIMATI MARGARET ALVA): 
(a) The central share of assistance released 
to the state governments/union territory 
administrations for being released to the 

t universities was Rs. 289.30 lakhs, Rs. 305.63 
lakbs and Rs. 384.77 lakhs during 1982-83, 
1983-84 and 1984-85 respective1y. 

(b) and (C). The required information is 
being collected from the state government of 
West Bengal and will be Jaid on the Table 
of the"labha in due course. 

New RaDway Line CouDectiag AbmeclD.p,· 
Beed.Parli· Valjnatb 

4320. SHRI YASHWANTRAO GADAICH 
PATIL: Will the Minister of TRANSPORT 
be pJeased to state: 

(a) whether the Maharashtra' Govem-
ment hal suggested construction of a new 
Railway line connecting Ahmednapr-Beed. 
Parli-Vaijnath; 

(b) if so, the action taken on the pro-
posal; 

(c) whether the new railway linc would 
be taken up for execution during the Seventh 
Plan; and, 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHf\.VRAO SCINDIA): (a) Requests 
have been received from different quarters 
for this line. 

(b) to (d). In view of severe constraint 
of resources, it is not possi ble to consider 
taking up construction of this line in the 
Seventh Plan, at present. 

Use of Computers 10 Central Government 
HOlpitals 

4321. SHRI V.S. KRISHNA IYER: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Central Government 
hospitals in the country using computers; 
and 

(b) whether Government will provide 
computers to all Central Government hospi-
tals in the country to provide better facilities 
to patients? 

THE DEPUTY MINISTER IN THE 
FAMILY WELFARE (SHRI S. KRISHNA 
KUMAR) : (a) and tb). The possibility of 
using computers in Central Government 
Hospitals is being explored. 

ProV~iOD of Hedlth Card for e,ery Citizen 

4322. SHRI SHANTARAM ,NAIl{: Will 
the Minister of HEALTH AND PAM.lLY 

, WELFAItE 1to pleased to,ltato: ',. , . 
,I.- 1,'·., 
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(a> whether Government have any plans 
to start any scheme for providing Health 
Card for, evory citizen of this country; 

(b) if ,so, details thereof; aDd 

(c) if,Dot .. the reasons therefor? 

rite of 3 por year is also under cons idera-
tion. 

(c) No additional work of other ty pes of 
IJlobile cranes is at present contemplated for 
RaiJway Workshop, Jamalpur. 

, New Proposals for Declaration of NationaJ Hlgb-
THB DEPUTY MINIS'TBR IN THE waYlln Madbya Pradesh 

DBPARTMENT OF FAMILY WELFARE 
(SHRI S. KRIStiNA KUMAR): la) No, Sir. 4324. SHRI PRATAP BHANU 

SHARMA: Will the Minister of TRANS-
PORT be pleased to s~9te : (b) Does not arise. 

(c) Health is a State subject and the 
Central Government cannot envisage a 

, scheme for providi DS Health Card to indivi-
duals residing in different states. 

Manufacturing of Diesel Cranes In Railway 
VVorkshop Ja~lpur 

4323. SHRI D. P. YADA V: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether the heavy duty break.·down 
diesel cranes scheme has been started in rail-
way workshop, Jamalpur, 

(b) ,if so, the salient features of the 
scheme; and 

(c) whether some additional work load 
in regard to manufacture of other type of 
mobile cranes is contemplated for Railway 
workshop Jamalpur, if so, the salient features 
thereof ., 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). An 
aareement for transfor of 'technology has 
been siped for undertaking the assembly 
and manufacture of heavy duty break-down 
crane of 140 tonne capacity with MIs. Got. 
twald, West Germany. The agreement has 
been talton on record OD 18th M arcb, 1986. 
The training ot stiff in Germany and setting 
up of infrastructure in Jamalpur is beinl 
J)rocesse<i. Tbe aareement for transfer of 
techtlololY providet for the complete transfer 
or know-bow of settinl up of the infrastruc-
ture for the assembly and manufacture of six 
cranes being supplied in knpcked down 
(3 Nos.) and kit (3' Nos.) conditions by the 
8uppliers, viz. MIs" Gottwald. 'West Ger-
maDY. The subsequent indiaenous manu·' '.1IfO of these cruea at J..wpur at the 

(a) whether Government of Madhya Pra-
desh have submitted new proposals for de. 
claratlon of State Highways as National 
Highways; 

(b) if so, the details thereof; 

(c) whether he has assured Government 
of Madhya Pradesh to provide asshtance 
under Central aid PcC'gramme of State Roads 
of Inter-state or Economic importance 
Scheme for some important State Highways; 
and 

(d) if so, the details of the works appro-
ved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) No 
new proposals have been received in the 
cUrrent Five-year Plall' period. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

E~qulry into Sale of DTC Scrap Material 

4325. SHRIMATI OBBTA MUKHER-
JEE : Will the Minhter of TRANSPORT be 
pleased to state: 

(a) whetheor an enquiry has been institut-
ed ioto a recer.t Rs. S2 lakh deal involving 
sale of Delhi Transport Corporation scrap 
material; and 

(b) if so, the details thereof? 

THB MINISTER OP STATE IN THE 
DBPARTMENT OF SURFACE (SHRI 
RAJESH PILOT): (a) and (b). C.B I. had 
passed on certain information to Viailance 
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Officer but has not conducted any enquiry. 
A surprise chcGk was made Oil 24th and 
25th Fcbru \ry. '986 by car and th~y had 
cleared release of aU lots except tbree. In 
respect of these . three, they had advised 
delivery after weighment. in the presence of 
a CDI officer to the highest bidder. 

[Translation] 

Time Bound Programme to Provide Adequate 
Medical Facilities . 

4326. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
HEALTH AND FAMILY WALFARE be 
pleased to state: 

(a) whether Government have set a tar-
get of 'providing adequate medical facilities 
in remote rural areas of the country by 2000 
A.D.; 

(b) if so. the details thereof; 

(e) wbether, Government have fO.rmulated 
any time bound programme to achieve this 
target; 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAT\1ILY WALFARE 
(SHRI S. KRISHNA KUMAR); (a) to (e). 
To provide adequate medical facilities in 
rural areas of the country by 2000 A.Do', it 
is proposed:-

i) to provide one Health Guide for 
every village and at l~ast one trained Dai 
in every viUage. 

ji) to provide a sub .. centre and one male 
and female multi.purpo: e health worker 
for every 5000 rural population in gene-
ral and for every 3000 population in 
tribal and h illy areas. 

iii) to open new PHCs so as to ultimately 
have one Primary Health Centre for 
every 30,000 rural population in pneral 
and for' every 20,000 population in tribal 
and hilly areas. 

tv) to provide facilities for treatment in basic 
lpecialitiea at uPll"aGed Primary Health 

Centres/Community Health Centres, to 
be e9tabli~hed in a phased manner, 10 
that ul timate Iy there is one upgraded 
PHC/CHC for everyone lakh rural· 
populatjon. 

The tatgets ,under the Scheme of Train-
ing of Dais, Health Guides, Establishment 
of sub·centres and ,Primary Health Centres 
are proposed to be achieved fully i.c. 100% 
by the end of Seventh Plan. The establish-· 
ment ~f Community Health Centres/Upgra-
dation of PHes will, however be achieved , 
50% by 1990. 

[English] 

Proposal to Link Palani from Samra' Nagar via 
Dharapuram 

4327. SHRI R. ANNANAMBI: Will the" 
Minister of TRANSPORT be pleased to 
state: 

(a) whether there is any proposal to link 
Palani from Samraj .Nager via Dharapuram 
by train; 

(b) if ~), the details thereof and when 
will Government undertake survey for the 
project: an~ 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) Due to the severe constraint of re-
sources and heavy commitments already on 
hand for ongoing works. 

(Translation] 

MaDufaetariDl of Pace ,Maker iD 
the Country 

4328. SHRI KUNWAR RAM: Will tho 
Minister of HEALTH AND PAMILY 
WELFARE be pleased to state: 

(a) whether heart patients have to 
pay about Rs. 40,000 for purchasing pace 
J1l8.kert j 
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(b)' flbetber • ., steps have ·been taken 
I to make this ute lavina inSUulDlDt . ava lIablo 

at cheap ra. ; 

(b) No, Sir. 

(0) Yes. Sir. 

(c) wbother GOVOJ1l1'DODt propose to 
manufacture this instrument in the country 
and to briol within the reach of the com. 
mOD man ; and 

(d) if so, the details thereof? 

THB DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): (a) The 
price of a pacemaker varies from Rs. 12,000 
to Rs. 40,000 depending upon the make. 

(b) to ( d). There' has 80 far been no 
effort to manufacture cardiac pacemakers 
indigenously because of the limited and 
uncertain demand. The Ministry of 
Industry have indicated that entrepreneurs 
in the Private Sector may be interested in the 
manufacture of tbess implants provided 
there is sufficient requirement for this item 
and there is a possibility of imiJort of 
technology therefor from reputed collabo .. 
rators. 

[English] 

Oldest Manuscript found fa Gujarat 

4329. SHRI PRAKASH V. PAnL: 
Will the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state: 

(d) Yes, if required. 

Caneer Growth In the Blood of Bhopal 
Gas Victims 

4330. SHRI p. A. ANTONY : Will the 
Minister of HEALTH AND AMILY 
WBLF ARB be pleased to st a to : 

(a) whether any study conducted by 
the Genetics Department of the Bhopal 
University has found cancer growth in the 
blood of the Bhopal gas victims ; and 

(b) if so, the details of the study report 
and the measures taken t) treat such 
people? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). Information is being coJ1ected and 
will be laid on the Table of the Sabha. 

Provision of Pantry Cars with Utkal 
and Kalinga Expre.8 Trains 

4331. KUMARI PUSHPA DEVI: Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whether Government have a pro .. 
(a) whether it is a fact that an ancient posat to provide pantry cars with some 

manuscript has been located in Gujarat. long diltance trains where such facility has 
dating back to 10th Century A. D.; Dot been provided so far ; 

(b) whether this is the oldest manuscript 
which has been found in the country; 

(c) whether the Archaeological Survey 
of India/National Archives extend adequate 
help for the preservation of stich manus" 
crlpts; and 

(d) If so, ,whother the Dew found 
manQlCript will be ~ovored by such assis-
tance? -.. ' 

THB M~ISTBa. OF' STATS. IN THE 
DEPAR.TMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHlLA 
R.OHTAGI) : (a) Yes, Sir. . 

(b) if so, whether pantry carl are pro-
posed to be provided with Puri bound 
Utkal and Kalinga Express ; a ad 

(c) if so, when the above proposal is 
joing to be implemented '1 

THE MINISTER OF Sf ATE IN THE 
DBPAR.TMEN.T OF RA-ILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to Ce) • 
Introduction of pantry cars on tho trains 
jlepends on their availability and room on 
lhe trains. It is proposed to provide pantry 
cars on Utkal and K.atinp Express' trains 
when the next lot of new pantrY cars be-

comes available in a few months. 



Electrl8cation of Treedoa 

4332. PKOF P. J. KURIEN: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) Ute total initial investment required 
for a kilometer of electric traction aed that 
for the diesel traction ; 

(b) whether it is a fact that the electric 
traction is profitable in tbe long run ; 

(c) if so, whether any long term plan 
upto 2000 AD has been prepared in regard 
to electrification; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The total 
initial investment on the locamotives of 
various tractions, per kilometre, depends 
on the dens.ity of the trafic on the section. 
Howovq, the cost of fixed installa-
tions for electrification of a double Hne 
DO Section, according to the latest estimates, 
works out to about Rj. 27 lakhs per 
kilometro. 

(b) Depending on the relative costs of 
energy, electrificatioD' becomes economical 
in. tho long run on certain heavy dc;nsity 
routes. 

(c) It is, proposed to electrify. flJrther 
10.000 RKM appro". durina the period 
upto 2000 AD. 

(d) Detailed Plan s for electrification 
have so far been prepared upto 1990 only 
These are .Ql8iDly to complete electrification 
on the trunk routes or Delhi-Bombay, 
Delhi.Madru and Howrah·Bombay. 

LoISel IDcarred By State ~4. ~sport, 
COI]JOratJou Durl811914-85 

433'. SHRlV.S. VDAYARAGH.VAtN: 
Wilt the Minister' of TRANSPOllT be 
~J~sed to Itate : 

. Cal the names of: the State Road· TJaDI!' 
port Corporations owned by . the State 
Governments Which are running· into. losses 
and the total .PllfJ .. l J9" j~~JOg; by. Jb~m 
durin, 1984-8~ ; 

w ......... 116 

(It.) whether Government bavI COM uet_ 
any stU.dy of tho aaSODB e>f their losses;' and . 

(c) if so. the details thereof and tho 
measures being sUII_ad in this reprd? 

THE MINISTSll OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) A 
Statement indicating the names of State 
Road Transport CQrporations incurring 
losses and quantum of losses incurred by 
them, in 1984-85 is given below. 

(b) and (c). Review of the Financial 
Performance of the State Road Transport 
Corporations has indicated that the main 
reasons foJ;' losses have been the increasing 
cost of inputs, the fare-increases not keeping 
in pace with the increase in cost of opera-
tion. Other contributory factors are heavy 
taxes, concossional services rendered to 
students, etc. and due to social obligations 
to operate services on . uneconomical routes~ 

The State Govemments, under whom 
the State Road Transport Corporations arc 
functioning, have been advised to take 
effective steps to improve their physical and 
financial perrormance, such as replacement 
of overaged buses. proper maintenance and 
utilisation of fleet. rational inventory 
management, economy in fuel consumption 
by rationaJising routes and using fuel 
efficiency devices, revision of fare structure 
to accommodate cost escalaiion etc. 

STATEMENT 

(lls. in croRl) 

Name of the SRTes Net Profit/losl 
durina·1984-S5 

1 2 

1. Assam 4.31 
2. Bihar 10.71 

3. Ouj ... t 40.55· 
.... Himachal Pradesh S.58 

5. Jammu' It Kashmir 6.84 

6. Karnataka .. 20J49 

7. Kerala 13:01' 
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1 2 

8. Madhya Pradesh 12.62 

9. Maharashtra 4.23 

10. Manipur J.32 

11. Megbalaya 1.64 

12. Orissa 10.27 

13. PEPSU RTC - 13.17 

14. Tripura 1.77 

IS. Uttar Pradesh 15.66 

16. Calcutta STC 25.77 

17. North Bengal STC 8.45 

18. Durgapur STC 3.06 

19. D.T.C. 140.79 

N. B. : In all there are 21 SRTes establi-
shed under RTC Act, 1950. Only 
Andhra Pradesh and Rajasthan 
SRTCs bad earned profit during 1984-
8S and aU remaining had incurred 
losses. 

Mistakes io QuestIon Papers of Central 
Board of Secondary Edudeatfon 

4334 SHRIMATI NIRMALA KUMARl 
SHAKTAWAT:WilI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether thert were instances of 
mistakos in the Mathematics aIUl other 
question papers of tbe Central Board of 
SecOltdary Bducation Delhi this y"'r ; . 

(b) if so, the Dames tbereof : 

(c) whether similar instances happened 
in tho previous years also; and 

(d) whether Government propose to 
lay dOWD lOme auidelinea in thil regard? 

THE MINISTER. OF STATE IN tHB 
DBPARTMENTS OF EDUCATION 
AND· CULTURB (SHRIMATI SUSHILA 
ROHA TOI) : (.) aad (b). The followins 
mistakoa ha vo been detected in the question 
~ of varioUi aaminatioos coadocted 
by the CentralBoatd of Secoadary IIdoca-
tiOD, Ntvf Dclbi CIdI ,., -

Name oltl.; 
Examinatlo" 

Delhi Senior 
School 
Cettiflca te 
Examination 

Question 
PQlJer 

Mistilkes 

Mathematics Question 
(Hindi. No. 5(8)-
VOl1fOb) ~.~'fc 

instead of ~ 
Queation No.' 
(a) • '21' in. 
stead of '3i'. 

Delhi Secondary Mathematics Hindi trans-
School Exami· Course 'At lation of 
nation (Hfndi QueStion No. 

version) 4 (a) alternate 
does not taUy 
with Eng1flh 
versioD. 

AlI .. India Senior EoglJsh While the maKj .. 
School Certi- (Core) mum marks in. 
ficate Examina- dicated was 100, 
tion. the total of marks 

AII·India 
Secondary 
School 

of all question. 
was 95. 

Introduc- Question No. 6 
to~ (b)-
Computer "1==1 Hit instead 
Science of "1=1+1". 

Social 
Sciences 
(Hiadi 
version) 

Question No.9-
~fcR"~ arcmr Sfl;UiI'f 
instead of 
"~F«fr ~n~W'f 

(c) Y 08, Sir. There wee. some minor 
mistakes last year also. 

(d) The Central Board of Secondary 
Education, New Delhi is taking necessary 
remedial measures to avoid recurrence of 
such mistakes. 

IDereue .alneideDoe of Malaria 

4335. saRI D.B. PATIL: Will the Mini-
ster of HEALTH AND FAMILY WEL-
FARB be pleased;to .tate : 

(a) whether it i. a fact that i~idotaco of 
Malaria II Oil iaoreue +ia tho COUlltr)'; 
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(b) If so, in which parts of the country . 
it ia on increase; and 

(c) the steps beina taken to check the· 
increase? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and (b). 
No, Sir. According to the informati on re-
ceived from the state/UT Governments., 
1744493 malaria cases has provisionally been 
reported during 1985 against 2184446 malaria 
cases reporled during the corresponding 
period in 1984. However, during 1985, slight 
increase in malaria cases had been reported 
from Bihar, Himachal Pradesh, Jammu & 
Kashmir, Punjab and V.T. of Chandigarh, 
Dadra & Nagar Haveli and Mizoram. 

(c) The following specific steps are being 
taken for further control of the incidence of 
malaria; 

i) To contain the transmission of mala-
ria, indoor residual insecticidal spray 
are being carried out in areas where 
Annual Parasite incidence (API) is 2 
and above. (2 cases and above per 
1,000 population per year. 

ii) Stress has been laid for regular fort-
nightly, surveiHnce in all malarious 
areas of the country. 

iii) Laboratory Services has been decent-
raHsed at the Primary Health Centre 
and for Prompt examination of blood 
smears and administration of radical 
treatment without any time-lag. 

iv) Drug distribution centres and Fever 
Treatment Depots are functioning in 
the remote areas of the country to 
make available antimalaria drugs to 
tho Fever cases. 

v) To contain P. falciparum strain a 
P. falclparum containment progra .. 
mme is functioning in the p. AL· 
CIPARUM problem areas. 

. 
vi) To control malaria in urban aroas 

where malaria is a problem, Urban 
Malaria Scheme bas been sactioned 
for 133 towns in the country. Anti-
malaria and anti-parasite mcaaures are 

beina taken to the malaria transmission 
in th;ese areas, . 

Steps to Reduce Infant Mortality in Gujarat 

4336. SHRI RANJITSINOH OAEK .. 
WAD: WilJ the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the rate of infant mortality in 
Gujarat during 1985 as against all India rate 
of infant mortality; 

(b) whether the current rate of infant 
mortality in Oujarat indicates a downward 
trend as compared to mortality rate a decade 
ago; and 

(c) if so. dotails of the measures pro-
posed to be taken to further reduce the rate 
of infant mortality in Oujarat? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) As per 
latest available estimate of R.O.I. for the 
year 1984, the Infant Mortality rate in 
Gujarat was 106 as against all IndIa rate of 
104. 

(b). The Infant Mortality Rate for 
Oujarat for the year 1975 was 154 indicating 
downward trend during the last decade. 

(c) The measures taken to further reduce 
the I.M.R. include expansioll of the existing 
health infrastructure, training of manpower, 
health education, adoption of risk approach, 
universal immunisation of children, 
control of diarrhoeal diseases, prophylaxis 
asainst nutritional anaemia, and supple-
mentary nutrition under ICDS Scheme. 

Vayudoot Service in Kerala 

4337. SHRI T. BASHEER: Will the 
Minister of TRANSPORT be pleased to state. 

(a) whether Government have since 
taken any decision on extending the Vayu-
doot service to any cities of Kerala and; 

(b) if so, what are the cities to which 
this service is likely to be operated? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHlU JAGDlSH TYTLBR), <a) and (b). 
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Vayudoot has plan. to air link Calicut in the 
State of Kerala during the current plan 
period. 

Financial Assistance given to Kerala for Adult 
Education 

4338. SHRI T. BASHEER: Will the_ 
Minister of HUMAN RESOURCE DEVELOP 
MENT be pleased to state : 

(a) the amount released to Kerala for adult 
education during the last three years; 

(b) the amount which bas been spent in 
Kerala during this period; and 

(c) the results achieved in the State dur· 
ing this period? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA-
TGI): (a) An amount of Rs. 104.25 lakhs 
was released to Kerala during the last three 
years viz., 1982.83 to 1984.85 under the 
Central and Centrally Sponsored Schemes of 
Shramik Vidyapeeth, Rural Functional Lit .. 
eracy Projects, Post-Literacy and Follow-up 
Programme and Strengthening of Administr-
ative Structure for promotion of adult 
education programme. 

(b) The expenditure incurred in Kerala 
during this period was of the order of Rs. 
74.04 lakhs. 

(c) During the last three years i.e. 1982-
83 to 1984-85. 2.52 lakhs adult illiterates 
were enrolled in Kerala under adult educa-
tion prolramme. 

. Irrigation Potential in Orissa 

4339. SHRI ANANTA PRASAD SETHI: 
Will the Minister of WATER RESOURCES 
be --pleased to state: 

(a) whether the State Government of 
Orissa has approached the Union Ooxern-
ment to bring adidtional areas under irrigation 
during the Seventh Five Year Plan period; 

(b) if so, the details thereof; and 

(c) the extent of the total irrigation 
potential which is at present utilised and the 
percontalc of it that will ~ utilised by tho 

end of the Seventh Five Year Plan as per 
plan approved for the State of Orissa? 

THB MINISTER OF WA TE.R RE· 
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). Irrigation being a State subject, 
irrigation projects are planned and runded by 
the State Governments themselves. An addi· 
tional irrigaiton potential of 0.7 M. ha. L. has 
been targetted for tbe Seventh Plao. 

. (c) By the end of Sixth Plan, it is expect-
ed that an irrigation potential of 2.61 m. ha. 
would be created and 2.49 m. ha. will be 
utilised. By the end of the Seventh Plan, 
the uDutilised potential of the Sixth Plan and 
part of the potential created during the 
Seventh Plan is expected to be utilised. 

Technology for Kapurthala Coach Factory 

4340. DR. A. K. PATEL: ,Will tho 
Minister of TRANSPORT be pleased to 
state: 

(a) what will be the technology for the 
Kapurthala Coach Factory. whether the same 
old ICF pattern or a new one; and 

(b) if a new onc, the main features 
thereof? 

THB MINISTER OF STATE IN THE 
DEPA~TMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The Coach 
factory now being set up at Kapurthala will 
initially manufacture coacbes to existing 
designs and adopt modern technology fOJ: 
subsequent production of Coaches. 

(b) The modern technology is expected 
to provide the latest features in light-weight 
design, suspension, braking air conditionma . , .. 
corrosIon prevention and passenger comfort. 

Opening of Indira Gandlli National Open 
University in Delhi 

4341. SHRI N. DENNIS: Will the 
Minister of HUMAN RESOURCE DEVS-
LOPMENT be pJeased to state: 

(a) whether there is a proposal to open 
Indira Gandhi National Open University in 
Delhi; 

(b) if 80, tbe details resardio8 its fune-
tionin8; 
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(c) whether this university would also 

have link with other aaeneies like All India 
Radio and Doordanhao for education pro-
grammes; and 

(d) if so, the detaiJs in this regared 
aloQgwith the subjects being introduced in 
this University? 

THE MINISTER OF STATB IN THB 
DEPARTMENTS OF EDUCATIO~ AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). The Indira Gandhi 
National Open University has been establish-
ed in Delhi with effect from September 20, 
1985 under the IGNOU Act, 1985. The 
University is presently is presently in the 
process of preparing its academic program-
mes and activities in pursuance of the objec .. 
tives laid down in the Act. 

(c) Yes, Sir.1 

(d) The details are still to be finalised. 

Promotion of Translation of Iodian Language. 
Classics into Foreign Labgaages 

4342. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the . Department of Culture 
would ensure the promotion of translation 
of Indian language classics into foreign lan-
guages including Asian languages as welI as 

. the inter-r('gional translation between the 
classics of one languages into other Indian 
languages during the Seventh Five Year 
Plan; 

(b) if so, the details of any project sanc-
tioned in this regard; 

(c) whether any coordination has been 
established between the various agencies like 
the Central ·and State Akademies, Language 
Institutes and the Universities in the countt),; 

(d) jf so, tbe details tbereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
.. DEPARTMENTS OF EDUCATION AND 
CULTUR.E (SHRIMATI SUSHILA ROSA .. .. 

TGI): (a) and (b). The Sahitya Akademi. an 
autonomous' body funded by the Department 
of Culture, has a programme of translatfor. 
of classics ffom one languaae into other 
languages of India. The Akademi also colla-
borates with the Unesco in their major pro. 
ject for translation of Eastem classics into 
Western languages. 

(c) and (d~. State Akademies are re-
presented on Advisory Boards of the various 
languages of the Centra] Sarutya Akademi 
and the repre~entatives of Universities are 
on the General Council of the Sabitya Aka-
demi. Languages Institut~s are contacted 
wherever necessary. 

(e) Does not arise. 

Plu for Growth of Iatearated Human 
Pcrosnallty 

4343. SHRI JAGANNATH 
PATTNAIK Will the Minister of HUMAN 
RESOUR<;E DEVELOPMENT be 
pleased to statew hether there is any all 
India plan under the consideration of Union 
Government to focus on growth of integrated 
human. personality through yoga training 
in the educational institutions ? 

THE M1N1STER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA. 
TGI): No such specific. proposal is ·under 
consideration of Government for the present. 
However recognising the potentialities of 
yoga for phYSical and mental development 
of the children it has been introduced as a 
separate subject, OD experimental basis, in 
Kendriya VidyaJayas since 1981. The exten-
sion of yoga training to other educational 
institutions in the country will to an extent 
depend upon the results of this experiment. 

Widemng Scheme of Cuttack.BbabaDelwar 
National Highway No.5. 

4344. SHRI K. PRADHANI: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether Government of Orissa ha 
luggested inclusion of widening Ichemes OS 
Cuttack-Bhubaneswar Section of National 
Highway No.5 in World Bank A1sistlUl~ 
scheme 10 that the work may be comp~ta4 
within flve years; and . 
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(b) i·f 10. the reaction of tho UBion 
GoverarneDt thereto? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF SURFACE TR.ANS-
POR.T (SHill R.AJESH PILOT): (a) and (b). 
Yes, Sir. It is one of the works which has 
been pOled to the World Bank for financing. 

Release of Funds for Roadl and Bridges 
Under Inter·State cr Economic Importance 

Sc heme in Orissa 

4345. SHRI K. PRADHANI: Will the 
Minister of TRANSPORT be pleased 'to 

state: 

(a) whether Government of Orissa had 
approached his Mini&try for release of funds 
to the tune of Rs. 106 lakhs under Central 
aid progranlme for State roads of Inter-State 
or economic importance scheme for improve-
ment of Balasore laleswar road, construction 
of high level brid8es over Rrahmani en 
Dhenkanal.Kamakhyanagar road and over 
Vansadhara near Ounupur; 

(b)' if so, whether the requisite funds 
have since been released or expected to be 
released during the year 1986·81 even though 
Rs. 100 lakhs have been earmarked for this 
purpose by the Ministry; and 

(c) if not, whether at the time of releas-
ins the requisite funds Oovernment propose 
to take into consideration the proposal made 
by the State Government to enhance the 
amount to Ra. 130 lakhs? 

THB MINISTER. OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) to (c). 
The Government of Orilsa had indicated a 
reqpiremeat of &s. 130lakhs and Ra. 106 
lakhs durioa 198'·86 and. 1986.87, respecti-
vely, under Central aid programme of State 
roads of inw-State. or OCODomic Importance 
£or dle improvement. of Balasor.Jaleswar 
r0.a4~tructioD, of walt level bddaea over 
Brabmani OD Dhenkanal-K.amakhyanapr 
road and over Vansadhata near Gunupur, 
Au amOWlt' 'of Rs; 130 takbs has already 
betn released to them tor" meeting the.re-
quirement of E & I works during 1985-~6. 
'Die allocation for 1986·87 baa not been 

, loaUacd. U yet~ . . 

MedIcinal •• d Aromatic PIa·ntl In HortJeultura J 
Farm 

4346. SHill K. PRADHANI: Will the 
Minister of HBALTH AND FAMILY WEL· 
FARE be pleased to state: 

, (a) whether Government 01 Orissa has 
forwarded a scheme at an estimated cost of 
Rs. 27 lakhs for the cultivation of medicinal 
and aromatic plants in horticultural farms; 

(b) if so, whether necessary funds have 
been provided for the purpose; and 

(c) if not, the reasons therefor and the 
stage at which the matter stands at present? 

THE DEPUTY M1NISTER' IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) Yes, 
Sjr. 

(b) and (c). There is no schome during 
the 7th plan under the Ministry of Health 
cl FamilY Welfare unde r Which assistance 
can be provided to the State GovernmenfS 
for large scale cultivation of medicinal" and 
aromatic plants in Horticultural (arms. 

Punctuality of Delhi-Bombay, Delbi Howrah 
Rajdbani Expresses 

4347. SHRI HANNAN MOLLAH: Will 
the Minister of TRANSPORT be pleased to 
state the steps proposed to be taken to im" 
prove the punctuality of Delhi-Bombay, and 
Delhi .. Howrah Rajdhani Expresses?' 

THE MINISTER OF STATE IN THE 
DBPARTME~T OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): The punctua-
lity performance of Rajdhani Expresses is 
being monitored closely at all levels of 
administration. Every effort is being made 
to rUD these trains according to the s\,:hcGule. 

Produetlon of Coacbes 

4348, SHRIMATI JAYANTI PATNAJK:. 
Will the Minister of TRANSPORT be 
pleased to statc: 

(a) the number of coaches produced 
during the last three years in the existing 
coach factories. year-wise and factory-wise; 
and 
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(b) category-wise details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Only one 
Coach Factory, Viz" Integral Coach Factory 
(ICF) is under the control of the Ministry of 

. Transport (Department of Railways). The 
number of coaches produced there during 
the last 3 years is as under:-

Year 

1982-83 

1983·84 

1984-85 

No. of Coaches 

775 

- 8J7 

815 

(b) A Statement is given below. 

STATEMENT 

Actual production of coaches at ICE from 
1982-83 to 1984-85 

. Type 0/ coache~ 1982-83 1983-84 1984-85 
B.G. 

A.C. First 20 19 

A.C. Sleeper 17 38 60 

A. C. Chair Car 2S 3 

OSCN 100 220 60 
General II CIa 5S 242 515 607 
II Class Day Coaches 137 30 

Pantry Car 20 

Double Decker 12 

Power Car 2 

Metro Coach es 8 4 8 

BMUs 103 18 24 

Export 24 

MG Coaches 101 

Total: 775 817 825 

Eleetrlftcatlon of Tracks in South Eastern 
Railway 

4349. SHRIMATI JAY ANTI PAT. 
NArK: Will the Minister of TRANSPORT 
be plcucd to state: 

. (a) the total kilometre of railway tracks 
electrification completed in South Eastern 
Railway so far; 

(b) the total kilometre of railway tracks 
expected to be electrified under South Bas-
tern Railway by the end of 1986 .. 87; and 

(c) the steps taken to expedite, railway 
tracks electrification in South Eastern Rail-
way? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
l\1ADHAVRAO SCINDIA): (a) 1919 Kilo .. 
meters. 

(b) 70 Kilometers 

(c) Electrification of 627 Knometres 
falling in South Eastern Railway, has been 
approved for progressing during the VIlth 
Five Year Plan. 

[Translation] 

Reconstruction and Repair of Pathwaysl 
Roads I.linking Various Stations on 

Nort:! Eastern Railway 

4350. SHRf KALI PRASAD PANDEY: 
Will the Min i'J ter of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that the condition 
of pathways of Barauli, Dighwa-Dobowli, 
Gopalganj. S:tS:l nusa, Thawe, Jalalpur, 
Tamkuhi road stations on the North Eastern 
Railway is pitiable; 

(b) whether Government propose to 
carry out reconstrnction and repair work of 
pathways/roads linkina these stations in near 
future keeping in view the difficulties being 
faced by the passengers in reaching the 
above stations doe to bad condition of roads 
specially during the rainy season ; 

(c) if so, the time by which this work 
is proposed to be started and the -total 
expenditure likely to be incurred thereon, 
separately; and 

(d) if not, the ditBculties being' 
experienced therein ., 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA); <a) to (d). 
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Roads within Railway premises at Dighwa-
Dobowli, Tbawe and Tamkuhi Road are in 
reasonable mainteoance condition. Road at 
GopaJganj is a tarred one. It developed 
potholes during last Monsoon. Repairs have 
been planned and are to be completed during 
1986-87. At Sasamusa and JaIalpur, drainage 
of Road area got blocked as a result of 
construction of buildings and other develop-
ment work on private land outside the 
railway boundary. 1wo additional culverts 
are being provided .at Sasamusa and Jalalpur. 
Roads at both the Stations are also proposed 
to be raised suitably. All these repairs are 
estjmated to cost around Rs. 3~ 10,000/·. 

There is no station named 'Barauli' on 
North Eastern Railway. 

[English] 

Estimated Expenditure on Ayurveda Research 
Institute in Kerara 

4351. SHRI VAKKOM PURUSHOTHA-
MAN : Will the Minister of HEALTH 

AND FAMILY WELFARE be pIe sed to 
state : 

(a) the total estimated expenditure 
likely to be incurred on Ayurveda Institute 
of Medical Research in Kerala ; 

(b) when the project will be completed; 
and 

(c) how much mooey has been allocated 
for the project so far ? 

THE DEPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to (c). 
The Central Council for Research in 
Ayurveda and Sidha, New Delhi. is having 
the following Institutions in Kerala : 

(1) 

(2) 

Indian Institute of Panchakarma, 
Cheruthuruthy, 

Regional Research Institute (Orus 
Research). Trivandrunl, 

(3) Clinical Research Unit under family 
welfare programme, Trivandrum, 

(4) . Clinical Research Unit (A,), 
KotakkaJ. 

(5) Pharmacological Research Unit, 
Trivandrum, and 

(6) Cemico-Pharmacological Unit under 
famBy welfare programme, • Trivandrum. 

The total annual budget estimates for the 
Institutes/Units in Kera)a under CCRAS is 
Rs. 31.20 lakhs. This Min'istry have also 
a centralJy Sponsored Scheme, viz. Upgrading 
of Departments for Post-Graduate Trainin. 
~nd Research in Indian Systems of Medicine. 
Under this 'Scheme cen t per cent central 
assistance is given to State Governments for 
maintenance of the upgraded departments 
for the purpose of Post-Graduate education 
and research. F our Departments name)y, 
Kayachititsa. Dravyaguna, Rasasbastra aod 
Bhaisajya-Kalpana and Shalya-Salakya have 
so far been upgraded in Kerala under this 
scheme. Assistance given during 6th Plan 
period under the Centrally Soonsored Scheme 
was Rs. 50.58 lakes. During the Sixth Five 
Year Plan period a sum of Rs. 1.18 crores 
(Approximately) was spent on' the projects 
under the CCRAS in KeraJa. A tentative 
provision of Rs. 13.00 lakhs bas been made 
in Revised Estimates 1985·86 for the 
upgraded departments in Kerala under tbe 
Centrally Sponsored Schemes. 

[Trans/ation] 

Concessional Loans to Publishers 

4352. SHRI VISHNU MODI : Will tbe 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) whether Government propose to 
take concrete steps to resolve the crisis in 
the publishing industry by providing loan to 
publishers at concessional rates : and 

(b) if so, the details of the scheme and 
if not, the difficulties being faced in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) The proposal to provide 
loan to publishers on cODcessionaJ ~ates 
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of interest is being examined by the National 
Book Development Council set up by the 
Government· Council is yet to finalise 
its recommendations. 

(b) Does not arise. 

Prelentive Measures fol' Diphtheria Titanus 
Tuberculosis 

4353. SHRI MOOL CHAND DAGA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be t>leased to state: 

(a) whether as per the latest figures. on 
an average, 4S children out of one thousand 
children born in the Capital die duc to diph. 
theria, whooping cough,!"- titanus, tuberculosjs~ 
typhoid, polio ecc. every year ; and 

(b) if so, the preventive measures taken/ 
being taken by Government in this regard 
and the causes for spread of these diseases '? 

THE DEPUTY MINISTER IN THE 
DEPARTEMNT OF FAMILY WELFARE 
(SHRI ). KRISHNA KUMAR): 'a) Accor-
ding to the information received from the 
Delhi Administration. infant mortality rate 
in Delhi is 44.5 per thousand live births. 
Various factors such as 'low birth weight, 
respiratory. disorders, mal-nutrition, diar-
rhoeal diseases and diseases such as, 
diphtheria, whooping cough, tetanus, tuber-
culosis, etc., account for these deaths. 

(b) The causes for the spread of these 
diseases are nlanifold including over-
crowding, poor sanitation aDd hygiene, poor 
nutritional status. etc. Diphtheria, whooping 
cough, tetanus, tuberculosis, typhoid and 
polio are vaccine preventable diseases and 
immunisation programme against these 
diseases is beinl implemented in Delhi. The 
programme is being expanded to reach 
universal coverage by the end of the 7th 
Five Year PJan. Educational Programme!J 
are also being undertaken to advise people 
on the benefits of improved sanitation, 
personal hygiene, etc. 

Strikes by Teacbers aDd Students of Deihl 
University 

43$4. SHRI SARFARAZ AHMAD: 
, SHRI VILAS MUITEMWAR : 

SHRI SIMON TIOGA: 

Win tao Ministtr of HUMAN RESOUllC!. 
DeYBLOPMSNT be pleased to state : 

(a) the total number of days for which 
teachers and students in the educational 
institutions under the Control of Union 
Government were Oft strike separately durin, 
the Current academic session aloDgwith the 
reasons therefor ; 

(b) the loss suffered by the students as 
a result thereof; 

(c) the number of days for which the 
Delhi University remained closed on account 
of strikes by teachers and students during 
the last three years, years-wise and' the 
reasons thereof; and 

(d) the steps taken by Government so 
far for permanent solution of the problem 
of strike in the educational institutions? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGJ) : (a) to (dl. Of the nine Uni-
versities functioning under Acts of Parlia-
n1cnt teaching programmes in the Indira , 
Gandhi National Open University and 
Pondicherry University have not yet started. 
There have been no incidents of any ,trike 
either by teachers or by students in the 
Banaras Hindu University. the Hydcrabad 
University .. the Jawaharlal Nehru University. 
the North-Eastern Hill University and the 
Visva-Bharat i. 

A section of students of the engineering 
courses offered by the Aligarh Muslim 
University have not been attending classes 
froln different dates in Marer .. 1986, demand-
ing Inodification in the grading system and 
lowering of the attendance requirements 
prescribed by the courSes All the other 
Departments of the University are functionina 
normally. 

There have been no strikes in the Delhi 
University during the academic years 1983 ... 84 
and 1984-85. However, the teachers of the 
University and its colleges went on strike 
from Decelnber ] 0, 19~5 demanding with-
drawal of the UGC's decision to ternlinate 
the Mtrit Promotion Scheme, improvemeDt 
in housing faCilities, sanction of stagnation 
removal increments for selection arade lec-
turers in colleges and institution ot Professors 
grade in colleges. The strike conlin ued for 
76 days including winta: wcation of 19 de.ys 
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and was withdrawn on February 23, 1986. 
The teaching time lost due to the strike is 
beinl made up by rescheduling the academic 
calender under which the classes will continue 
tin May 1, 1986 instead of March 12, 1986 as 
envisaged originally. 

Teachers and students resort to strikes 
to pres~ various demands from time to time. 
The UGC has suggested to the Central 
Universities that they should establish ade-
quate machinery for-the redressal of grievan~ 
ces of students and employees. Some of the 
Centra) Universities have set up such 
grievance redressal machinery. 

[S",lish] 

Enquiry report on Cannariore~Emakulam 
Express Train Accident 

railway track, due to simultaneous jaDitJoD 
of all rows of crackers of very higb intensity 
and deafening noise. No railway servant 
or the Railway a.dministration baa been held 
responsible by him for this purely accidental 
occurancc. 

(c) The Commissioner of Railway Safety 
ha:s recommended that State Government 
should ensure that during festivals display of 
firework should not be allowed to be ,done 
within ,100 metres of the railway track. 

Installation ot.,Instrument Landing FaciUties 

4356. SHRI K. V. SHANKARAQOWDA· 
Will the Minister of TRANSPORT b~ 
pJeased to state: 

( a) the total expenditure involved in 
instaUi.ng the instrument landing facilities at 

435i. SHRI K.V. SHANKARA GOWDA. various airports in the country; and 

SHRl B.V. DESAI: 
SHRI MULLAPPALLY RAMA-
CHANDRAN: 
SHRIMATI GEaTA MUKHERJEE~ 

SHRI VISHNU MODI: 

SHRI SHANTI DHARIW AL : 

Will the Minister of TRANSPOR. T be pleased 
to state: 

(a) whether the report on the enquiry 
into tbe Canoanore· Ernakularn Express 
train accident between Tetlichcrry and Mabe 
Stations on Southern Railway bas been 
roooiovod ; 

(b) if 80. the findiJlgs of the enquiry ; 
and 

(0) tb. aetion taken thereon , 

THE MINISTER OF STATB IN THE 
DEPARTMENr OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) Preliminary 
ltopoEt or the Commissioner or Railway 
Safety baa since been received. 

(b) As per his provisional floding, it was 
purely an accidental occurrence. due to tire .. 
worb havinl been strung across in rows OD 

bamboO poles just 3 meters from the toe or 
the railway embankment, and a large crowd 
of apectators suddenly retreating to the 

(b) when this instrument is likely to be 
installed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 

. (SHRT JAGDISH TYTLER): (a) In the 
7th Five Year Plan', Instrument LandIni 
factilities are planned to be provided at 
Agartala, Ahmedabad, Amritsar, Bhopal, 
Gauhati, Imphal, Jaipur, Jammu, Kanpur, 
Lucknow, Mohanbari, Patna and Varanali 
airports at an estimated cost of RI. 12.66 
crores. 

(b) The work relltting to installation of 
Instrument Landing SYstems at Ahmedabad, 
Gauhati ond Lucknow airports is in pro-
gress and is likely to be completed by March, 
1987, Installation of equipment at the rema-
Ining 10 airports will be takeD up in phases, 
commencing from April. 1986. 

Allocations (or Rapid TraDslt system Schem. 
in Tamil Nadu and KarDBta~a 

4357. SHRI K. ·V. SHANKARAGOWDA: 
Will the Minister of TRANSPORT be pleat-
ed to state: 

(a) whether the Tamil Nadu Government 
bad pressed the Centre for iacreased alloca .. 
tion of funds in the Railway Budget for the 
on-going mass rapid transit systom scbeme 
in Madras city; 
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. (b) whether the Government of Karna-
taka has also asked for more funds for the 
transport scheme in the State; and 

(0) jf so, the reaction of the Union 
Government thereon? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) The Stat.e Government has been 
pressing for undertaking the project for pro-
viding a rail rapid transit sYftem and sub-
urban services for Bangalorc. 

(c) Allocation of funds for the MRTS 
have been made within the limitation 
Imposed dllc to constraint of resources. 

Regarding RTS for Bangalore, Metro-
politan Transport Project (Railways) Madras 
had carried out a feasibility study for 
provision of Rail Rapid Transit System and 
suburban services for Bangalore city at the 
iastance and cost of the Karnataka State 
Government. The report and the 
estimate for the project has been 
forwarded to State Government. The State 
Government bas been abvised to obtain the 
clearance of planning Commission for the 
execution of the project with provision of 
fuods outside normal Railways plan with 
dividond free liability. 

RaIlwa, Accidents due to Human Failure 

SHRI K. V. SHANKARAGOWDA: 
Will the Minister of TRANSPORT be 
pleased to state the percenta,e of railway acci-
dents caused by human failure duriDg 1985-
861 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): During April 
198.5. to February 1986, the percentage of 
train aCCidents due to failure of Railway staff 
is about 630/0' andabout 9% is due to failure 
·of persons other than railway staff. 

Baa OD U. of Medicines Containing Oxy 
Phenbutazone ancl Phenylbutazooe 

43·59. SHRI SHANTI DHARIWAL: 
SHRI VISHNU MODI: 

Will the Minister of HEALTH AND 
FAMILY WELFARB be pleased to state: .. 

<a) whether Government are aware of 
reports that thousands people have died in 
the world due to use of medicines contain-
ing Oxyphenbutazone and Phenylbutazone 
or their combination with other drugs; 

(b) whether it is a fact that there are a 
number of medicines such as OnlBin, Bsgi-
pyrin Flammer, Reparil, Parazoindin Tro-
magesi, Zolandin based on these drugs being 
marketed in our country; and 

(c) if so, the reasons why these products 
have not been withdrawn so far? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) Govern-
ment have/information about thousands of-
people having died due to the use of medi-
cines containing Oxyphenbutazone and 
phenylbutazone or their combinations. 
However, accordin. to WHO information, 
use of preparations containing Oxyphenbuta .. 
zone and phenylbutazone have been witn-
drawn in some countries due to reported 
adverse drug reactions reSUlting in some 
deaths. Some other countries have restricted 
its usage to the treatment of ankylosina 
spondylitis and gouty arthritis. 

(b) Yes, Sir. 

(c) Having considered their usefulness, 
Experts have restricted the usage of these 
drugs in india to the treatment of ankyJosin. 
spondylitis and louty arthritis only. 

In'folvement of Voluntary Organisation. in Non-
Formal Education in Educationally Baekward 

States 

4360. SHRI R. p. DAS: Will the Mini .. 
ster of HUMAN RESOURCE DBVELOP-
MENT be pleased to state: 

(a) the number of voluntary organisa-
tions which have so far been involved in the 
setting up of Centres for Non-formal Edu-
cation in all the nine educationally back-
ward States; 

(b)' the number of students enrolled, the 
percentage 0 f dropouts and the amount 
spent on these centres durins the ~btth Plan 
period; 
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(c) the amount earmarked for these org-
anisation. in the Seventh Plan; 

(d) whether any effective checks in the 
form of re.alar or periodic inspections bave 
so far been evolved; and 

(e) if not, whether State Governments 
are proposed to be involved in the supervis-
ion over such organisations? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA-
TOI): (a) and (b). The information is given 
in the statment given below. 

(c) Amount of Rs. 137 lakhs bas been 
provided for the voluntary agencies in the 
VlIth Plan, 

(d) and (e) • (1) State Gov~rnments of 
the 9 Educationally backward States are the 
recommending authorities for voluntary 
organisations interested in participating in 
the Non .. Porma) Education Programme. 

(2) After sanction for a voluntary 
orsanisations bas been accorded the State 
GO'/ernments are requested to general1y 
oversee the implementation of the project. 

(3) Voluntary organisations in the nine 
educationally backward States are given 
srants by the Ministry of Human Resource 
Development for running non-formal educa ... 
tion centres on the recommendations of the 
State Governments: Grants to voluntary 
organisations are released in instalments. Tn 
respect of each grant given to the voluntary 
organisation progress reports, audited state-
ment of accounts and utilisation certificates 
are obtained by the Ministry of Human Re .. 
source Development, These documents help 
the Ministry in keeping a check on the ' 
grants released. 

(4) Whenever officers of the Ministry' of 
Human Resource Development go on tour 
to different States, they try to ascertain the 
progress of the scheme operated under the 
aegis of voluntary orsanisltions. 

STATEMENT 
------..-~ 

S. No. Name of The DUro- The num .. The num- The percent .. The amuont 
the bor of ber of her of ago of sp~nt on 
education- voluntary Non-for .. students dropouts these 

ally organisa- mal edu- enrolled during the Centres 
backward tions cation in these Sixth during the 

State assisted centres centres Plan Sixth 
during sanction- during period Plan 
the Sixth ed during the period 
Plan the Sixth Sixth 
Period Plan Plan 

period period 
throusb 
aaoncies 

1· 2. 3. 4. 5. 6. 7. 

1. Andhra 
Pradesh 3 338 8,450 Not availablo Rs. 5,63,390 

2. Madhya 
Pradesh 13 287 7,175 Not available Rs. S,71 ,405 

3. R.ajasthan 2S 880 22,000 Not available Rs. 19,84,245 

4. Uttar 
Pradesh' 9 260 6,Soo Not available RI. 7,80,525 

S. West' Bengal 1 30 7S0 Not available Rs. 58,000 
- p 

TOTAL 51 1,795 44~875 Not available Rs. 39,57,565 

Note:- The educationally backward States, namely, Assam, Bihar, Orissa and Jammu &: 
Kashmir were not involved in the sotting up of Centres for nOD-formal educatieo 
under tho scheme of grants to voluntary organisations in the educationally back .. 
ward States; durio. the Sixth Plan period. 
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O,er-bridge at Bhlwaai 

~361. SHRI CHIRANJI LAL . 
SHARMA: Will the Minister of TRANS-
POR.T be pleased to state: 

(a) the progress made so far in the cons. 
truction of over.bridge at Bhiwani; and 

(b) the time by which the construction 
work will be completed,? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (8) and (b). 
The ·Rallway is constructing the main bridge 
acroas tracks and approaches are being coos-
tructed by Haryana PWD. The Railways 
portion of work is targetted for completion 
in the current calendar year. The opening 
of overbridae will depend upon completion 
of road approaches by Haryana State Public 
Works Department. 

Metro Railway Project, Calcutta 

4362. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of TRANS. 
PORT be pleased to refer to the roply given 
to Unstarred Question No. 1693 on 28 
November, 1985 regarding target date for 
completion of Calcutta Metro Railway Pro. 
ject and state the progress made so far in 
the cOIQpletion of the Project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): Two 
separate sections of the Metro Railway 
on sinsle line from Esplanade to 
Bhowanipur (3.S kms) and Dum Dum to 
Belgachla (2.2 kms) have been commissioned 
for commercial operation from Octoberl 
November, 1984. It is proposed to extend 
the aervices from Bhowanipur to Tollypnj 
(4.3 kms) shortly. 

The over-all progress up to e.od of Feb-
ruary, 1986 is S7%. 

a. •• to Maharishi Da,aoaDd UaI,enltJ 
Rolitak 

4363. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of HUMAN 
RBSOURCE DEVBLOPMENT be pleased 
to state: 

(a) the total amount paid as grants to 
Maharishi Day.nand University, Rohtak. 
during the last three years; 

(b) whether grants have been properly 
utilised and there are no complaints of mis-
appropriation; and 

(c) if not, whether the matter reaardiog 
proper utilisation of grants by the Univer-
sity will be enquired into? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI): (a) The total grants sanctioned 
to the University during 1983-84, 1984.85 
and 1985-86 were Rs. 46.85 lakhs, 53.29 
laths and 31.15 laths respectively; 

(b) and (c). AccordiDI to the procedure 
followed by the Commission, later Instal. 
ments of grants arc paid only after a state-
ment of tbe expenditure incurred from the 
previous ,grant is received. There have been 
no complaints of miaappropriation of arants 
sanctioned by UGC. Therefore. tbe question 
of InltitutlDI any enquiry doea not arise. 

Activltlea of Nad.na) Health RllUl'Ch 
Foundation 

4364. SHRI VAKKOM PURUSHO. 
THAMAN: Will the Minister of HBALTH 
AND FAMILY WELFARE be pleased to 
state, the main activities of the National 
Health Research Foundation? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): The 
Government of India is not aware of any 
of the activities' of the National Health 
R.esearch Foundatioll. 

Proftt made by Air India Darla. BI5-I6 

4365. SHRI VAKKOM PUllUSHO-
THAMAN: Win the Minilter of TRANS-
PORT be pleaaed to state: 

(a) the expected total prolt of Air Jodia 
durin I 1985-86; 8Il4 

(b) the expected total profit of Air IadIa 
from tho ftiahtl between Trivandrum and 
Gulf cOUDtties duriq this period? 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TyrLER): (a) The esti .. 
mated total profit of Air India for the year 
1985-86 is Rs. 6S crores. This figure of pro-
fit is provisional and likely to change. 

(b) Normally profitability is calculated 
on the entire India-Oulf sector and not on 
Trivandrum-Gulf route only; however, on 
the Trivandrum .. Gulf route, Air India have 
earned a provisional operating profit of Rs. 
17.29 crores, for the period April-December~ 
1985. 

Road over-bridge between Kaadivalee and 
Borivalee (Bombay) 

4366. SHRI ANOOPCHAND SHAH: 
Win tho Minister of TRANSPORT be 
pleased 'to state: 

(a) whether plans and estimates have 
been finalised for a road over-bridge between 
Kandivalee and Borivalee (Bombay) on 
Jevel crossing No. 32; 

(b) if so .. when the actual work will 
start; and 

(c) whether any allocation have been 
made for the project during 1986-877 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The Rail. 
way is to uadertak.e construction of main 
bridle and approaches are to be constructed 
by Bombay Municipal Corporatioll. General 
arrangement plans have been finalised. 
Bombay Municipal Corporation is finalising 
the plans for road approaches. Estimate for 
Railways portion of the work is under pre-
paration. 

(b) The work will be taken up after 
Bombay Municipal Corporation finalises the 
plans, accepts the estimate and assures pro-
vision of funds for their share of cost. 

(c) Rupees 1 lakh. 

NOII-.vaD .bllly of wqoaa at Nqpur /Itwari 
Stations for TralllPortatloD of 1'fJIlber 

4367. SHRI BANWARI LAL PURO. 
HIT: Will the Miniat. of TRAlqPORT be 
__ to Jtlto: 

(a) whether the Nagpur Timber Mer-
chants Association, Nagpur has stated that 
due to non-availability of railway wagons 
since 1 J February 1986 hUle quantity of 
goods has accumulated in the saw mills of 
the city; and 

(b) if so, steps Government propose to 
provide wagons at the Nagpur and Itwari 
stations to clear the mounting goods with 
the ttllders? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): A representa-
tion has been received from N agpur Timber 
Merchants' Association requesting for allot-
ment of wagons for movement of timber. 

(b) The Railways have loaded 4S wagons 
at Itwari station for movement of timber 
during February and March' 86 (upto 13rd) 
as against 20 wagons loaded during Febru-
ary and March 1985. As on 24.3.86, only 
IS demands were pending. 

At Nagpur, no traffic has been offered. 

[Tram/atlon] 

Explosion of Air Strips at Lucknow and 
Varanasl Airports 

4368. SHRI HARISH RAWAT: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether there is any proposaJ for 
expansion of air strips at Lucknow and 
Varanasi in Uttar Pradesh durina Seventh 
plan period; and 

(b) if so, the time by which the work 
on this scheme is proposed to be started 
and the funds earmarked for this purpose? 

THE l\IjINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and (b). 
In the draft 7th Five Year Plan, extension 
of ~UCkDOW and Varanasi airstrips was 
included, but because of the pruning 
down of the Outlay by the Plannin. 
Commission from Rs. 2764.01 crores 
(proposed) to lls. 730.21 crores, a review 
of the Plan proposals bas become neces-
sary. It ii, ther.fore, not possible to indicate 
wbeo these works will be taken &.1P. 



143 Wlltten Allswers MARCH 31 / 1986 Written AnswI'" 144 . , " 

Expenditure Incurred on Repairs aDd 
Improvement of National Highways 

.. in Uttar Pradesh 

4369. SHRI HARISH RAW AT: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the expenditure incurred during· 
1985-86 on repairs and improvement of 
each of the National Highways in Uttar 
Pradesh; 

(b) whether he is aware that Delhi-
Moradabad.Bareilly-Lucknow National 
Highway is in a dilapidated conditiqn; and 

(c) if so, the steps proposed to be 
taken to widen and imrove the highway ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) The 
figures of expenditure for 1985-86 will be 
known after 31st March 1986. However, 
the following amounts have been allocated 
to U.p. for development and maintenance of 
National Highways during t 985-86 : 

Development of : Rs. 2127.80'lakhs 
National Highways 

Maintenance of : Rs. 966.19 lakhs 
National Highways 

Amounts are allocated (or the State as a 
whole and not National Highway-wise. 

(b) and (c). The National Highway 
24 (Delhi-Moradabad·BareiUy-Lucknow) is 
in traffic-worthY condition. This National 
Highway has been widened and improved 
during the Five Year Plans. At the end of 
the Sixth Plan, the entire length of National 
High~ay 24 was widened except 28 KM. 
Out of this. widening of 20 KM has 
a lready been sanctioned and the work is 
in progress. The widening of remaining 
8 KM will be taken up depending upon 
the availability of resources. 

[English1 
Central Asslstanee to Gujarat Toward. 

NMEP 

4370. SHRI AHMED M. PATEL 
SHRI C.D. PATEL: 

Will the Minister of HEALTH AND 
FAMILY WELFAR;B be pleased to state: 

(a) whether Central assistance to the 
Government of Gujarat towards National 
Malaria Eradication Programme has been 
outstanding for the list few years; 

(b) if so. the total amount and period 
for which it bas been outstandina; and 

(c) the reasons for delay in· release of 
tbe same and by when the amount is 
expected to be released '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to (c). 
The National Malaria Eradication Pro-
aramme is being implemented as a Cen .. 
trally Sponsored Category II Health 
Scheme on 50: ~O fund sharing basis between 
the Central and State Governments. 

However. during the mid-term 'appraisal 
of the Sixth Five Year Plan, and represen-
tations from the States, it was decided to 
provide 100; Central assistance for pur-
chase of the required quantities of 
Malathion in the last two financial years 
viz. 1983-84 and 1984-85 of the Sixth Five 
Year Plan. 

The Central expenditure for National 
Malaria Eradication Programme for the 
Government of Gujarat during the Vlth 
Five Year Plan is as under:-

Year Cost of M&E suppli~d Cash Assis-

1980-81 
1981-82 
1982-83 
1983-84 
1984-85 

by the C~ntre. 

13.95 
56.87 

139.28 
276.54 
327.23 

tance released 

516.83 
345.00 
500.00 
809.09 

The final settlement of Central assistance 
to States is made aD receipt of the audited 
figures of expenditure incurred by the States 
in respect of the Centrally Sponsored 
Health Schemes. 

Railway Line to Connect tbe Alina Ship 
~ Breaking Yard, Bha'fll8gar 

4371. SHRI AHMED M. PATEL: 

SHRI C.D. PATEL: 

Will the Minister of TRANSPORT be 
pleased to state : .. i. ' .. ~ 
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( a) whether Government of Oujarat 
urged the Union Govern men t to connect 
tho Alang Ship Breaking Yard in Bhavnagar 
District by Railway line; and 

(b) if so, the action taken proposed 
by Government in tbis connection ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF t RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 
The State Govt. of Gujarat made a request 
for extention of the Railway line to connect 
Alang Ship Breaking Yard from Trapaj, 
a station on the Bhavnagar-Mahuva 
Narrow Gauge section. The State Govern. 
ment was advised that the proposal as 
made by them is neither feasible nor viable, 
and that if they desiJ:ed a Metre Gauge 
hiding, the question of providing thc same 
could be considered as a deposit WOf k at 
their cost. 

Deaths in Hospitals due to use of 
Spurious Drugs 

4372. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it has come to the notice 
of Government tbat there have been a 
spate of deaths in various Central Govern-
ment hospitals in the capital due to the 
use of spurious and substandard drugs; 

taken against the manufacture of spur.ious 
and substandard drugs ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI s. K~ISHNA KUMAR): (a) No. 
Sir. 

(b) and (c). Do not arise. 
Assistance under I.C.D.S. to Madhya 

Pradesh and Mabarasbtra 

4373. SHRI SUBHASH Y ADAV : 
SHRI R.M. BROYS : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of new projects under 
the integrated Child Development Services 
likely to be opened in Madhya Pradesh; and 

(b) the' details of the financial ass~s
tance provided by Union Government for 
I ntegrated Child Development Services to 
the Madhya Pradesh and Maharashtra 
Governments during the last three years? 

THE MINISTER OF STATE IN THE 
. DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARET ALVA) : 
(a) 34 new projects of Integrated Child 
Development Services (ICDS) have been 
allocated to Madhya Pradesh for 1986.87. 

(b) During the period 1983-84 to 
(b) if so, whether Government have 1985.86, the following amounts of grants-

since conducted any inquiry into the in-aid have been given to the Governments 
matter; and of Madbya Pradesh and Maharashtra for 

(c) what action Government have·. implementation of the ICDS Scheme :-

Year Madhya Pradesh Maharashtra 

Rs. Rs. 

1983-84 1,3J ,':18,450-00 J ,94,11 ,96()"OO 

1984-85 1 ,48,84, ~OO-OO 3.98,72 340-00 

1985-86 3,91,28,4 8-00 5.67.44,000-00 

--------_-.. ---
Total: 6,7J ,71.448 .. 00 11,60,28,300-00 
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U Ie of D·Proposyphaoe 1rith Combination 
of other Drugs 

4374. SHRI VILAS MUTTBMWAR : 
SHRt VISHNU MODI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

<a) whether it is a fact that D .. Propoxy-
phane h only being marketed in the world 
along with paracetamoJe in very restricted 
use; 

(b) whether it is a fact tbat this drug 
is being sold in combination. with other 
drugs in our country which have got 
dangerous effocts; 

(c) whether it is also a fact that this 
'drug is b~in~ m uketed in our couiltry 
without any re~triction ill combination with 
other drugCl; and 

(d) if so, what were the considerations 
under which the use of this drug along 
with other drugs apart from paracetamol 
has been allowed in the country? 

THB DEPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFARE 
(SHRI S. K.RISHNA KUMAR): (a) 
Combinations of dextropropoxyphene other 
than with paracetamot are also being 
marketed in mlny coulltries. 

(b) Dextropropoxyphene combination 
with other drug, are also marketed in 
India. No dangerous effects due to the use 
of Dex:tropropox:yphene combinations have 
beeD reported in India. 

"'I 

(c) It is not a fact that combinations 
of Dextropropoxyphene with other drugs 
are being marketed in the country without 
any restriction. Dextropropoxyphene combi-
nations are Sched ute ' H' drugs and are 
required to be sold only against the pres .. 
criptioa or a Registered Medical Practitioner. 

(d) It bas been allowed in view of 
ex.pert advice. 

Zone-Wise Dhillon or 20,000 Wagons 

. 437S. SHRI V. TULSIRAM : 

SHill MU&.LIDHAR MANB : 

Will the Minister of TIlANSPORT "0 pleased 
to swo : 

(a) the likely Zone-wise division of 
20,000 wagoD! orders for the acquisition of 
which duriog 1986-87 have b~n placed; 

(b) whether these wagons 'will meet 
the requirement of all zOlles; and 

(c) if not, steps proposed to make 
good the shortage of wagons in the remain-
ing zones? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) These 
20,000 wagons are meant for all Indian 
Railways. Allotment Zone-wise will be 
made as and when these wagons are ready 
for placement on line, keeping in view 
the operational needs. 

(b) Yes, Sir. 

(c) Does not arise. 

Foreign Aid for Irrigation Projects 

4316. SHRI AMARSINH RATHAWA: 
SHRI HARIHAR SOREN: 

KUMARI PUSHPA nEVI: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether any foreign aid has been 
received for the construction of irrigation 
projects in the coun try; 

(b) if so, the details of the aid received 
and from which country and for which 
project; and 

(c) the amount out of the sanctioned 
aid spent and the progress of the construc-
tion of those irrigation projects ? 

THB MINISTER OF WATBR. RE· 
SOURCES (SHRI B. SHANKARANAND)~ 
(a) Yes Sir. 

(b) and (c). The details of the assistance 
received. from various fundiDI alencies is 
indicated in the table bolow. Somo of the 
projects have fully utilised the assistance 
and some are in various staps of imple-
mentation. 
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FUNDING AGBNCY AMOUNT OF UTILISATION 
ASSISTANCE 

1. World Bank US $ 3601.14 million US $ 1725-963 million 
(as on 31-01-8~) 

2. United State Agency US $ 314.25 million US $ 68.27 million 
for International (as on 28-02-&6) 
Development (USAID) 

3, Jnternational Funds for US $ 60.56 million US $ 17.206 million 
Agricultural Development (as on 31.01.16) 
(IFAD) 

4. European Economic ECU 82 million US $ 0.979 million 
Community (E.E.C.) 

Use of Caffeine in Soft Drinks 
4377. SHRIMATI D. K. BHANDARI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether use of Caffeine in soft drinks 
has been found to be ha bit-forming and 
leads to craving in young children : 

( b) if so, whether restrictions will be 
put on its use ; and 

(c) whether it will be made imperative 
to include the use of Caffeine in the ingre-
dients indicated on the bottles/containet5 
marketing soft drinks? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR ): (a) This 
Ministry is. not aware of any study indicative 
of habit formation among YOUDg children 
due to Caffeine in soft drinks. 

(b) The P.P.A. Rules restrict the us~ ~f 
Caffeine in carbonated waters to a Junlt 
not exceedina 200 ppm. 

(b) Lables of foods, such as carbonated 
waters, for which standards have been pre-
scribed under the P. F. A. Rules, are not 
~requjred to reflect all the ingredients. used 
in the product. 

[Translation] 
Over-bridges Near Level Crossing (Gorakbpur) 

iD Jabalpur City 

4378. SHRI AJA Y MUSHRAN : Will 
the Minister of TRANSPOR. T be pleased to 
state: 

(as on 28-02-86) 

(a) whether Government are conSidering 
a proposal of Madhya Pradesh Government 
to construct bridge over narrow gauge line 
level crossing (Gorakhpur) in Jabalpur 
city on South-Eastern Railway; and 

(b) if so, the details in this regard and 
if not, the reasons therefor 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) There is 
no. such proposal from Madhya Pradesh 
Government so rare 

(b) Does not arise. 

[English] 

Hepatitis-B Virus Among Professional 
Blood Donors 

4379. SHRI MUKUL WASNIK : Will 
tbe Mini,ter of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

( a) whether it bas come to the notice 
of the Government that nearly 2S miHion 
people 1n india are carriers of hepatitis- B 
virus which causes cancer of liver according 
to a study; 

(b) whether the presence of the virus is 
higher among professional blood donors; 
and 

(c) if so, the steps proposed to be 
taken in this regard ? 

THE DEPUTY MINISTER IN TH~ 
DBPARTMENT OF FAMILY WBLPARK 
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(SHRI S. KRISHNA KUMAR): (a) It has 
been estimated that about 25 mi l1ion people 
in India are carriers Hepatitis B virus, 
However, it is .ery difficult to predict the 
development of chronic liver diseases in 
this carrier population in relation to 
time frame. 

(b) Yes, Sir. 

(c) The Government of India has made 
Hepatitis B detection a mandatory test 
under the Drugs & Cosmetics Act, which 
regulates the Blood Transfusion services in 
the country. 

Kendriya Schools in Orrisa. 

4380. SHRI ANANTA PRASAD SETHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of Kendri) a schools in 
the State of Orissa; and 

(b) the number of Kendriya Schools 
opened during the Sixth Five Year Plan in 
Orissa year-wise and place-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE \SHR1MATI SUSHILA 
ROHATGI) : (a) Sixteen. 

(b) 1980-81 - Cuttack 

1981-82 ... Chilka 

1982.83 i) Bhubaneshwar 
ii) Rourkela 

1983-84 - i) Sambalpur 
(ii) Talcher 

1984-85 - Charbatia 

Amount of Arrears due from Dire erent 
Countries for Berthing Ships in 

Indian Dockyards 

4381. SHRI SOMNATH RATH : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the total amount of arrears due 
from different countries to major Indian 
ports for berthing their shipS in the dock-
Jards. port .. wise; for the last three years; 

(b) whether Government have taken aoy 
steps to recover the amount from those 
countries ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN. THE 
DEPARTMENT OF SURFACE TRANS· 
PORT (SHRI RAJESH PILOT) : (a) to (c). 
The services to vessels owned by foreign 
countries are provided on the strength of 
applicati(\ns made by local steamer/ shipping 
agents and these agents are liable to pay 
port '"charges. Calcutta Port Trust have 
reported that approximately Rs, 44.30 Iakhs 
are due as arrears in respect of 11 foreign 
flag vessels. Further, suits have also been 
filed in 4 cases against the local agents 
for recovery of the' dues amounting to 
Rs. 6.50 lakhs_ Bombay Port have reported 
on that an amount of Rs. 68,98] ,19 is due in 
in respect of the naval vessels of ot}1er 
countries to whom services were rendered on 
advice of the Indian Navy Who pay the 
charges on receipt of remittances from the 
foreign Governments. Other Ports have not 
reported any cases of arrears due from 
foreign vessels. 

. Krishna River Water g01ng waste into sea 

4382. SHRI E. AYYAPU REDDY 
Will the Minister of WATER RESOURCES 
be pleased to sta~e : 

(a) the estimated quantuill of water of 
Krishna river which is now going as waste 
into sea: and 

(b) What are the urgent steps taken to 
utilise and to prevent wa~tage of thQ Krishna 
waters? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). The assessed flows in the 
Krishna basin at 75% dependability 
(available in 75% of the years) has 
been already allocated to the basin States 
of Maharashtra, Kamataka and Andhra 
Pradesh in 1976 by the Krishna Water Dis-
putes Tribunal (Bachawa t Award) as under 
for utilisation \ by them for various beneficial 
purposes; 

Maharashtra 

Kamataka 

ADdhra Pradesh 

_. S60TMC 

•.• 700" 

••• 800 " 
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The States have plans to fully utilise 
their respective shares. Due to constraint 
of resources full utilisation bas not yet been 
achieved and some flows nre going to the 
sea, which will progressively reduce. 

Standard size of luggage to be carried by 
passengers inside compartments of 

prestigious trains 

4383. SHRIMATI KISHORI SINHA: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether Railways have laid down 
standard size of the luggage that could be 
carried by long distance passengers inside 
the compartments in pre&tigiolls trains ; 

(b) jf so, the details thereof; . 

(c) if not, whetber such standards are 
proposed to be laid down ; 

(d) whether passenger 1 uggag~ is causing 
enormous inconvenience and space problems 
in second class sleeper compartments; 
and 

(e) if so, the steps taken to reduce the 
congestion caused by these luggage pieces ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAyS (SHRI 
MADHAVRAO SCINDIA): (u) Yes, Sir. 
The rules are same for all trains. 

(b) The Railways have laid down cer-
tain conditions for carriage of luggage in-
side the compartments of all passenger car-
rying trains. Personal luggage of the pas" . 
senger like trunks, suitcases and boxes 
which in outside measurement exceed any 
one of the following dimensions is not per-
mitted to be carried io the compartments 
and is required to be carried in the brake-
van only :-

Length 100 ems. 
Breadth 60 cms. 
Height 25 cms. 

(c) Does Dot arise. 

(d) Yes .. Sir, but this problem exists on 
certain long distance Mail/Express trains 
only. 

(e) Regular checks are made to detect 
cases of unbooked luggage with the twin 
objectives of reducing the cooaestion in the 
passenger compartments and to plug the 
leakage or railway revenues. 

AI a result of these checks during the 
last five years from 1981 .. 82 to 1985-86 
(Upto December, 1985), 103.56 lakh cases 
of unboked luggage were detected and an 
amount of more than Rs. 14 crores as rail-
way dues was realised. 

Human Trial of a Synthetic Birth 
Control Vaccine by who 

4384. SHRIMATI KISHORI SINHA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether World IIeaJth Organisation 
has started human trial of a synthetic birth 
control vaccine; 

(b) if so, details thereof? 

(c) whether any progress has been made 
by experiments sponsored by the Biotechno-
logy Board in India for the production of 
anti-fertility vaccine; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR):(a) and (b). 
The World Health Organisation has taken 
up Phase-I human clinical trials in Australia 
of a synthetic birth control vaccine. 

(c) and (d). A vaccine for control of 
pregnancy is being developed at the National 
Institute of Immunology, New I)elhi and at 
the I ndiao Institute of Science, Bangalore 
under the coordination of Indian Council of 
Medical Research. Animal trials have shown 
promising results and the vaccine is ready 
for Phase .. I human clinical trials. 

Rengali Irrigation Project 

4385. SHRIMATI JAYANTI PAT .. 
NAIK: Will the Minister of WATER 
RESOURCES be pJeased to state: 

(a) the progress made in the completion 
of Rengali irrigation project in Orissa; 
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(b) whether the above project is expect-
ed to be completed by the end of the seventh 
Plan: 

(c) the amount earmarked in the Seventh 
Plan towards executing Rengali irrigation 
project; and 

(d) the details thereof? 

THE MINISTER OF WATER RESO· 
URCES (SHRI B. SHANKARANAND): 
(a) to (d). The Rengali Dam bas been 
completed. On the irrigation component of 
the projeCt comprising the barrage and 
the canal system, 50% of the works on the 
barrage has been completed and detailed 
surveys and investigations in respect of 
canals and also 'land acquisition proceedings 
for taking up canal works are in progress. 
An expenditure of Rs. 42.27 crores has been 
incurred on the barl age and canal works 
against the latest estimated cost of Rs. 707.39 
croces. The outlay aHotted in the VII Plan 
is Rs. 50 crores and the project works are 
not expected to be completed in the VII 
Plan period. 

Pinancial Assistance to Universitifs 
by U.G.C. 

4386. SHRIMATI JAYANTI PAT .. 
NAIK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the total quantum of financial assis-
tance given by the' University Grants Com-
mission to different Universities during 
1985-86. 

(b) what percentage of that amount bas 
gone to the Central Universities and in par-
ticular to the Universi ties and educational 
institutions located in New Delhi; and 

(c) whether Government propose to 
evolve a poiicy to make available a preater 
percentage of University Grants Commis-
sion's financial assistance to Universities 
other than the Central Universities? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). During 1985-86, 
upto March 21. the UOC disbursed grants 
totalliq Jils. 8504.65 lakhs under Non.Plan 

and Rs. 6285.11 lakhs under Plan to various 
universities. Of these, t he Central universi-
ties received 78.84% and 29.93% of the 
non-Plan and Plan grants respectively. The 
share of universities localed in Delhi of the 
total grants released dur ing the ) ear is 
22.04% and 13.03CYo of the Don-Plan and 
Plan grants respectively. 

(c) Under the UGC Act, it is the res-
ponsibility of the UGC to provide the main-
tenance grants to the un,vcr:iities established 
under Acts of Parliament. The responsibi-
lity for sanctioning such grants to State 
universities does not devolve on the DGC. 
Therefore a Jarger proportion of non-plan 
grants flow to the Centra) universities from 
the UGC. As for development grants, in 
the case of the State universities, the State 
Governments have to provide a rna tching 
contribution to the grants sanctioned by the 
UGC, while in the case,of Central univer-
sities, all development grants have to be 
provided by the UGC. Further, the quantum 
of grants sanctioned to individual universi-
ties varies depending upon tbe type and 
nature of programmes offered by them. Any 
comparision of grants paid by the UGC to 
different universities as proportion of the 
to!al grants disbursed may not be appro-
prIate. 

Likely Damage to Historical Indus Valley Civi-
lization site in Kutch Village 

4387. DR. T. KALPANA DEVI: 

SHRI Y ASHW ANTRAO 
GADAKH PAT IL: 

~ill the Minister of HUMAN RESOURCE,. 
DEVELOPMENT be plea::,cd to state: 

(a) whether Archaeologists are deeply 
concerned over the tbreat posed by BSF 
plan which is likely to damage f e historical 
and important Indus Valley Civilisation 
site in a Kutch village and if so, corrective 
steps taken/proposed; 

(b) whether a project report has been 
under finalisati on Cor tbis viUage by the 
Archaeological Survey of India and Baroda 
University; and 

(c) if so, the reasons for delay in start-
iD, the project? 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROH A\ TO!): (a) Yes, Sir. The Government 
have decided to locate a neW site for the 
BSF post. 

(b) A project report for excavation is 
under finalisation by the Archaeological Sur-
vey of India. The University of Barodn is 
not involved in this at present. 

• 
(c) The excavation work is being planned 

and scheduled to be taken up in 1986. 

Development of Island Water Transport 
in Kerala 

43RS. DR. K.G. ADIYODI: Will the 
Minister of TRANSPORT be pleased to 
.tate: 

(a) whether there is any Centrally Spon-
sored scheme for development of Inland 
Water Transport in Kerala during the 
Seventh Plan; and 

(b) if so, the details tbereof? 

THE ~UNISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT): (a) Yes, 
Sir. 

(b) OngOing Scheme Seventh Pia" 
Provision 

(Rs. in Crores) 

Improvement of Neendakara-
Cheriyazlteekal Waterway. 

New Schemes 

t. Improvement of U dyogmandal 
Canal. 

2. Procurement of Dredger and 
Water-hyacinth harvester. 

3. Improvement of Champakara 
canal Phase.II 

0.21 

0,95 

1.45 

1.00 

[Translation] 

"Survey to Find out Blinds In Rural Areal 

4389. SHRI R.M. BHOYE: Will the 
Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state: 

(a) whether Government have conducted 
or propose to conduct any survey to find 
out the number of blind persons in rura) 
areas; 

(b) jf so, the details thereof? 

(c) whether Government are gettins any 
assistance from the \Vorld Blind Association 
to check bl indness; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF F~MILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). According to the survey carried out by 
the Indian Council of Medical Research in 
1971-73, the number of blind persons in the 
country is estimated at 9 million. Since Btl 
per cent of the total population live in the 
rural are&s, accordingly the number of blind 
persons in rural areas may be more. A frest 
survey to asses the magnitude of the pro-
blem is being planned. It may be possible 
to project the quantum of blindness by the 
year 2000 A.D. after the survey is com-
pleted. 

(c) No, Sir. 

(d) Does not arise. 

New Railway line between.,Phalodi and 
KoJayatjDeJbi to Jaisalmer 

4390. SHRI VIRDHI CHANDER JAIN : 
Will the Minister of TRANSPORT be 
pleased to stato whether the work or layht~ 
100 k.m. new railway line between Phalod i 

and Kolayat is proposed to be included in 
the Seven1 h Five Year Plan with a view to 
develop desert area and to link Jaisalmer 
with Delhi direct being important frool 
tourism point of view? 

THE MINISTER. OF STATE IN THE 
3.61 DEPARTMENT OF RAILWAYS (SHIt} 

MADHAVRAO SCINDIA): No, Sir. 



MARCH 31 .. 1916 Writt~1f AIIIWer-! 160 

[English) 

Teesta Barrage Project or Bangladesh 

4391. DR. SUDHIR ROY: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Governmen t of Bangladesh 
have also started their own Tcesta Barrage 
Project; 

(b) if so, whether it would affect West 
Bengars Teesta Barrage Project in any way; 
and 

(c) whether Government of India are 
aware of any time schedule chalked out by 
Bangladesh Government for its completion? 

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) and (c). In the absence of full details 
from Bangladesh, it is dIfficult to say 
whether the West Bengal Tcesta Project wilt 
be affected in any way and when this Project 
of Bangladesh will be completed. 

Financial Assistance for Teesta Barrage 
Project 

4392. DR. SUDHIR ROY: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether during 1985-86 any financial 
assistance has been released so far , for the 
Teesta Barrage Project; 

(b) if so, the actual amount; and 

(C) jf not, the reasons therefor'? 

THE MlNISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND):(a) 
to (c). Financial assistance to the State Plans 
is given by the Centre as block loan/srant 
and is not tied to any sector of development 
or project. No special fiaancial assistance 
has boen aiven to Tecsta Barrage Project 
during 1985-86. 

IDcentive Schemes for Drivers and Conductors 
ofnTC 

4393. SHaI SATYBNDRA NARAYA.N 
SINHA: Will the Minister of TRANSPORT 
be pleased to state: 

(a) whether Delhi Transport Corporation 
has studied the incentive schemes for drivers 
and conductors Prevelent in some State 
road transport services such as in Tamil 
Nadu; 

(b) if so, whether there is any proposal 
to introduce such incentives in Delhi Tran-
sport Corporation also; and 

(c) if not, the steps proposed to be taken 
to cnSUl c that drivers 3nd conductors have 
a stake in jncr~asing the earnings of the 
Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT (SHRI 
RAJESH PILOT): (a) to (c). The Delhi 
Transport Corporation had set up a com-
mittee to draw out incentive schemes for 
e,mployces of the Corporation. The com-
mittee studied various schemes including 
those evolved by sister metropolitan under-
takings and recommended the following 
incentive schemes:-

i) incentive for orivcrs for accident free 
bus operation. 

ii) incentive to attain higher Km. effici-
ency. 

iii) incentive for Inaximising traffic earn-
ings. 

iv) incentive for attaining higher fuel 
efficiency • 

While the incentive scheme for accident 
fn:e record has a1ready been introduced in 
IJTe and is being further modified to make 
it 1110re attractive, no final decision regarding 
the schemes of incentives related to fuel 
conservation, Km. efficiency and share in 
traffic earnings has yet been taken. 

Road Accidents Involving DTC Buses and 
Other Vehicles in Delhi 

4394. SHRI K. S. RAO: W ill the Mini-
ster of TRANSPORT be pleased to state: 

(a) whether it is a fact that Delhi Trans-
port Corporation buses are involved in a 
substantial number of road accidents; and 
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(b) the comparative figures (If accidents 
involving Delhi Transport Corporation 
buses and all other vehh~les in Delhi during 
the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJBSH PILOT): (a) No, 
Sir. 

(b) The number of accidents involving 
DTC buses and all other vehicles in Delhi 
during last 3 years are as under:-

Year Total No. of Number of Number of 

1983 

1984 
1985 

Accidents 
Registered 
with Delhi 
Police. 

5508 
5804 
6263 

Accidents Accidents 
Involving Involving 
DTC buses other 

983 

954 

1003 

Vehicles. 

4525 

4850 
5260 

Dropout of Scheduled Caste Children at 
Primary Schools 

4395. SHRI YASHWANTRAO 
GADAKH PATfL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state:-

( a) the approximate percentage of Sched-
uled Caste childern who dropped out from 
schools at primary level during the years 
1984-85 and 1985-86; 

(b) the reasons therefor; and 

(c) steps taken or proposed to be taken 
to improve the literacy of Scheduled Caste 
children at primary level? 

THE MINISTAR OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) Drop-out rate for Schedu-
led Caste children at the prinlary level d ur .. 
ing 1980-8J, for which information is avail-
able, was 60.15 per cent. 

(b) The main reasons for drop .. out are:-

i) socio.economic factors. 

ii) inadequately p.fovided schools and 
indifferen~ t(l'.acjn,~ ill) $chooJs~ .' t, ;1 

iii) perception of the learners that the 
curriculum is unrelated to their needs. 

iv) attitude of parents towards educating 
children particularly girls. 

v) indifference of parents in regard to 
first generation learners leading to 
non-utilisation of ed ucational opport-
unities provided. 

(c) The causes responsible for drop-
outs being many, a whole range of program-
mes is needed to have an impact on the 
situation, Since school education is being 
looked after ~ostJy by State Governments, 
basically the school improvement programme 
will have to be implemented by them. The 
Government of India's role is confined to 
assisting the state governments in various 
ways and to issue guidelines based on 
policy and academic considerations. Some 
of the important measures being advocated/ 
implemented for reducing drop-out rates are: 

(i) introduction of ungraded school 
system and no detention policy coup-
led with a system of continuous 
assessment till the children complete 
class YIn; 

(ii) more meaningful involvemen.t of the 
local community to increase awareness 
among parents, improvement of school 
environment and school attendance; 

(iii) many states implementing various 
incentive programmes like free supply 
of text-bookS,uniforms to girls, mid-
day-meals etc.; 

(iv) use of State Government and NREPj 
RLEGP resources for construction of 
school buildings to make schools 
more viable; 

(v) Eighth Finance Commission has reco-
mmended devolution of Rs, 156.18 
crores for construction of school bUil-
dings to 1 J States and Rs. 64.75 
crores for appointment of teachers in 
eight States to partially make good 
the deficiency in these sectors. 

(vi) pre-service training of teachers is 
sought to be improved and a reguJar 
prosrarnme for large scalo in-serviC\' 
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tranining of teachers is advocated for 
improving teacher motivation and 
their competency; 

(vii) constant upgradation and improve-
ment of school curricula particularly 
throulb UNICEf assisted Projects for 
making them more interesting and 
local environment related; -

(viii) a large scale non-formal education 
progamme has been developed and 
assistance to nine educationally back-
ward States. namely, Andhra Pradesh, 
Assam, Bihar, Jammu and Kashmir, 
Madbya Pradesh, Orissa, Rajasthan, 
Uttar Pradesh and West Bengal which 
include 75% of non.enrolled children 
in the country is beinl given by 
Government of India under this pro-
gramme: 

(ix) through Adult Education and general 
awareness programme by using mass 
media awareness among parents is 
sought to be increased so that lhe 
educational facilities available are 
made use of. 

Central Assistance for Floods to Goa Daman 
and Diu 

4396. SHRI SHANTARAM NAIK: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government of Goa, 
Daman and Diu had requested for Central 
assistance for flood control schemes; and 

(b) if so, quantum of assistance render-
ed and details thereof? 

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND) : 
(a) and (b). The Government ofOoa, Daman 
and Diu had requested for central assistance 
amounti DB to RI. 15 lakhs for protection of 
the Bicholim town from floods of Bicholim 
river during the year 1982·83 against a 
scheme of • 'providing Central loan assistance 
for important and identified flood control 
scbme" operated durin. Sixth Five Year 
plan. However, no assistance could be ren-
dered since the Project Report was not for-
mulated/got approved by the Technical 
Advisory Committee of the AdmJoi.tration 
of Goa, Daman a.n,d Diu and as such, the 

criteria for the grant of Cefttral. loan assis-
tance were not fulfilled. There is neither a 

. provision for such Central loan assistance 
during the VII Plan nor has any request for 
such assistance been received from the Gov. 
ernment of Goa, Daman and Diu. 

Proposal for NatioDalisation or Passeager Road 
Transport in States aDd Union Territories 

4397. SHRI SHANTARAM NAIK: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether Government of Ooa, Daman 
and Diu has sought any special fund for 
nationalisation of passenger road transport 
in the Union Territory; 

(b) if so, whether the Central Govern-
ment have rendered any assistance to that 
Government so far; and 

(c) whether Government propose to issue 
direction to the Governments of States and 
Union Territories to nationalise their passen-
ger road transport wherever it is in private 
hands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT(SHRI RAJESH PILOT): (a) No, Sir. 
In the Union Territory of Goa, Daman and 
Diu, Kadamba Transport Corporation, a 
company registered under Companies Act, 
1956 and fully owned by U. T. Administration 
has been providing passenger transport 
services since 1980. 

(b) No, Sir. 

(c) There is no proposal to issue any 
direction for nationaHzing passenger road 
transport in the States/UTI wherever it is in 
private hands. 

Setting up of National Iostitute of Child Health 

4398. SHRI JAGANNATH PATTNAIK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether t here is any proposal under 
consideration to set up a National Institute 
of child Health as a centre of excellence for 
promoting and protecting the health of the 
23 million children born every year in the 
country of whom I.S million die within 28 
da)'! of birth; and 
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(b) whether Government have souaht 
the assistance of WHO in this regard and if 
10, the dctaila thereof? 

THE ,DEPUTY MINISTER. IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and (b)" 
The proposal to set up a National, Institute 
of Child Health is under consideration. No 
assistanoc hal been lought from W.H.O. for 
this purpose. 

Coostruetlon Work on Jalpor.Jabalpdr NatIo-
nal Hi&hway No. 12 

4399. SHRI PRATAP BHANU 
SHARMA: Will the Minister of TRANS-
PORT be pleased to stato: 

(a) whother the construction work on 
Jaipur-Jabalpur National Highway No. 12 
which was supposed to be completed during 
the Sixth Plan period is still incomplete at 
various sections; and 

(b) if so, the details of various constru-
ction works still goit;lg on and the reasons 
for the delay? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) and (b). 
Improvement of National Highway is a 
continuing process and works are sanctioned 
in different periods of time depending on 
priorities and availablity of resources. Such 
improvement works on National Highways 
No.12 targetted for completion during the 
Sixth Plan period have been completed 
except 3 works, namely widenina work in 
kms, 335 to 340, and kms. 341 to 345 in 

Madhya Pradesh and strengthen ins of 
pavement in kms. 179/5 to 185 in Rajasthan. 
These are expected to be completed 
during the current financial year. 
Besides, there are 23 on-going works in 
Madhya pradesh and 25 on"going works in 
Rajasthan sanctioned during the Sixtn Five 
-year Plan all of which arc expected to be 
completed by March,1988. 

Grants to Madhya Pradesh for Moderoising 
Laboratories of Engiueerinl Colleges 

4400. SHRI PRATAP BHANU 
SHARMA: Will the Minister of HUMAN 
RESOURCE DEVELO.PMENT be pleased 
to state: 

(a) whether Government of Madhya 
Pradesh has submitted new proposals to 
modernise the laboratories and updating of 
curriculum' of Various engineering colleges 
and Polytechnics in the State; and 

(b) if so, the details tbereof and the 
grants given by Government during the cur-
rent financial year? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) Yes, Sir. 

(b) The details of the ptoposals sub-
mitted by the Government of Madhya Prah. 
desh are given in the statment-I given below. 
A separate statement-II is given below stating 
the proposals of the Government of 
Madhya Pradesh and other proposals of 
Madhya Pradesh approved by Government 
during the current financial year. 

STATEMBNT I 

Details of proposals sent by the 
Government of ,Madhya Pradesh under: 

A. THS THREE NEW PLAN SCHEMES 1985 .. 86 

NtlIM 0/ th. Institut. 
1. SamratlAshok Technological 

IDatitutc. Vidisba. 

Name 0/ the Proposal. 
i) Modernisation of Automobile Bngs.Lab. 

i'i) Modernisation of Lab. of Electrical 
Machinery and instrumentation Lab. 

iii) Development 'of Electronices Lab. 
iv) Industrial Research Developmont &: Con-

sultancy. 
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Name of the Institute 

2. Government Engineering College, 
Jabalpur. 

3. Government Engineering CoUege, 
Rewa. 

4. Government Engineering College, 
Ujjain. 

5. Government Engineering College, 
Raipur. 

6. Madbav Institute of Technology 
& Science, G walior • 

Name of the Proposal 

i) Modernisation of Material Testing Lab. 
U) Modernisation of Lab. of Electronics & 

Tole.Communication. 
iii) Modernisation of Lab. of Electrical Eng-

ineering Department. 

i) Modernisation of soil Mechanics Lab. 
ii) Modernisation of Survey Lab. 

iii) Modernisation of Instrumentation Lab. 

i) Modernisation of Pulse Digital cI: Switching 
Lab. 

ii) Modernisation of Communication Engineer· 
ing Lab. 

i) Development of Instrumentation, Simulation 
& Process Control Lab. 

ii) Modernisation of Mine Survey Laboratory. 

i) Modernisation of Communication Labo. 
ratory. 

ii) Modernisation of Development of 
Alternative Energy Sources Lab. 

B. INSTITUTIONAL NETWORK SCHEME 

1. Government Engineering College, 
Rewa. 

2. Government Engineering, College, 
JabaIpur. 

3. Government Engineering College, 
Raipur. 

j) Establishment of Ground Water Explora-
tion and Managenl~nt Lab. 

ii) Rock Mechanics Lab. 

i) Soil Mechanics Lab. 
U) Environmental Engineerina Lab. 

iii) Gee-Technical Lab. 

i) Updating Internal Combustion Engines 
Lab. 

ii) Bstablismcnt of ground water Exploration 
and Management Lab. 

C. DIRECT CENTRAL ASSISTANCE FOR QUALITY IMPROVEMENT 
PROGRAMME 

I) ENGINEERING COLLEGES 

1. Government Engineering College, 
Ujjain. 

i) Library 
ii) Intcr Disciplinary Studies in Solar &: Wind 

Energy. 



169 Written AnsWtlrs CHAITRA 10, 1908 (SArA.) Written Answers 110 

1. 

2. 

3. 

Name 0/ Ills 1nstitut. 

2. Government Engineering, College, 

Rewa. 

3. Government Engineerina College, 
Bilaspur. 

4. Madhav Institute of Technology 
& Science, Gwalior. 

II. POL YTECHNICS 

1. Government Polytechnic, Ujjain. 

Name of the Proposal 

i) Library 

ii) Industrial Research Development & Con-
sultancy Centre. 

i) Library. 
ii) Instrumentation Lab. 

i) Library. 
ii) Development of Computerised N umcricaJIy 

Controlled Machines Centre/Lab. 

i) Instrumentation 

ii) Computer Facility. 

2. Government Polytechnic, Harda. i) Computer Facility 

3. Government Polytechnic, Raigarh. i) Centre for Development for Rural 
Technology. 

4. Government Polytechnic, Khurai. i) Advance Technician Course in Rural 
Technology and Management. 

5. Polytechnic, Bhopal. i) Development of 3/4" U-matic Studig 
and Colour Lab. 

STATEMENT-II 

The Proposals Approved By Government of India During 1985-86 in Respect of the 
Proposals Sent by the Government of Madhya Pradesh and Other Proposal. 

From Madhya Pradesh (Schome Wise) 

A. THB THREE NEW PLAN SCHEMEi DURING 1985.86 

Hams 0/ tM Instltut. Nam. o/the Proposal Amount lanetioned 

(Rs. in lakhs) 

Samrat Ashok TechDoloai~l In .. i) Modernisation of Automo. 15.00 
atitulo, Vidiaha. bilo En,s. Lab. 

ii) Deyelopment of Instrument. 10.00 
ation Lab. 

iii) Development of Blectronics 15.00 

Government BDsinoerin. i) Modernisation of Electronics 15.00 
CoIlc,e, Jabalpur, aDd Tole-Communication Lab. 

Government Bnainecrin. i) Modernisation of Survey and 12.00 
Collop, Jlewa. Soil Mechanic. Lab. 
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Name of tlte [nltitute 

4. Shri G. S. In.titute of Techno-
logy &; Science, Indore. 

S. Maulana Azad College of Tech-
nology, Bhopal. 

6. Government Collego of Bnsi-
necrina &: Technolosy. Raipur. 

1. 

2. 

3. 

B. INSTITUTIONAL NBTWORK 
SCHEME 

Government Colleso of Bngs. &: 
TechnoIOIY. Raipur. 

Shri G. S. IIlItitute of Techno-
101Y. and Science, Indoro. 

Maulana Azad College of Tech-
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Name 01 the Proposal AmolUlt IImctioned 

j) Modernisation of, Central 
Workshop. 

i) Modernisation of Environment 
Lab. 

15.00 

15.00 . 

ii) Development of Workshop 15.00 

iii) Development of Instrumentation 10.00 
Lab. 

iv) Dovelopment of Maintenance 15.00 
Engg. Lab. 

i) '0' Level Computer 
iI) Development of Instrumentation 

Lab. 

(Central Share limited to 50% of 
approved cost for state and private 
Colleges) 

i) Ground water Exploration & 
Management Laboratory. 

i) Heat Transfer 
ii) Environmental Engg. 

i) Environmental Enga. 

1.00 
10.00 

5.00 

5.00 
5.00 

no 101)' • Bhopal. ii) Turbo Machines. 
5.00 
5.00 

C. DIRECT CENTRAL ASSISTANCE FOR QUALITY IMPROVEMENT 
PROGRAMME 

L BNGINEBRING COLLEGBS 

i) Industrial Research Development and 1. . Samrat Ashok Technological 
Institute, Vidisba. Consultancy. 4.00 

D. POLYTECHNICS 

I. Government Polytechnic, Harda. i) Computer facilities s.co 
2. Government Polytechnic, i) Computer facilities. s.oo 

Ujjlin. 
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'PropesaJ'to start Computer S~lenee Courses 
in Samrat Asbok Technological In.timte, 

Vlditba .. 

4401. SHRI PARTAP BRANU SAHRMA: 
WiJl the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Samrat Ashok Techno-
logical Institute, Vidisha in Madhya Pradesh 
has submitted any proposals to Govern-
ment for strating new degree and post·gra-
duation courses on computer science and 
computer aided designing and manufacture; 
and 

(b) if so, decisions taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA RO-
HATOI): (a) A ,proposal for starting post-
graduate course in Computer Aided Design 
and Manufacture only has been received 
from Samrat Ashok Technological Institute 
Vidisha. 

(b) The proposal has not been appro-
ved. 

Stat •• Master Plans for Utilisation .r 
River Water 

4402. SHRI C. JANGA REDDY: 
Will the Minister of WATER RESOURCES 
be 'pleased to state : 

(a) whether it is a fact that Govern-
ment of India asked all the State Govern-
ments to subm'it the Master Plan for utilisa-
tion or river water; and 

(b) if so, what special steps have been 
taken (or completion of this work ; 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). The State Governments have been 
requested to prepare Master Plans for 
utilisation of river waters in their areas and 
the matter is being pursued. 

ReDov.tioD of compound Wall or Srisaflam 
Devutbanam 

4403, SHRI C. JANGA REDDY: Will 
the Minister of HUMAN RESOURCE 
DB~LOPM:BNT be pleasod to state: 

(a) wbether representation have been 
reCeived from Srisailam Devasthanam 
authorities in Andhra Pradesh for renova_ 
tion of the compound wall (Prahwri) 
which is supposed to be built in 1600 AD; 

(b) whether this monumental compound 
wall bas many important historical idols 
and scripts are engraved on these walls; 
and 

(c) if so. what remedial measures are 
being contemplated in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ANI) 
CULTURE (SHRIMATI· SUSHILA 
ROHATGI ) : (a) No. Sir. 

(b) Yes, Sir. 

(c) The temple" with the enclosure wall 
is not protected either by the Archaeological 
Survey of India or the Department of 
Archaeology and ~'useums, Government of 
Andhra Pradesh. The SrisaiJam Devasthanam 
has conveyed its willingness to the State 
Department of Archaeology to bear the ex-
penditure on its conservation. The State 
Department of Arch aeology has been reques" 
ted by the Archaeological Survey of India 
to protect the temple and conserve the 
enc10sure ·wall. 

[Translation] 

Implementation or three Langoage Formala 
by Delhi Schools 

4404. DR. A. K. PATEL: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

(a) whether Delhi Education Act and 
Rules 1973 provide for implementation of 
three language formula upto class X in 
Senior Secondary Schools of Delhi; 

(b) if so, the reasons for not imple-
menting this formula in Delhi schools ;. 

, (c) whether several complaints have 
been received by Government and Delhi 
Adinini.;tration in this connection ; 

(d) if so~ the steps taken in this co-
,ard ; and 
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(e) the action taken so far by the 
Ministry to implement three language 
formula? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) and (b). Delhi School 
Education Rules, 1973 provide for introduc-
tion of three languages upto secondary stage. 
Three languages are taught in Classes VI 
to VIII. In Classes IX and X two languages 
are taught. Passing in first and second 
languages is necessary under the normal 
promotion rules. Students, who do not 
qu~lify in third language in ClaC)s VIII, are 
given the opportunity to do so in class IX 
and failing that in class X before they 
can appear in the board examination of 
class X. 

(c) Yes, Sir. 

(d) and (e). The matter is receiving the 
attention of ,Delhi Administration, Central 
Board of Secondary Education and National 
Council of Educational Research and 
Training. 

Supply of paper to Bihar for books and 
Exercise books at ConcessioD81 Rates 

4405. SHRI KALI PRASAD PANDEY: 
Will the Minister of HUMAN RESOURCE 
DBVELOPMENT be pleased to state : 

(a) whether there is acute shortaie of 
books, exercise books, text books etc. pro-
vided to college students in Bihar at conces-
sional rates and publishers p1ea is that they 
have Dot been allotted newspaper print quota 
at concessional rates; and 

(b) if so, the action tak.n to make 
books etc. available at concessional rhtes in 
Bihar without any further delay? 

mB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) This Ministry has not receiv-
ed any representation from the State Govern-
ment of Bihar regarding shortage of books, 
exercise books, text books etc. for college 
students in the State. The Paper (Regula-
tion of Production) Order and the 
Paper Centrol Order do not provide for 
the manufactqre of ·pewsprint. Con· ._ .''', ... " 

cessional white printing paper is manura-
tured by the mills covered by the said order 
and is alIotted to the States/U.Ts· for the 
printing of school text books, exercise books 
and examination answer sheets for the 
Educational Sector. 

(b) Does not arisc. 

[English] 

World Bank Loan for Upper Krishna 
Irrigation Project 

4406. SHRI NARSING SURYAWANSHI: 
Will the Minster of WATER RESOURCES 
be pleased to state : 

(a) whether it is a fact that the Karnataka 
State Government has sought a loan of 
Rs. 300 crore from World Bank for the 
first stage of Upper Krishna Irrigation 
Project : and 

b) if so, the outcome thereof ? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). The first phase of the Upper 
Krishna Irr igation Project Stage I is . under 
implementation and the World Bank 
Credit is scheduled to close in March 1986. 

The second phase of the Upper Krishna 
Irrigation Project State I is in the pipeline 
for Bank's assistance. However a firm 
picture will emerge only after the various 
processes such as appraisal, negotiations 
Banks? legal Agreem~nt etc., are completed. 

Unhygienic Conditions in C,G.H •. 
Maternity Hospital, R.K. Puram 

New Delhi 

4407. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HE&.LTH 
AND FAMILY WELFARE be pleased to 
atate : 

(a) whether it is a fact that the hygienic 
conditions and Cleanliness in C.O.H.S. 
Maternity Hospital, R.K. Puram, New Delhi 
is unsatisfactory; and 

(b) if so, whether there is any proposal 
to improve the conditions prevaiJing In that 
hospital and to make it a model hospitalD 

b~ing small ill size and Ple~Dt for wop:\c 
only? 

',.. ,. 
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. THE DE.PUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRSHNA KUMAR): (a) The 
hygienic conditions and cleanliness in. the 
COHS Maternity Hospital R.K. Puram is 
satisfactory. However, dQe to· leakage from 
some sewer Jines, there was temporary 
sepage which has been removed. 

(b) Does not arise. 

Allocations for Primary Education and 
Targets Achieved 

4408. SHRI PRAKASH V. PATIL : 

SHRI SOMNATH RATH : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Central allocations made in 1985-86 
to different States, Stati.!-wise for the promo-
tion of Primary Education; 

(b) whether the amount was fully utilised 
by each of the States and jf not, the names 
of those States which could not Use funds 
fully with reason therefor; and 

(c) The progress made by each State in 
enhancing the target of primary education ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI): (a) and (b). Statement-I indica-
ting State-wise outlay for elementary educa· 
tion (classes I-VIII) for 1985.86 and the 
likely exponditure as reported by the State 
Governments jUnion Territory Administra-
tions is given below. Although the expendi. 
ture on elementary education is reported to 
be Rs. 279 crores as against Rs. 238 crores, 
the shortfall in expenditure in case of some 
States is mainly due to the constraint of 
reaource&. 

(c) Statement-II indicating the targets 
fixed for Sixth Plan and achievements in 
percentage as reported by States/Union 
Territories is given below. 

STATEMENT.I 

~tate\Vise Outlay and expenditure on 
Elementary Education in 1985.86 

(Rs, in lakhs) 

S. No. States/ Union Outlay Likely 
Territories expenditure 

1 ' 2 3 4 

1. Andhra Pradesh 1200 2238 

2. Assam 1700 1619 

3. Bihar 2100 2977 

4. Gujarat 700 599 

5. flaryana 700 702 

6. Hin1achal Pradesh 210 77 

7. Jammu and 310 329 

8. Karnataka 600 1060 
Kashmir 

9. Kerala 409 187 

10. Madhya Pradesh 1600 1224 

11. Maharashtra 1000 884 

12. Manipur 155 155 

13. Meghalaya 160 161 

14. Nagaland 135 140 

15. Orissa J900 1233 

16. Punjab 392 395 

17. Rajasthan 1350 J607 

18. Sikkim 260 261 

19. Tamil Nadu 1200 3427 

20. Tripura 436 654 

21. Uttar Pradesh 2000 2982 
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S. Nfl. 

1 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

S/atul Unloll Outlay Likely 
Territorlel 

2 

West Bengal 

A & N Islands 

3 

2000 

250 

expend/turf 

4 

Arunachal Pradesh tOO 

2285 

276 

407 

116 Chandigarh 

Dadra & Nagar 
Haveli 

Delhi 

120 

40 52 

2438 1495 

Goa, Daman & Diu 100 . 131 

Lakshadweep 

Mizoram 

Pondicherry 

Total 

16 

130 

120 

15 

130 

96 

23831 27905 

Source :-Information furnished by Educa-
tion Division, Planning Commission. 

STATEMENT-II 

Tar,ets and achievements as percentage 
for Sixth Plan (1980-85) 

S. No. 

1 

1. 

2. 

3. 

04. 

Statej UT Primary classes J. V 
(Age-erou F 6-11) 

rirgets A.chieve-
mInts 

2 3 4 

Andhra Pradesh 98.8 89.15 

Assam 

Bihar 

91.2 78.15 

92.S 7().65 

109.9 1~~3 

S.No. 

1 

S. 

6, 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15, 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

26. 

27. 

28. 

29. 

30. 

31. 
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State/UT 

2 

Prlmtlry cJassel 1. Y 
(Age-group 6.11) 

Targetl Achieve-

3 
ment, 

4 ._---_ ..... _" 
Haryana 84.3 

Himachal Pradesh 115.3 

Jammu & Kashmir 102.6 

79.8 

99.7 

82.4 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipuf 

Megbalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttrr Pradesh 

West Bengal 

A & N Islands 

81.2 79.3 

101.2 103.1 

78.1 85.7 

128.2 112.9 

103.3 )02.8 

140.5 105.9 

125.3 110.6 

99.2 89.8 

105.1 101.3 

69.4 82.7 

155.5 121.7· 

128.4 123.1 

88.0 132.2 

78.3 T}..3 

99.6 107.2 

144.2 134.5 

Arunachal Prad esh 92.4 101. 3 

Chandigarh 103,3 102.0 

Dadra & Nagar 118.2 93.0 
Haveli 

Delhi 107.7 97.3 

Goa) Daman & Diu 119.2 111.0 

Laksbadweep 

Mizoram 

PondJcherry 

To .. 1 

175.0 1'8.0 

105.0 102.8 

U8.8 119.5 

95.2 91.8 
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Expaasion of JaJpur Keonjhar Ranway 
Junction 

4409. SHR! ANADI CHARAN DAS: 
Will tbe Minister of TRANSPORT be 
pleased to stato : 

(I> the action taken/proposed to be 
taken to improve the Jaipur Keonjhar 
Railway Junction, S.B. Railway ; 

(b) tbe steps taken/proposed to be taken 
to provide proper passenger amenities at 
Jajpur Keonjhar junction such as pucca 
platforms, 'over-head bridges, drinking water 
for tbe approaching summer and a retiring 
room; 

(c) the steps being taken to construct a 
bigger retiring rooml musaffirkhana to pro~ 
vide sleeping accommodation at the Junction; 
and 

(d) whether any proposal/survey has 
been carried out to provide one over· head 
bridge at the statioD. if so, the details thele· 
of? 

THE MINISTER OF STATB IN THE 
DEPAR.TMENT OF RA.ILWA YS (SHRI 
MADHAVARO SCINDIA): (a) and (b). 
Jajpur Keonjhar Road 8tation bas been pro-
vided with proper waiting hall, piped water 
supply, one water cooler, 3 high level and ~ 
low level platforms, foot·over~bridge connec· 
ting all the platforms, refreshment rooms, 
waiting room, platform shelter and circula. 
ting area. Extension of Second Class Waiting 
Hall with separate urinals for ladies and 
Bcnts has been recen tly provided, 

(c) There is no proposal at present for 
construction of a retiring room. This station 
is provided with one waiting room and one 
dormitory havina 4 bed. with lanitised 
baths. 

(d) Stlte Government has recently agreed 
to bear their share of cost for replacement 
of Jovel crossing by a road over bridge and 
the details of the proposal are under joint 
examination of the Railways and Ori"a 
State Government •. 

Funds Alloted for Chil Construction 
work in Trl\'8.odrum Railway Di'flsioll 

4410. SHRI A. CHARLES: Will the 
MiJlister of TRANSPORT be pleased to 
atate ; 

(a) the total allocations for the year 
1985·86 for civil cOllstruction works in the 
Trivandrum Railway Division with tho 
details of the amount allotted for each item 
of work; 

(b) the amount spent for each item 
till date ; and 

(c) the progress of work under each 
item? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the Sabha. 

Average Kilometrage of RaIl 

4411. PROF. P.J. KURIBN: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) the national average or kilometrage 
of rail for a lakh of population at present; 

(b) what is the average kilometrage for 
the same population in Kerala; and 

(c) what specific steps are being taken to 
bring Kerala up to the national averaac? 

THE MINISTER OF STATE IN THB 
DEPARTMENT 011' RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) 9.03 Km •. 
(approximate) 

(b) 3,60 Kms. (approximate) 

(c) The construction of New Lines are 
taken up after examining their feasibility. 
financial remunerativeness and traffic justlfl. 
cation etc. The construction of new DO lino 
between Brnakulam and Alleppey and its 
extension to I{ayanlrulam .ro in projteas ill 
the State of Kerala. 

PUpa between Delhi-Cocbfll ,. Qea 

4412. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minister of TRANS .. 
PORT be pleased to state: 

(a) whether tho ftiallts from Cochln tG 
Delhi via Goa have been reduced from 7 
days a week to 6 da)'1 a week; 
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(b) whether Government propose to 
consider increasing the number of ftiahts to 
7 days a week again; 

(c) whether enquiries/inspections are 
made to ensure that all flights on tbis route 
are in good condition and pose no hazards; 
and 

(d) if so, bow often are such in~pections 
made and what have been the latest reports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

'(b) No, Sir, because the flights had a' 
loW seat ractor, particularly on Fridays. 

(c) Yes, Sir. 

(d) Inspections are carried out in accor-
dance with the requirements of the Director 
General of Civil Aviation, prior to each 
flight, each time the aircraft lands at any 
station enroute. 

Publicity of InternatioDal FJights from 
Hyderabad Airport 

4413. SHRI S. PALAKONDRAYUDU: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that the publi .. 
citY being given in respect of International 
flights from Hyderabad (Andhra Pradesh) is 
inadequate; and 

(b) if so, steps taken for more publicity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (8) and (b). 
No, Sir. The publicity given in respect of 
introduction of international flights from 
Hydera bad was as per the pubJicity plan ·of 
Air India for new fljghts. It was duly adver-
tised in various English, Telugu and Urdu 
dailies. It was also shown in T. V. spots 
over Hyderabad in Urdu and in hoardings, 
posters and press advertisements. 

Allocation of Fuads for Andhra Pradesh 
Universities 

4414. SHRI S. PALAKONDRAYUDU: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wbetber the Education Ministers of 
Southern States protest cd to Union Govern-
ment about the allocation of funds and faci-
lities; 

(b) the amount likely to be sanctioned 
to Andhra Pradesh universities for education to be spent during Seventh Plan; and 

(c) time by which Government would 
release more funds for education to Andhra 
Pradesh? 

THE MINISTER OF ST ATE IN TliE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) A meeting of the Educa-
tion Ministers of Southern States in July 
1985 had expressed the view that the grants 
sanctioned by the UGC to the universi ties 
and coIl~ges in South have not been com-
mensurate with their ne~ds. The Conference 
had suggested the establishment of a regional 
office of the UGC in the South to en lure 
timely and adequate flow of grants. 

(b) The UOC has proposed a ten tative 
aJlocation of Rs. 650 lakhs to the six uni .. 
versities in Andhra Pradesh for their general 
development during the Seventh Plan. In 
addition, these universities will n;ceive sepa-
rate grants for implementation of specified 
quality improvement programmes of the 
VOC. 

(0) From the available outlay for higher 
education in the Seventh Plan, funds will be 
released to the universities and coUeges 
in Andhra Pradesh and other States for im-
plementation of the programmes approved 
by the UGC according to the nQrms pres-
cribed by the Commission. 

Extension of Suburban Trains from 
Secunderabad to M8noharabad 

4415. SHRI S. PALAKONDRAYUDU: 
WilJ the Minister of TRANSPOa. T be 
pleased to state: 

(a) whether there is any proposal with 
the Government to extend the suburban 
trains from Secunderabad to Manoharabad 
in Andhra Pradesh (South Central Railway); 

(b) whether the Ministry have received 
any representations from the residents, . milk 
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vendors and social workers from Manohara-
bad; and 

(c) the action taken by Government 
and the date by which suburban trains are 
proposed to be extended? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Yes, Sir. 

(c) Extension of the suburban trains 
upto Manoharabad has been examined but 
not found feasible. 

[Translation] 

Construction of Bye. Passes 

4416. SHRI JAGDISH AWASTHI: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether Government have formula-
ted or propose to formulate any scheme 
under which expenditure to 1:>e incurred on 
making pucca the roads connecting two or 
more National Highways and maintenance 
thereof will be met from the Central Road 
Fund; 

(b) whether there is any propos~~ to 
construct by-passes in the congested CIties, 
towns and villages situated on either side of 
the National Highways; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) No, 
Sir. 

(b) and (0). By passing of congested 
towns through which National Highway 
passes is' a con tinuous process. These are 
being constructed under the Five-Year Plans 
depending upon their inter-se priority on all 
India basis and availability of resources. 
Tbere are proposals for some bye-passes in 
the Seventh Plan which is yet to be finalised. 

Enquiry into the Incident of Fire in T.S.S. 
Nancowry 

. 4417. SHRI KAMLA PRASA.D· 
RAW AT: Will the Minister of TRANS .. 
PORT be pleased to state: 

(a) whether an enquiry has been con-
ducted into the incident of fire in Port Blair 
bound T.S.S .. Nancowry of Shipping Cor-
poration of India on 26 December, 1985 and 
whether it has also been found that poor 
quality of food was served to the passengers; 
and 

(b) if so, the :'action taken against the 
persons found guilty, if any? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) and 
(b). A departmental enquiry was con-
ducted by tbe SCI and a preliminary 
inquiry was also conducted by the Direc-
tor General of Shipping into the inci-
dent of fire on T. S.S. Nancowry which 
revealed that the fire was due to nesligence 
on the part of two watch keeping fourth 
engineers. Appropriate disciplinary action 
is being taken by the SCI against the de-
faulting officers as per rules and procedures 
laid down. 

There was, however, no problem with 
regard to the quality of food served and no 
complaint has been received in this regard 
from the passengers. 

Unauthorised/unlicensed vendors at Railway 
Stations 

4418. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the ~linister of TRANSPORT 
be pleased to state: . 

(a) whether his Ministry"s attention has 
been drawn to the newsitcm published in 
the weeklyjfortnightly magazines namely 
Gulab Bharat' and 'Amiba' under the cap-
tions 'Do Kanoon Chal Rahe Hain Railway 
station Par' and "Railway Station Par Gafr 
licence vendor Adhik" respectively; 

(b) if so, the concrete steps proposed 
to be taken by Government in this connec. 
tion; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The news 
item has not come to the notice of the 
Department of Bailways. 
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(b) Unauthorised hawking and vending 
in trains and Railway premises is an offence 
under Section 120-A of the Indian Railways 
Act, 1890. In order to apprehend and pro-
secute the offenders the Railway Adminis-
tration conducts period icat drives at stations 
and in trains with the help of Government 
R.ailway j Police and Railway Protection 
Force. 

(c) Does not arise. 

[Elf6lish] 

Financial Assistance to Cultural 
Organisations 

4419. SHRI ABDUL HANNAN 
ANSARI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the criteria fixed by the Committee 
of experts for giVing financial assistance to 
the Cultural Organisations ; 

(b) whether it ia a fact that State 
Government of Bihar has recom~ended 44 
institutions in which only one minority 
s,ection institution was in the list; 

(C) whether it is also a fact that the 
expert Committee meeting was held on 17 
September, 1985 ; 

(d) if so, how many institutions from 
Bihar were recommended for financial 
assistance ; 

(e) whether the minority institution is 
being considered for granting assistance; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGl): <a> Under the Scheme of 
Building grants to Cultural Organisations 
the voluntary cultur al organisations working 
for last five years exclusively in the field of 
dance, drama, music, fine arts, indology ~ 
literature, other than religious institutions, 
public libraries, museums, municipalities, 
schools, universities, institutions fully funded 
by the Central Government/State Govern-
ments are provided grants provided they are 

registered Society and their applications are 
recommended by the State Governments 
concerned. While selecting the institutions! 
organisations for grant fonowing criteria aTe 
observed: 

(i) The organisation receiving arant-in-
aid must be of a regional or 
all-Indian character., or 

(ii) The project for which assistance 
is sought must be of an exprimental 
character which bas an all-India 
significance ; or 

(iii) Its work is substantially devoted 
to programmes which deal with 
preservation. propagation and pro-
motion of. Indian Culture. 

(iv) In case the institutions are working 
in the field 9f dance, drama and 
music preference is given to institu-
tions eDgaged in teaching. 

(b) 33 applications were received from 
the Government of Bihar. The grants are 
given to cultural organisations irrespective of 
community to which they belong. It is not 
possible to say which institution belongs to 
minority secti on. 

(c) Yes; Sir. 

(d) The Expert Committee under the 
scheme recommended grant to "South Indian 
Cultural Association, Patna from Bihar. 

(e) and (f). Under the scheme grants are 
given to cu]tural organisations irrespective 
of the communiry to which they belong. 

Non .Availability of Human Deplold Cell 
Vaccine 

4420. SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware that 
human deploid cell vaccine for prevention of 
Rabies is still not available in India; and 

(b) if so. what steps Government have 
taken to manufacture it in the country ? 

THE DEPUTY . MINISTER IN THE 
DEPARTMENT OF FAMILY WBLPARB 
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(SHRI S. KRISANA KUM:AR): (a) Human 
Deploid cell vaccine is, imported in limited 
quantities at present. 

(b) The Pasteur Institute of India. 
Coonoor has laun:.:hed a scheme for rro-
duction· of this vaccino during Seventh Plan. 

, [Trans/atlon] 

Cancellation of North Bound Trains from 
Patna 

4421.' SHRI RAM BHAGAT PASWAN: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that all the direct 
trains running from Patna, to North Bihar 
viz. Hazipur, Muzatrarpur. Samastipur, 
Darbhanga, aDd Jai Nagar have since been 
cancelled; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) whether Government propose to 
resume the services of those trains ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and .(b). 
Train No. 153/154 New Delhi-Muzaffarpur 
Jayanti Janata Express has been diverted 
via Gorakhpur. No. 45/46 Danapur-
Samastipur Express has been oiverted via 
Baraunl and extended to Katihar. This was 
done on public demand. 

(c) The frequency of 913/9J4 
Muzaft'arpur·Bombay Janata Express which 
connects Patna with M uzaft'arpur is being 
increased from weekly to bi-weekly from 
1-4-1986. 

[English] 

ExpanSion of Computer System of Indian 
Airlines 

4422. SHRI B. V. DESAI: Will the 
Minister of TRANSPORT be pleased to 
state ~ 

(a) wheth~ the computer system of 
Indian Airlines is beina expanded in its 
capacity range ; 

(b J if so, wlaether the .omputer system 
in tb. Iadi •• Airlines bas' give. a major 

gain in rationalisation of the deployment 
of fleet facilitating optimum utilisation and 
consequently rise in per flight revenue; 

(c) if so~ to what extent the computer 
system in Indian Airlines is being expanded; 
and 

(d) the total cost of expenditure 
involved 7 

THE MINISTER OF STATE IN THE' 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) Yes, Sir. 

(b) ·Yes, Sir. 

(c) The computer system in Indian 
Airlines, at present, has two Central Pro-
cessing Units. To expand the system, it is 
proposed to add a third Processing Unit. 

(d) The total outgo of funds on this 
account is Rs. 3.08 crores approximately. 

Shortage of Wagons for Transportation of 
Cement 

4413. SHRI MANIIe SANY AL: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether it is a fact that cement 
industries are not getting sufficient wagons 
for movement of cement; 

(b) if so, what is the national loss in 
terms of ,cement production specially from 
factories located on the South Eastern 
Railway ; and 

(c) how do the Railways propose to 
meet the requirement of wagons arising o~t 

of increased cement production ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAQ, SCINDIA): (a) Railways 
have been assigned the task of lifting 17.S 
million tonnes of cement during the current 
financial year. Loading of cement by rail 
during the current tinancia1 year is ahead of 
the target. 

(b) The question of loss does not arise, 
as Railways are lifting traffic in cement more 
tban the taraot fixed by the Government. 
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(c) It is proposed to increase the target 
for movement of cement during 1986-87 to 
meet the anticipated increase in the prod uc-
tion of cement. 

Passeoger Traffic bandied at Trivandrum 
, Airport 

4424. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
TRANSPORT be pleased to state: 

(a) the total number of passenger traffic 
handled at Trivandrum Airport during 
1983 .. 84 and 1984·85 ; and 

(b) how does Trivandrum Airport rank 
with handling of, passenger traffic as com-
pared to other Airports in India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) The total 
number of passenger traffic handled at 
Trivandrum Airport is as under : 

1983-4,23 .. 585 

1984-4,38,646 

(The figures are not compiled on the 
financial year basis) 

(b) After Bombay, Delhi, Calcutta, 
Madras, Bangalore and Hyderabad, 
Trivandrum ranks seventh as far as hand1ing 
of passenger traffic is concerned. 

Stoppage of Kalinga Express at Soro 
Railway Station 

4425. SHRI CHINTAMANI JENA: 
Will die Minister of TRANSPORT be 
pleased to state : 

(a) whether Kalinga Express used to 
stop at Soro Railway station ear tier ; 

(b) if so, the reasons for withdrawing 
the stoppage of the train at Soro station · 

r , 
and 

(c) the time by which the stoppage of 
Kalinga Express is proposed to be restored? 

THE MINISTER OF . STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA); (a)" to (c). 
77/78 Utkal Express (and not 143/144 
Xaliop Express) was stopping at Soro. 

From 1.1.86, the stoppage of Utkal Express 
from Soro was withdrawn due to poor patro .. 
nisation. Due to the inadequate traffic there 
is no justification for restoration of the 
stoppage. 

Stoppage of Shri .. Tagannath Express or Puri 
Express at Banna 

4426. SHRI HANNAN MOLLAH : Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether Government have received 
any proposals for providing a stoppage of 
Shri Jagannath E~press or Puri Express at 
Banna ; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN" THE 
DEPAItTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b). 
There is no station by the name Banna. 

Enactment of Laws to Prevelt Selling 
of Women 

4427. DR. G. VIJAYA RAMA RAO: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether it is a fact that due to 
serious lacunae as well as implementation 
lapses women continue to be sold for 
prostitution as revealed by several studies 
recently by women social organisations, 
especially in Bombay; 

(b) if so, remedies under consideration 
such as Model Law to be prepared by Law 
Commission or Indian Law Institute to 
plug the loopholes in the existing law; and 

(c) whether a law with preventive, 
prohibitive and reformative features Would 
be framed in consultation with voluntary 
social groups actively involved in the 
subject matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOU,TH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARET ALVA) : 
~a) The Government of India has not received 
any reports of the recent studies by women's 
organisations, especially in Bombay, showing 
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that due to serious lacunae as well as 
implementation lapses women continue to be 
sold 'for prostitutioD. However, the 
Suppression of Immoral Traffic in Women 
and Girls Act, 1956, which prohibits 

, prostitution in its commercialised form and 
penalises those who exploit women and, 
girls for the purposes of prostitution, was 
amended in 1978 so as to make it more 
effective. The Act supplements the provis-
ions of the Indian Penal Code against 
kidnapping, sale, abduction, seduction, 
wrongful confinement, et~. The Act is 
applicable to all the States and Union 
Territories. The implementation of the 
legal provisions in this regard is the respon. 
sibility of State Governments and Union . 
Territory Administrations. 

(b) and (c). The Suppresion of Immoral 
Traffic in Women and GirJs Act, 1956, was 
amended in 1978 on the basis of a detailed 
report on the subject by the Law Comnlis-
sion of India as well as in consultation 
with various officials and non-official 
organisations. In this respect, tho views 
expressed by, voluntary social gtoups involved 
in this field are considered on a continuous 
basis. 

Recommendations Made by working 
Group Set up by N.B.T. 

4428. DR. D.N. RWDY: Will the 
Minister of HUMI\N RSSOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there bas .been a near 
monopoly by Government controlled 
agencies on text books for Primary Schools. 
which needs to be liberalised according to a 
working group set up by the National Book 
Trust; 

(b) if so, decision taken thereon ; and 
(c) the other main recommendations 

made by the above work-shop and Govern-
ment's reaction thereto? 

THE MINISTER. OF STATB IN THE 
DEPARTMENTS OF EDUCATION .AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). The working 
group bas been set up by National Book 
Development Council and not by tbe 
National Book Trust. The workin, 81'0up 

has prepared draft for National Book 
Policy, ,which was discussed in a workshop 
held at New Delhi from 1 Sth to 17th 
February, 1986. The National Book 
Development Co uncil which organised this 
workshop has not yet finali sed its recomm .. 
endations. 

[Transla lion] 

Infroduction of EMU Rapid Transport 
System in big cities 

4429. SHRI JAGDISH AWASTHI: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether Government have conducted 
any comparative study in regard to 
the cost of operation or rail and road 
transport and in regard to their effect on 
environment ; 

(b) whether Government propose to 
introduce E. M. U. Rapid Transport System 
in tbe big cities of the country where railway 
tracks have been electrified; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yea, Sir. 

(b) No new proposal is under consider-
ation. 

(c) Does not arise. 

[English] 

Feasibility Report For Development ., 
Port FaciJities at VacUnar 

4430. SHRI AMARSINH RATHA W A: 
SHRI MOHANBHAI PATEL: 

Will the Minister of TRANSPORT be 
pltased to state : 

(a) whether the feasibility report f~r 
development of port facilities at Vadinar In 
Oujarat has been prepared; 

. (b) if so, tho details thereC'f 

(c) wbether Government have taken 
any d~isioQ thereon ; 

,. 
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(d) jf so, the details thereof; and ' 

( e) the time by which the work 
likely to be started? ' 

is 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TR~NS
PORT (SHRI RAJESH PILOT): (a) Yes, 
Sir. 

(b) Feasibility report for development 
'of port facilities at Vadinar has been got 
prepared through MIs Howe (India) Pvt. 
Ltd., consultants who recommended 
construction of a fully mechanised dedicated 
Jetty for handling oil Cakes, seeds, cement 
and clinker. 

, (c) The Port Trust Board ha ve not 
accepted th..! Feasibility Report for implemen-
tation. The Government has not yet 

faken a decision on the Report. 

. . (d) and (e). Question does not arise. 

High Prices of Books 

4431. DR. CHINTA MOHAN: 

DR. G. VIJAYA RAMA RAO : 

Will the Minister of HUM 4.N RBSOURCE 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that books are 
priced so high as to make them out of 
relch of the readers most of whom belong 
to middle income group ; 

(b) the direct as well as indirect steps 
contemplated by Government to bring down 
the cost of books ; 

(c) whether paper quotas will be 
sanctioned to genuine and honest. publishers 
only; and 

(d) whether high prices of books have 
hit sales and exports also and if so, to what 
extent? 

THE MtNISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) and (b) . To ensure that 
lood books at reasonable Pl'ic~ are available 
the Government h.w I1Mn takina the 
rO~IC1Vf~!lP steps: ,- . I 

School Lev,' Books 

1. At the school level, the State Govern· 
ments, have by And large nationalised 
textbooks and set up textbook 
boards to' improve the quality of books, 
bring about uniformity in content and 
approach, to make them inexpensive, 
and bring them within the easy reach of 
all categories of students. 

2. The National Council of Educational 
Research and Training, an autoDomus 
body under the Ministry of Education 
& CLllture is also· producing text-books 
intended for schools affiliated to the Cen-
tral Board of Secondary Education. There 
has generally been DO substantive ries in' 
the prices of these textooks as the 
NCERT pricing formula is intended 
only to recover the actual expenditure 
incurred on materials, printing, establish-
ment, and overheads. 

3. To provide non-prescribed reading 
materials to young persons in the age 
group 14-17 years, NCERT and NBT 
bring out a series of supplementary 
readers covering different areas. These 
supplementary readers also are priced on 
a no profit no no loss basis. 

4, Unviersl~Y Level Books: 

The National Book Tru!t has been 
implementing a scheme to subsidise univer. 
sity level text and reference books since 
1970.The main objective of the scheme is 
to encourage indigenous authorship and 
to make available to students books of 
acceptable standard at reasonable prices. 

S. In cooperation with the State Govern. 
ments the Government of India lanuched 
a programme in 1968 to produce suitable 
textbooks and reference books relevant 
to t he courses of studies in Hindi and 
regional languages to facilitate the 
change over to.Jndian Languages as tbe 
medium of instruction at the University 
Jevel. 'Por .thi. purpose assistance is 
provided to the Textook Boards set up 
by the various State Governments. 
Under this scheme about 6000 titles 
including 1400 translations bave been 
produced. 
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6. The University Orants Commission also 
provides assistance to colleges towards 
the establishment and strengthening of 
book banks from which textbooks could 
b" loaned to needy and deserving 
students. 

(c.) Paper at concessional price is being 
allotted by the Government of India to the 
State Governments for text-books, exercise 
books and examinations. 

(d) No, Sir. Export of books and 
publications are steadily increasing. 

[Trans/ation] 

Central Assistance to Bihar For Flood 
Control Mess ures 

4432. SHRI KALI PRASAD PANDEY: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether it is a fact that an amount 
of at least about Rs. 108 crores will be 
required in Bihar for undertaking anti~fIood 
and anti.erosion measures or for carrying 
out repairs at about 187 vulnerable places 
prior to the ensuing floods ; 

(b) if so, the financial assistance 
proposed to be provided by the Central 
Government to Bihar Government during 
1986-87 for flood control measures; and 

(c) whether the provision made by the 
.Central Government earlier for this purpose 
was inadequate and if so, whether Govern-
ment propose to increase it? 

THE MINISTER OF WATER RESOUR· 
CES (SHRI B. SHANKARANAND): 
(8) The Bihar State Flood Control 
Board in its meeting held in January 1986 
considered the recommendations of the 
S.tate Technical Advisory Committee relating 
to schemes estimated to cost about Rs. 108 
crores and constituted a Committee to 
review tbe schemes and indicate the 'priori-
ties. 

(b) and (c). Flood Control Works are 
executed by the State Governments from 
their Plan funds and no financial assistance 
is provided by tbe Central Government. 

[English] 

Proposal to Cover More Foreign Count .. 
ries by Indian Airlines 

4433. SHRI l{AMAL NATH : Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether the Indian Airlines propose 
to cover more foreign countries; 

(b) if so, the plans in this regard; 

(c) whether this will nof affect the 
Air India; and 

(d) the manner in which the c1ash of 
interest between the two airJ.ines is proposed 
to be avoided ? 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and (b). 
Indian Aitlines has a proposal to operate to 
some neighbouring countries. but there are 
no concrete plans in this regard. 

(c) and Cd) . A deCision will be taken 
after careful consideration and mutual 
discussion. 

Rate of Population Growth in India and 
Gujarat 

4434. SHRI RANJIT SINGH GAEK-
WAD: Witt the Minister of HEAL fH AND 
FAMILY WELFARE be pleased to state: 

(a) the rate of population growth as at 
present in India and particularly in Gujarat; 
and 

(b) the target fixed for reducing the 
population growth by the end of Seventh 
Five Year Plan in India and in Gujarat? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRl S. KRISHNA KUMAR): (a) The 
natural growth rate of population is obtain-
ed as a differen'ce between annual birth and 
death rates c;stimated by the Sample Regis-
tration System of Registrar General of India. 
As per latest available estimates the natural 
growth rates for India and Gujarat in 1984 
are 21.3 and 22.6 pcr thousand population' 
respectively. 
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(b) A Couple Protection Rate of 42% 
is envi.apd to be achieved by the end of 
Seventh Five Year Plan at the national level 
and tbe State of Gujarat is targetted to 
achieve Coup1e Protection Rate of 60% by 
1991·92. 

Subaraarekila IDter-state Multiparpose Project 

4435. SHRI CHINTAMANI JENA: 
SHRI HARIHAR SOREN: . 

Will the Minister of WATER RESOURCES 
be pleased to Itate: 

<a> whether the progress in the execution 
of the inter-state Subarnarekha multipurpose 
project is very slow and cannot be complet-· 
ed durina the target year 1990, if so, the 
reasons therefor and action taken by Govern-
ment for its completion within the target 
timo; 

(b) whether the Central Wator Commis-
aioQ has not given yet its approval to the 
Orissa ponion of the project; if so, the 
reasons thorel or; 

(C) whether it is a fact that tho 54 .mile 
lona canal which is to be constructed in 
Bihar up to Orissa border is nearing com-
pletion, if so, how the water brought by this 
canal will be utilised by Orissa, if the Pro-
ject In Orissa portion is not executed; and 

(d) the funds earmarked for this project 
in the Seventh Plan period? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
to (d). The progress of execution of the 
Inter-State Subernarekha Multipurpose 
P~ject hal been slow due to inadequate 
allocation of funds, delays in land acquisition 
and rehabilitation measures. The Project 
may not be completed by the year 1990. 
Construction of the project works arc being 
monitored at the State Government level as 
well as by the Central Water Commission. 

The clarifications received from the 
Govt. of Orissa on the queries of Central 
Water Commission are under examination. 

Blcavatlon of the Galudib Right Bank 
Canal is ill pro,ros. and the Govt. of Orissa 

is matins preparations to receive water from 
the Canal. 

In the VII Plan an outlay of Rs. 300 
crores has been provided for the Project. 

[Translation] 

Preservation of Archaeological Remaios of 
Jamui Region of Bihar 

4436. SHRI KUNWAR RAM: Will the 
Minister of HUMAN RESOURCE DEVE .. 
LOPMENT be pleased to state: 

(a) whether archaeological remains are 
found in great numbers in Naulakhagadh 
and Indpe in Jamui region, Bihar; 

(b) if so, tbe arrangement made for 
their preservation, listing and COllection; and 

( c) the details of the remains found 
there? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSH[LA 
RQHATOI): (a) Remains of a medieval 
Fort at Naulakhagadh and a historical fort 
with mounds and Buddhist remains at Indpe 
in Jamui" region were noticed first in the 
nineteenth century. 

(b) The Bihar State Department of 
Archaeology and Museums has been request-
ed to list, project and preserve them as they 
are, not under Central protection. 

(c) Beglar in the year 1872-73 noticed 
the medieval fort at Naulakhagadh. The fort 
lies at the foot of several high bills with a 
gate on each side of four walls with bastions 
at comers. 

Buchanan first noticed the archaeological 
remains of the Indpe Fort with mounds and 
Buddhist remains. The ramparts of the fort 
are surrounded by a moat. Outside the fort 
aro seen ancient structural remains of buiJd· 
ings. In the inner fort, a stupa was ·excava-
ted by Bloch which revealed torracotta 
medallions of Padmapani soated on a lotus 
throne with a nimbus behind the head. 
Some Buddhist sculptures or carvings have 
been reported from the ruins. 
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[B",lish) 

Toar of lod18n Cricket Team to Sri Lanka 

4437. PROF. NIRMALA KUMARI 
SH.t,\KTAMAT: Will the Mjnister of 
HUMAN RESOURCB DEVELOPMENT be 
pleased to state: 

<a> whether tour of Indian Cricket Team 
to Sri Lanka has not b~n cleared; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL· 
FARB <SHRIMATI MARGARET ALVA): 
(a) and (b). The visit of an Indian Cricket 
Team to Sri Lanka to participate in the Asia 
Cup Tournament in March-April, 1986 has 
not been cleared as luch a visit at this junc-
ture has not been considered appropriate. 

States Below Natloaal Average iD Literacy 

4438. PROF. P.l. KURIEN: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) the names of States where the Per-
centage of literacy is below the national 
average; and 

(b) special efforts being made to raise 
the percentage of I iteracy in such States? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) States where the percen-
tage of literacy is below the national average 
(36.23%) are Assam, Andhra Pradesh: 
Bibar, Haryana, Jammu & Kashmir, 
Madhya Pradesh, Meghalaya. Orissa, Rajas. 
than, Sikkim and Uttar Pradesh: 

(b) Special efforts being made ·to raise 
the percentage of literacy in such States 
include the following: 

i) cover_Ie on priority ba~is of districts 
bavinaliteracy rates below national 
averqe; . 

iI) eurolment of weaker sections of the 
society. State Governmen'ts have 
been, advised to ensure that at least 
SO% of the learnon enrolled are 

women, 30% Scheduled Castes and 
16% Scheduled Tribes; 

iii) priority of opening of adUlt education 
centres in rural, backward and tribal 
areas and location of such centres in 
bastis of Sched uled Castes/Schedul. 
ed Tribes as rar as possible. 

vi) emphasis on post.1iteracy and follow-
up to ensure that neo·literates retain 
and use the literacy skills and do not 
lapse into illiteracy; 

v) provision of Central assistance by 
Government of India to States under 
the centra1Jy sponsored scheme of 
Rural Functional Literacy Project, 
assistance to voluntary organisations 
post-literacy and continuing education 
and Shramik Vidyapeeths; 

vi) the Central Government also provides 
assistance on 50;50 sharing basis to 
the 9 educationaJly backward states 
for organising non-formal education 
programmes in the age-group 9-14 and 
on 90:10 sharing basis for non-formal 
education programmes exclusively for 
girls. 

vii) The University Grants Commission· 
also provides financial assistance to 
universities/colleges to involve stu-
dents in programmes for removal of 
illiteracy. 

Programmes of functional literacy will 
be pursued in the Seventh Plan with objec. 
tive of coveting all illiterates by 1990. The 
major thrust areas include development of 
continuing adult education, post-literacy and 
follow-up programme, effective linkages with 
related development programmes particularly 
poverty alleviation and rural development 
and family welrire, larger involvement of 
voluntary agencies, Nehru Yuvak Kendras, 
National Service Scheme and launching of a 
mass .programme for functional literacy. A 
programme to involve approximately 3 lakh 
col1eg~ students and NSS volunteers in func-
tionalliteracy is being launched during tho 
fortbcominl sUmmer vacation. 

Import of Heart Valves 

4440. SHRIMATI D.K. BHANDARI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:. 
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(a) whether Government are aware that 
hundreds of patients have been killed by use 
of a beart valve manufactured by Bjork-
Shiley Co. of USA and the same bas now 
been withdrawn by the manufacturers; 

(b) whether Government are aware of 
tbc import of these valvcs in India and the 
fatc of those who used them; 

. ( c) whether the same company has in-
troduced new mOdels which arc equaUy 
dangerous; and 

(d) whether Government would set up a 
hiah powered clearing house for such new 
products in the country? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) to (c). 
Bjork-Shiley valves have been in relular use 
in cardiac centres all over the world for 
fifteen years. A revised model of the valve 
which appeared in J978 was withdrawn as it 
developed a high mechanical failure rate of 
1.7 per cent. Bjork has claimed successful 
solution to the problem with hi$ 1982 mono-
strut valve. Most of the Bjork-Shiley valves 
UJed in India belong to the original model 
which is cheaper and is associated with 
DClligible mechanical failure. Exact figures 
of valve failures are 'not available. 

(d) No such proposal is under consi-
deration at present. 

Filling up of Vacancies in Railways 
Through Employment Eschaoges 

4441. KUMARI PUSHPA DEVI : Will 
the Minister of TRANSPORT be pleased to 
state : 

(a). whether there is a need to fill up all 
vacancies in Railways through Employment 
exchanges; 

(b) if so, the steps taken in this regard; 

(c) whether Government propose to 
issue fresh auidclincs to the Department of 
Railways; and 

(d) if so, the year from which such in-
structions are going to be implemented ? 

THE MINISTBR OP STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 

MADH'AVRAO SCINDIA) : (a) and (b). 
Recruitment from the open market to 
Group C posts on Railways is at present done 

. mostly through Railway Recruitment 
Boards. In a few cases, the Railway Admi. 
nistrations themselves make the recruitment 
who, apart from plaei na indents on the 
employment exchanges concerned, give suit-
able publicity to the vacancies. 

In the case of vacancies in Group CD' 
posts, barring a few exceptions, they are at 
present filled by the screening and empannel-
ment of casual labour/subtitutes of Rail-
ways. Where direct recrui tment from the 
open market is permissible at present and 
literacy is a condition of eligibility ~ as per 
extant instructions, candidates nominated by 
the employment exchanges and wards of 
railway employees who apply for the post 
are to be considered. 

(c) There is no such proposal under 
consideration with the Department '. of 
Railways. 

(d) Does not arise. 
Youth Hostels in Sikkim 

4442. ~HRIMATI D. K. BHANDARI: 
Will the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state: 

(a) Whether there are any youth hos-
tels in Sikkim run by the Central Tourism 
Department; 

(b) if so, the names of the places where 
these are located ; and 

(c) if Dot, whether Government pro-
pose to set up youth hostels in Sikkim 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA): (a) 
No, Sir: . 

(b) Does not arise. ' 

(c) A Youth Hostel at Namchi (Sikkim) 
has been sanctioned by the Government of 
India and is under construct iOD. 

UNICEF Asslstante to Karnataka for 
Construction of Swab Shocbalayas 

4443. SHRI V. S. KRISHNA IYEIl: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state ; 
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<a) whether any UNICEF assistance 
bas been given to Karnataka for the con-
struction of sulab shochalayas ; 

(b) if so, the amount given therefor; 

(C) the places where theses hochalayas 
will be constructed; 

and 

(d) the number of sulab shochalayas 
proposed to be constructed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA): (a) 
Yes, Sir 

(b) i) March 1982 Rs, 0,90 Jakh 

ii) 1983 .. 84 .. Rs, 4.80 lakhs 

(C) i) Tumkur Muni.c~pality 

ii) Bidar District. 

(d) i) Demonstration household/school 
latrines in Tumkur Municipality. 

(ii) 258 in Bidar District. 

Teleccast of English Special 'You and 
Your Pets" 

4444. SHRI RAM SAMUJHAWAN 
,.Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the date from which English serial 
'~You and Your Pets" was shown on 
television during the interval period of 

feature film on every Sunday; 

(b) the number of Sundays on which 
this serial has already been shown ; 

(c) whether a rough ass essment has 
been made of the number of EngJish know. 
ing viewers who keep pets and are likely to 
benefit from this programme which consu" 
mes 15 minnutesllV of National Hook-up 
time of Television; and 

(d) whether Government propose to put 
this time to a better use by introducinS new 
serials catering to tbe needs of youth, and 
children, such as. dissemination of classified 
information re,ardins educational and 

vocational training Courses available com-
petitive examinations and employment 
avenues, child and women welfare pro-
g~ammes of Government and voluntary 
organisations, hospitals ,offering specialised 
medical treatment for specific diseases 
etc.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL): 
(a) The English serial "You and Your 
Pets" is being telecast on every Sunoay w.e.f. 
11.8.1985. 

(b) A total of, 28 serials have been 
telecast as on 25.3.1986. 

(c) No Survey to assess the programme 
"You 'and Your Pets" has been conducted 
by Doordarshan. However, the programme 
has received mixed reactions from the 
viewers. The programme is not relayed 
on the national Hook· up but only from 
relay transmitters linked to Delhi via 
INSAT-IB. 

(d) Programmes having special audience 
interest are already being telecast over 
Doordarshan. 

Drought prone Areal 

4445. SHRI BALASAHEB VIKHB 
PATIL : Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether Government have identified 
the areas which are chronic drought prone to 
in the different States and if so the district. 
wise details thereof; 

(b) whether under the new thrust to 
promote better employment opportunities 
rural areas, these areas will be given 
priority; 

(c) whether Government would take up 
at least two such districts this year in each 
State to create drinking water facilities, 
facilities for agriculture and setting up small 
units for employment of the people under 
poverty line; and 

(d) whether Ahmadnagar in MaharashtrJl 
will be covered' this year ? 

THE MINISTER Of' AGRICULTURE 
(S. BUTA SINGH): (8.) A list of the States 



207 Written Answers MARCH 31, 1986 Written Answers 208 

and districts covered at present undcr the 
Drought Prone Areas Programme (DPAP) 
and tbc Desert Development Programme 
(DDP) is give'l in the Statement given below 
These are the major chronic droUght prone 
areas in the country. 

(b) The major objectives of DPAP and 
·DDP are restoration of ecological balance 
and opitmal development of land, water, 
livestock and human resources of the area 
to mitigate the effects of drought. This 
will also proolote better employment oppor-
tunities and lead to improvement in incomes 
of the people in the area. DP AP is continued 
as a Centrally Sponsored Scheme in the 
Seventh Plan, with the total allocatiorr shared 
equally by the Centre and States and the 
Central share provision for the Seventh 
Plan is Rc;. 237 crores. DDP has been con-
verted into a 100% Centrally funded 
scheme during the Seventh Plan with a pro-
vision of Rs. 245 crores. The al1ocation of 
fund! 1986-87 under DPAP will be at Rs. is 
'lakhs per block and under DDP it wiJl be 
at Rs. 17,5 lakhs per thousand square kms. 
subject to a maximum of Rs: 4.25 crores 
per district for the hot desert areas and a 
lumpsum per district for the cold desert 
areas. For employment generation in rural 
areas, the Centrally sponsored National 
Rural Employment Programme (NREP) and 

,the 100% centrally fuuded Rural Landless 
Employment Guarantee Prograrnme(RLEGP) 
have been continued in the Seventh Plan. 
The allocation of funds to States under 
these programmes has been revi sed and 
from 1986-87 it will be made giving '0% 
weightage to the number of agricultural 
labourers, margipal workers and marginal 
farmers and ~O% weightage? to incidence of 
rural poverty. The resources under NREP 
to differcnt districts have also to be made 
on these criteria and to bJocks on an equi. 
table basis. In the case of RLEGP the 
release of Central assistance will be on the 
basis of the projects sanctioned by the 
Central C:.>mmittee and the progress thereon. 
Though 'no particular preference is given 
to DPAP/DDP areas under these pro-
grammes, instructions have been issued to 
the States that the probl~m of the areas 
affected by drought frequently should be 
approached in an integratcd manner with 
the long-torm objective of drougbt proofing 
and for this purpose funds under DPAPj 
DDP an.d f~nds for ~eDeratin$ employment 

under NREP jRLEGP and scarcity relief 
should be utilised in a coordinated manner 
to subserve this objective. 

(c) There is no such proposal under 
consideration of Central Government. These 
areas are, however, covered under Mini mum 
Needs Programme and Accelerated Rural 
Water Supply Programme for providing 
drinking water in rural areas and IRDP 
which provides employment opportuni ties 
to persons below poverty line, 

(d) Does not arise in view of reply to 
(c) above. 

STATEMENT 

Coverage of the Drought Pone Areas Programme 
and the Desert Development Programme. 

Stale 

(1) 

District No. of blocks 
covered under 
the Prolramme 

(2) (3) 

I. Drought _frone Areas Programme : 

1. Andhra Pradesh 1. Anantapur 16 

2. Chittoor 8 

3. Cuddapah 6 

4. Mahbuboagar 12 

s. Kurnool 1~, 

6, Prakasm 9 

7. Rangareddy 3 

8. Nalgonda 2 

Sub-total : 69 

2. Bihar 1. Palamau 24 

2. San thai , 
Parganas 

3. Monibyr .. 7 
4. Rohtas 7 

S. Nawadah 9 --
Sub-total: 54 --
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1 2 3 1 2 3 

3. Gujarat 1. Ahmedabad 2 3. Shuhdol 6 
2. Amreli 8 4. Dhar 8 
3. Bhavnagar 3 5. Sidhi 8 
4. Jamnagar 2 6. Betul 8 
S. Kutch 7 
6. Panchmahals 7 Sub-total: 49 

7. Rajkot 5 8. Maharashtra 1. Ahmednagar 10 
8. Surendara- 9 
. nagar . 2. Sholapur 10 

3. Nasik 10 

Sub-total: 43 4. Sangli 6 

5. Sa tara 4 4. Haryana 1. Mohinder- 9 
6. Dhule 4 garb 

Sub-total: 9 7. Aurangabad 6 

5, Jammu & KashQ.lir 1. Doda 8 
8. Jalna 1 

2. Udhampur 5 
9, Jalgaon 5 
10. Deed 6 

Sub-total: 13 11. Osmanabad 3 
]2. Pune 9 

6. Karnataka 1. Bjjapur 11 

2. BeHary 5 Sub-total: 74 
3. Be]gaum 4 

Orissa 1. Phulbani 14 9. 
4. Chitrad urga 6 

, 5. Dharwar 14. 
2. Kalahandi 11 

3, Bolangir 8 
6. Kolar 9 

4. Samba1 pur 6 
7. Tumkur 6 

8. Gulbarga 8 Sub·tota] : 39 
9. Bidar 3 

10. Raichur 4 10. Rajasthan 1. Ajmer 2 

11. Chickmagalur 1 2. Banswara 8 

3. Dungru:pur 5 
Sub-total : 71 4. Udaipur 3 

S. Sawai 
7. Madhya Pradesh 1. Khargone 7 Madhopur 2 

2. Jhabua 12 6. Tonk 3 
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1 2 3 1 2 3 

7. Kota 4 13. West Bengal 1. Purulia 20 

8. Jhalawar 3 2. Midnapur 7 

3. Bankura 7 

Sub·total : 30 - Sub-total: 34 

11. Tamil Nadu 1. Dharmapuri 12 
-~------

2. Ramanatha .. 7 Grand Total 615 
puram _ ....... __..,.-----_.. 

3. Pudukottai 4 Ill. Des~rt Development Programme (DDP),· 
4. Pasumpon Muth .. Hot Arid A.reas : 

uramaliogam 6 1 2 3 
S. Kamarajar S 1. Gujarat 1. Banaskantha 7 
6. Tirunelvel 9 

2. Mehsana 2 

sub-total: 43 

10 
Sub·total : 9 

12. Uttar Pradesh 1. Mirzapur 
2. Banda 10 2. Haryana 1. Hissar 10 

3. JalaUD 3 2. Bhiwani 7 

4. Hamirpur 5 3. Rohtak 5 

S. Jhansi 3 4 .. Sirsa 4 

6. Lalitpur 2 

'. Bahraicb 14 Sub.total : 26 

8. Gonda 4 3. Rajasthah ~ 1. Ganganagar . 9 
9. Khcri 2 2. Bikaner 4 

10. Sitapur 3 3. Churu 7 
11. Allahabad 1 4. Jhunjhunu 8 

12. Chamoli 4 S. Sikar 8 

13. Pauri 6. Nagaur . 11 
Garhwal 10 7. Jodhpur 9 

14. Tebri 8. J aisalmer 3 
Garhwal 3 9. Barmer 8 

15. Almora 8 10. Jalore 7 
16. Pithoragarh S 11. Pali 10 

, --
Sub-total : 87 Sub-total ;- 84 
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Cold Arid ArIa: 

.. 1 2 3 

4. Himachal Pradesh I. Labaul & Spiti 1 

, , 2. Kinnaur 1 

Sub-total :- 2 

S. Jammu & Kashmir 1. Leh 

2. Kargil S 

-
Sub-total:- 10 

Grand Total: 131 

Mlcro-Wave Link BetweeD Bbubanelwar Studio 
and DeIhl Doordarshfln Kendra 

4446. SHRI K. PRADHANI ; Will the 
Minister of INFORMATION AND 
BROADCASTING be Pleased to state: 

(a) whether Government propose to link 
~he Bhubaneswar Studio Complex with pelhi 
Doordarshan Kendra by sanctioning a 
Bhubaneswar-Calcutta micro-wave link pend-
ing Statellite link via INSA T -II : 

(b) if so, whether . this project is 
proposed to be undertaken during 1986·87 or 
during the Seventh Plan atleast ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) No, Sir. 

(b) Does Dot arise. 

(c) One of the main objectives of Door-
darshan is to link studio centre at the State 
Capital with relay transmitters in each 
major State for dissemination of "Primary 
Service" in the languaae of the State. With 
ibis in view. setting up of a full-fledged 
colour TV studio centro at Bhubaneahwar 
alongwith a Satellite uplink has been ineluded 
'in the VII Plan of Doordarshan. The 
Uplink will also enable Jinkins of Door .. 
danha~ Kendra, BhubanOlhw~r with Door-

darshan Kendra, Delhi via satellite on the 
other hand, establishment ot a dedicated. 
Bhubaneshwar Calcutta microwave link will 
require' considerable investment aDd time 
and it will remain mOltl), unutiliscd once 
satellite linkap become. availablo. 

Agro-8eniee CeDtres 

4447. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be plCl:laed to 
state : 

(a) the number of ageo-service centres 
started during Sixth Five Year Plan in Kerala . 

(b) the Dumber of centres proposed to 
be set up in Kerala during Seventh Five 
Year Plan; and 

(C) the financial ~sistance given to those 
centres during above plan periods? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) NIL-The Centrally 
Sponsored Scheme initiated 'in the Sixth 
Five Year Plan did not cover the State of 
Kerala 'as far as setting up of Agro-Service 
Centres is concerned. 

(b) NIL. 

(c) Does not arisc. 

Damaged Antenoa of RaJkot T.V. 
Relay Centre 

4448. SHRI AMARSINH RATHAWA : 
Will the Minister of INFORMATION AND 
B~OADCASTING be pleased to state: 

(a) whether Government are aware that 
the antenna of Rajkot T. V relay centre is 
damaaed and is not working properly ; 

(b) if so, the name of tbe company 
which has supplied it ; 

, (c) tbe steps taken for its replacement; 
and 

(d) the time by which it will be replaced; 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N.OADGIL): 
(a) Yes, Sir. 

• 
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(b) The transmitter and anteana system 
~re supplied by MIS' Bharat Electronics 
Ltd; 

(c.) The suppliers have undertaken 
repairs to the defective units of the antenna. 
system. 

(d) It is expected that the repairs would 
be completed by about June. 1986. 

Producti()D of Gypsum. 

4449'. SHRI JUJHAR SINGH: Will 
the Minister of STEEL AND MINES be 
pleased to State : 

(a) the total year-wise production of 
gypsum in the country during the last three 
years and how it is being u~cd ; 

(b) whether consumption of gypsum is 
likely to increase in the Seventh Five Year 
Plan with the installation of new cement 
factories and the use of natural gypsum by 
the Sindri Fertilizer Factory once again, if 
so, the expected demand for gypsum by the 
end of Seventh Five Year Plan ; and 

(c) the manner in which Government 
propose to meet this demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) Production of 
Gypsum during 1983, 1984 and 1985 was 
10,20,000 toones 12,48,000 tonnes and 
12,60,000 tonnes respectively. Gypsum is 
being used mainly in cement industry; and 
for agricultural purpose as soil conditioner. 

(b) Yes Sir. The expected demand of 
gypsum at the end of Seventh Five Year 
Plan is likely to be 24 lakh tonnes. 

. (d) The demand will be met by the 
production of mineral gypsum and the by-
product gypsum. 

Allocation to Kerala for ImplementatioD 
of Irdp 

. 44~O. SHRI SURESH KUR UP: Will the 
.Minister of AGRICULTURE be pleased to' 
state: 

(a> t,be amount allocated to· Kerala 
under the Integra~ Rural Development 
Prosramme during the year 1985·86 ; 

(d) the amount utilis~d '; and 

(c)' the amount likely to be allocated 
for the year 1986 .. 871 \ 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (8) The total alPount 
allocated to Kerala under the Integrated 
Rural Dovelopment Programme during 
1985-86 is Rs. 1341.32 lakhs. 

. (b) The total amount utilised so far' 
according to figures available during 1"985-86 

'is Rs. 550.00 lakhs. 

(c) The total amount Hkely to be 
allocated to Kerala under the Integrated 
Rural Development Progranlme dur ing 1986-
87 is Rs. 1477.97 )akhs. 

Mango CuI tivation in Maharashtra 

4451. PROF. ·MADHU DANDAVATE : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the Sindhudurg and Ratna .. 
giri districts of the Konkan region of 
Maharashtra are found to be showing 
remarkable progress as weIll as innovation 
in mango cultivation; and 

(b) if so, the nature and extent of 
Central assistance and facilities giv.en or 
proposed to be given to mango culti-
vators to improve the yield so as to augment 
production of mangoes to earn foreign 
exchanges? 

... 
THE MINISTER OF STATE IN THE 

.DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) and (b). Sindhudurg and 
Ratnagiri districts of Maharasht. a have been 
known suitable for cultivation of Alphonso 

,variety of mango which has very high 
demand in foreign markets. The State 
Government is providing !lssistance for 
cultivation of mango through (i) capital 
subsidy for cultivation of fruit crops; (ii) 
long-crrn loan to small farmers and (iii) 
~O% capital subisdy to small farmers for 
Alphonso mango cultivation and one-third 
sobsidy for cultivation of other Mango. 
varieties. 
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Propo.' to lit up Fertilizer plant. In 
Tamil Nadu 

44S2. SHRI N. DENNIS: WiU the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Southern State are quite 
competent in capacity to produce fertilizers 
of different varieties to meet their demands; 

(b) if not, whether Central Government 
have any proposal to start more fertilizer 
plants in the Southern region, particularly in 
the State of Tamil Nadu to meet the increas-
ing demand; and 

(C) if. so, the details in this regard ? 

THE MINISTER OF STATE IN THB 
DePARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH) : (a) The production 
of Nitrogenous and Phosphatic fertilizers in 
the States of Tamil Nadu and Kerala at 
present exceeds the requirement of these 
fertilizers, while the production in Karnataka 
and Andhra Pradesh is less than their 
requirement. In the Southern Sta tes as a 
whole, however, the fertiti7t."r pr('ci!:ction is 
not adequate to meet tho total fertilizer 
requirements. 

(b) and (c). Government have approved 
the following new projects and expansion 
sche.:nes in the Southnn St:1tes which would 
be established during the Seventh Plan 
period :-

Name of the Project State Annual Capacity 

1. Nagarjuna Fertilizers, 
Kakinada 

-N:ew Pl'ojects-
A ndhra Pradesh 228 thousand tonnes of 

Nitrogen 

2. Godavari Fertilizers, 
Kakinada. 

Andhra Pradesh 54 thousand tonnes of Nitro-
gen and 138 thousand tonnes 
of P20.) 

-Expansion Schemes-

1. Mangalore CheIuicals and 
Fertilizer., Mangalore. 

Karnatak.a 25 thousand tannes of 
Nitrogen and 63 thousand 
tonnes of P20S 

2. Southern Petrochemicals 
Industries Corporation, 
Tuticorin. 

Tamil Nadu 19 thousand tonnes of 
Nitrogen and 48 thousand 
tonnes of P 20f) 

Government have no proposals. at 
present, to set up more fertilizer plants' in 
the Southern region including Tamil Nadu. 

Programme Personnel 

44S3. SHRI . BHATTAM SRIRAMA 
MURTY; 'ViII the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) how many programme personnel are 
working in various regional AIR stations 
without acquaintance of the regional language 
of the region of their p.osting although 
entrusted with administrative (unctions and 
also looking after programmes ; and 

(b) the resons for posting such person-
nel who do not have the knowledge of local 
languages '! 

THE ~1INISTER OF STATE OF THE 
M~NISTRY OF INFORMATION AND 
BRODCASTING (SHRI V N. GADGIL): 
(a) and (b). The posting of programme 
personn~) at various stations of All India 
Radio is done kc'eping in view the programme 
requirements of the respective station. The 
progranlme officers, apart flom production 
of programmes, have to carry out a number 

'of other duties and responsibiJities. More-
over; at almost all the stations of All India 
Radio, progrnmmcs in languages other than 
those of the region, are also broadcast for 
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which programme personnel knowing these 
language arc required. Hence, it is not 
necessary always to post language knowing 
programme officers at all the Stations. 

Ranchi Doordarsbau Keadra 

44S4. SHRI SIMON TIGGA : Will the 
Minister of INFORMATION AND 
BROADCASTING ~e pleased to state: 

(a) whether -Government are aware that 
the Ranchi Centre of Doordarshan is not 
powerful enough to cover the entire tribal 
belt 'Of Chbotanagpur and Santhal Parganas 
and also neighbouring States oC Orissa, 
West Bengal and Madhya Pradesh; 

(b) whether there is any proposal to 
install relay centres of Ranchi Kendra at 
Gumla and Simdega in near future; . 

(C) if so, by what time ; and 

(d) if not. the reasons thereof '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRO~DCASTING (SHRI V.N. GADGIL): 
(a) Yes, Sir. 

(b) No, Sir. 

(C) Does not arise. 

(d) Extension of TV service' to un-
covered parts of the country can be carried 
out only in a phased!manner, depending on. 
availability of resources. 

Utilisation of OrgaDie Manure for 
Agriculture 

4455. DR. T. KALPANA DEVI: Will 
the Minister of AGRICULTURE be pleased 
to state. 

(a) whether out of 50,000 MT'fertilizers 
used annually in agriculture about SO per 
cent is for cotton; 

(b) whether there has been correspond-
ing increase in productiv ity of cotton as also 
in other crops in );elation to higher dosage 
of fertilizers used ; and . 

(C) whether organic manure in the 
country is being fully utilised for 
agriculture ? 

THE MINISTER OF STATE IN tHB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) About 82 lakh tonnes of 
fertilizer nutrients were used in ~984 .. 8S and 
Dot 50,000 tonnes. Along with cotton which 
is a kharif crop many other crops arc also 
grown and the fertilizer consumption in 
Kharif 1984 for various crops. including 
cotton was 37.837 lakh tonnes of fertilizer 
nutrients.. There ia no data available on the 
extent of fertilizer used by cotton alone. 

(b) There bas been a corresponding in-
crease in the production of cotton, which has 
increased from 47.63 lakh bales in 1970.71 
to 65.82 lakh bales in 1983~84. This has been 
due to cultivation of improved/hybrid varie. 

. ties of cotton which require betttcr nlanage-
ment including higher doses of fertilizer. 

(c) About 235 million tonnes of rural 
compost and 6.7 million tonnes of urban 
compost are used annually as manure. 

Telecast of Advertising Film with a 
Cricketer during a Criket Match 

4546. SHRI ANANDA PATHAK: Will 
. the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether it is a fact that advertising 
film with a cricketer is not allowed to be 
shown on Doordarshan during a cricket 
match, if the same cricketer is playing in 
that particular match; and 

(b) if so, the reasons for such a restric-
tion? 

THE MINISTER OF STATE OF THE 
MINIST,{¥ OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) Yes. Sir. 

(b) Such advertisements violate Door-
darshan's guidelines for commercial advextise-
ments. This appties not only to Cricket but 
to other sports as well. 

National Average Production of wheat in 
India 

4457. SHRl MOHANBHAI PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) ,the national averase production of Argentina 1713 

2826 

1678 

wheat per 'hectare in India : 
China 

(b) the average wheat production per 
hectare in each wheat growing State; PaKistan 

(0), the average wheat productioll per France 5133 
hectare in other wheat growing countries ; 

(d) whether India's average wheat pro-
duction per hactare is lower than that of 
other wheat growing countries ;, and 

(e) if so, the steps taken to increase the 
production of wheat in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI' YOGENDRA 
MAKWANA): (a) and (b). The yield per 
hectare of wheat for major wheat growing 
States as well as all-I.dia during 1984-85 is 
as below :-

1. 

2. 

3. 

4. 

5. 

6. 

7. 
8. 

9. 

State 

Punjab 

Haryana 

Uttar Pradesh 

Bihar 

Rajasthan 

Madhya Pradesh 

Gujarat 

Maharashtra 

West Bengal 

All India 

Yield per 
lleetare (Kgs) 

3289 

2593 

1867 

1617 

1626 

lOSS 

2087 

866 

2418 

1873 

(C) and (d). The yield per h~ctare in 
major wheat growing countries in 1983 as 
per FAO Production Year Book 1983 is 
given below :-

Country 

Canada 

U.S.A. 

Yield per 
!teetare (K gs) 

1965 

26S3 

U.K. 
Australia 

U.S.S.R,' 

India 

6419 

1716 

1612 

1816* 

~_ as per official estimates for 1982-83. 

It may be observed that average yield in 
India is higher than that in Australia, USSR, 
Argentina and Pakistan, though it is lower 
than that in USA, China, France. U.K. and 
Canada. 

(e) The steps taken for increasing the 
production of wheat during the Seventh Plan 
would include :-

(i) increase in area under hjgh yicldirg 
varieties; 

(ii) development and dissemination of 
wheat technology separately for irri-
gated and rainfed areas ; 

(iii) provision of high quality seed at 
reasonable rates ; 

(iv) use of optimum doses of fertilisers ; 

(v) rectification 
deficiency ; 

of micro-nutrient 

(vi) efficient water management to provide 
irrigation at critical stage$ of crop 
growth; 

(Vii) weed control at proper time; 

(viii) easy availability of credit; 

{ix) .research support for dcvelopnlent of 
disea~e free varieties with improved 
grain quality ; and 

(x) Provision of 'remunerative prices snd 
procureInen~ support. 
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[Translation] 

Sulabh Shauchalays Under RLE(JP an" 
NREP 

4458. SHRI R. M. BHOYB: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(8) whether Government propose to pay 
attention towards making available the faci-
lity of Sulabh Shauchalayas in rural areas in 
the Seventh. Five Year Plan under the Rural 
Landless E nployment Guarantee Programme 
and National Rural Employment Programme; 
and 

(b) if so, the details of the scheme,! 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) and (b). An in-
tegrated programme for construction of rural 
sanitary latrines during the Seventh Plan has 
been launched recently. This programme 
provides for construction of 5 lakh sanitary 
latrines in rural areas under National Rural 
Employment Programme (NREP) and Rural 
Landless Employment Guarantee Programme 
(RLEGP), preVision of sanitary latrines in 
one millio.n houses to he constructed for SCs 
and STs under RLEGP and construction of 
sanitary latrines in village level inst-itutions 
like health sub-centrt, schools, panchayat 
ghars, anganwadis etc. under NREP and 
RLEGP. 

[English] 

Procedure for obtaining Licences for 
Setting up Manufacturing Comila ny 

4459. SHRI SARFARAZ AHMAD: Will 
the Minister of STEEL AND MINES be 
pleased to state: . 

(a) the name and iteme; which require 
obtaining of a licence for setting up a manu-
facturing company for steel processing and 
how many Governments Departments are in .. 
volved in issuing the Letter of Intent for these 
items; and 

(b) the· procedure for obtaining such 
licences? 

TH12 ~:UNISTER OF STEEL, AND 
MINES (SHRI K. C. PANT): (a) The posi-
tion in regard to the items falling within 

the jurisdiction of Departmont of Steel i: 
broadly indicated as under:-

(i) Hot rolling of semis, bars, wire rods 
and structural sections of steel r~uire 
a licence irrespective of the investment 
involved. 

(ii) All qualities of steel manufactured 
from electric furnaces based on scrap 
and special steel; wires of mild steel, 
special steel and alloys steel, cOited 
and uncoated; cold and hot rolled 
strips, sheets and plates of all catego-
ries of steel including box strappings; 
pig iron and ferro alloys require 
a licence If the investment in fixed 
assets in plant and machinery 
exceeds Rs. 35 Iakhs, subject to 
certain conditions. 

iii) Manufacture ot sponge iron and 
pelletisation irrespective of the inyest .. 
ment involved does not require any 
licence, subject to certain conditions. 
These activities have to be registered. 

The applications for licences are consi.. • 
dered by the various Approval Committess 
COllsisting of the representatives of different 
Ministries/Departments etc. constituted under 
the Registration and Licensing of Industrial 
Undertakings Rules, 1952, as amended from 
time to time. 

(b) The proced ~Jre for obtaining licences 
under. tbe above Act has been prescribed in 
the Registration and Licensing of Industrial 
Undertakings Rules 1952, as amended from 
time to time. 

Publication of "VAN[" Telugu Magazine 
4460. THRI S. PALAKONDRAYUDU; 

Will the Minister of INFORNATION AND 
BROADCASTING be pleased to state: 

(a) w.hether his Ministry have stopped 
the publicatien of "Vani" Tclugu magazine; 

(b) the nunlber of languages in which 
the magazine is being published; and 

(c) the reasons for stopping publication 
of the "Vani" Telugu magazine? 

THE NINISTRE OF STATE OF THE 
MINISTRY OF INFORNATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Yes, Sir. 
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(b) The Akashvani Journal "Vani" is 
publis.hed only in Telugu language. 

(c) As part of the exercise to review 
expenditure in every department and achieve 
economy, a decision was taken, after review, 
to close down four fortnightly Akashvani 
journals including hVani", These journals 
have been incurring Josses over the years and 
were not 1 ikeIy to become self-supporting. 

Setting up of Dolomite Processing Plant at 
Jalnte in Jalpalguri District of 

West Bengal 

4461. SHRI P1YUS T1RAKY: Will tbe 
Minister of STEEL AND MINES be pleased 
to state: 

(a)' whether a dolomi te processing plant 
is proposed to be set up at Jainte in the dis-
trict of Jalpaiguri, West Bengal during the 
Seventh Five Year Plan; 

(b) if so, how much employment opp· 
ortunities will be created as a result thereof; 
and 

(c) the details of the proposal? 

THE MiNISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) No, Sir. 

(b) and (c). Do not arise. 

Non-use of Protective Gear by Workers in 
Pelticide Factories 

4462. S}lRI KAMLA PRAS~D SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a) whether all) workers are to wear 
protective gear like overcoats, helmets, gloves, 
gumboots and masks in the pesticide 
factories .and formulation units but in actual 
practice SO per cent do not use any protec-
tive clothing with the result that the workers 
suffer from cardlo-Vascular and gastro-intes· 
tinal problems and eye irritation; and 

(b) if so, how does Government propose 
to surfeguard the interests of the workers 
from exploitation at the hands of the manu· 
facturers? 

THE MINISTER OF STATE IN THE. 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Under the provisions of 
tJle Inlecti~ide$ Rtlles. 1971 .framed under 

the Insecticides Act, 1968, persons handling 
insecticides during their manufacturing, 
formulation, transport, distribution or appli-
cation are required to be protected with 
appropriate protective clothing and respira-
tory devices. No information regarding non-
use of protective clothing by SO percent work-
ers resulting into disorders such as cardio-
vascular and gastro.intestinal problems and 
eye irritation has been received in this Mini-
stry. 

(b) Under the insecticides Act, 1968 and 
the Insecticides RUles, 1971 the responsibility 
for enforcement of the prOVisions thereof 

is Vested in the State Governments. However, 
at the level of Central Government, Visits of 
experts to Various factory premises are under-
taken (rom time to time and the manufac-
turers are advised suitably in the matter. In 
addition, National Safety Days are also 
organised in pesticide nlanufacturing units in 
different States where experts give necessary 
advice to the manufacturers, workers as well 
as to the State Government functionariea 
regarding safety provisions by way of demo-
nstrations, lectures and exhibitions. 

[Translation] 

Export of \Vheat and Ragi Seeds 

4463. SHRI JAGADISH AWASTHI: 
Will the Minister or AGRICULTURE be 
pleased to state: 

(a) the names of the countries to whom 
seeds of wheat and rag; were exported in 
1984-85 and 1985-86; 

(b) the details of the quantity exported 
with export price during the above periods; 

(c) whether the production of wheat and 
ragi seeds is sufficient to meet the require-
ment of the farmers in our country; and 

(d) if not, the reasons for which good 
quality seeds are exported? 

THE M(NISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) and (b). The details of 
wheat ragi seeds exported to different coun-
tries aloDgwith quantity and price is " 
fotiows:-



227 Written Answers MARCH 31, 1986 Wrltt,,. tfnsw,rs 228 

-----y~-r--~-----c-o-u-n-tr-y------Q-u-aD-l-it-Y-O~f-S-~-d~--~-----Salepn'-~--o-n-R-u-p-e--al 
exported (M T) U. S. $) 

1984-8S 

Wheat Yemen Arab 
Republic 

-do-

Bangladesh 

Nepal 

Ragi 
, Japan 

1985-86 

Wheat 
Yeman Arab 

Republic 

Ethiopia 

Nepal 

Zimbabwe 
Sudan 

Ragi 
Japan 

(c) Yes, Sir. 

30S 

100 

6576.40 

357.96 

20.0 

200 

1400 

41.92 

0.40 

1500 

25 

(d) The question does Dot arise. 

U. S. Assistance to Iodia for Development 
of Oilseeds 

4464. SHRI MANIK REDDY: 
SHR}MATI D. K.. BHANDARI: •• 

Will the Minister of AGRICULTURE be 
pleased to state: 

<a) whether US has offered a revolu-
tionary pact in oilseeds whereby over one 
million hectares of wasteland sbalJ bloom 
into oilseed. producing fields and if so, when· 
will this ~rranrment be ftnaliqd; 

7.500 (RS.) 
(FOB Bombay) 

6.000 (Rs.) 
(Ex. Agra) 

6,000 (Rs.) 
(C & F Chuadanga) 

5,750 (Rs.) 
(C & F Nepal) 

1272.50 (US$) 

6,COO (Rs.) 

(Ex. Agra) 

3,300 (Rs.) 
(Ex. Bombay) 

5,750 (Rs.) 
(C & F Nepal) 

38,965 (elF Harare) 
369.00 US ($) IF 

1250 US ($) 

(b) whether top leAR scientists will be 
sent to USA for study of the oilseeds tech-
nology to be imported; 

(C) whether introduction of this prog-
ramme will be one of the Technology Miss. 
ions for the Seventh Plan; and 

(d) whether this will save India about 
Rs. 2000/- croles annual1y by way of avert-
ing import of edible oils and if so how 
much of this will be spent on imp~rt of 
tecbno)osy and setting up of National Dc-
monstration Farms? 

THE MINISTER OF STATE IN THE 
DEPARTNENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) to (d). Tho information is 
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beiDg collected and will be placed on tho 
table of the Sabha. 

. Import of Nitrogen Storage Tanks for Cross-
Breediol Programme in Orissa 

4465. SHRIMATI JAYANTIPATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have a propos a) 
to import liquid Nitrogen storage 
tanks of implement a Centra) sector scheme 
on cross breeding of cattle with exotic dairy 
breed:s and improvement of buffaloes using 
frozen semen technique outside Operation 
Flood-II areas in Orissa; and 

(b) if so, the steps taken to implement 
the above proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a> and (b). There is no pro-
posal of the State Government of Orissa 
pending at present for import of liquid nitro-
gen storaae tanks under Central sector 
scheme on crolS-breeding of cattle with 
exotic dairy breeds and improvement of 
baft'aloes using frozen semen technique out-
side operation Flood II areas. 

Construction of FJ.t~ Under Self Finance 
Schemes in Vasant Kunj 

4466. PROF. MEIJINLUNG KAM-
SON: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) how many category III fiats are 
being constructed in Vasant Kunj under 
Fifth Self Financina Scheme; . 

(b) the total number of allottees ; 

(c) whether construction bas not yet 
bep.n in pocket V of Sector 'C' ; if so, the 
reasons therefor ; 

(d) whether there is any proposal to 
allot alternative ftats to the allot tees of 

Sector 'C' Pocket V, in other Sectors in. 
Vasant Kunj ; and 

(e) if 10, the procedure for alternative 
allotment of fiats in other sectors? 

. THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) At present 
3746 Category III fiats are under construc-
tion. 

(b) 4387 ' 

(c) No, Sir, the land is under fstay' 
orders of the Court. 

(d) Yes Sir. 

(e) To accommodate all the existing 
allocatees in Vasant Kunj Residential 
Scheme, re .. adjustments/re-allocations may 
have to be made to· such allocatees whose 
fiats - are not under construction. They 
would be .offered an alternative accommoda-
tion on the following broad principles: 

(i) The alternative flat should be on the 
same fioor. 

(ii) It sbould have same design. 

(iii) It should have same plinth area. 
Wherever it not possible to allot the fiats in 
accordancc with the above principles, DDA 
would indicate the availability of fiats to the 
allottees and obtain their options and allot 
them fiats by draw of lots. 

Minerai Mining Technology For Exploita-
tion of Mineral Wealth. 

4467. DR. O.S. RAJHANS: Will the 
Minister of STEEL AND M INBS be pleased 
to state: 

(a) whether mineral mining technology 
being adopted for exploitation of mineral 
wealth in the country has failed in achieving 
the required results ; 

(b) the I,'Be8sures Government are 
contemplatinl ror diversitlcation or mineral 
mining technololY keepina in view the 
,eo logical conditions ; 

( c) whether Government also propose to 
obtain any foreian collaboration in this 
reaard ; and 

(d) if so, tho details tbereof? 

THE MIN'ISTER OF STATE IN THB 
DBPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) (to) (d): 
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Diversification of mineral minina technology 
Is a cpntinuing process. Steps taken in 
this relard are generally a part and parcel 
of the mining project. The mines of the 
Public Sector ullits have their own plans 
of modernisation of mining technologies 
suitable to geological conditions. These 
acbemes provide for improved operating 
practices, improved resource's recovery. deve-
lopment and introduction of new techno1ogies 
for better performance, improving producti-
vityand environmental control, augmenta-
tion of facility for ore dressing etc. Modern 
equipment and techniques ~re introduced, 
wherever possible. 

As and when necessary, f orcign consul-
tancyand expertise are obtained for modern-
isation of mining techniques and designing 
of mines in the country. 

Import of Mining Equipment 

4468. SHRI G.S. BASAVARAJU : Will 
the Minister of STEEL AND MINES be 
pleased to state 
to state : 

(a) the total expenditure incurred by tbe 
Hindustan Copper' Limited during the last 
three ,Years on importing mining equipment 
along with the nan1es of equipment and 
their sources of origin or country from 
which imported. item-wise; 

(b) whether it is a fact that a few of 
such equipments were wrongly imported in 
preference to other equipments and these 
are not functioning properly ; 

(c) what further equipments for such 
metal mining are proposed to be imported 
for improving the mining operation of 
various projects under Hindustan Copper 
Limned ; and 

(d) the action proposed to be taken to 
replace the wrongly imported equipments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES SHRIMATI 
RAM ~ULARI SINHA): (a) to (d). 
Information is beiDg collected and will be 
laid on the Table of the House. 

Coastruction of Houses For ':mployeel 
in 1986-87 

4469. SHRI MURLIDHAR MANE: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the number of houses proposed to 
be constructed by Government during 
1986-87 for its employees all over the 
country ; and 

(b) the number of such houses pro-
posed to be constructed in Maharashtra ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF URBAN 

DEVELOPMENT (SHRI DALBIR SINGH): 
(a) 3000 houses under 'aeneral pool' are 
proposed to be constructed during 1986.87 
in various cities all over tbe country. 

(b) 190 houses are proposed to be 
constructed in Maharashtra during 1986-87. 

Cost of D.D.A. Flats In Mayur Vlbar 
Resideotial Scheme 

4470. DR. C. S. VERMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether there was any scheme to 
allot alternative flats in Mayur Vihar 
residential scheme to persons holding 
general power of attorney and had built 
houses on their plots in Trans.Yamuna area 
which were demolished by DDA during 
emorgency; 

(b) whether cost of such fiats was to be 
determined at the cost prevailing at the 
time the said scheme was actually approved 
and the flats constructed and not the cost 
prevailing in April.May, 1982 as charged; 

(c) whether interest was charged from 
such allottees of fiats not withstandinl the 
question that surrendering 25 sq. yds. of 
plot was under consideration of DDA ; 

(d) waether those who had deposited 
initial cost were not allowed interest on the 
amount deposited till the date of possession; 
and 

(a) if so, the reasons thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
($HRI DALBIR SINGH) : (a) No, Sir. 
However. in 1979 as per policy it was 
decided to offer 42 Sq. m. plots at predeter ... 
mined rates to persons affected by clearance 
operation during emergency. This scheme 
for alternative allotment was dropped 
thereafter and a decision was taken to 
register all such affected persons under 
Housing Registration Scheme of 1976. 
These registrants were to be assigned 
enbloc seniority over registrants of 1979, 
New Pattern Scheme and allotment of fiats 
was, however to be made in Trans .. Yamuna 
area only. 

(b) No, Sir. As per approved pricing 
policy Cost of left over fiats is revised on 
the date of allotment of the fiat. 
In present case the alJotment letters wer~ 
issued in May '82. 

(c) Interest on capital has been 
charged at the minimum rate of 'i% 
instead of penal rate of interest for the 
period of default after issue of demand 
letters. 

(d) No Sir. The interest on the 
amount deposited by the allottees has been 
allowed while working out the interest on 
capital. 

(e) The Question does not arise. 

Alleged Favour to Private Builders by 
DDA 

4471. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI CHITTA MAHATA : 

SHRI BANW ARI LAL PUROHIT: 

SHRI SANAT KUMAR MAN· 
DAL: 

SHRI Y. S. MAHAJAN 

SHRI MOHD. MAHFOOZ ALI-
KHAN: 

SHRI MAHENDRA SINGH: 

SHRI KALI PRASAD PANDEY: 

SHRI JAGANNATH PRASAD: 

SHRI G. S. BASAVARAJU : 
SHRI H. N. NANJE GOWDA: 
SHRI SARFARAZ AHMAD: 

SHRI VILAS MUTIEMWAR: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether his attention has been 
drawn to the news· item appearing in 
·'Indian Express" dated 6 February, 1986 
captioned "DDA's 5 crore favour to pri-
vate buHders" ; 

(b) if so, the details thereof; 

(c) whether any inquiry has been 
conducted into the allegation; 

(d) if so. outcome of the enquiry and 
the action taken thereon? 

THE MINISTER OF STATE IN T,HE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) Yes, Sir. 

(b) Certain allegations have been made 
in the news item against DDA. The news 
item alleges, inter .. alia. that the DDA 
allowed the construction of multistoreyed 
commercial buildings at Bhikaji Cam a 
Place unauthorisely. without the execution 
of the lease deeds and reduced the penalty 
for constructing these buildings without 
sanctioned plans. These irregularities have 
caused DDA about Rs. 5.(J0 crores includ" 
ing loss of Stamp Duty on lease deeds 
working out to about Rs. 2.00 crores and 
penalty for unauthorised construction to 
the tune of Rs. 3.00 crores. 

(c) No. Sir. 

(d) Does not arise. 

Vacant Posts in AIR Station, Leh 
4472. SHRI P. NAMGYAL : Will the 

Minister of . INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that many posts 
of different categories including that of the 
Station Director are lying vacant since many 
years in the Leh station of AIR ; 

(b) whether it is also a fact that due to 
non-posting of various incumbents and in 
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the absence of Itechnical advisers the standard 
and quality of the programmes of the said 
station are deteriorating day by day; and 

(c) jf so, the reasons for not filling up 
these posts and since when the respective 
posts are lying vacant? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> At present, 2S posts including' that of 
the Station Director are lying vacant at 
AIR Station at Leh, for some time. 

(b) No, Sir. 

(C) AIR, Leh being a difficult station, 
all the vacant posts cannot be filled up at 
the same time. On many occasions, tbe 
transfer orders are required to be cancelled 
due to personal problems of the transferees 
as well as certain 'administrative constraints. 
Efforts are, however, being made to fill up 
the vacant fJosts except those which are 
attracted by ban orders. The posts of 
Station Director will be filled up as soon as 
a panel is received. 

[TrllllSlatlO1l 1 

bepiction of Indian Literature Through 
Visual Meaos 

4473. SHRI NARESH CHANDRA 
CHATU~VEDI: Will the Minister of IN-
FORMATION AND BROADCASTING be 
pleased to state : 

(a) whether Government are aware that 
outstanding classical works or Indian litera-
ture put before the public through the 
medium of cinema, television, drama and 
other visual means are depicted by distorting 
their historicity, context, artistic beauty and 
tbe messale contained in thorn and mythical 
and Puranic characters are very often presen-
ted in a ridiculous form and recently such 
cases of distortion have increased; and 

(b) if so. the remedial action taken by 
Government in this regard ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 

<a> and (b). No instance of such a 
distortion has cotp.e to the notice. It is 

always ensured by the Government that no 
,distortion of outstanding classical works 
takes place through mass media. However, 

,there were some complaints about the TV 
, serial 'Natkhat Narad' which has since been 
disconti nued. 

Production Cost of Rice, Wheat and Sugarcant' 

4474. DR. A.K. PATEL: ,Will tbe 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether it is a fact that experts of 
the Chandra Shekher Azad Agricultural 
University, Kanpur have worked out the cost 
of production of'tice at Rs. 168.12, wheat 
at, Rs. 223.16 and sugarcane at Rs. 26.33 in 
their report for year 1985 ; 

(b) how the production costs of these 
crops have been calculated by the newly 
reconstituted Commission for Agricultural 
costs and prices ; 

(c) how Government propose to ensure 
agriculture to be remunerative in the light 
of these reports ; and 

(d) the present procurement prices of 
these products 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWAN l\): (a) Minister of Agriculture 
has not received the report of the Experts of 
the Chandra Shekher Azad Agricultural 
University, Kanpur giving the cost of pro-
duction of rice, wheat and sugarcane for 
1985. 

(b) to (d). No, Sir. Estimates of 
cost of cultivation/production of agricultural 
commodities, including rice. wheat and 
sugarcane are generated under the compre-
hensive scheme being implemented by the 
Ministry of Agriculture since 1970-71 in 
different states of the country on a counti-
nuing bas is through J 6 agricultural/ general 
universities. The cost estimates are furnished 
to the Commission for Agricultural Costs 
and Prices (CACP) for recommending pro-
curement/minimum support prices of agri-
cultural commodities to Government. 

The main objective of the Governmen 
is to ensure relnunerative rrices to farmert 

, while fixing minimum support/ procuremen 
prices. These prices cover the cost 0 f prois 

• 
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duction and provide adequate marlin to 
farmers as incentives for ,increasing produc ... 
tion and adopting modern agricultural 
technology. The procurement/minirnum 
support prices fixed for paddy and wheat 
for 1985-86 are Rs. 142/-., Rs. 162 per 
quintal for 1985-86 is Rs. 10.50 pcr quinta1. 

Service Conditions or English and 
Language News Readers 

4475. DR. V. VENKATESH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether there is great disparity in 
the payment of wages to language News 
Readers and the English News Readers; 

(b) the details thereof as regards the 
wages and other service conditions and 
allowance and translation work; 

(c) whether separate allowance which 
was paid earlier to Language News Readers 
has been discontinued since 1983 ; 

(d) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b). No, Sir. There is no disparity in 
the fee and allowances paid to News Readers 
(English) and News Readers -cum-Translators 
(Indian Lanuages) who are both contract 
employees of An India Radio. The fee 
scale for both the categories is Rs. 650 .. 1200. 
The allowances for both the categories are 
also the same. News Readers (English) and 
News Readers-cum-Translators are recruited 
as per provisions of the recruitment Rules 
and ,governed by the service conditions 
prescribed under the Rules and incorporated 
in the respective contracts. Extra-remunera-
tion is being paid to News Readers and 
and News Readers-cum .. Trans)ators . for 
reading commentaries regardless of the 
language. Translation of (English) News and 
vice-versa is however, a part of their duties 
and job requirements. 

(c) No. Sir. 

(d) Does not arise. 

[ Translation] 

Construction of , Houses by D.D.A. in 1985.86 

4476. SHRI C. JANGA REDDY: 

DR. A.K. PATEL: 

Will the Minister of URBAN DEVELOP-
MENT be pJeased to state : 

(a) the date of announcement made by 
the Delhi Development Authourity to the. 
effect that about one lakh houses will be 
constructed year1y by DDA in Delhi ; 

(b) the number of houses constructed 
by the DDA during 1985 and the target 
fixed for 1986 ; and 

(c) whether there is any gap between the 
announcement and its actual achievement 
and if so, the reasons therefor: 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): 
(a) Lt. Governor, Delhi while address-
ing a press conference in January, 1985 
mentioned about the programme of DDA to 
construct about one Iakh houses in the year 
1985 .. 86 in an attempt to liquidate the 
arrears in its various housing schemes. 

(b) Figures of houses constructed by 
DDA during 1984-85 which are available for 
allotment as on 1.3.86 and these under 
various stages of construction are as under : 

(i) No. of houses completed in 1984-85 
- 8,327 

1 
(ji) No. of houses avai able for allotment 

as on 1,3.86 - 32,460 

(iii) No. of houses under. construction 
in various stages - 86,651 

During 1986.87 DDA proposes to construct 
one Jakh houses subject to the availability of 
land. 

(c) Does not arise. 

Evaluation of CLUSA Projects 

4477. SHRI D.N. REDDY: Will the 
Minister of AGRICULTURE be' pleased to 
state: 
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(a) whether production of groundnuts 
has decreased despite claims of increased 
productivity by CLUSA project authorities; 

(b) whether CLUSA project was to 
improve productivity of groundnuts, specially 
in Gujarat, but has failed to achieve the 
purposeJ if so, the reasons thereof ; and 

(c) whether evaluation of CLUSA pro-
ject has been completed by PJnnni ng Com-
mission and the nodal Ministry and if so, 
the results thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) and (b). The produc-
tion/productivity of groundnut has not 
decreased in the States of Gujarat, Tamil 
Nadu, Andhra Pradesh, Orissa, Mahara8htra 
& Karnataka during norma) years, where 
National Dairy Deve)opment Board's 
(NDDB) project for restructuring edible oil 
& oUseeds production & marketing is being 
implemented with assistance from the Co-
operative League of USA (CLUSA) and the 
Cooperative Union of Canada (CUe). The 
project is being impJemented in a few 
selected districts in the different States. Tbe 
project has helped farmers to get more price 
of their oiheed produce by iptegratlng pro-
duction, procurement, processing and mar-
keting of oilseeds & putting these functions 
into tbe hands of oilseeds growers own 
cooperative organisations. It has thus 
induced farmers to invest in the cultivation 
of oilseeds to get more income. It also 
arranges timely supply of inputs viz; seed, 
fertili~rs and pesticides etc. for farmers. 

Besides, NDDB's oil seeds project 
is Dot the only project/scheme intended 
to increase production/productivity of 
groundaut in tbese States. Other schemes 
by Central Government/State Governments 
are also being implemented for this purpose. 
The production of groundnut in the States 
is also affected by a number of factors such 
as irrigation, diesel and power supply t 
weather conditions etc. 

(c) The Evaluation of the NDDB's oil-
seeds and vegetable oil project has been 
carried out by a joint team consisting of 
Cooperative League of USA (CLUSA)/ 
United States Agency for International 
Developm,entj Government of IndiaJNa~~o~~l 

Dairy Development Board In J 983. The 
main recommendations made by the team 
are as under ;-

I. Procedure for licensing of processing 
facilities may be streamlined. 

2. Centralised market analysis and fore-
casting fUDctions may be developed. 

3. The project strategy may be to stabi-
I ise year to year yield at a moderate 
level in rainfed areas rather than 
trying to substantially increase annual 
yields. 

4. Society Secretaries should bz given 
adequate training to perform their 
functions. 

5. Where it is neces~ary to staff agricul-
tural positions with non-agricultural 
candidates, intensive and formal 
training in agricultural subjects should 
be arranged for tl).em. 

6. There must be a firm commitment on 
the part of the State Governments and 
tbe NDDB to place well qualified 
people in the upper level management 
positions of the federations and to 
keep these people to their positions at 
least three to four years. 

7. State Federations should be divided 
into geographical regions and the 
processing plant Managers should be 
given semi-autonomous jurjsdj~ation 

within their area. 

8. The movement of raw material or 
finished products across regions 
should be decided at federation head-
quarters. 

9. Larger plants may be approprjate in 
irrigated areas where production, 
procurement and optimal c?pacity 
utilisation are more certain. 

10. The State Federations should gradu-
a11y reduce the use of NDDB procure-
ment support and begin utilising to 
the extent possible the commercial 
vehicles for procurement. 

11. Procurement be conducted rouncJ th~ 
year. 
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A Canadian review team also visited 
recently project areas. The final recommen-
dations of the team are yet to be recejved 
by this department. 

Availability of Newsprint 

4478. SHRI P.M. SAYEED: WiH the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have received 
any representation from All India Small and 
Medium Newspapers Federation regarding 
removal of control on the availability of 
newsprint; and 

(b) if so, the reaction of Government 
. thereto? 

THE MINISTER OF STATB OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) Yes, Sir. 

(b) The existing Controls are considered 
necessary for growth of newsprint industry 
as· well as 'small' and 'medium' newspapers 
in the country. 

Production O'f Cheaper Fertilizers 

4479. SHRI K. RAMAM URTHY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether an ex .. Chairman of Fertilizer 
Association of India has susgested a new 
strategy to facilitate production of cbeaper 
fertilizers and eradication of transportation 
problems and if so, the details thereof; and 

(b) whether any action is proposed to 
be taken on this new strategy? 

THE MINISTER OF STATE IN THE 
DEPARTME·NT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) Yes, Sir. In a 
paper presented during the annual seminar 
of the Fertilizer Association of India held 
from December 5-7, 1985, the ex-Chairman 
of the Fertilizer Association of India has 
suggested setting up of smaller fertilizer 
plants near the areas of demand to reduce 
costs of distribution and reduce the burden 
on the surface transport system. 

(b) Due attention will continue to be 
given to these aspects in evaluating' fresh 
proposals for fertilizer planb. 

[Trans/at ion] 

Production of Foodgraios, Pulses, Oilseeds in 
1985 and Storage FacUlty· 

4480. SHRI RAJ KUMAR RAI: Will 
the Minister of AG RICUL TURE be pleased 
to state: 

(a) whether. agriculture pr~duction 
mainJy of coarse grains. pulses and oilseeds 
remained below tbe target duriog the year 

. 1985; 

(b) if so, whether lack of additional 
storage facility was the main reason therefor; 
and 

(c) the measures being taken by 
Government to ensure that agriculture pro-
duction doe$ not fall short of the target and 
adequate storage facility is also made avail-
able? 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF AGRICULTURE 
AND COOPERATION (SHRJ YOGEN .. 
DRA MAKWANA): (a) and (b). The targets 
and achievements in respect of rice, wheat, 
foodgrains and oilsceds etc. for the crop 
year 1984-85 (July to June) are given 
below:-

(Million Tonnes) 

Crop Target Achievement 

Rice 61.5 58.6 

Wheat 45.6 44.2 

Coarse grains 33.5 31.2 

Pulses 13.0 12.2 

Foodgrains 153.6 146.2 

Oilseeds 13.0 13" 

While achievements in respect of food-
grains including coarse cereals and pulses 
generally feU. short of the targets that of 
oilseeds was exceeded. The shortfall in pro-

'duction of foodgrains is attributed mainly 
to adverse weather conditjons experienced in 
a number of States during the year 1984-85' 
Lack of additional storage facilities, is 
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not considered to be the main reason for 
such shortfall. 

(c) The Government have been taking 
adequate steps by way of providing critical 
inputs including irrigation, HYV seeds, 
fertilisers, pesticides, credit and extension 
services for transfer of technology etc. to the 
farmers for increasing production of food-
grains and other crops for achieving the 
targets. . , 

The Government have also been taking 
mcasufes to augment storage facilities to 
ensure proper storage of foodgrains, etc. In 
order to improve availability of covered 
storage capacity, the following steps are 
beina taken:-

(i) During 1985 .. 86 Food Corporation of 
India, Centra) Warehousing Corpora-
tion (CWC) and State Warehousing 
Corporations (SWCS) together are 
expected to construct covered storage 
capacity of 19.74 lakh tonnes, of 
which 16.95 lakb tonnes is likely to 
be available for storage of foodgrains. 

(ii) FeI is also making 'temporary storage 
arrangement by hiring additional 

,covered storage capacity from ewc, 
SWCs and other sources. 

(iii) FCI is exploring the possibility of 
getting storage capacity constructed 
through private parties against loans 
to be given by the Commercial Bank 
to such parties; and 

(iv) Steps are also being taken to step up 
utilisation of the available storage 
capaci ty ,by increasing .tack height. 

[Eng/ish] 

Bifercatlon of R. C.F. 

- 4481. SaRI GURUDAS KAMAT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether a proposal to bifurcate the 
Rashtriya Chemicals and Fertilisers, a pub-
lic sector undertakina, is under consideration 
of the Government; 

(b) if so, the time by which the proposal 
is likely to be finalised; and 

(c) if not, the measure proposed to be 
taken by Government for more efHcient 
functioning of ReF? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF FERTILIZERS (SHRI 
K. N ATW AR SINGH): (a) and (b). A pro-
posal regarding the reorganisation of some 
of the public sector fertilizer companies is 
under active consideration of the Govern-
ment. A finat decision is expected to be 
taken SOon. The progress in this regard is 

~ already 'being monitored by a Parliamentary 
Committee. 

(c) Does not arise. 

Collaboration Arrangements between Indian 
and Italian Firms in th~ Field of Agriculture 

4482. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the number of collaboration/agree-
ments signed in agriculture sector between 
Indian and Italian firms·public and private-
during 1984·85 and 1985-86, with year-wise 
details; 

(b) the States to whom these projects 
have been distributed; and 

(c) whether Government propose to 
collaborate in more such projects with Italian 
assistance in 1986-871 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) From April 1984 upto 
December 1985, no agreements were Signed 
in the agriculture sector between Indian and 
Italian firms, public or private. 

(b) Does not arise. 

( c) I;>evelopment of collaboration bet-
we:cn Indian and Italian firms, public or 
pri vate, is an ongoing process arising from 
commercial contacts and considerations. 

[Translation J 
Setting op of Separate Labour Bench in Bihar 

4483. SHill KALI PRASAD PANDEY: 
Will the Minister of LABO UR be pleased to 
state: 
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(I> whether the President .of the All 
India Workins J()urnalists Association bas 
approached Governme,ot for setting up or a 
separate Labour Bench in Bihar for speedy 
settlement of illdustrial dispute, especially 
thOle relating to salary, retrenchment and 
termination of service; 

(b) if so, the time by which Government 
propose to let up a separate bench ·on the 
lines or the tribunal set up recently for civil 
employees to· settle the dispute relating to 
Jabour and negotiate tbe increasing number 
of labour. disputes; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No such representation bas 
been received by the Central Government. 

(b) and (c). Does not arise. 

[English] 

Allo(ation to Jammu and Kashmir under 
A.R.W.P. 

4484. SHRI JANAKRAJ GUPTA: Will 
the Minister of AGRICUL 1 URE be pleased 
to state: 

(a) whether funds allotted under 
A.R.W.P, (Accelerated Rural Water Pro-
gramme) to the State of Jammu and Kash-
mir are lessor by Rs. 5 crores during the 
current financial year than in the year 
1984.85 ; 

(b) whether Government propose to pro-
vide the amount of funds required by the 
State Government; and 

(c) if so, the time by which Government 
propose to release the funds? 

THE MINISTE.R. OF AGRICULtURE 
(S. BUTA SINGH): (a) to (c). During 

. 1984.85 Rs. 1901.56 Jakhs was provided to 
Jammu and Kashmir under Accelerated 
Rural Water Supply Programme (ARWSP). 
During 1985 .. 86 it was de~jded to allocate 
ARWSP funds to the States equal to the 
assi.tance provided during 1984·85 subject to 
the Central assistance not exceeding the 
Stat. M.N.P. provisions for rural water 
supply during 1985-80. ARWSP funds to ~he 
extent or Rs. 14,2 lakhs wore released dUrIng 

1985 .. 86 equal to the State'. M.N.P. provi-
sion. The State was requested to enhance 
the M.N.P. provision to Rs. J901.56 .Iakhs 
by January 1986 so as to receive the entire 
allocated amount under ARWSP. However, 
the State Govt. communicated enhancement 
of M. N.P. allocation to Rs. 1920 Jakhs vide 
their telegram dated March 4, 1986. A fur. 
ther release or Rs. S9 lakhs has been made 
to the State. The release of the balance 
amount of Rs. 420. S6 lakhs would be con-
sidered after the actual budget releases by 
the State are confirmed. 

Shifting of Central Government Offices 
from Delhi 

"4485. SHRI C.K. KUPPUSWAMY: 
Will the Minister of URBAN DEVELOP .. 
MENT be pleased to state: 

(a) whether there is any proposal to 
control or desperse the increasi ng migrant 
labour flowing into the Capital by shifting 
some of the units under various organisa .. 
tions to djfferent States: 

(b) if so. the basis on which such shift-
ing wjll be arranged; and 

(c) whether there is any proposal to 
shift some of the Central Government offices 
to Southern States/West Bengal from where 
a large number of employee5 are migrating 
into the Capital in the receat years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a). and (b). The 
National Capital Region Plannmg Board has 
been established recently for the purpose of 
preparing a regional plan for b tlanced ~od 
coordinated development of the Capltal 
region and to keep the popul ation of Delhi 
within manageable limits by developing self-
contained growth centres in the region to 
take away the pressure of migrant popula-
tion on Delhi. The strategies to be adopted 
for achieving this objective are to be worked 
out by the Board while preparing the regio-
nal plan. 

(c) A review is being undertaken by an 
official committee sot up by the Ministry of 
Urban Development to determine which of 
the subordinate and attached ?ffices un~er 
the various Ministries can be -shIfted to IUlt 
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able places outsIde Delhi. However, there 
is no specific proposal at present under con-
sideration for shifting of any office to 
southern States/West Bengal. 

Casual Labour in Mother Dairy, IDe 
and NDDB 

4486. SHRIMATI N.P. JHANSI LAK-
SHMI: 
SHRI I\1ANIK REDDY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware that 
public sector units in Delhi such as Indian 
DairY Corporation, National Dairy Develop-
ment Board and Mother Dairy have been 
engaging casual labour continuously for 8-9 
years and also hiring labour through private 
contractors; 

(b) if so, the reasons therefor? 

(c) whether this conforms to the guide-
Jines issued by Government/Bureau of 
Public Enterprise, and if not, the corrective 
steps proposed; 

(d) how many posts have been filled 
through private contractors and since how 
long by Mother Dairy, I.D.C. and N DDS 
in Delhi; and 

(e) how many posts are of casual nature 
and since how long? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) to (e). Information 
is being collected and will be ·Iaid on the 
Table of the House. 

Irregularities in Saudi Job Recruitment 

ned "Irregularities in Saudi Job recruitment" 
app~aring in the Indian. Express dated 5 
March, 1986; 

. (b) if so, whether it is a fact that severaI" 
doctors. DUr$~S, labourers and other para-
medical staff of Indian origin are being 
cheated by job recruitment agents; 

(c) if so, how many such cases have 
come to the notice of Government durang 
the last two years; and 

(d) the. steps contemplated by Govern-
ment against the agents involved and to 
save the citizens of Indian origin from the 
clutches of such fictitious job recfuitnlent 
agents? . 

THE MINISTER OF STATE OF THE 
~1INISTRY OF La\BOUR (SHRI P. A 
SANGM~ : (a) and (b). Yes, Sir. We have 
received some complaints regarding cheating 
of para-medical staff. 

(c) and (d). The following complaints 
from the workers including para-medics· 
were received during the last two years :-

1984 

1985 

76 

135 

Registration Certificates in respect of 
20 Recruiting Agencies have been suspended 
and cancelled in respect of two. 

Installation of TV Transmitter in Srikakulam 
District .of Audhra Pradesh 

4489. SHRI H, A. DORA: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether there ·is any proposal to 
install a television tran~mitter in Srikakulam 
District of An~hra Pradesh; 

4487. . SHRIMA TI 
GUPTA: 

PRABHAWATI (b) if so, the time by which it will be 

DR. G. S. RAJHANS : 
PROF. NIRMALA KUMARI 
SHAKTAWAT: 

Will the Minister of Labour be pleased 
to state: 

(a) whether the attention of the Govern-
ment bas been drawn to a newsitem -captio-

installed; and 

(c) 1f not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRODCASTING (SHRI V. N. GADOIL) : 
(a) and (b). Establishment of a Jow power 
(1: 0 W) TV transmitter at Srikakulam in 
Andhra Pradesh has been included in tbe 
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VII Pian of Doordarshan. IlnpJementation 
of this scheme would, however. depend on 
actual yearwise allocation of resources 
during the Plan period. 

(c) Does not arise. 

Setting up of T V Studio In Orissa 

4490. SHRI CHINTAMANI pANIG· 
RAHI':Wi11 the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the Doordarshan studio jn 
Orrissa will come up in the Seventh Plan; 

(b) which are the States in which 
Doordarshan Studios have been set· up by 
now; 

(c)- the reasons why OriSSl State has 
been deprived of such a Studio so long; 
and 

(d) whether the television relay centres 
in Orissa is .functioning under the Admi-
nistrative control of the West Bengal Centre 
of Doordarshan to this day ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) A programme production centre is at 
Plcsent functioning at Cuttack in Orissa. 
Bl!sides, establishment of a fu1l-fledged col-
our TV Studio centre with provision of 
satellite uplink facilities at Bhubaneswar is 
included in the VII PJan of Doordarshan. 

(b) TV studio facilities as permanentj 
interim set ups are at present available in the 
following States and UnLn Territories: 

1. Assam 
2. Andhra Pradesh 
3. Gujarat 

4. Karnataka 
5. J &: K 

6. Kerala 
7. Maharashtra 

8. Orissa 
9. Punjab 

10. Tamil Nadu 

11. UUar Pradesh 

12. West Bengal 
13. Delhi . 

(c) Does not arise. 

(d) No, Sir. 

Gearing up of PIB Service 

4491. SHRI SUBHASH Y ADA V : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether his attention has been drawn 
to a resolution passed at the editors of 
small and medium newspapers meeting held 
in Bangalore on 3 October, 1985 under the 
aegies of the Indian Federation of Small 
and Medium Newspapers; 

(b) whether the Press Information 
Bureau Service is bejDg geared to serve 
small and medium newspapers' and not 
mereJy large newspapers; and 

(c) whether the department of publicity 
of Press Information Bureau is proposed 
to be made more information oriented ? 

THE MINISTER OF STATE OF THE 
MININTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Yes, Sir. 

(b) and (C). Press Information Bureau 
is a~ready providing special facilities to 
smalf and medium newspapers so that they 
can improve their news coverage. It is wrong 
to say that P I. B. keeps in view only the 
large Press while organising publicity work. 
PIB's primary aim is to get publicity for 
the policies, programmes and activities of 
the Governmerit of India, and the selection 
of newspapers to be included in the Press 
parties is made keeping in view this function. 
While organising Press Parties, PIB generally 
includes representative of small and medium 
newspapers as far as permissibJe within the 
constraints of th c size of the party. 

In the case of Press parties accompany-
ing the Prime Minister on his visits abroad, 
usually a small party is taken because of 
space constrains's. Representation is given 
in the party to the news agencies and diffe-
rent newspapers, both national and regional, 
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One or more representatives of small and 
medium newspapers generaIly included in 
such Press parties. 

Recommendations or National Commlaslon 
on Dry Land Farming 

4492. SHRI C. MADHA V REDDY : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have finally 
appreci~ted the need for improving dry 
land agriculture which remains unexploited 
10 far ; and 

(b) whether it is a Cact that the many 
valuable 'recommendations of the National 
Commission have remained unattended, 
unimplemented and unexamined largely due 
to the ignorance of non.professional staff 
in command in agricultural sphere ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (a) Dry Land Farming has 
continued to 'receive adequate attention 
of the Government and different develop-
mental programmes have been in operation. 

(b) The recommendations of the 
National Commission on Agriculture have 
been examined and by and large . are being 
implemented. 

[Translation] 

Setting Up of TV Tower io Bogesbwar 
In Uttar Pradesh 

4494. SHRI HARISH RAWAT : Will 
the Minister of 1NFORMATION AND 
BRo,ADCASTING be pleased to state: 

(a) whether he has received any re-
presentation from the people for setting up 
of a Television tower in Bogeshwar in 
Uttar Pradesh; 

(b) if so, whether there is a proposal 
to set up a television tower there during this 
plan period; 

(c) if so, by what time; and 

(d) if not, the steps being taken by 
Government to provide television facil ity 
to this area ? 

THB MINISTER OF STATE OP THB 
MINISTRY OF INPORMATION ,. AND 
BROADCASTING (SHRI V.N. GADGIL): 

(a) Yes, Sir. 

(b) No, Sir. 

(c) Does n'ot ariso. 

(d) Extension of TV service to un-
covered parts of the country can be carried 
out only in phases, derendina on the 
availability of resources. ' 

[English) 

State Farms Corporation of India 

4495. SHRIMATI BASAVARAJESWARI· 
Will the Minister of AGRICULTURE be . 
pleased to state: 

(a) the total number of farms managed 
by the State Farms Corporation of India 
in the country, their locatioD and the area 
of each farm : 

(b) the total amount spent by the State 
Farms Corporation of India for Sindhanur 
(Jawalgeri) farm in Raichur district of 
Karnataka during each of the last three 
years; 

(c) whether it has come to the notice' of 
Government that huge areas has not been 
developed and jf so, the reasons thereof; 

(d) the major seeds grown in these 
farms till now and distributed to the 
National Seeds Corporation; and 

(e) the year in which grown and the 
quantity distributed during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRt YOGENDRA 
MAKWANA) : (a) There are presently 
fourteen farms being managed by the State 
Farms Corporation of India.' The posi-
tion with regard to their location and area 
is indicated in the statement. I given 

, below. 

(b) The amount spent on Central 
State Farm, Sindhanur, Jawallert, District 
Raichur, during the last three year is as 
given below:-
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1982-83 1983-84 

12.15 99.05 

(Rs. in lakhs) 

1984-85 

22.41 

depending upon the extent of irriaation 
waters available from Tungbhadra Project. 

(c) Out of the total area of 2G60 hat 
of Raichur Farm, 2430 hat is cultivable. 
The actual area. cultivated howe:ver. varies 

(d) and (e). Quantities of the seeds of 
Major crops produced and the quantities 
supplied to National See,ds Corporation 
during the last three years are indicated in 
the statement II given below. Balance 
quantity is suppJied to Karnataka and other 
States. 

STATEMENT-I 

The Locations alld area of Farm. Managed by State Farms Corporation of India 

St. No. Name 0/ ihe farm.~ location Area (heel). 

-=-,. 

1. Central State Farm, Suratgarh S,127 
(Rajasthal;l) 

2. Central State Farm, Sardargarh 5,880 
(Rajasthan) 

3. Central State Farm, Jetsar 5,393 
(Rajasthan) 

4. Central State Farm, Ladhowal (Punjab) 1,t63 

5. Central State Farm, Hissar (Haryana) 2,715 

6. Central State Farm, Bahraich (U. P.) 3,828 

7. Central State Farm, Rae BareH (U. P.) 191 

8. Central State Farm, KokiJabari (Assam) 1,986 

9. Central State Farm, Barpeta (Assam) 100 
10. Central State Farm, M izoram 523 

11. Central State Farm, Babai (Madhya Pradesh) 1,34S 

12. Central State. Farm, Jawalgera, Raichur 2,960 
(Karnataka) 

13 .. Central State Farm" Chengam (Tamil Nadu) 3,904 

14. Central State Farm, Aralam, Cannanore (Kerala) 3,060 

STATEMENT-II 

Central State Farm: Raichur 

SI. No. 
I 

1. 
2. 

Crop 
2 

Cotton 

Moong 

153 

10 

(Quantity in Quintals) 

1983-84 
4 

356 

1984·85 
5 

172 

31 
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1 2 3 4 5 

3. Arhar 120 284 19 
4. Cowpea 336 3 
S. Wheat 519 
6. Sunflower 573 667 472 
7. Saffiower 163 149. 100 
8. Maize 207 
9. Paddy 66 

10. Groundnut 28 96 2 
Il. Bajra 118 228 
12. lowar 55 289 
1 ~. Gram ~O 25 
14. Other Mis. crops 6 

----_ -._-----------
1885 15'~2 1980 ----------....... _ ........ - ...... _----- ....... 

Supply 01 Seeds to N.S. C. Durillg Last 
three Years: 

Maize Vijay compos it Certified: 84.00 Qt1s. 

Safflower Mangera Certified 31.50 Qtls. 

Groundnut DH 3-30 Foundation 28.04 QUs. 

Groundnut S-206 Foundation 7.78 Qtls. 

Implementation of D.D.P. 

4496. SHR[ D. B. PATIL: Will the 
.Mini$ter of AGRICULTURE be pleased to 
state: 

(a) whether there are large deserts in 
some states in the Coulltry; 

(b) whether Desert Development Pro .. 
gramme is being implemented in sucb 
States; 

(c) whether any targets were set for each 
State under the programme in 1983 .. 84, 
)984-85 and 1985·86; 

(d) if so, whether the targets· have been 
fulfilled; and 

(c) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) and (b). Yes, Sir. 
The Desert Development Progrdmme (DDP) 
was started in 1977 .. 78 in areas. identified as 
desert areas by the National Comm;ssion on 
Agriculture in the States of Gujarat, Haryana 
Himachal Pradesb. Jammu d: Kashmir and 
Rajasthan. The coverage was slightly modi. 
fled from 1982·83 on the recommendations 
of the Task Force and frum 1985·86 on 
the recommendations of the Inter .. Depart- ~ 

mental Group. The Statewise coverage of 
DDP is given in statement I given below. 

(c) to (e). The financial progress of the 
programme against approved allocation 
during 1983-84, 1984 .. 85 and 1985-86 is 
given in scatement II given below. The 
short-faUs in achievenlent are due to a 
variety of reasons such as the State Govern .. 
ment not releasing their matcning share in 
time late formulation of annual Action , 
Plans, shortage of StatT, delay in procure. 
ment of inputs, 'materials & equipment, slow 
progress' in: acquisition of land etc. 
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IProduetioa of QuaUty ICerd8ed Seeds 

4497. DR. CHINTA MOHAN: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(8) whether there bas been an increase 
in the production and distribution of quality! 
certified seeds and if so, the details thereof; 

(b) the annual estimated requirement of 
seeds fot' various crops in the country and 
the year by which the present producing 
aleDcies will be able to achieve this target; 

(c) the percentage increase in produc-
tivity of these seeds; and 

(d) whether Government propose to 
encourap production and sale of seeds by 
private trader. and farmers also? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA) 
MAKWANA) : <a) Yes, Sir. There has been 
an increase in the production and distri-
bution or certified/quality seeds during the 
last three years as undOl':-

(Qty. in lakh quintal) 

r,CU Production Distribution 

1982-83 

1983·84 

1984.85 

36.61 

41.26 

49.91 

42.06 

44.97 

48.46 

(b) Based on the recommeoded seed 
replacement rate, tho annual estimated re-
quirement of certified/quality seeds has been 
worked out at 54.611alch quintals for 1985-86 
and 60 lakb quintals for 1986·87. By and 
lar." the seed reqllirement of all the crops 
are fully met by the present seed produciDI 
aaenciea except in case of pulses and oil-
seods. Efforts' are being made to meet the 
requirement during the next 2-3 years. 

(c) Certified/qualit, seeds is one of the 
important (actors which determines prodc-
tivlty. However, no separate figures can be 
worked out to indiCate the percentage 
increue in productivity of these seeds. 

(d) Yes, Sir. 

Fallin Banana Crop 

4498. SHR!. A. J. V. B. MAHESWARA 
RAO: Will the Minister of AGRICULTURE 
be pleased 'to state: 

<a) whether it is a fact that the banana 
crop bas come down in recent years; 

(b) if so, whether there is any proposal 
to encourage the banana growers and to 
support them; and 

(c) if so, the detais thereof? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): (8) Production of banana 
has gone up from 4579.8 thousand tonnes in 
1981-82 to 46t7.7 thousand tonnes in 1983-
24. Ho \lever, there is a slight decline in 
production in 1984.85, bein'g 4626.2 thousand 
tonnes. 

(b) and (c). The State Governments are 
encouraging cultivation of banana by supply-
ing planting material, financial assistance 
and providing extension service for higher 
production. Central Government is also 
implementing a schem~ of Package Pro-
gramme on Banana in Goa. The Indian 
Council of Agricultural Research has taken 
up a research scheme 'All India Coordinated 
Fruit Improvement Project' which includes 
banana amoDg other crops to evolve 
suitable ageo-techniques for increasing Pl'O-
ductivity. It bas also been decided to set up 
a National Centre on banana by leAR 
durin g VII Plan. 

T. B. Hospital at DbuUyan (West Bengal) 

4499. SHRI ZAINAL ABEDIN: Will 
the Minister of LABOUR be plea.ed to 
state: 

(a) whether it is a fact that the layin, 
of foundation of a T. B. Hospital was to be 
held at DhuIiyan, district Mursbidabad, 
west Bengal on February 8, 1986; 

(b) whether it is also a fact that the 
foundation bas not been laid at Dhuliyan. 
'the site selected lona alO on the date fixed 
for the purpose; 

(c) if so, tho reason. thereof; and 
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(d) when the laying of foundation is 
likely to take p)acef) 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (C). Initially it was 
decided to construct a 50 bedded general 
hospital for Beedi workers at Dhuliyan, and 
the foundation stone was to be laid on 
8.2.1986. However, it was decided that Sajor 
Mode, near Dbuliyan will be a more suitable 
site for the hospital. Hence, the foundati<:n 
stone was laid at Sajor Mode. 

(d) Does not arise. 

Telecast of Urdu Programmes by Bangalore 
Doordarshao Kendra 

4500. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATION AND 
BROAD~ASTING be pleased to state: 

(a) how many hours of Urdu program. 
mes are being shown on television in a week 
by Bangalore Doordarshan Kendra; 

(b) whether there is any need to increase 
the time of telecasting of Urdu programmes 
by Bangalore Doordarshan Kendra; and 

(C) if so, the steps taken or proposed to 
be taken by Government to increase the time 
of Urdu programmes on Bangalore Door-
darshan? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 

. BROADCASTING (SHRI V.N. GADGIL): 
(a) Urdu programmes are telecast once a 
month for a duration of 20 minutes. The 
programmes include QawalijGhazals, devo-
tioDal soogs in Urdu. 

(b) and (c). There is no proposal either 
to increase or to introduce new Urdu pro-
grammes at present due to limited transmis-
sion hours. The Kendra is still an interim 
set.up with limited production facilities. 

lodustrial Workers of Large Industrial 
Houses 

4501. SHRI RAM BHAGAT PASWAN: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Government propose to 
make special enquiry into the circumstances 

in which employees of flrst ten large indus-
trial houses are appointed and made to 
resign as these houses wilfully ovade that 
kind of situation to· evade labour laws 
indirectly; and 

(b) if so, the details of such industrial 
houses and action contemplated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). The State Govern-
ments are the appropriate Government 
under tbe Industrial Disputes Act, 1974 for 
dealing with complaints of violation of pro-
visions of law relating to employment of 
workers. Adequate provisions 'exist under 
the 1.0. Act to deal with such complaints 
whenever received. I.D. Act, 1947 also 
enables the State Government to cOQstitute 
a court of enquiry to investigate into any 
matter relevant to or connected with an in-
dustrial dispute. Such powers are also avail. 
able to Central Government for tbe indus-
tries for which Central Government is the 
appropriate Oovt. under the I.D. Act, 1947. 

[ Translation] 

Setting up of Studio in Doordrasban Keadra, 
Jabalpur 

4502. SHRI AJAY MUSHRAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have under 
consideration a proposal to set up a studio 
in Doordarshan Kendra, Jabalpur during 
the Seventh Five Year Plan; 

(b) if so, whether sufficient allocation 
is being made for this purpose in the Seventh 
Five Year Plan; and 

(c) whether the said transmitter is likely 
to be set up in the first phase of the 
Seventh Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) No, Sir. 

(b) Does not arise. 

(c) The VII Plan of Doordarshan in-
cludes a scheme to replace the existing low 
power (100 W) TV transmitter at Jabalpur 
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by a hiah power (10 KW) transmitter.. Im-
plementation of this scheme would, however, 
depend on actual year-wise allocation of 
resources. 

[EnglishJ 

Decline in Sugarcane Productivity 

4503. SHRI P.R. KUMARAMANGA-
LAM: 

DR. D.N. REDDY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether sugarcane productivity has 
been on the decline due to failure or leAR's 
R&D effort; and 

(b) jf so, whether beet-root production 
will be taken up for trials seriously? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN'-
DRA MAKWANA): (a) There has been a 
marginal fluctuation in productivity during 
the last few years. However, in the last two 
years an upward trend in productivity is 
recorded. 

(b) Sugarbeet, as a supplen1entary sugar 
crop. is being tried under the All India 
Coordinated Project. 

Sickness of Indalco 

4504. SHRI HANAN MOLLAlI: Will 
the Minister of STEEL ANl) MINES be 
pleased to state: 

(a) whether Governtnent are aware that 
Indian Aluminium Company is heading 
towards sickness ; 

(b) whether Government have gone into 
the depth of the crisis faced by this leading 
Aluminium factory; and 

(c) the steps Government propose to 
take to prevent the Company from becoming 
sick? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) The Indian 
Aluminium Company is not heading towards 
sickness. 

(b) and (c). Does not, arise. 

[Translation] . 

Immunization of Cattle Against Food 
and Mouth Disease 

4505. SHRI DILEEP SINGH BHURIA: 
Win the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government makes 
available only 25 per cent of the amount 
spent by the States on immunization of 
cattle against epidemiology of foot and 
mouth disease under Centrally sponsored 
schemes; and 

(b) whether Central Government pro-
poses to provide cent per cent assistance to 
check this serious disease as was being done 
for controlling rinderpest earlier? 

THE MINISTER OF STATE IN THE 
. DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Under the Centrally 
sponsored scheme on 'Foot and Mouth 
Disease Control' the cost of polyvalent 
vaccine for prophylactic vaccination is shared 
in the ratio of 25:25:50 between the Centre, 
the State and the farmer. In case 'of Union 
Territories this cost is shared equally between 
the Centre and the farmer. The monovalent 
vaccine is used on a limited scale to combat 
outbreaks and its cost is met in the States 
equally by the Centre and the State, and 
fully by the Central Government in the 
Union Territories. 

(b) No, Sir. 

[English] 

Allocution of Funds by HUDCO to West Bengal 

4506. DR. PHULRENU GUHA: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether funds have been allotted 
for the construction of houses by HUDCO 
in West Bengal during the year 1985.86 ; 
and 

,(b) if so, how much amount has been 
spent so far? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). For 
the year 1985-86, HUDCO has allocated an 



267 Written Aruw." MARCH 31, 1986 Written AlISwer, 268 

amount of RI. 22.96 crores for the State of 
Wost Benlal. Durina this period 8 projects 
with loan assistancc of Rs. 8.43 crores have 
been sanctioned. The total releases so far 
are of the order of Rs. 84.94 lakhs. 

Developmeat of Iron ore Mines tD Karnataka 

4507. SHRI SHRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Wilt 
the Minister of STEEL AN D MINES 
be pleased to state: 

(a) whether .Government have taken 
steps for the development of iron ore mines 
in tbe country; 

(b) if so. the steps taken in this regard 
in Karnataka during the last three years; and 

(c) the details thereof? 

nIB MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) :(a) Yes. Sir. 

(b) and (c). In the Central public Sector, 
the National Mincral Development Corpora .. 
tion Limited and Kudremukh Iron Ore 
Company Limited are operating iron ore 
mines in Karnataka. The National Mineral 
Development Corporation is operating a fully 
mechanised mine at Donimalai in Bellary 
District mainly for export. A scheme is 
under implementation for enablina the Mad-
ras Outer Harbour to accept ships of 110,000 
tonnes capacity as against its present capa-
city to accept ships of 85,000 tODnes for the 
export of iron-ore from Kamataka. A long 
term contract has been signed with the Japa-
nese Steel Mills in December, 1983 for the 
export of iron ore from Donimalai and the 
Bellary Hospet Sector, thus enabling higher 
production both from the public and private 
aoctor mines. 

Sioce the Kudremukh Iron Ore Com-
pany Limited bas not been able to operate 
at lull capacity due to lack of export demand 
for iron ore concentrate, Government sanc-
tioned the setting up of a pelletisatio.n plant 
with a 3 million tonnes per annum capacity 
by the company at Mangalore, to utilise the 
concentrate produced by it at Kudremukh. 
This plaut i. expected to commence commer-
cial production in April. 

Setting up of Betel Developmeat Board 

4S()8. SHRI SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURB be 
pleased to state: 

(a) whether there is any proposal under 
consideration of Government to set up a 
Betel Development Boar~ at national level; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION· (SHRI YOOEN-
DRA MAKWANA): (a) No, Sir. 

(b) Does not arise. 

(c) Betel cultivation is on a very limited 
scale and it does not need a separate Board 
at present. 

I04:rease In Productivity of Paddy aad Maize 
Through TraDlfer of Tedmo)ogy 

4509. SHRI JAGANNATH PATTNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether paddy and maize yield can 
be increased three times in agriculturally 
backward areas through an effective transfer 
of technology programme; 

(b) if so, whether research on experi-
mental basis has been made in this regard; 
and 

(c) if 50, the details regarding the steps 
Government propose to take to increase the 
production, particularly in backward areas? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF AGRICULTURBAND 
COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) to (c). Yes, Sir. The 
Indian Council of Agricultural Research 
through its transfer of technology program-
mes like National Demonstrations, Opera-
tional Research Projects and Lab to Land 
has clearly demonstrated that in agricultural-
ly backward areas where produeti ~ ity ia 
even lower than the national average, there 
is a potcntial to increase paddy & maize 
yields three times by adoptJnl improved 
varieties and package of practices as evident 
from data below:-
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Yield Q/ha 
Crop By farmers National National Demonstrations 

in backward Average 
areas 

Paddy 6·8 14.15 
(Orissa) 

Maize 8-10 13 .. 14 
(Karnataka) 

The Government is further intensif'ying 
implementation of various transfer of tech-
nology programme during 7th Plan. 

Support Price of Wheat and Paddy 

4510. SHRI CHIRANfl LAL SHARMA'? 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the reasons for increase in support 
price of wheat and paddy ; and 

(b) its effect on whole sale pr. index? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA>: (a) The procurement 
prices of wheat and paddy of 1985-86 crop 
were increased in the light of the recom-
mendations made by the Conlmission for 
Agricultural Costs and Prices which, inter-
alia, took into account the estimates of cost 
of production and other relevant factors, as 
also the views expressed by the State 
Governments and the concerned Ministries. 

(b) For the compilation of All India 
Index N umbers of Wholesa1e Prices for 
Wheat and Rice, the procurement prices 
announced by tbe Government are not used. 

Copy Rights of Humlog sold by Door-
darshan 

4511. SHRI E. AYYAPU REDDY: 
Will the Minister of INFORMATION AND 
BltOADCASTING be pleased to state : 

<a> whether copy rights of Humlog 
have been sold away by Doordarshan for 
exhibition in forejBD countries ; and 

A verago Highest Lowerest 

42 60 30 

51 68 38 

(b) the total amount of profit earned 
by Doordarshan by way of advertisements 
etc. for the Humlog serials? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. OADGIL) : 
(a) No, Sir. The copy rights for 'Humlog' 
vests with the Producer of the series ; it 
does not vest in Doordarshan. 

(b) The total revenue earned by Door-
darshan through sponsorship fee and spot 
advertisements of 'Humlog' programmes is 
Rs. 3,63.56 lakhs. 

Centrally Sponsored Schemes in Keral. 
for Development of Fish.ies 

4512. PROF. K. V. THOMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

. (a) the CentraUy sp\)Dsored or assisted 
fisheries development schemes in KeraJa ; 

(b) the amount earmarked and actualJy 
spent for these schemes in the year :914-85; 

(0) whether these schemes were lucessful; 
and 

(d) if not, the r.ason thereof? 

THE'MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA ) : (a) Some of the import .. 
ant Central or Centrally Sponsored 
fisberies development schemes in Koral a 
durinl VII Plan are:· 

(i) Infrastructural Development for Fish 
Seed Production. 
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(ii) Development of Aquaculture- Fish 
Farmers' Development Agencies. 

(iii) Brackish Water Aquaculture. 

(iv) Introduction' of Improved Beach 
Landjng Craft for small fishermen. 

(v) Development of fishing harbours at 
major ports. 

(vi) Development of fishing harbours at 
minor ports. 

(b) No separate allocation of funds is 
earmarked against the projects. Funds are 
released to t be States· from the over all 
budget allocation for the Projects for the 
year. The amo'unt ac\ually spent for the 
schemes operated in Kerala during 1984-85 
are as under :-

(Rs. in lakhs) 

(i) Techno .. Socio-Econonlic 1,200 
survey of fishermen. 

(ii) Development of Aquaculture 2.705 
scheme-Fish Farmers ~ . 
Development Agencies. 

CRs. in lakhs) 

(iii) Developnlent of Brackish 7.000 
Water Aquaculture. 

(iv) National Fish Seed Pro- 10.000 
gramme. 

(v) Landing and Berthing 
facilities for fishing craft at 62.500 
Minor ports. 

(vi) Import of six net making S2.400 
machines undcc Japanese 
Grantin aid. 

(c) Some of these schemes are not yet 
complete. The completed ones have made 
definite impact. 

(d) Does not arise. 

DefKtive Flats in Mandaklni Enclave 

4'13. (SHRI RAM PUJAN 'PATEL: Will 
tbe Minister of U'RBAN DEVELOPMENT 
be pleased to state :-

(a) whether it is a fact that alJottees of 
flats of Mandakini Enclave complained to 

DDA regarding defects in the flats allotted 
to them under the self-financing scheme ; 
if so, the nature of complaints made ,to 
DDA; 

(b) the steps Government propose to 
take to remove the same ; 

(c) whether any time-bound programme 
has been chalked out to get the defects 
removed; and 

(d) if not, the reasons therefor? 

TI-IE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP. 
MENT (SHRI DALBIR SINGH): (a) 
Yes, Sir. Details are nlainly functional such 
as Easing of Shutters of Windows and Doors 
overflow and leakage of water from water 
storage tanks placed on terraces, leakage 
and seepages from Sanitary installations, 
choking of pipes inadequate slopes in some 
portions of toilets and Balcony floors have 
bOen reported by some of the alJoftees from 
tin1e to time. 

(b) Necessary steps for rectifications 
of the def'bts have been taken by DDA. 
Details of inadequate slope in some fiats 
are expected to be completed by 15.4.86. 

(c) As the defects arc of functional 
nature. these are being attended as and are 
when reported. 

(d) Question does not arise. 

Credit by SDFC for Trawlers 

4514. SHRI SOMNATH RATH: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) the number of fishing trawlers for 
which Shipping Devolopment Fund Com. 
mittee has advanced loans in 1985 and the 
details thereof compao'y-wise ; 

(b) whether loans were advanced to 
indigenous and imported trawlers. manu-
factured for each above-mentioned Company. 
if so. the details separately for both ; 

(C). whether advancing of ' loans to such 
fishing boats will not adversely atfec't the 
general health of the existing fishina boats; 
and 
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(d) tile Dumber of boats whiCh Oovern-
mODt propose to recommend for loans from 
SDPC in 19861 

THE MINISTBR. OP STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : <a> and (b). The informa-
tion is beiDI collected aDd will be laid on 
tho Table of the HoDlO. 

<c) No, Sir. 

(d) No target has been fixed in this 
reprd. The number of Boatl that would be 
recommended would dePend on the applications 
received, their acceptance and availability of 
fuods. 

Data on Unemployme8t 

4515. SHRI DHARAM PAL SINGH MALIK: 
SHRI SUBHASH YADAVI 

WjlJ the Minister of LABOUR be pleased to 
state: 

<a) whether Government's attention bas 
been drawn to newt item appearin. in the. 
"Hindustan Times" dated March 11 .1986 
wherein it bas been stated that there is a 
wide variation in estimates of unemploy-
ment and that Seventh Plan document 
alsesled the backlog at 9.2 million and Live 
Re.ister of Employment Exchange shows 
24 millions ; 

(b) if 80, the reasons for such a high 
disparity ; and 

(c) the steps taken by Government to 
remove this disparity? 

THE·MINISTER. OF STATE OF THE 
~INJSTRY OF LABOUR. (SHRI P.A. 
SANGMA)-: (a) Yea. Sir. 

Cb) &ad '(c) • All the perIODS reaistered 
with th4. Bap~ J!xcblDPI are Dot 
neceasarily unemploYed. - " 

Sale of A5IAD "lats 

4S16. P;ROP. NIIlMALAKUMAltI SHA~. 

<'" If so, the reasons thereof ; 

(c) tho number of ASIAD fiats that 
have been sold so far; and 

(d) whether the fiats are being allotted 
to Government officials? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Out of 853 
dwelling units in ASIAD Complex, ~77 
dwelling units are yet to be disposed off. 

(b) PrimariJy due to very poor 
response from non-resident Indians for whom 
599 ilats were kept apart. 

(c) 276 dwelling units in the ASIAD 
Complex have been sold so far. 

(d) There is a proposal to sell ISO 
dwelling units to Ministry of Urban 
Development for special allocation within 
the General Pool of Accommodation 
maintained by the Directorate of Estates to 
SCientists, Artists, Journalists, Social 
Workers especially women belonging to 
reputed organisations, distinguished academi-
cians, Managers.. Technologists and 
AdmiJ1istrat~rs whom Govern ment may need 
for short ad-hoc assignments. • 

CoDltruCtiOD of Houses by DDA on Green 
Belt in South Delhi 

4517. PROF. RAMAKRISHNA MORE: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether Delhi Development 
Authority is constructing a large number of 
residential flats in Soutb Delhi on sites 
which are marked as green belt 'in the 
Master Plan/Zonal Plans ; .. 

(b) if 10, the detials thereof aDd the 
reason. for altering the Master Plan/Zonal 
Plans; and 

(c) whether deviation from the Master 
PltD/ZOD.l PIIPs has the approval of the 
Delhi Urban ·Arts Commission? TAWAT: Will.tbe Minister of UllBAN 

DIVBLOPMBNT be:'pleaed to'· _te: . 
THB MINISTER OF STATE IN THE 

.,. IJIDa MINISTRY OF URBAN DEVELOPMENT 
(SHlU DALBIR SINGH): (a) It Pas 

;. (a)· whodl. ASIAJ;) lata 
UDIOld , 
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been reported by the Delhi Development 
Authority that only three schemes for 
construction of residential flats in South 
Delhi have been planned on the areas shown 
as 'IreeD belt' in the Muter Plan. 

(b) The three schemes are as 
Collows :-

(i) Pulpahladpur 608 Janta, 128 LtG 
flats 

(U) SaiduJla Zab 288 Cat. II & III S.P. 
Flats. village near Saket 

(iii) Tughlakabad near 252 Cat. II & III 
S. F. S. fiats. Air Force Station 

Since the areas on which the above 
schemes hav~ been planned were highly 
prone to encroachment and unauthorised 
construction/occupation, the D.D.A. has 
decided to use the same for its housing 
schemes for which there is acute shortage of 
Jand. No change in the Master Plan has 
been carried out so rar. 

(a) As per the provisions of the Delhi 
Development Act, modification in the 
Mlster Plan/Zonal Plan has to be got 
approved by tbe Ministry of Urban 
Development and not by the Delhi Urban 
Art Conunission. 

Land Acquired by DDA 

4518. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) tbe total average of land acquired 
by the "~Delhl Development Authority till 
1985 and how much of the acquired land has 
been developed and utilised so far stating tbe 
area converted into plots for sale by auction! 
allotment and to individual group housinC 
societies and for construction of fiats by DDA; 

. (b) tbe reasons for the balance land, if 
any. remaining undeveloped; and 

(c) whether DDA have stoped further 
acquisition of land till such time tbe 
\J.ncSevoloped land already aC'luire<! is 

developed and utUised, if Dot, the rouons 
therefor? 

'THE MINISTBR. OF STATB IN THE 
MINISTRY OF URBAN DBVBLOPMBNT 
(SHRI DALBIR SINGH): (a) 48,378 
acres of land have placed at the disposal of 
DDA till 1985. The details of land proposed 
to be utilised by DDA for various purposes 
along with the balance area available with 
DDA are as follows :-

(1) Residential Schemes .. 14,193.81 ae 

(2) Industrial Schemes .• 2,S81.00 ac 

(3) Horticulture 7,209.62 ac 

(4) Sulm Clearance & J. J. 
Schemes 5,982.20 ae 

(S) Commercial, institu-
tional. Govt, 
semi-Govt, Private 
agencies •• 9,352.78 ac 

(6) Co-operative 
House-building 
Societies. 

(7) Balance area with 
DDA 

• 

. . 
4,564.00 ae 

4,48S.30 ae 
--.......... --------~-

Total. 48,,378.71 ae ---........._......_._.,.,..._-
(b) and (e). The development of land 

is a continuous process. Apart from DDA 
other bodies like MeD, CPWD, Delhi 

Admn. to whom the land was alloted by DDA 
are also involved in the land development. 
The baJance land with DDA could not be 
developed so far due to various reasons 
such as stay Qrders from the courts encroach-
ments etc. There is 110 proposal to stop 
further acquisition on behalf of lJDA. 

Baeteria) Disease on V.hble CroPl hi Ie... . 
4519. SHRI P.AI ANTONY: Will the 

Minister of AGllICULTURE be pleased to 
state: 

(a) whether Govemmel1t are aware of 
the bacterial diseases afraiD. Breen chilly, 
brinjals and other veaetable plants ill 

.' Korala . and : .' : , 



(b) whether the IDdiall Council of Aari-
cultural Rcseareb bas conducted any studies 
about the disease and 8usaestcd remedial 
meuures? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRl YOGENDRA 

. MAKWANA): (a) Yes, Sir. 

(b) Research work to find remedial 
measures are in progresl at the Kerala 
Aaricultural University. Vellanikera with 
Indian Council 'of Asricultural Research 
support. 

Amendment in RegalatloDI Governlog 
RecrUiting Agencies Under Emigration 

Act 
• 4520. SHRI LAKSHMAN MALLICK: 

Will the Minister of LABOUR be pleased 
to atate : 

(a) whether some amendments have 
been in the rules and regulations governing 
the recruiting agencies engaged in sending 
persons abroad registered under the Emisra-
tion Act, 1983 ; and 

(b) ,if so, the details in this regard? ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) No, Sir. 

(b) Docs not arise. 

Recording of Interviews of Freedom 
Flabter. 

4521. PR.OF. NARAIN CHAND 
PARASHAR: Win the Minister of 
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INFORMATION AND BROADCASTING 
be pleased to refer to the roply liven to : 
Unstarrod Question No. 5314 On 6 May 
198' regarding recording of interviews of 
freedom flshtcrs and' state : 

(a) the names of the Freedom Fighters 
and the Ex.INA personnel, separately 
whose interviews have been recorded by the 
AIR/Doordarshao durin, the year 1985 
alonawith the languages in which they have 
been recorded ; 

(b) whether there is any provision for 
recordina the interviews in lanauages/diaJect 
other tban those included in the Biahth 
Schedule of the Constitution or recognised 
by the Sahitya Akademi ; and 

(c) the names of such dialect/Janguages 
especially those in the tribal/billy are as in 
which the interviews have been recorded? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. OADGIL): 
(a) Tho name of freedom fighters and ex .. 
INA Personnel with whom interviews were 
recorded by AIR during the year 1985 
alongwitb details of languages in respect of 
which information has been received from 
stations are furnished in statement-I liven 
below. Similar information in respect of 
Doordarshan will be collected and laid on 
the Table of the Sabha. 

(b) AIR, programmes including inter. 
vjews are broadcast in different languages 
and dialects ; a list of which is furnished in 
statement-II given below. 

(c) The detajJs are in statement-I 

STATBMANT-I 

Name ollreedom fighter Languqe AIR Slation 
where r,corded. 

-" ...... _,,-_ .. _----------""'-----------------
1 

Nath Gupta 
Gour Dutts Chaturvecli 
Thakur B.am Sin,ah 
DeokiDandaD Vibhavphool 

Siaab Betab 

1 
r 

2 3 

Hindi Mathura . 
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1 2 3 

Baba Prithivi Singh Azad I Hindi Mathura 
Duraga .Baghl 
Shiv Vama 

J Vishwa Nath Mathur 
Gaya Prasad 

Gopalrao Valartikar 

J 
Appaji Punje Marathi Naapur 
Sridhar Thatte 
Smt. Malti Thatto 

Nagappa Setby (interviow) 1 
T. Visbwanath Rao , 
Basavani Rama Sharma ~ Kaooada Bbadravati 
(talks) 
G. Sadashiva Rao J 
K. lawara J KaDnada MaDlalore 
K. L. Karanth 

Shiv Lal Kotandia } Manik Lal Vidyarthi Hindi Udaipur 
Gagannath Kasara 

Pushpaben Mehta 1 
Abhaben Gandhi I 
Ram Narayan Pathak I 
Jugat Ram Dave I 
J ayant Acharya J 
Prithvi Singh Azad I 
Chhagan Lal Joshi r Gujarati Rajkot 
Jayaben Shah 
Narendra Anjaria, I 
Bal Krishna Shukla 

\ Chand Mehta 
Hiraben Sheth J Jayant' Palan 
Bhaoan Singh Rawat 
Kunwar Singh Neai 

J 
Karmath 
Umrao Singh Rawat 
Bbagwant Charan Nirmohi Garhwali Najibabad 
Bhairan Dutta Bhulia ;' Bhagat Darshan 'Paripurnand 
Aparnuli Chandra Singh Rawat 

Thakur Ram KrishDa Singh 

1 
Harsbul Misbra 
Madhu Mangal Soni 
Kamal Narayan Sharma 
Bhopalrao Tawar 
Japnnath Bhogal , HJDdi Raipur 
Dr. B. C. Jain 

!... . j ~ 1 .,> 



1 

MahaDt LaxmI Narayan 
LakDa1h Tikdab 
Bbujbal Siqh ICasb,ap 
Lalmoni Tiwari 
Durppruad Sirmaur 
BbaswaDdas Mebta 

Harmoban Tiwari 

Rabindranatb Sikdar 

A. Subramainam 
G. S. Lakshmana Iyer 
Y. S. Avinashalinpm 
Ramasmy Udayar 
p. K. Kappusamy 
P. Kuppusamy 
Shanmuga Deyar 
p. S. Chinoadurai 
V. VenuBopal 
Duraisamy Gounder 

Dr. Ratnamayee Devi 
Deekshlt 
V. Kuttimalu Amma 

. Rosamma Purooose 
Somashekhara Pillai 
~beDgarapalli Narayanan Potti 
D. Damodaran Potti 
ChoUappan Pilla i 
A. P. Udayabbanu 

Jagmoban Lal Nigam 
Sras.ati Prasad Patel 
GajeDdr4 Singh 
Halluman Prasad 

Swarnakar 

Dan Bahadur Sinlb 
Ram Sundel a.uram 

D. S. Patois 

Phairan Dutt Pandey 
Moban Chand Karaopal 
Jot SiDlh 
Bisbon Sinah 
Hedra Sio,ll 
Borajiwahlal Verma 

Barendra Paadoy 
LalIta Pral&d NaiDtbaDi 

• 

J 

I 
I 
I 
I 

" I, 
I ' 
j 
I 
I 
I 

r 
I 
I 
J 
1 

J 
) 

1 
I 
~ 

J~ 
1 

2 3 

I.atpur 

HiDdi Dhepa,1 

Tamil COilllbatore 

Maiayalam Trivandrum 

Hindi Rewa 

R.ewa 

Marathi JataaoD 

KumaoDi Najibabad 

Hmdi N.Jibabad 
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1 2 3 

SUDder Jal Bahuguna ~ HIndi Najibabad 
lalatram Milbra I 
Lalita VaishnaD Sachjdaoand J Paiuli ParipuruaDaDd 

Gaga Tahuin. 
~ Sricband Gupta Nepali lC.ur$eoq 

GambhirSiDah I 
Kalukei Gole J 
O. D. Lad 1 
Shaikhkaka Alias Band" IDamdar I 
Ramchandra Sikharam Pawar ~ Marathi Pune 
Asaram Dbyandeo Pawat J 
Sbamrao YeshwaDt Lad I 
Smt. LUa Dand.vate II Sapu Salvi 
Smt. Joshi J 
BasaDt Bapat EDalish pune 
Popat Lal Sbah' Hindi Pane 
Rqunatb Rao Chauvan I D. M. Satarkar 
N.G.Oore ~ Marathi Pune 
Baldev Prasad Gupta ;' Shirubhau ~imaye 

Kaahinath Ranlunath Salvi " Vilas Vaidhya 
Mahadev Tukaram , 
Smt. Asha Patbre ~ Marathi RatDagiri 
ltashiDath Vinayak Sbovade I 

. Bhanudas Desai I 
Baburao Sausare J 
Oian Chand Tutu 1 BhaskarlDud Vaid Hindi Simla 
Surat Sinah j Hoera, Singh Paul 

RattanchaDd Tohlu Giancband >- KaDari Simla 

A. V. Kutttimalu Amma 1 A. K. Sreekanta Poduval 
K. E. KuttikdshDa Poduval 
K. G.' Marar I 
Moidu t,toWavi 

r N. P. Abu MaI)'alam Calicut 
Tbarammas Krisbana 
Shyam Sun~ Du J K. A. Karaloeyaa 



PART n 

Name o/_1t-IN A 
p,rsonul 

Prem Dulla Paliwal 
Col. Badhi, Singh Rawat 
Brij Mohan R aturi 
Prem Singb R.ewat 

Umrao Singh 
Chintamani Bhatt 

Rajesh Singh Rewat 
Capt. R.am Singh 
Badri Prasad Dogarial 

. Moban Sinab Cbauhan 
Sardar Bhuman Singh 
Kundan Singh Azad 

K. M. Kannempilli 

Col. G. S. DhiUoD 

STA1EMENT ·II 

1 
I 

J 

] 
1 
I 
~ 
,I 
J 

LI.t of LanguaRtS/Dlaleds iodudiug 
Tribal Dialects 10 wlUeh Spoken. 

"ord Programmes are Broad-
ea.t by AIR Statloot 

J. Adi 17. Bhuni 

2. Angeka 18.-Bonda 

3. Apatni 19. BaltA 

'. Ao 
20. Bhatra 

5. Aopmi 2t. Bbutnia 

6. Avadbi 22. BhilU 

7. Anal 23. Builaii 

8. Aimol 24. Cbambiali 

9. 'Alur 25. ,CbaU, , ' 

10. _pdi 26. Cbatuisaarli 

11. Bundelkbaadt' 27. Olvu, 

12. Bbac1a.,ali 28. 'CboJth 

13. Bhojputi 29. Dimasa 

14. Bit&IPUti SO. Dipvumsumi 

IS~ Braj 31. DOII"I 

l'.\~ a J)oQri 

2 

Hindi 
GarhwaU 

Kumaoni 

Hindi 

Malayalam 

Hindi 

~3. Dafta 

34. Garb.all 
35. Garo 
36. Gaudi 

37. Gujri 
38. GaJool 
39. Gada\'a 
40. Malbi 
41. Haryanvi 
42. Ho 
43. Hmar 
.4. Jdu 

4S. Iclwnisbmi 
46. JaiDtia 

47. 1uol11 

~8. Itabui 
49. lCaoan 

AIR StlJtlDtI 
wiler, recorUd 

3 

Mathura 
N~ibadad 

Najibabad 

Najibabad 

Trivandrum 

Bhopal 

53. Kinnari 

54. Konkani 
55. Konyak 
56. Kuvu 

57. Kulvi 
58. Kucbi 
59. Kumayuni 

60. Karbi 
61. Khemnungam . 
62. Khampa 

63. Koyo 
64. Kisan 

65. Kola 

66. Kandba 

67. Kolha 

68. K.erma 
69. Karku 

!'G. Itasbmiri '70. Kuduk 
51. Damptl 71. Kou 

52. KbMl" "t. ., l72. Kacba ;,::' ,', . ",.·,t 



, 

•. ".,._, ,..._.,. 
73. Koll 
74. KhNi" 
7S. ¥.t.UOali 
". lCahauJi 
97. Ladakhi 

18. Lepcha 

". Lotha 
80. Lower Muasu 
81. LatuDI 
82. LiaDlinei 

83. Labauti 

84. Mabl 

8S. Mah8lwuvi 

86. Malhi 
87. Matti 

18. Maithili 
89. Malwan 
90. Malwi 
91. Mandial 

92. Mlo 
9). Mewari 

94. Mikir 

". Mizo 
96. Mvudari 
97. MichiD. 
98. Moapa 

9f. Mic1I 
tOO. Matiy. 

101. MUDda 
102. Madia 

tOS. Mariol 

104. Me·You 

105. MonsaDl 

,06, Nqamete 

J07. MaDuri 

108. Nichi 

lOt. Nlmadl 

_' 

'~ ·MAItCIt SI. .... ' 

110. Nocte 
111. Nfcobari 

112. Oreon 
113. Pahari 
114. Panawali 

115 •. Phom 

116. Pemako 
117. Pochurry 
118. Parasa 
119. Paite 

120. Panchparauia 

121. Rajasthani 

·· ....... ILapa .. 

1. Hindi 8. Maratbi 

. 2. Assamese 9. Nopali 

3. Bcoaali 10. Oriya 

4. Gujarati 11. Punjabi 

S. ICannada 12. Slndhl 

6. Kaabmiri 13. Tamil 

7. Malayalam 14. Telugu 

l~. Urdu 

122. Renonachakhesana Fally Time Radio Doordarlhao CorrespoDCIeots 
J21. Sanltam 
124. Santhali 

J2~. Serna 
126. Surmauri 
127. Spitiao 
128. Saur. 
129. Sabar 

130. Sikkimcse 

131. Simte 

112. Taain 

135. Thado 
134. Tbambhul. 
11'. TaDlsb. 

136. Tub 

1 \,. Tripud 

138. Upper Mahasu 
139. Vaipab 

140. Wa,htdi 

J41. Wanchu" 

142. YimchuD,ur 

143. Zeilan, 

144. Zou 

4522. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to refer to the reply given to 
Starred Question No. 726 on 6 May, 1985 
regarding full time Radlo/Doordarsban cor-
respondents and state: 

(a) wbether any new relular AIR/TV 
correspondentc; are proposed to be appoin-
ted at any of the remaining district head-
quarters in the States during the Seventh 
Five Year Plan period ; 

(b) if so, the names of the district head-
quarters, State-wise where the a ppoiDtments 
would be made. and 

(c) if Dot, the reasons therefor aDd the 
stratelY adopted. Cor providiDa adequat~ and 
indeptb coverap to the field situation in 
such districts over :th. AIR./TV? ' 

THE MINISTER OP STATS OF tHs 
MINISTRY OF !JNFOR.MATION· AND 
BIlOADCAlTlMG (SRRI v. N. GADOIL): 
(a> No, Sir. n.e is DO propo •• } to. appo-
int reaular CIS correspondeDb in every dis. 
trict. - ." 

(b) Does Dot &rile in view of (I) abo've. 
145. Ccrpjia (c) All lodia R.adio's Seventh Plail pro:-~' 

,146. BlautaDilt . .'. posal coataiDa ia~ Sdlea-. for the lett,.. -tIP, : 
'. .. ~ 
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0' a News Bureau under which the whole 
country will be divided 'into six zones for 
provJdinl adequate coverage. This scheme 
envisages that at each Union. Territory/State 
Capital there would be a Senior Correspon-
dent with Correspondents being assianed 
for groups of districts, takina into news fall 
etc. 

Action Taken on Jba Committee Report on 
FUllctloning of Operation Flood 

4523. PROF NARAIN CHAND PARA-
SHAR: Will the Minister of AGRICUL. 
TURE be pleased to refer to the reply given 
to Unstarred Question No. 920 on 29 July, 
1985 Report of the Committee on Operation 
Flood Pr02rnmme and state: 

(a) whether an independent evaluation 
of the working of Indian Dairy' Corporation 
National Dairy Development Board has been 
made by Jha Committee; 

(~) if so, the main findings of the evalu-
ation and the recommendations made; and 

(c) the decision/action taken by Govern-
ment on the Report of each of the two 
institutions separateJy? 

THE MINISTER OF STATE IN THE 
. DSPARTMENT OF AGRICULTURB AND 
COOPERATION (SHRI YOGENDR'A 
MAKWANA): (a) The L. K. Jha Comm-
ittee was constituted to evaluate the perfor-
mance of Indian Dairy Corporation/National 
Dairy Developnlent Board with reference to 
specific objectives of the Operation Flood II 
project and the Committee has accordingly 
submitted its report. 

(b) Major recommendations of the Com-
mittee have already been liven in the reply 
of Question No. 920 answered on 29.7.85 
referred to by the Hon 'ble Member of 
Parliamen t. 

(c) The Committee has not liveD sep-
atate for each af the two institutions. How-
ever.. the r~fJort of the Committee has' been 
circulated to ~bo States/Union Territories 
and other concerned authorities for their 
w.w./comments, whiOh are .waited. 

Co, ..... of Air In Tribal Region of Oris. 

4~24. SHRI K. PRA DHANI: Will the 
Minister of INFORMATION AND 
BROADCASTING be pJeased to state: 

(a) whether most of the tribal regions of 
the State .of Orissa are still outside the pale 
of AIR coverage; 

(b) whether Government of Orissa has 
been stressing the need of setting up of 
transmitters in such regions which are 
other wise inaccessible, for acceleratjng the 
pace of their developments; and 

(c) if so. which of the tribaJ areas of the 
State are proposed for setting up radio sta-
tions during the Seventh Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Out of 9 tribal districts in the state of 
Orissa 2 districts are fully covered while 7 
districts are partiaUy covered by the exist .. 
ing AIR stations. 

(b) and (c). Yes, Sir. In its 7th Plan, 
AIR proposes to set up 5 new radio stations 
at Bhaw~nipatDa, Behrampuf, Baripada, 
Rourkela and Bo)angir in the State of Orissa. 
The existing 20 KW transmitter at Jeypore 
is also proposed to be upgraded to 100 KW . 
Witb the implementation of these schemes 
all the tribal districts would get adequate 
radio coverage. 

Development of Dairy in Kerala 

4525. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of A ORI. 
CULTURE be pleased to state: 

(a) the number of dairies sponsored by 
Central Government in the State of Ke aJa; , 

(a) the annual output from such dairies 
during tbe past three years; ~ 

(c) whether milk production in Kerala 
is sufficient to meet the needs of the large 
population; and 

(d) if not, the steps beiq taken by 
Goverament to promote dairy fanninS in 
Kerala? 



THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) Under Operation Flood, 
a Central Sector Scheme, Brnakulam dairy 
bas been panded and the dairy at Trivand. 
rum is proposed to be expanded. Besides, 
four new dairies are under construction at 
Quilon. AUeppey, Ernakulam and Trichur. 

Ib) The combined average daHy through-
put of Trivandrum and Ernakulam dairies 
for the last three years, as reported, is as 
under: 

i) 1982 .. 83 
ii) 1983·84 

· iii) 1984-85 

Liters per day 
16.000 
47,000 
82,000 

(c) Sufficiency of milk is related to 
income and demand. The per capita avail-
ability of milk based on estimated indigenous 
production in the State of Kerala for the 
year 1982-8} has be~n 112grams per day as 
aaainst 220 grams recommended by the 
Nutritional Advisory Committee of the 
Indian Council of Medical Research (ICMR). 

(d) Besides Operation Flood, Govern-
ment of Kerala have taken up an ambitious 
programme of increasing milk production in 
the State througb cross-breeding of non...<Je-
script low producing indegenous cattle and 
improvement of buffaloes. Breed improve-
ment programme is being taken up through a 
network of about 1402 field A.I. Centres. 
The work of cattle development has also 
been supported through Indo Swiss CoHabo-
ration for cattle and fodder production, pro-
gramme for production of cross-bred bulls 
and Central Sector Scheme for cross.breed-ina of cattle with exotic dairy breeds and 
imProvement of buffaoles using frozen 
~onien technique. 

Allocation of Fundi to Kerala for UrbaD 
, DeTetopment 

4526. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of URBAN 
DEVELOPMBNT be Pleased to state:-

<a> the allocation of funds for the Stlte 
of Kerala for iDtep'aJ,e(l Development of 

Small and Medium Towns duriDi the 
Seventh Five Year Plan; and 

(b) whether ealicut, Cannan ore, Wynad. 
Malappuram, Kasargod and Palahat are 
proposed to be covered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP. 
MENT (SHRI DALBlR SINGH): (a) Kerala 
has been allocated three towns under the 
Scheme of Integrated Development of Small 
d: Medium Towns during the Seventh Five 
Year Plan. These towns, alons with the 
spillover work of the Sixth Plan towns, are 
eligible for a total Central assistance of Rs. 
2.46 crores during the 7th Plan. In addition, 
the tbree towns allocated in the Seventh Plan 
are also eligible for Central assistance of Rs. 
8.00 lakhs each, on matching basis, for Low 
Cost Sanitation work. Actual release of funds 
by Central Government would, however, 
depend on the submission of progress reports 
by State Gavt. showing the expenditure of 
more than 70% of the Central assistance 
and State Govt.'s equal matching share 
taken together. 

(b) Mallapuram tOWD was sanctioned 
during the Sixth Plan period. InclUsion of 
Palghat during the 7th Plan is under consi-
deration. There is DO proposal to cover rest 
of the towns. 

TV Transmitter. in Kerala 

4527. SHRI MULLAPPALLY RAMA .. 
CHANDRAN: Will the Minister of INFOR· 
MA TION AND BR.OADCASTING be 
pleased to state: 

(a) the location and respective powor of 
each T. V. transmitter in Kcrala; , 

(b) whether the present transmitters are 
sufficient to cover the entire area/popalation 
of Kerala; and 

(c) the number of microwave ltatiems in 
Kerala and in what way do they help in 
T. V •. tran.mimon? ' 

THBMIN,lSTBll,Qf STAYs QF THe 
MINISTRY Of' INFOkMATJON AND 
BRO ... DCASTING (SHRI V. N. ()ADG~): 
<a) Two biBb. pow.. (~O kW) TV·""u". 
mitter. ODO each at Trlva.oCSrWD 'and '~bjD 



and, 3 low power (100 W) TV transmitters 
one each at Calicut, Cannanore, ... Jlbat are 
at present functioniDI in Kerala. . 

(b) No, Sir. 

(c) There does not exist at pre.ent any 
dedicated microwave Jink in tbe State of 
Kerala for transmission of TV signals. How-
ever. firm demand for providing a microwavo 
link between Trivandrum and C.dicut via 
Cochin (aloDa with an cnd-link at Cocbin) 
bas been placed with the Department of 
Telecommunications as a part of VI Plan 
schemes. This would enable the TV trans-
mitter at Cochin to relay programmes pro-
duced at Doordarshan Kendra Trivandrum . 
after the link is executed by the Dep8.I~ment 
of Telecommunications. Provision of an 
end-link facility at Calicut to enable relay or 
programmes feom Trivandrum by the trans-
mitter at Cali cut will depend upon availabi-
lity of resoun!es in the VII Plan. 

Distribution ()f Miniklts to Small and MarglDal 
Farmer. in Kerala 

45'8. SHRI SURESH KURUP: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the steps taken during the Sixth Plan 
period under the Centrally spODsored scheme 
for distribution of minikits of seeds and 
fertilisers to small and marginal farmers in 
Kerala to increase production; 

(b) the actual achievement as compared 
to the target fixed for tho Sixth Plan; 

(c) the reasons for the shortfall, if any; 

(d) the target fixed for the Seventh Plan; 
and 

(e) the funds allotted for the scheme? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SURI YOOBN-
DRf\ MAKWANA): (a) In 1983.8 t. a pro-
gramme of free distribution of minikits of 
seeds and fertilisers for oilseeds aDd puls~s 
production to the small and marainal farmers 
was launched under the Centra))y S.ponsored 
Scheme of Assistance to Small and Marginal 
Pmmcrs for itlerOUilll Aaricultural Pl'od\1c. 
tfOo iD all tho ltatw iaclUdiD. Korala. 

(b) Apinst the tarset or 1.18 lakh 
mioikits the actual achievCPlent as reported 
by tho Ke .. ala Government was 1.78 lakh 
during the Sixth Plan period. 

(c). Question docs not ariso. 

(d) The proposed annual target under 
this scheme for distribution of mlnikits of 
seeds of oilseeds, pu1ses and coarse- grtl ins 
is 400 in each block during the Seventh 
Plan. 

(e) Under this scheme an annual outlay 
of Rs. O.SO lakh per block has been ear-
marked for distribution of minikits of seeds 
of oilseeds. pulses and coarse .. grains. rhis 
will be equalJy shared between the State 
Government and the Government of India. 

Foodgralns Su pplJed to Kerals under RLEGP 

4529. SHRI SURESH KURUP: Will the 
Minister of AGRICULTURE' be pleas(d to 
Itate: 

(a) the quantity of food grains supplied 
to Kerala under Rural Landless Employment 
Guarantee Programme in the year 1985; and 

(b) the actual quantity utilised by 
Kerala in 19851 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) and (b). A quantity 
of 29250 MTs of foodgrains was allocated 
to Kerala for the year 1985-86. The reports 

. of utilisation are available upto the month 
of February. 1986. According to these. 
8196.99 MTs of foodgrains have been utili-
sed .by the State in the year 1985·86 upto 
tbe month of February, 1986. 

Decline in Pereentage Share of Employment 
10 Kerala 

4530. SHRI SURESH KURUP : 

SHRl K. MOHANDAS : 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether the percentage share of 
Kerala in India's total employment has dec· 
lined during the period 1980 to 1985; and 

(b) if 80. the details thereof and the 
main reasons for the decline? 
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THB MINISTBR OF STATE OF THE 
MINISTRY OF LABOUR SHRI (P.A. 
SANOMA): (a) Information on total em-
ployment is not available for the period 1980 
to 1985. However, accordjng to the data on 
employment in the organised sector. available 
under the Employment Market' Information 
Programme, there is no decline in the per-
centage share of Kerala in India's employ-
ment during the pertod 1980 to 1985. 

(b) Does not arise. 

PRot Project -Grow More Rice Scheme in Bihar 

4531. SHRI SIMON TIGGA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the amount allocated 
during the year 1985.86 for "Pilot Project-
Grow More Rice Scheme" to the State of 
Bihar; and 

(b) the details of actual amount spent 
and the progress achieved in this regard so 
far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Under the Project, an 
amount of Rs. 169.92 lakhs has been alloca-
ted for the year 1985·86 which will be 
shared OIl 5(':50 basis between the Govern-
ment of India and tlle State Government. 
The details of the financial outlay are as 
under: 

Group Rs. in lakhs 

Seeds 4.72 
Fertilisers 11.80 
Plant Protection 47.20 

Farm implements 41.30 

Field 11.80 

demonstrati on 
Training/incentives 53.10 

---
Total: 169.92 

---
(b) The detail. of the actual amount 

spent and progress achieved so far has not 
yet been made available from the State 
Government. 

Supply of D.R. Sets to A " N I ..... 

4532. SHRI MANORANJAN BHAK .. 
T A: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to' 
state: 

(a) whether Government have received. 
any ~ommunication from the Andaman & 
Nicobar Administration for supplying Direct 
Reception sets for the Union Territory of 
Andaman and Nicobar Islands for receiving 
telecasts in' the remote and isolated islands; 
and 

(b) if so, the action taken in the matter 
and the time by which these sets are likely 
to be provided to .Andaman and Nicobar 
Administration? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) Yes, Sir. 

(b) The Union Territory Administration 
has been informed that due to constraints of 
resources, it is not possible to provide any 
Direct Reception set to the Union Territory 
during the VII Plan period. 

, 
Fall in Price of Coconut and Copra in 

Andaman and Nicobar Islands 

4533. SHRI MANORANJAN BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether coconut and copra prices 
have fallen considerably in Andaman and 
Nicobar Islands, particularly in the Nicobar 
group of islands where the agricultural pro .. 
ject of the tribal community is coconut; 

(b) if so, what action Government have 
taken to support the coconut growing tribals 
in these far tIung islands; and 

(c) whether Government would like to 
conduct a survey in the Nicobar group of 
islands for pr.oviding necessary assistance to 
the tribal coconut arowers, if so, the details 
thereof? 

THE MINISTEll OF STATE IN THB 
DEPARTMBNT, OF AGRICULTURE 
AND COOPBRATION (SHRl YOGEN-
DIlA MAJCWANA): Ca> to (e), On .~ipt 



of reports regardiDB fall in prices, the 
Central Government scheme of market inter-
ventio~ operations for copra has been 
extended to Andaman and Nkobar Islands 
to help ,rowers. Under the scheme, copra 

. will be purchased at Ra. 1200/- per quintal 
of FAQ. To begin with, a quantity of 5,000 
MTs of copra has been authorised for pur .. 
chase under the ,cherne. National Agricul-
tural Cooperative Marketing Federation of 
India Limited (NAFED) as Central Nodal 
Alency will implement the scheme in colla-
boration with the designated cooperative 
agency of the Islands. Losses, if any, incur. 
red on the operations will be fully met by 
the Central Government. 

Support Price of Paddy and Rice 10 Aodamaa 
and Nicobar Islands 

4534. SHRI MANORANJAN 
BHAKTA: Will the Minister of AORICUL-
1 URB be pleased to state: 

(a) whether Government are aware that 
the support price of paddy and rice in 
Andaman and Nicobar Islands has not been 
suitably revised; and 

(b) if so, tbe details of action Govern-
ment contemplate to support the agricultur. 
ists, particularly paddy growers, in the 
Union Territory of Andaman and Nicobar 
Islands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOEN-
DRA MAKW ANA): (a) and (b). Procure-
ment price of Paddy (Common) has been 
raised from Rs. 137 per quintal in 1984·85 
to Rs. 142 per quintal in 1985-86 marketing 
season.. The procurement price of paddy is 
unifornl throughout the country .. No support 
price for rice is fixed. Rice is purchased 
ecncralJy under levy from millers and 
deaJers. 

RedaetioD in Producdoo of OUseedl in 
Kerala 

4535. DR,. K.G. ADIYODI: Will the 
Minister of AGRICULTURE be plealed t() 
state: 

(a) the oilseeds bolo, cultivated in 
Ker-ala; ,aDd 

(b) the reasons for the reduction in oil 
seeds production in, Kuala for tho last 3 
years? 

THE MINISTER OF STATE IN THB 
DBPARTMBNT OF AGR.ICULTURE 
AND COOPERATION (SHRI YOOEN .. 
DRA MAKWANA): <a) and (b'. Groundnut 
and Se.samum are two main cultivated oil-
seeds in Kerala. There is no reduction in 
the production of oilseeds in Kerala for tho 
last 3 year. as ia evident from the followlDI 
flames: 

Year Production 0/ total 

1982-83 

1983 .. 84 

1984-85 

[Translation] 

oll"eds. (thousand 
tonnes) 

12.2 

12.9 

14.5 

Functioning of Regional Publicity 
Directorates 

4536. SHRI MOOL CHAND DAGA: 
Win the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the Regional Publicity 
Directorate is a rural-oriented publicity 
agency in the country ; 

(b) if 10, the details of its duties; and 

(c) the reactioD~ of the public to tho 
Government programmes received in the 
said Dir~torate in regard to different 
subjects; and the dates on which such 
reactiQns of tbe public were mentioned to 
the concerned departments. particularly, tbe 

. Home Affairs Financo and Rural Develop .. , 
ment durin. 1984-85, subjectwile ? 

THE MINISTBR OF SATE OF THB 
MINISTRY OF INFORMATION AND 
BROAOC.4STINO (SRRI V.N. GADOIL): 
<a) and (b). The Director:ate of Field Publi .. 
city, a subordinate ofDcc of the Ministry of 
Information and Broadcasting is responsible 
for projecting the basic policies and pro-
Il'ammos of Government or IDdia throuah 



VJl'ioUI ~u~io·vi~ual ~D' like 81101, .Udes, 
sOllI and. ij~aQl&' prO,JramlDCl. con4uct,ed 
tour. print material and sPokeD word. 
primarily in rural areas. 

(C) J)~ill.l 1984-85, .public reaction roports 
reIJliD. ,10 sucb .subjects as communal bar-
mo~y, national integration. 20-point pro-
aramme, health and famiJy welfare, Punjab 
affairs, general elections, public distribution 
Iyst~, Sri Lanka Tamiliana issuc, ctc. were 
cOllected and forwarded to the Departments 
concerned, wherever necessary, in the months 
of May, June, JuJy, August, October and 
~bcr in 1984 and in the Qlonths of 
Januar, and February 1985. 'the reaction 
or the 'pub1 ic about the proarammes was a 
mixed one. 

[English} 

Alleged Misappropriations of Fuels Ja 
Sale of Slaa/SCRAP at Bokaro Steel Plaot 

4537., PROF. MADHU DANDAVATE: 
Will the Minister of STEEL ,AND MINES 
be pleased to $late : 

<a> whether tho Dhaubad district Janata 
Par,y had sent a memorandum OD 1 
October, 1 ~85 drawing the attention of the 
Government to the alleged misappropriation 
of crores of rupees in sale of slale/scrap at 
Bokaro Steel Plant ; 

(b) if so, whether enquiry into the 
speciflc allegations in the memorandum bas 
been made by Government; and 

(c) if 10, the findinas of the inquiry and 
the action taken in the matter ? 

THE MINISTER OF STEEL AND 
.MINES (SHRI Ie.C. PANT): (a) Yes. Sir. 

(b) and (c). The memorandum was 
examined in consultation with the lteel 
plant and SAIL and it wal found that t!wre 
was no substance in the allegations made. 

FiD.nelal A,.lstaoce to Central Cooperative 
endit :a.akl in Orisla 

4'38. SHRlMATJ JAY ANTI PATNAlK: 
Will the Minister or AGRICULTURE be 
pleased to state : 

(a) whether Government are aware of 
tho problems of CeDtnit Cooperati" 'JCndit 
B~t. In Orin. ; 

(b) if so, the steps taken to resolv. (be 
prob~s; and ' 

(c) the, amount provided by CeDtral 
GovOl'Dment to Orissa in 1985.86 out of the 
NABARD 'Credit StablJisation Fund to meet 
the requirement of Central Credit Co-
operative Banks in Orissa? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF: AGRICULTURE AND 
COOPERAT10N (SHRI YOOENDRA 
MAKWANA) : (8) end (b). As per the 
information received flom the State Govem-
moat or Orissa, the Central Co-operative 
Banks (CeBs) in the State racc problem of 
funds mainly due to the roor recovery of 
earlier loans from tho loanee farmers. How-
ever, according to the National Bank for 
Agriculture and Rural Development 
(NABARO) Dll Central eo-operative Bank 
is considered so weak that it requires to be 
taken up for rehabilitation. 

. (c) The Government of India has pro-
vided a sum of Rs. 10 Jakh to the State of 
Orissa during the year J985-86 under the 
CentraIJy Sponsored Scheme of Aaricultural 
Credit Stabilisation Fund. Under the 
Central Sector Plan Scheme for providing 
assistance to Cooperative Credit JnstitutioDS 
in the co-operatively llnderdeveloped States 
and special areas a sum of Rs. 20 Iakh has 
also been released by the Government of 
India for Orissa. NABARD bas sanctioned 
a sum of Rs. 837.80 Jakh beina its share 
(60%) in the conversion of loans of Rs. 
1396.33 lakh at the Parmers' level. Further 
NABARD sanctioned to the State Coopera-
tive Bank (SCB) a sum of Ils. 139.63 lath 
alainst pledge of GoYernment/TrusteO 
Securities to meet ita share of 10% in the 
conversion. N ABARD has allo sanctioned 
a ahort-term credit limit of Rs. 667' lath to 
tbe Orissa State Cooperative Bank on behalf 
of 16 Central Cooperative Banks durin, the 
year 1985·86. 

, Loan Sanctioned to Stat. by NPDC 

4S39. SH RI ABOY BISWAS: Will the 
Minister of INFORMATION AND BR.OAD-
CASTING be pleased to .tate : 

(a) the· total a mount of loans sanc-
tioned by tho National. Film Development 
Corporation to various States 4NfiD. I .... ' 
and 1985-86 (State-wise) ; 



(b) the total "number of applications 
received by the National Film Development 
Corporation from different States (State-
wise) • and 

(c) whether guidelines were followed 
by Government for sanctioning the loans 
for construction of cinema theltres? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADOIL) : 
(a) and (b). The National Film Develop-
ment Corporation does not saction loan to 
any State. It sanctions loans for construc-

tion of theatre. ip States etc .• to various 
parti.. Tbe information about the total 
number of applications for loaDs for cons-
tructioQ qt theatres received, the total 
number or cases in which loans were sanc-
tioned and the amount of loan sanctioned 
durin, 1984.,;15 .:nd 1985·86 (upto 18.2.86) is 
livon in the statement liven below. 

(C) Government does not sanction loans 
for the construction of cinema theatres. 
Such loans are sanctioned by National Film 
Development Corporation in accordance 
with the Guidelines laid by the Corporation 
from time to time. 
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0peaJa1 of Del' Itoekyard at Dharmanapr 
" ", " ' .' ,. lor PlalroD . , ' 

4540. SHRI AJOY BISWAS: Will the 
Minister or STBEL AND MINHS be 
pleased to state: j 

(a) whether the Steel Authority of 
India Limited bas opened a new stockyard 
and Dharmanaaar for pig iron in December, 
1985 ; 

(b) if so, whether the SAIL has made 
any arrangiment to build up stock of pig 
iron in the Dharmanagar stockyard since 
December, 1985 ; and 

(c) if not, the reasons therefor 7 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANf): (a) to (c). 
Dharamnagar stockyard of SAIL has become 
operational in November, 1985 but no pig 
iron has moved there so far because of 
transportation and other operational difficul-
ties. However, SAIL has now taken steps 
to move some quantity of pig iron to 
DharamnJ gar stockyard. For the present, 
the requirements of customers in Tripura 
are being met from other SAIL stockyards 
in the North-Eastern Region. 

[Translation] 

Compensation to Worken Burrled AIiYe 

4541. SHRI MOOL CHAND DAGA: 
Will the Minister of LABOUR be pleased to 
state. 

(a) whether Government's attention has 
been drawn to the news item pobU.b.ed in 
"Hindustan Times" dated 10 January, 1986 
under the Caption '-Three Burried Alive in 
Delhi" ; 

(b) if so, the caus. thereof and the 
~rsoDS responsjble tbe,refor ; 

(c) whether an1 action haa been taken 
against the persons responsible thereror aDd 
the detail. thereof ; 

(d) whether competuatioD has been 
paid by the Delhi DeVelopmer,t Authority to 
the beirs of. the deceased : and ' , 

(e) if so, when and the anlount of com-
pensation p~lid in each case ? 

THE MINISTE;R OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c). Delhi Administration had 
ordered a magisterial enquiry into the inci-
dent. The enquiry report has been received 
and is beiDg examined. 

(d) and (e). The Commissioner under 
the Workmen'S Compensatinn Act has 
received a cheque for Rs. 1,20,147/- from 
the insurance· company on behalf of the con ... 
tractor. The legal heirs of the deceased 
have been asked to attend the court on 
l()"4-1986 to receive the compensation. 

Sources of CoJlectloD of News by TV for 
Dally Bulletins 

4S42. SHRI SHANTARAM NAIK: Will 
the Minister . of INFORM A TION AND 
BROADCASTING be pleased t<? state: 

(a) the sources through which Door-
darshan conects the news for its daily bulle-
tins; 

(b) whether Doordarsban has planned 
to improvise on its news collection avenues; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) News stories are. received through local 
reporti og; news agencies such as Pre5~ Trust 
of India and United News of India; All 
India Radio pool copy: Press notes and 
handouts bsued by various organisations 
includiog the Press Information Bureau etc. 
Visual coverages are contributed by Door .. 
dars'han's o\\flo camera teams as well as 
strin,ers and TV neWs agencies. Visual ~ov
erases of international events are received 
dally from Alia Yision News Exchange Pro-
gramme and' MIs. Visnews, London, through 
set-'rate 'satellite pack.ges. 

(b) and (c). Yes, Sir. It has been d~cjded 
'to provide adequate number of dedicated 
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mobiJe units for news collection at De\hi" 
Bombay, Madras and Calcutta as well as 
some other news-producing Kendras. . 

Construction of . New TV Tower at PauJi 

Publication of Books In Indian LaD""._ 
4545. SHRIMATI D. K. BHANDARI: 

Will the MINISTER OF INFORMATION 
AND BROADCASTING be pleased to state: 

4543. SHRI SHANTARAM NAIK: Will (a) whether the Publication Division of . 
the Minister or INFORMATION AND' 'his Ministry has published the books in 
BROADCASTING be pleased to state: Indian languages not included in the Eighth 

Schedule of the Con~titution; 
(a) the time by which the construction 

of proposed new tower at Panaji, Goa, is 
likely to be completed; 

(b) the area the Panaji T.V. transmitter 
is likely to cover after the commissioning of 
the new tower; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. OADGIL): 
(a) The high power TV transmitter at Panaji, 
~t present operating 011 reduced power of I 
KW. is e"p~cted to be commissioned on its 
full rated power of 10 K W by about middle 
of 1986, on completion of the 110 metre high 
tower which is under construction. 

(b) and (c). On being energised on full 
power, the TV transmitter at Panaji is expe-
cted to provide TV service to Goa and parts 
of Sindhudurg district of Maharashtra. 

100 KW Transmitter for AIR Pansj. 

4544. SHRI SHANTARAM NAIK: Will 
the Minister of INFORMATION AND 
BRO -\DCASTING be pleased to state: 

(a) whether his Ministry has sanctioned 
a 100 KW transmitter for All India Radio 
station, Panaji; and 

(b) if so. whether the said transmitter 
has been commissioned; if obt the time by 
wbich it is likeJy to be conlmissioned? 

. 'THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION "A,ND 
BROADCASTING (SHRI'V. N~ GADGIL)-; 
(a) and (b) In its 7th Plan. AIR prop~ses to 
replace the existing 10 KW MW transmftter 
at Panaji by a High power 100 KW trans. 
mitter. The proposed transmitter is scheduled 
to be ready for commissioning towards lhe 
~nd of the 7th Plan period (1985-90). 

(b) if so, the languages in which books 
have been published and the names of the 
books; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) No, Sir. 

(b) Question does not arise. 

(c) As a matter or policy, the Publica .. 
tions Division does not publish books in the 
Indian languages other than those inc1u ded 
in the Eighth Sclledllle of the Constitution. 
However, it publishes books in English 
language. 

Allotment of Flats in South Delhi 

4546. SHRI H. N. NANJE GOWDA: 

SHRI G. S. BASAVARAJU: 

Wilt the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a large number of allottees 
of Siddartha Extension and Vasaat Vihar, 
JNU-Self Financing pockets, were not con-
sidered for allotment of surrendered and 
excess fiasts in South Delhi like Bast or 
Kailasb, Gautani NaJar t Alaknanda and 
Kalkaji but these fiats were offered to those 
who had been allotted flats in East, West 
and North Delhi from July 1984 to Decem-
ber, 1985; 

(b)- the number of su~h allottees aDd tbe 
details of the flats so allotted in South Dolhi: 
and 

(c) the action Government propose to 
take aaainst persoDS responsible? 
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THE MINISTBR OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Infor-
mation is beiDI collected and will be laid on 
the Table of the Sabha. 

CODstruction of Government Quarters at 
Bhubaneshwar I Cuttac k 

4547. SHRJ ANADI CHARAN DAS: 
Will the Minister of URBAN DEVELOP. 
MENT he pleased to state : 

(a) tbe details of' schemes to assist the 
State Government in providing/constructing 
Government quarters for their employees at 
the station of posting; and 

(b) the number or quarters being con-
structed/proposed to be constructed at 
BhubaneshwarjCuttack for the Central 
Government' employees? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF URBAN DEVELOPMENT 
\SHRI DALBIR SIN GH): (a) I-lousing is a 
State subject and State Government/U. T. 
Admn's have been given full powers to 
formulate and implement Social Housing 
Schemes as per their needs and plan priori-
ties. Rental-Housing Schemes for State 
Governments employees is one of these 
schemes and the State Government are free 
to undertake the same. 

Sl. Year Crop 
No. 

1. 1983.84 Paddy 

2. 1984.85 Paddy 

(b) No • general pool' quarters arc 
either under construction or proposed 10 be 
constructed at Bhubaneswar/Cuttack by the 
Union Government in the near future. 

ASII.taace to Orissa for Eradication or 
Pests and Diseases 

4548. SURI ANADI CHARAN DAS: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) The details of assistance rendered to 
areas iceDtified and covered in Orissa under 
Centrally sponsored scheme for control and 
eradication of pests and d'iscases to crops 
during the last two years ; and 

(b) the details of insects, pests and 
diseases sought to be eradicated under tbe 
scheme in Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGE~DRA MAKWANA): (a) and 
(b). The details of Central subsidy released 
for Orissa duri 19 1983-84 and 1984-85 under 
the Centrally Sponsored Scheme for the 
Control and Eradication of Pests and Dis-
eases of Agricultural Imporfance including 
Weed Control in Endemic Areas are given 
below.:-

Pest/Disease Central Share 
of subsidy 
released 

(i) Swarming 1 (Rs.) 
caterpillar I 10,'0,000 

(Ii) Brown Plant J Hopper 

(i) Brown Plant 1 
Hopper I 7,11,~39 

(ii) Swarmins I 
caterpillar J 



For 1985-86 an administrative approval for 
Central share of subsidy amounting to Ra. 
t 2,03,750 has been issued for coveriol an 
area of 50,000 acres eacb against attack of 
Swarming caterpillar and Brown Plant Hop-
per on Paddy. 

New Scheme For Development.Ia Rural Areas 

4549. SHRI BANWARI LAL PURO· 
HIT: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to formulate 
any new scheme for improving sanitary COD-
ditions to better the quality of life and speed-
ing up development in rural areas in the 
country, as reported in "Indian Express" 
dated 5 March, 1986; 

(b) if so, the details thereof; and 

(c) to what extent the proposed new 
scheme will prove beneficial for the develop.. 
ment of rural areas in the country? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) to (c). An inte-
grated programme for construction of sani-
tary latrines in rural areas during Seventh 
Plan has been launched recently. This Pro-
gramme provides for construction of 5 Iakh 
sanitary latrines under National Rural 
Employment Programme (NREP) and Rural 
Landless Employment Guarantee Prosramme 
(RLBGP), provision of sanitary latrines in 
one million houses to be constructed for 
Scheduled Castes and Scheduled Tribes under 
RLEGP. construction of sanitary latrines in 
village level institutions like anpnwadi, 
health sub-centres, schools, panchayat ghars 
etc. and use of health education among 
rural population to promote and develop tho 
sanitary latrines facilities in the rural areas. 
It is expected that implementation of the 
Programme will help in improving tbe sani-
tation facilities and the quality of life io the 
rural areas. 

Rice' Production During Sixth PI .. 

4550. SHRI AMAR ROYPRADHAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a) the total rice prociPction in tho 
country durin. the Sixth :Five Year Plan, 
State-wiac and year-wilt ; 

Wrllllll AlUMr, ~12 

(b) the steps Government propOM to 
take to briD, substantial increase .in produc-
tion and productivity of rice in the country 
during the Seventh Five Year Plan and 
wbat would be total rice production durinl 
the Plan period ; 

(c) whether it is also a fact that Centre 
would make distribution of rice 00 the basis 
of the State's requirement; and 

(b) if 10, the .details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKW ANA) : <a> A Statement showina 
state-wise and year-wise production of rice 
during the Sixth Five Year Plan is given 
below. 

(b) To bring substantial increase in 
production and productivity of rice in the 
country, the Government is taking following 
steps :-

1. Expansion of area under high yield ... 
ing varieties ; 

2. Increased use of quality seods ; 

3. Increased and efficient use or fertili-
sers ; 

4. Efficient use of irrigation water and 
Expansion of area under irrigation; 

s. Adequate plant protection measures 
over a larger area ; 

6. Stabilisation of rice production in 
rainfed upland areas ; 

7. Transfer of technology through re-
organised extension system-traininl 
and visit ; 

8. Trainin. of farmers and extension 
workers: 

9. Intensification of research ror appro-
priate technolOlY ; 

10. Aasuriq the remunerative prices to 
the farmen and. strenatheaiDl tho 

'1'> orpnisatioual support for the pur-
cIIue. 



Besides the aboyo steps. a ccntrally 
Iponsored special riec production ploaramme 
bas been started from this year in Assani, 
Bihar. Eastern Madhya Pradesh, Orissa, 
Eastern., Uttar Pradesh and West Bengal 
where the area under rice is sizeable but tho-
per unit area production ia low. 

rice to vai'ious States is made takin I 
into accOWJt tho' overall availability of 
stocks in tho central pool, relative needs of 
various Statos, market availability aDd othor 
related factors.. Tbe· allocations are of a . 
supplementary nature and are not intended 
to meet tbe entire consumption requirement 
of tbe Statcs. 

(c) and (d) • No, Sir. The allotment of 

STATE 

Andhla Pradesh 

A~sam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 
J'anlnlu '" Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Na,aland-

Orissa 
Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

UTs 
ALL INDIA 

1980-81 

7011 

2523 
5635 

557 
1228 
125 
546 

2208 
1272 
4053 
2361 

273 
J33 
91 

4:01 
3223 

ISO 

N.A. 
4159 

390 
5570 

, 7466 

. 356 

53631 

STATEMENT 

1981-82 

7868 
1236 
4257 
737 

1250 
96 

551 

2364 
J340 

3830 
2435 

253 

125 
99 

3853 
3755 
J39 
12 

5607 
350 

~98 

'833 
360 

'3~4g 

1982-83 

7~61 

2583 
3065 

489 
1275 

73 

"5 
2101 
1306 

3451 
1949 

220 

123 

108 
2992 
4147 

88 

12 

3~04 

420 

S64S 
4949 

3'/0 

47116, 

(thousand tonnes) 

198.3-84 

8791 

2~15 

4967 
754 

1325 
'112 

~93 

2292 
1208 
04799 
2461 

255 

131 

92 

S121 
4536 

218 
14 

4466 
379 

6776 

7940 

352 

60097 

1984·85 

6984 
2419 

'322 
838 

1363 
117 

569 
2373 
J232 

3674 
1936 

333 
124 
102 

4526 

S0" 
213 

16 

5394 
3jO 

7178 
8093 

423 

'8636 
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Sanitary Latrines For Rural Population 

4551. SHRI AMAR ROYPRADHAN: 

SHRI SRIKANTIA. DATTA 
NARASIMHARAJA W ADIY AR: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether at present less than one per 
cent rural population has access to sanitary 
latrines ; and 

(b) if so, tbe details thereof and the 
steps Government propose to raise tbis 
percentage during the Seventh Plan period '1 

THE MINISTER OF AGRICULTURE 
(S.' BUTA SINGH) : (a) and (b). At the end 
of the Sixth Plan, Jess than one percent of 
the rural population had access to sanitary 
latrines. During tbe Seventh Plan, in line 
with the objective of International Drinking 
Water Supply and Sanitation Decade 
(1981-91) the aim would be to provide 
sanitation facilities to 2S percent of rural 
population. An intell'ated Programme for 
construction of sanitary latrines in tbe rural 
areas during the Seventh Plan has been 
launched recently and it provides for cons .. 
truction of 5 lakh sanitary latrines under 
National Rural Employment Programme 
(NREP) and Rural Landless Employment 
Guarantee Programme (RLEGP), provision for 
sanitary latrines in one million houses to be 
constructed for Scheduled Castes and 
Scheduled Tribes under RLEGP, construc-
tion of sanitary latrines in village level 
institutions and the use of health education 
and extension to promote and develop this 
facility in the rural areas. 

Allocation of Foods to States UDder 
RLEGP 

4552. SHRI AMAR ROYPRADHAN : 
Will the Minister of AGRICULTURE be 
pleased to state 

<a> whether Government have chalked 
out any programme for Rural LancJless 
Employment Guarantee Prosramme ; 

(b) if 10, the details of the pro&ramme ; 

(C) the name of the Slates where it will 
be implen1ented first dUrinl tbe Seventh 
Plan period; and 

(d) the Slate-wise allocation of funds 
earmarked for this programme during the 
Seventh Plan period'? 

THE M1NISIER OF AGRICULTURE 
(S. BUT A SI~GH) : (a) to (c). The Govern-
ment launched Rural Landless Employment 
Guarantee Programme (RLEGP) durin& 
1983· 84 with lhe objective to (a) improve 
and expand emf )oyment opportunitios for 
rural landless with a view to providing 
guarantee of employment to at least one 
member of every rural landless household 
upto 100 days in a year' and (b) create 
durable assets for strengthening rural 
infrastructure. The programme is 
fully funded by the Central Government and 
is operative in all the States and Union 
Territories of the country. 

The programme was launched in August, 
1983 and it was expected that some time 
would be taken for formulation of projects, 
sanction of projects and in undertaking 
other administrative measures for launching 
the programme. Therefore, it would not be 
possible to monitor the programme on a 
landless househOld basis. Taking into 
account the complexities of monitoring, the 
proviSion of employment to a member of an 
individual landless family on a sustained 
basis, it has now been suggested to the 
States to introduce employment guarantee 
cards on some approved work/works in each 
RLEGP project and to monitor this aspect 
on a pilot basis. This approach may be 
expanded after monitoring the success of the 
experiment to ultimately provide emplo),-
men! to at least one member of every rural 
landless household upto 100 days in a year. 

(b) An outlay of Rs. 1743.78 crores haa 
been envisaged for the proaramme in the· 
Seventh Plan. 

Consultancy Senlce by leAR For Small 
Marqinal Farmers 

4S53. SHRI YASHWANTRAO GAD-
AKH PATIL : Will the Minister of AGRI-
CULTUIlE be pleased to Rat. : 
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(a) wbelher the consultancy sorvlce 
proposed to be provided by the In dian 
Council of Agricult.ural Research will be 
helpful to the small and marginal farmers;· 
and 

(b) if so, the nature of the help contem-
plated? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND' 
COOPERATION (SHRI YOGENDRA 
MAK.W ANA): <a) and (b). The objective of 
the consultancy services proposed to be 
instituted by the Indian Council of Agri-
cultural Research is totally different. This 
scheme envisages the provision of advisorY 
services in the fields of education, research 
and training in agricultural, related and 
aHied sciences both within and outside the 
country to organised bodie~ etc. On the 
other hand, the farming community as such 
is already being provided advisory services ef 
the Indian Council of Agricultural Research 
completely free. A part of these services is 
made available directly througb Krishi 
Vigyao Kendras, National Demonstration 
Projects, Operational Research Projects and 
Jab to land programmes. The advisory 
services to the farm~rs are also extended 
through the extension agencies of the 
Central and State Government. 

Research Centre for Horticulture Crops 

44S4. SHRI Y ASHW ANTRAO 
OADAKH PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Indian Council of 
Agricultural Researcb has decided to set up 
National Researc:;b Centres to conduct 
research on vanous types of horticulture 
<;rops; 

(b) if so, the details thereof; and 

(c) the Dumber of such CeJ.'ltres proposed 
to be set up in Mabarashtra during the 
Seventh Five Year Plan period'! 

, THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPBRA TION (SHRt YOGBN-
DRA MAKWANA): (a) Yes, Sir. 

(b) The following eight National 
Rosearch Centres are proposed to bo lOt up 
4uriDI &ho SOvooth Plan:-

(i) National Research Centre for 
Banana; 

(ii) National Research Centre for 
Citrus: 

(iii) National Research Centre for Arid 
Horticult ure; 

(iv) National Research Centre for Medi-
cinal and Aromatic Plants; 

(v) National Research Centre for 
Cashew; 

(vi) Nationa,1 Research Centre for 
Spices; 

(vii) National Research Centre for 
Onion & Garlic; 

(viii) National Research Centre (or 
Orchids. 

(c) The National Research Centre for 
Citrus has been located at Nagpur. Location 
for the other Centres except Cashew and 
Spices, will be decided on the recommend .. 
ations of the Tasks Force to be constituted 
for the purpose. 

Multinational Companies engaged In 
MaDufacturing Fertilizers 

4555. SHRI AMARSINH RATHAWA: 

SHRI MOHANBHAI PATEL: 

WiJl the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of the multinational com-
panies ensased in manufacturing fertilizers 
in India; 

(b) whether any other multinational 
company has applied for licence to set up 
fertilizer pJant in India; 

(c) if so, its name and the 'action taken 
by Governmen t ,thereon; and 

(d) the . Government· programme in 
J;eaard to setting ,up of uew fertilizer plants 
in the country in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K.. NATWAR SINGH): (a) IEL Limited, 
. who .. principal, are Mjs. Imperial Chemical 



kl4uatries of U.K •• are manufacturinl nitro-
l-oUS fertilizers at Panki, Kaopur (U.P.) •. 

(b) and ( c). The following two compa-
nies with foreign interests, also propose to 
aM up fertilizer plants:-

(1) MIs. Indo Gulf Fertilizer Chemical 
Corporation (which has equity parti-
~ipation of Gulf Consolidated Co. 
Babrain) are setting up a plant at 
Jagdisbpur in Sultanpur. (U.P.). 

(ii) MIs. Caparo Group of London and 
Mis. Socren' Corporation Internatio-
nal S.A. had applied for setting up a 
nitrogenous fenilizer plant in India; 
the former Co. bas been issued a 
Letter of Intent for setting up a plant 
in Shabjahanpur, (U.P.). 

(d) A major programnle has been under-
taken to increase the production of fertili-
zers in the country during the Seventh Plan 
period. As a part of this programme. cleven 
new major fertilizer plants h ave been taken 
OD band, to add substantiaUy to the fertili-
zer capacity already under operat ion. These 
measures would help augment the indigenous 
production of fertilizers considerably. 

Live Teleca.t of Car Festival of Lord Sbri 
Jagannatb, Pari 

4556. SHRI CHINTAMANI PANI-
GRAHl: Will the M i~ister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether no arrangements have yet 
beeD made for live te)(cast of the World 
famous car festival of Lord Shri Japnnath 
of Pori Dham. in the Doordarshan ; 

(b) if so. the reason thereof; and 

(c) whether Government propose to 
arranp live show of the famous car festival 
of Pari in Doordarsban this year ? . ~ ~ . ' 

THE MINISTER OF STATE OF. THE 
MINISTRY OF INPORMATION AND 
ftOA:bC,ASTlNG (SHR.l, V.N. GADGIL): 
(~fto tC). As per poliCy. Ji:ve TV covfn"aps 
are limited to events' of nation-wide topica-
U~ such as Rep.,.blic Day Parade, Indepen-
daoce Day International :Conferences, 
tmpot:tant sports activities ~c. 11'tere is no 
iPr0pq~ ,:~, .p~Dt "to put o,~t .~~~ ~~t 

of tbc car festival of Puri or oth~r similar 
festIvals of different .states. However, as in 
the past, Doordarshan propose to do a 
doferred TV report of the festival to be tele-
cut subsequently. 

Coverale of TV Centre at RaJkot 

4557. SHRI MOHANBHAI PATEL: 
~ill the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Television relay centre 
at Rajkot in Gujacat is not covering the area 
of 100 km. which is in its range; 

(b) if so, the reasons there tor ; and 

(C) the action taken or proposed to be 
taken to improve it or establish another 
Television relay centre in Junagarh area so 
that the people of that area may also be 
benefited? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFOMATION AND 
BRODCASTING (SHRI V.N. GADGIL): 
(a) and (b). Yes. Sir. The coverage raoge 
of the high power (lOKW) TV transmitter at 
Rajkot has been aff cted to some extent as 
certain defects over developed in its anteuna 
system. 

(c) Necessary r('pairs to the antenna 
system have been taken up by the suppliers 
of the equipment. Besides, establishment of 
a low power (lOOWatt) TV transmitter at 
Junagarh has been incJuded in the VII Plan 
of Doordarshan. 

Adoption of Japanese Tecbnology for 
Fisb Breeding Centres 

4~58. SHRI HUSSAIN DALWAI : Wi] I 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Japan has developed a Dew 
teehttoloay to UIe sea-coast lands as, 8ah 
breeding centres ; 

(b) whether UnfoD OovemmtDt also 
propose to 'use this' tecbnolol1 On co .. tal 
ladd. of India ; 

(c) whether Government of Japan ·is 
will in. 'to operate tbis technolou iD IDdia 
tbrouP their techDicat .td' ; and 

" 



CHAITRA 10, 1908 (SAKA) Wrltt~n Answer" 322 

(d) the modalities proposed to be adop-
ted for the programme of developing fish 
breeding centres on Indian coastal lands '1 

THE MINISTER' OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SItRI YOGENDRA 
MAK.WANA): (a) Japan has developed 
hatchery technology for breeding of marine 
fish and prawn. 

(b) Marine products Export Develop-
. ment Authority is trying to adopt Japanese 

technology for hatchery production of 
Prawn seed in India. 

(c) Government of Japan has not been 
approached. 

(d) It is proposed to obtain the techno-
logy through private Japanese companies on 
consultancy basis. 

ChanRe of Music Telecast Before the News 

4559. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INFORMA-
TION AND BROADCASTING be pJeased 
to state: 

(a) whether the news telecast on the 
Doordarshan, both in Hindi atd English, is 
preceded by' a music which ;s extermely 
shrill, unpleasing to the ears and is said to 
be of foreign origin; 

(b) whether Government's attention has 
been drawn to the reaction of the media 
which bas allo suggested a change of the 
music; and 

(c) if so, when it is going to be replaced 
by better and more lilting music than the 
present piercing one ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> to (c). The signature tune of both the 
national news bulletins in Hindi and English 
was changed by a new signature tune for a 
few weeks in February, ]986 OD experimental 
basis. Tbis bas since been replaced . by the 
oriJitud sipature tunc;. 

World Bank Loan to India to Boost 
'AgrIcultural Production 

4560. SHRI C. MADHA V REDDI : 

SHRI K. RAMACHANDRA 
REDDY: 

SHRI' K.V. SHANKARA-
GOWDA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that World Bank 
is giving a loan of $ 375 millions to India 
for boosting agricultural production; 

(b) whether the agreement has been 
finalised ; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Negotia-
tion had been conducted with the World 
Bank for obtaining assistance of US $ 375 
olillion for the National Bank for Agricul-
ture and Rural Development I Project 
(NABARD 1 Project) for financing agricul-
tural development programmes in different 
States/Union Territories. 

(b) No, Sir. 

(c) In view of the position stated 
against (b) above, no details can be 
furnished at this stage. 

[Translation] 

Cold Water Fisheries Researcb Centre 
in Uttar Pradesh 

4561. SHRI HARISH RAW AT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is a proposal to set 
up a Cold Water Fisberie5 Research Centre 
in Uttar Pradesh; 

(b) if so, whether the said centre is 
proposed to be set up in Pithoragarh district 
in the State ; 

(c) if so, the time by which this project 
is Jike1r to ~ compJeted ; and 
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(d) if not, the place where the said 
centre is proposed to be set up and the 
reasons for setting it up there ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Project is being considered for 
inclusion as a Seventh Five Year Plan 
Proposal. 

(d) In view of (a) and (b) above the 
question does not arise. 

Time Allot ted to Garbwali ·and Kumaoni 
Language Programme Broadcast from 

Nazibabad AIR 

4562. SHRl BARISH RAWAT: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) the time allotted Jast year for ·broad-
casting programme in local Garhwali and 
Kumaoni languages separately, by Naziba-
bad station of All India Radio ; 

(b) whether it is a fact that less time 
was allotted for broadcasting the pro-
grammes in Kumaonj language; and 

(c) if so, the reasons therefor and the 
directives proposed to be issued by Govern-

• ment to this station to increase the time for 
broadcasting programmes in Kumaoni 
language this year? 

THE MINJSTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) The main language of broadcast from 
AIR, Najibabad is Hindi. The Station also 
broadcasts spoken work programmes in 
Urdu. Oarhwali and Kumaoni languages. 
According to fixed point chart, the Station 
was requ Ired to broadcast 64 programmes 
each in Garhwali and in Kumaoni out of 
a total of 460 prOlrammes broadcast in 
1985. The details of proarammes in 
o arhwaU and Kumaoni broadcast from AIR. 
Najibabad in 1985 and their duration are 
i odkated below :--. 

GarhwaJi 
Kumaoni 

NumberlJl 
programmes 

64 
63 

Dllration 

25 hn 30 mts 

25 hrs IS mta 

In addition combined Garhwali Kumaoni 
programmes were broadcast as per details 
below: 

Combined 

Number of 
programmes 

Garhwalij 51 
Kumaoni 
Programmes 

(b) No, Sir. 

(c) Does not arise. 

Duration 

12 hrs 4S mts. 

Assistance to Uttar Pradesh By Centra) 
Sbeep Council 

45>3. SHRI HARISH RAW AT: 
Will tne Minister of AGRICLUTURE 
be pleased to state : 

(a) the details of assistance proposed 
to be given to Uttar Pradesh during the 
Seventh Plan by Central Sheep Council 
for rearing of sheep in the State; 

(b) whether any scheme has been 
submitted by State Government for 
securing assistance from international 
financial organisations for promoting the 
rearina of sheep; and 

(c) if so, when and the complete details 
of the scheme '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT . OF AGRICULTURB 
AND COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) The Central Sheep 
Development Advisory Council is only an 
advisory body, and no financial assistaDce 
to States is given by it. 

(b) and (c). No such scheme hu been 
received from the State Government of 
Uttar Pradesh. 
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[Bngillh1 
Impro,lng HOllling Activities in Delhi 

By Deihl Development Authority 

4564. DR. G .S. RAJHANS: Will thf\ 
Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether the Delhi Urban Arts 
Commission has pOinted out that the steps 
taken by the Delhi Development Authority 
for improving housing facilities in Delhi by 
2001 A. D. are inadequate; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN ·THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Delhi 
Urban Arts Commission have made various 
suggestions for modification in the draft 
Perspective Development Plan for Delhi 
~OOI, including steps for development of 
reaidential areas. 

(b) The suggestions of Delhi Urban· 
Arts Commission will be given due conside-
ration while finalising the draft Perspective 
Devolopment Plan. 

CompletioD of Houles By D.D.A. 

4.56.5. DR. A.K. PATEL: Will the 
Minister of URBAN DEVELOPMENT 

. be pleased to state : 

SFS MIG 

Houses 
in prolresi 
as on 1.4.84 10184 14312 
Houses 
completed 
durin. 
1984-8'. 2968 1452 
Houses in 
proIRs. U 
on 31.3.85 22385 16377 
Houses 
.tarte<t during 
1985-86.1 
on 31.12.8.5 4703 7756 

(a) the total number of DDA flats the 
construction of which was started between 
July 1984 and December 1985 and those 
completed during this period ; 

'(b) the category-wise details of such 
flats; and 

(c) the number of hOllses the construc-
tion of which commenced before July, 
1984 and those which ha vo been completed 
during this period, category-wise and loca-
tion-wise 7 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRJ DALBIR SINGH) : (a) and (b). 
The information with regard to houses 
completed is compiled on financial year 
basis after 31 st March each year. The 
figure of houses completed during 1985-86 
would be compiled after 3 J st March 1986. 
However, during 198~-86 (as on 31.12.8;) 
28,996 houses of the following categorie·s 
became available for allotment which in-
clude some houses completed but not allot-
ted in earlier years :-

EWS LIG MIG SFS TOTAL 

7574 6827 8934 566l 28,996 

(c) The details of houses in progress 
as on 1.4.84. hOllses completed during 
1984 .. 85 and houses in progress as on 31.3.85 
is as under. 

LIG 

8812 

2364 

11522 

7932 

Janta! Slum 
CSP/EWS tene-

ments. 

10963 

511 1032 

9329 

23088 

Total 

44276 

8327 

59613 

43479 

Tbe number .of houses taken up for construction from 1.4.84 to 31.12.85 work out to 
66111, 



327 Written Answers MARCH 31, 1986 Writt." AIII1tW8 328 

[ Translation] 

Setting up of AIR Station in J abalpur 

4566. SHRI AJAY MUSHRAN :Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether the work of the setting up 
of a full fledged radio station in Jabalpur 
is held up due to a dispute over the 'selected 
site; 

(b) if so, the efforts being made by 
Government to resolve this dispute soon; 

(c) whether the budget proposed in the 
Sixth Five Year Plan for the purpose will 
be carried over to the first phase of Seventh 
Five Year Plan; and 

(d) the time by which a full.fledged 
radIo station will be set up in Jabalpur ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMA"nON AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a> to (d). In respect of the scheme to set 
up permanent studios at JabaJpur, private 
land indicated by the State Government of 
Madhya Pradosh was found suitable. The 
State authorities were requested to acquire 
and hand over possession. However. the 
owner of tho land obtained a stay order 
from the High Court. The court case has 
not yet been disposed of. As soon as site is 
handed over, further action to implement 
the scheme will be initiated. Finance alloca-

• tion Cor executing the scheme is available. 
The scheme is expected to be inlplemen ted 

, durina the 7th plan period. 

[English] 

Fallure of R&D Efforts to Enbance 
Productivity of Vegetable Oils 

4561. SHRI P. R. KUMARAMAN-
GALAM: 

SHRI MANIK REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether there bas been increase in 
import bill due to vegetable oil, fertilisers 
and sugar and if so, the break-up of these 
items; and 

(b) whether this arises taraely Crom 
failure of R &: D effort by leAR, Co-oper.-

tive League of United States of America 
and Agricultural Universities in respect of 
vegetable oils ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) and (b). The information is 
being collccted and will be placed on the 
table of the Sabha. 

Bilateral Programme Aided by UK for 
Processing of Low Value Fi.h 

4568. SHRI K. PRADHANI : 
DR. B.L. SHAILESH 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government propose to 
launch a bilateral programme with the aid 
from Overseas Development Agency of U.K. 
to take up a pilot project on the eastero 
coast of the country for process iDa atocks 
of low value fish ; 

(b) if so, tho salient features thereof; 
and 

(c) whether Government propose to 
Jocate the project on coast of Orissa, where 
there is great fisheries potential and which 
needs exploitation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) The salient features of the project 
are :-

-·improved handling of fresh fish, 

-improved marketing of fresh fish, 

-introduction of improved traditional 
processing, 

-reduction of post harvest losles, 

-utilization of low value species such 
as shrimp by-catcb, 

-Quality control in relation to export~, 

- fisheries extension, 
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-advice on post harvest fisheries deve-
lopment. 

-design of infrastructure, 

-training courses, 

-provision of development support and 
information and 

-preparation of development project as 
appropriate. 

The objectives of the project will be to 
improve the affectiveness of fish utilisation 
in the regions and reduce the tremendous 
losses which are known to occur through 
ignorance. bad practices and lack or facilities 
and equipment. 

(c) The Headquarter of the project is 
Proposed to be located at Madras. The 
project will, however act as a Catalyst for 
development activities and cover all the 
states bordering Bay of Bensal. 

Functioning of NFDC 

4569. SHRI K. PRADHANI: 
SHRI K. RAMAMURTHY : 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to .tate : 

(a) whether the National Film Deve-
lopment Corporation (NFDC) has faiJed to 
achieve the desired results in its promotional 
and business obj ectives ; 

(b) if so, tbe reasons therefor; 

(c) whether the' ono-man InqUiry 
Committee headed by Shri Asbok Mitra, 
former Secretary in his Ministry, appointed 
lut year to inquire into its working and assess 
its performance In financial and personnel 
management has since submitted its RepOrt· 

. t 

(d) if '0, its findings; and 

(0) Government reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) and (b). On a review of the functioD-
iDa of tho NatioD.al Film Development Cor-
poration during the year 1984-85, it was 
found that it has failed to achieve the 

desired resu) ts in its promotional and busi-
nesl activities as it was noticed that if profits 
from the film 'GANDHI' and canalisation 
fees are not taken into account, the Corpo-
ration had not generally made profit in its 
business activities and in such promotional 
areas as tiJ m financing, theatre financing and 
export of feature fiJms, it could have done 
much more than what it was actual1y able to 
do. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Mineral Deposits in Karnataka 

4570. SHRI SRIKANTA DAITA 
NARASIMHARAJA W ADIY AR : Will the 
Minister of STEEL AND MINES be pleased 
to state; 

(a) whether G overnmen t ha Ve con-
ducted any survey of mineral deposit areas 
in Karnataka ; 

(b) if so, the different mines located in 
Karnataka; 

(c) when was the last survey conducted; 
and 

(d) the details of the minerals revealed 
from the SUrvey in Karnataka ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) Yes, Sir. 

(b) The different mines located in 
Karnataka includes Gold. Copper Ore, Iron 
Ore, Manganese, Iron «I Manganese, 
Chromite, China-Clay. Limestone, LimeaheU, 
Silica Sand, Asbestos, Magnesite, Kyanite 
and Sillimanite, Steatite, Fire Clay, Quartz, 
Felspar, Dolomite, Bauxite. Apart from 
these mines, a number of quarries for minor 
minerall are also in operation. 

(c) Survey of minerals is a continuous 
process and is being continued in Karnataka 
,since long. 

(d) As a result of the surveys carried 
out, a number of minerals such as Anti-
m<!ny. Asbestos, Bauxite, Chromite, Copper, 
Puller. ~arth. Gemstone, Gold, Iron Oro, 
Kaolin, Kyanite, Limostone, Mapesite, 
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Manganese, Mercury, Sillimanite. Steatite, 
Silica Sand 'and Ornamental and decorative 
atones and building materials etc. have been 
revealed. 

Allocation of Funds Under IRDP 

,4571. SHRI SRIKANTA DATrA 
NARASIMHARAJA WADIYAR : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether. Government have enhanced 
the allocation for Integrated Rural Develop-
ment Prolramme for 1986·87 ; 

(b) if so, the amount allocated for the 
purpose ; and 

(c) the details of the allocation made 
to Karnataka for 1986.87 ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) and (b). Yes Sir. 
For tbe year 1986-87 an amount of Rs. 
287.SO crores has been provided in the 
Ceotra lBudget. 

(c) The Central allocation for Karnataka 
for 1986-87 is Rs. 10.869 erores. 

Master Plan for Deihl 

4572. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of URBAN 
DBVELOPMENT be pleased to state : 

<a) whether Master Plan for Delhi hall, 
• been finalised ; and 

(b) if 60, the details thoreof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Malter Plan for Delhi which is in operation 
sinee 1'962 is proposed to be modified exten. 
sively with a perspective upto the year 2001. 
The modifications aro yet to be 'finalised. 

Bettlnl up ofN." T.V. Relay Centres 
io Andhra Pndesh 

4573. SHa] E. AYYAPU REDDY: 
Will the Minister of INFORMATION AND 
BR.OADCASTING be pleased to state: 

(a) tbe additional Dumber of T.V. relay 
e ntres proposed to be installed in the State 

of Andhra Pradesh in the Seventh Plan 
period; and 

(b) whether the T.V. centre at Hydera-
bad will be u~graded during the Seventh 
Plan period so as to relay programmes in 
colours? 

THE MINISTBR OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Subject to availability of resources, it is 
en'/isaged to replace the existina low power 
(1('0 W) TV transmitters at Tirupati and 
Anantapur by bigh power (10 KW) trans-
mitters and to set up low power (100 W) 
transmitters at four more places in Andhra 
Pradesh as a part of the VII Plan of Door .. 
darshan. 

(b) Yes, Sir. A full-fledged studio centre 
equipped for oreration in bJack & white~ is 
under implementation at Hyderabad as an 
on-going VI Plan scheme. Provision of 
colour studio equipment at this Centre is 
included in the VII Plan of Doordarshan. 

Allotment of Funds to Directorate of 
Ollseeds Research Statioo, Hyderabad 

4~74. SHRI C. JANGA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the amount of grants given to the 
Directorate of Oi1seeds Research Station at 
Rajindranagar, Hyderabad for the years 
1983-84 and 1984-85 ; and 

(b) the items of expenditure of the 
above grants ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA): (a) ExpeDditure incurred 
during 1983.84 & 84-85 are as rollows : 

1983-84 
1984 .. 85 

Rs. 29.41 lacs 
Rs_ 48.33 lacs 

(b)(i) Pay & Allowances 

(ii) TravclUna Allowances 

(iii) Contingencies (Recurring) 
(iv) Contingencies (Non-recurrina) 
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Fiaanclal AIIlsfanee to Andhra Pradefih For 
Singur Project 

4575. SHRI C. JANGA REDDY: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government propose to 
live financial assistance to the Andhra Pra-
desh Government for early completion of 
Singur Project to fulfil the water problem of 
Hyderabad ; and 

(b) if not, tbe reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEVELOPMENT (SHRI 
DALBIR SINGH) : (a) The Manjira Water 
Supply Scheme Phase-III (Singur Project) 
intended to augment the availability of 
drinking water in Hyderabad and Secundera-
bad urban area by about 270 mId at an 
estimated cost of about Rs. 106.80 crores 
is proposed to be posed to the World Bank 

. for financial assistance. The project has 
been technicaUy cleared by the CPHEEO. 
The State Government has to confirnl full 
budget/plan provision for the project and 
sort out certain other issues. If the project 
is accepted by the World Bank for financing, 
after appraisal, financial assistance will be 
available to the extent of about 50% of the 
project cost. 70% of the World Bank assis-
tance is generally passed to the State 
Government as additionaJity to plan funds. 

(b) Does not arise. 

Paradip Phosphates Limited, Orissa 

4576. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have explored 
the possibility of exploiting the by-products 
of Paradip Phosphates Limited in Orissa; 

(b) if so, the steps taken in this regard; 
and 

(c) in how many phases and the time by 
which . the plants of Paradip Phosphates 
Limited will be commissioned ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OP FERTILIZERS (SHRI 
&. NATWAR SINGH): <a) and (b). 

There is no by-product from MIs. Paradip 
Phosphates Ltd. (PPL) in Phase~I i.e. manu-
facture of DAP with imported Ammonia and 
Phosphoric Acid. But on completion of 
Phase-II i.e. manufacture of Sulphuric Acid 
and Phosphoric Acid at Paradip Phosphates 
Ltd. by-prodacts Phospho-Gypsum and 
F)ourjne will be available for exploitation. 
Phospho-Gypsum bas little commercial use. 
However, it will be stored and possibility of 
its use will be explored. Use of F)ourine is 
under consideration of the company. · 

(c) Paradip Pbosphhtes Ltd. will be 
commissioned in two phases; Phase.I bas 
been commissioned on 26.2-1986 and Phase-
II is scheduled to be commissioned by 
1 .. 5-1988. 

Production of Fisb from Inland Water in 
Orissa 

4577. SHRIMATIJAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the target set for the production of 
fish from inland water in Orissa during the 
last two years ; 

(b) the actual quantity of fish produced 
from inland water in Orissa during the 
above period; and 

(c) tbe steps taken for inland fisheries 
development in Orissa? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MA-
KW ANA): (a) and (b). The target and 
achievement in fish production in Orissa 
during the last two years are as folJows : 

(in tonnes) 

Year Target . A chlevemenl 

1984-85 54,000 51,840 

1985-86 60,000 ~2,OOO 

(anticipa ted) 

(c) The steps taken in Orissa for Inland 
Fisheries, Development are indicated below: 

(i) Fish Farmers' Development AgeDc~cs 
have .been established in eleven :dJs-
tricts; 
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(if) Commercial Fish Seed Hatcheries are 
uDder construction at five sites for 
commecial fish seed production; 

(iii) Brackisbwater Area Development 
Schemehas been launched for Brac-
kishwater fish and prawn culture. 

E81 Hospitals set up in Mines and Industrial 
Areas In Karoataka 

4579. SHRI SRI KANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of E.S.1. hospitals set 
up in the mines and industrial areas in 
Karnataka; 

(b) whether Government have a pro. 
posal to set up some more B,S.I. hospitals 
in the industrial and mines are as in Kar-
nataka in 1986-87; and 

(c) if so, the number thereof? 

THE MINISTER OF STATE OF THE 
MINiSTER OF -' LABOUR (SHR,I P.A. 
SANGMA): (a) to (c). The ESI 
Act, 1948is not at present applicable 
to mi nes. The ESI Corporation has, 
however, 10 far set up 6 ESI hospitals with 
1020 beds and J Annexes with 84 beds in 
different industrial areas in Karnataka for 
the use of insured persoas and their families. 
One ESI hospital with 50 beds is at an 
advanced stase of construction at Davengcre. 
There is also a proposal to construct one new 
ES( hospital at BeJgaum with 50 beds. 

( Translation] 
Programmes Telecast 00 Second Channel 

4580. SHRI SARFARAZ AHMAD: 

SHRI VILAS MUTTEM-
WAR: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
atate : 

<a) whether according to the survey 
conducted by the Doordar ~ han Relearch 
Unit, tho programmes telecast' OD the second 
Qll"'PJl~l are Dot liked by the viewers; 

(b) whether the reasons· behind this, is 
that the programmes telecast on the second 
channel are outdated and monotonous; and 

(e) the steps taken by Doordarshan to 
make the programmes on the second channel 
more attractive and useful? 

THE MINISTER OF i.STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR( V.N. GADGIL) : 
(a) According to main findings of the 
A udience Research Survey conducted by 
Do ordarshan , the Proarammes telecast on 
the second channel have lower rate of 
viewing in comparison to those shown on 
channel I. 

(b) Main reasons for low rate of 
viewing on the second channel are :-

, 

(i) Popular serials, film-based pro-
grammes as w~ll as the Hindi feature 
film, which attracts large audiences, 
are put on channel I and thus, more 
viewers tune to channel I. 

(ii) 

(iii) 

Viewers, both in Delhi and Bombay. 
are not yet fully accustomed to opera-
ting channel II in comparison to the 
weH esta bHshed channel I. The range 
of channel II is also limited since it is 
operated on a low power transmitter. 

Abont 9% of the sets in households in Delhi and approximately 10% in 
Bombay have only single channel, and 
as such, are not abJe to see program-
mes of the second channel. 

(iv) A fresh antenna is required to receive 
good quality picture on channel II. 
Many viewers have not installed it yet 
and continue to view channel I 
programmes. 

(c) It is a constant endeavour of Door-
darshan to improve the quality of its 
programmes. In addition to continuous 
professional assessment, feedback from 
viewers is also used as the input in the prog. 
rammes. Changes in the contents, formats 
of the programmes are the essential feature, 
in prosramme plan~in8 of J:)oor~rshan ,; 
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[ Engillh] 
Failla ProdaetivJty in Crops 

4581. DR. D. N. RED~Y : 
DR., T. KALPANA DEVI 

Will the Minister of AGRICULT-URE 
be pleased ot state : 

(a) whether there has been a rail in 
productivity in several crops as compared to 
their earlier performance and ir so, the 
reasons thereof, and what is tbe present 
output; and 

(b) whether it is a fact that eveD our 
Research and Development effort has not 
been successful so far~ in view of our 
excessive dependence on imported tech-
nology and thinking such as imports of 
HYV and non-use of organic manure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATI9N (SHRI YOGENDRA 
MAKWANA): (a) A study of the 10ng-
term trends in productivity during the period 
1967-68 to 1984-85 indicates positive growth, 
rates in yields of nearly all the principal 
crops. The present output of these crops 
duriag 1984-85 is as below: 

Crop Unit Production 

Rice' Million-tonnes 58.6 

Wheat " 44.2 
Coarse grains ., 31.2 
Pulses " )2.2 
Total food ... ,. 146.2 
grain. 
Groundnut Lath.tonnes 67.5 
Rapeseed & 

Mustard " 30.3 

Totaloilseeds " 131.0 

Cotton Lakh bale. of 170 
lCas each 84.6 

Jute ~ 
Mesta Lakh bales of 180 

Kgs eacb 79.8 

SUIa.rcane ~I illion toues 173.6 
Potato Lakhtonnes 126.4 

(b) No. Sir. The increase in foodsraios 
production from a level or mere 54.9 million 
tonnes iD 1 149. 0 to ) '2.4 minioo tonnes in 
198J.84 and 146.2 million tonnes in 1984.85 

bears excelJoBt testimony to tho support 
provided by research and developmeat 
efforts of various inatitutiqo.s in the COUDtry 
by deveJopin, improved. hi.b yielding 
varieties and production technology, indi-
,enously through systematic implementation 
of multi.disciplinary All-Iadia Coordinated 
Research Projects. 

Deco,erage or Establishments Under EPF 
Scheme 

4582. SHRI NARESH CHANDRA 
CHATURVEDI : Will the Minister of LAB-
O(JR be pleased to state: 

(a) whether it is a fact that in a number 
of companie,s the Employees Provident Fund 
Organisation have re-opened the cases deci-
ded under section 7A a.nd 14B of the EPF 
Act and reduced tbe dues and decovered the 
establishments to the detriment of emplo-
yees; and 

(b) if so. the details of all such instan .. 
ces since April. 1983 alongwith the extent 
of amount reduced and uumber of decover-
ages in each case, region~wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). The information i. 
beiDg collected and will be laid on the 
Ta ble of Lok Sabha in due cours~. 

Commercial Production in Haldia Fertilizer 
Project 

4583. SHRI AMAR RO¥PRAOHAN: 
Will tbe MiDis~er of AGRICULTURE be 
pleased to state : 

<a) whether commercial production bas 
been started in the Haldia Fertilizer 
Project; 

(b) If so, the details thereof aDd if not, 
the reasons therefor; and 

(c) tbe time by wh ieh Government will 
start comt1)ercial prodUction in this Unit? 

THE MINISTBR OP STATE IN THF. 
nSPAR:TMBNT OF PBRTlLIZERS (SHitl, 
K. NATWAR SINGH) : (a) No, Sir. 

(b) and (c). Commfs,.ioniD8 bas been 
delayed duo to dcsip and equipmeDt limita. 
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tions, brealdOWll or plant and machinery 
and industrial relations. The plant is under 
commilsiODinl and trial production has 
started from November, 1985. 

'Considering the problems encountered 
DO date line can be liven for commercia' 
production. 

Uaauthori.ed Construction ill Premises of 
DDA Buildings 

4584. SHRI RAJ KUMAR RAI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) wbetber Government are aware of 
several cases of unauthorised construction in 
tbe premises of D DA buildings and staff 
quarters in Delhi, particularly in Janakpuri; 

(b) if so, the nature and ex~ent of un-
authorised construction and the reasons 
tbereof; and 

( c) the action taken in this regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). 
Information is being collected and will be 
laid on the table of the Sabha. 

Discontinuance of Allotment of land to 
Group Housing Societies 

4585. S'HRI MOHD. MAHFOOZ ALI 
K.HAN: Will the Minister of' URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Government propose to 
discontinue allotment of land to the house 
building societies in Delhi and to encourage 

, tbem to take up building activities in the 
National Capital Region; and 

Aaency For the years 

(b) if so, the decision, if any. 'taken by 
Government in this regard? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
'(SHRI DALBIR SINGH) : (a) No, Sir, 

(b) Does not arise. 

HUDeo Assistance to Orissa 

4586. SHRI ANADI CHARAN DAS: 
Will the Minister of URBAN DEVELOP. 
MBNT be pleased to atate 

(a) the extent. of HUDCO assistance 
provided during the last two years and pro-
posed for the current year to the State 
Housing Boards/Development Authoritiesl 
Improvement Trust, separately; 

(b) the details of assistance/loan given 
to Cuttack Development Authority for the 
current year. 

(c) whether the Orissa Housing Board! 
Cuttak Development Authority have submi-
tted proposals to set up an Improvement 
Trust at Jajpur t for the grant of financial 
assistance; and 

(d) the details of HUDeO plans/plans. of 
the abOve Board/Authority to provide 
housing to weaker sections in Jajpur sub· 
Division in Cuttack district ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The details 
of loans sanctioned to different agencies in 
the State of Orissa durina the years 1983..84., 
1984-85 and 1985.86 arc as under :-

During 
1983-84 and 1984 .. 85 1985-86 

1 

Orissa State 1-{O~Ul8 
J3oar4 

-------
No. of Loan Amount 
Pro- (Rs. in lakh) 
jeets 

2 3 

26 9'7.49 

- ..... ----- ........ -_--
No. of Loan 

froject Amount 
(R.s • .in S lakh) 

4 5 

16 1269.~ 
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-------1 

Bhubane&hwar Develop. 
ment Authority 
Behrampur RIT 
Puri Konark RIT 
Orissa Industrial 
Infra-structure 
Development Corporation 
Special Planning 
Authority Baripada 

(b) NIL. 

2 .) 

3 281.34 

2 66.85 

(c) and (d). It is for the State Govern-
ment to set up Improvement Trusts and 
the schemes are to be formulated by various 
State agencies. HUDCO wi)) finance the 
housing schemes received from any establi-
shed Improvement Trust in accordance with 
its guideJines. 

Identification of Drougbt Prone Areas 

4587. SHRI D. B. PATIL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether at the beginning of Drought 
Prone Areas Programme 74 districts in the 
country were identified as chronically 
affected; 

(b) whether there is demand from the 
State Government that the unit for identify-
ing such areas should be tehsil instead of 
district as morc areas are becoming drought 
prone; and 

(c) if SOt the reaction of Central Oovern-
D)ent in th is regard? 

THB MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) to (c). The Drought 
Prone Areas Programme (DPAP) which 
replaced R ural Works Programme from 1973 
operated in 557 chronically drought affected 
blocks of 74 districts in 13 States upto 1981-
82 Tebsil was then the unit adopted for 
id~Dtification of cbronicallY drought prone 
areas. 

The coverage of the prosramme was revised 
from 1982-83 Oll tbe recommendations of the 
Task Force on tbe DPAP and it was decided 

3 4 

2 58.10 

1 25.26. 
1 79.19 
1 85.18 

1 48.65 

to implement the programme in S 11 blocks 
of 70 districts in 13 States after deletion of 
188 block, (including 77 blocks where it was 
found to be overlapping with' Desert Deve. 
lopment Programme) form the earlier cove-
rage of, DPAP and addition of 142 new 
blocks. On a subsequent review by an inter-
departmental group, the coverage of the 
programme bas again been revised from 
1985-86 and it is now being implemented in 
615 blocks in 90 districts of 13 States. The 
block has been taken as a unit for identjfi-
cation of chronically drought prone areas 
to be covered under the programme. 

There has been no representation from 
any State Government for adopting Teh~i1 
as a unit for identification of chronically 
drought prone areas. 

Procedure for Registration for Setting 
up Manufacturing Company 

4588. SHRI SARFARAZ AHMAD 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) the items which require simple regis" 
tration under liberalised scheme for .~iDg 
up a manufacturing company for steel pro-
cessing ; and 

(b) the Government departments jn-
volved in issuing registration and the proce-
dure for getting re·gistration for these items? 

THB MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) and (b). 
Manufacture of sponle iron and I clIetisatioD 
has since been delicensed, irre~pective of tho 
investment involved. vide Pres~ Noto No. 
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10/7/8S-LP dated 16th March, 1985, (Press 
Note 7 of 1985 Series) issued by the Depart-
ment of Industrial Development. subject to 
certain conditions mentioned therein. These 
items require registration, as pet the proce-
dure . indicated in the af6resaid press note 
and Registration and Licensing of Industrial 
Undertakings Rules, 1952. as amended from 
time to time. 

T. V. Centre at JaJpaiguri 

4589. SHRI PIYUS TIRAKY : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
reply given to Unstarred Question No. 20SS 
00 10 March, 1986 regarding T. V. Centre 
at Jalpaiguri and state : 

(8) the radius transmission of low power 
transmitter at Alipurduar ; 

(b) whether it will be able to compete 
with the neighbouring border countries of 
China and Bangladesh; and 

(c) whether Bhutan will also be benefited 
to some extent with this transmitter? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. OADGIL): 
(a) When commissioned,. the proposed low 
power (100 W) TV transmitter at Alipurduar 
is expected to provide TV coverage within a 
radios of about 25 Kms. 

(b) and (c). The low power TV trans-
. mitter at AHpurduar will obviously provide 

service. within ,a limited range. However, the 
existing high power (10 KW) TV transmitter. 
at Murshidabad and Calcutta and similar 
transmitter under implementatioD at 
KtttseoDg, Tura and Agartala, when commi-
ssioned, are expected to provIde adequate 
TV coverage to the border areas. TV 
Service in these border areas is expected, to 
be further strengthened wjth the commission-
ina of the 10 KW transmitter at Katihar, 
establishment of which has been included 
in the VII Plan. 

ute of High DeDslt, Polytbene CoataiDen 
for MaltJalon aDd DDT 

4590. SHllI KAMLA PRASAD 
SINGH: Will the Minister of AGRICUL-
TURE be pleased to .tato : 

(a) whether Indian Standards Inltitu-
tion prescribes a mild steel or tinplate 
container s\Jitably lacquered frem within for 
Malthion and D DT ~ 0 per cent emu!si8able 
concentrato but formulators use hiah-density 
polythene containers being cheaper; , 

(b) whether the Act expressly forbids 
the re-use of containers used ror storing 
poisonous basic chemicals as traces of it 
remain even after' repeated cleaning and 
even a sin$1e grammo, of stay, pbosphorus 
can cause considerable harm like nausea, 
vomitting, dis rrhoea and even paralysis ; 

(c) whether the general merchants are 
using these containers for storing edible 
oils; and 

(d) if so, the steps Government propose 
to take in the matter? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRJ YOGENDRA 
MAKW ANA): (a) Indian Standards 
Institution have prescribed mild steel or tin 
plate containers, suitably lacquered from 
inside, Cor Malathion 50% Ee and DDT 
50% Be formulation of' insecticides. The 
relevant Indian Standards have also been 
adopted by the Registration Committee 
constituted under the Insecticides Act, 1968. 

High donsity polyethylene (HDPE) 
containers are not approved for the packag-
ing of Malathion and DDT emulsifiable 
concentrates. Thererore, anybody using 
high density PolYethylene violates the law 
and is liabJe to be proceeded against under 
the law. 

(b) Under the InsectiCides Rules, the 
manufacturers, formulators of insecticides 
and operators are required to dispose of 
packag08 or surplua material aod washiDas 
in the prescribed manrier and not to reuse 
them. 

(c) and (d). The re-use of pesticides 
containers if forbidden under the Insecticides 
Act, 1968 and the operators are required to 
dispose them of in 8 mauner as prescribed 
wider Inlecticides Rules, 1971. 

Tho reapoDlibllitJ for enforcement of the 
provisio .. of tho Insocticidea Act aad the 



1tl!1t& (ramed tbereunder vests in the St&te 
GeVe~nnieats and Union Territory Adminis-
trations. As and when bteach theteof c~ 
to the notice of the Central Government, 
tbe State Oovernment/tJ't Administration 
cooocrned arc .sted. to' take necessary 
aotioD. A' copy of the certj·ficate of registra-
tion granted by the Registration Conullittee 
under the Insecticides Act to the manufac .. 
turers of insecticides, is also endorsed to 
the D'kectors of Agriculture of the Statest 
Union Territories to cnable them to enforce 
the conditions of registration which, inter 
alia, include th~ req ultements of packa'ging 
and labelling. 

Violation of Laws by Formulators 

4591. SHRI KAMLA PRASAD SINGH: 
Will the Min'ister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that formulators 
who register themselves for a partioular 
product based on a specific formula and 
manufacture and sell something else by 
usiog different solvent without applyin. a 
new to the Centra) Insecticides Board 
are guilty of a criminal offeuco to change 
the recipe; and 

(b) if so, the steps taken to identify 
such formulators who violate the'law and to 
ensure strict compliance of the law? 

THE MINISTSR OF STATB IN THB 
DEPARTMENT OF AGRICULTURE 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sic. Anybody 
manufacturing a product with a different 
recipe than the one registered, ·has to have a 
new registratioD. ' 

(b) Provisions for inspecti~n, drawal of 
samples, their chemical analysis etc. exist 
under the Insecticides Ac" 1968 and Insecti. 
cides Rules, 1971. It is the resp:JnsibiJity of 
the State Governments to ensure that the 
provistons of the law are Dot violated and 
to tlike neeessary lepl action in the cases of 
violatrons. However, whenever aDy such 
case comes to tbe ftOtice of the Central 
Govetl1mcmt, the State Government oonoemed 

. . 
is .ded to tab DecesSlty ~ctio.a. 

Rat •• Reprclinl Peettcld. Co ........ 

4S91. SHRI KAMLA PRASAD SlNOH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

. (a) whether it is a fact that under the 
rules aU pesticide containers have to carry' 
tho kind 'and Dame of active and other 
inaredients and percentage of eaoh but ill 
actual :practiQC . it is not beina done· by tbe 
pesticide formulators ; and 

(b) if so, the steps proposed to be taken 
to ensure compJi~Dce of the rules? 

THE MI~ISTER OF STATE IN THB 
DEPARtMENT OF AGRICULTURS' 
ANt> COOPERATION (SHRI YOGENDRA 
MAKWANA): (a,) Under the Insecticides 
Rules, 1971, the kind and name or active 
and other ingredients and percentage of each 
are req ',.ired to be mentioned on the label' 
of the container/packet. The violation of this 
requirement attracts penal provisions of tbe 
Insecticides Act, 1968 and the Rules 
framed thereunder. 

(b) The responsibility for enforcement 
of the provisions ot the Insecticides Act. 
J 968, add the Rules (tamed thereunder vests 
in the State Oovernmeltts and Union 
Territories Administrations. As and when 
any breech thereof comes to the notice of 
the Central Government, the State Govern-
ment/Union Territory Administration 
concerned are asked to take necessary 
action. A copy of the certificate of registra-
tion granted by the Registration Committee 
under the Insecticides Act, 1968, to the 
manufacturers of insecticides. is also 
endorsed to the Directors of Agriculture of 
the States/Union Territories to enable them 
to enforce the conditions of reBistratioD 
which, int.r-alia., include the requirements of 
packaging and labelling. 

Export of Buffalo Semen ' 

4S93. DR. T. KALPANA DEVI : Will 
tM Minister of AGRICULTURE be pleased 

. to state : 

(a) whether buffalo Seml'n of proven 
sires is to be exported to Vietnam and if so, 
tao dor&il. thor.' ; 



· MARCH aI, 1986 

(b) bow many proven buft'alo sires are 
there jn the countty. their estimated level of 
milk product jon transfer and the actual 
needs of the country'; and 

(c) whether cattle feed is also to be' 
exported to Vietnam? 

THE MINISTER OF ST A TB IN THB 
DEPARTMENT OF AGRICULTURE 
AND COO~ERATION (SHRI YOGBNDRA 
MAKWANA): (a) There is no such 
proposal at present. 

(b) As per the available information 
there are 35 proven buffalo sires having 
superiority over 5% above their contempora. 
des. Keeping in view the breed able buffalo 
female population, and their calving interval 
under village conditions, about 1200 buffalo 
breeding bulls are required to be replaced 
every year if used through frozen semen 
technology programme. 

(c) There is no such proposal. 

Workers, Participation in Public Sector 
Steel Plaats 

4594. SHRI BANWARI LAL PUROHIT; 
Will the Minister' of STEEL AND MINES 
be pleased to state : 

( a) whether Government bad approved 
the scheme regarding workers participation 
in public sector steel units in the country; 
and 

(b) if so, the steps taken by Government 
to over-come the problem of nluhipHcity of 
trade unions to implement the scheme? 

THE MINISTER OF STEBL AND 
MINES (SHRI K. C. PANT): (a) SAIL 
has a scheme of workers participation in 
managenlent which operates at five levels. 
It operates at the national level. corporate 
level, plant level, lonal level and shop floor 
level. Government notified a new scheme for 
employees participation in management on 
Decemb<..r 30, 1983. SAIL 'have taken up 
this scheme at different bipartite forums to 
widen its .cope and coveraae. 

( ( b) Under the Trade Unions Act 1926, 
any seven or more workmen may apply for 
reaistration of the Trade Onion .to the 

Registrar. In view of the existiDI provision 
of this Act, it ii not possible to reduce the 
multiplicity of unions. 

Water Supply in Mabarasbtra 

459S. SHRI MURLIDHAR MANS: 
Will t~e Minister of AGRICULTURE be 
pleased to state : 

(a) the number of villages covered by 
water supply scheme in Maharasbtra during 
1984-8 Sand 1985.86 ; and 

(b) how many villages are proposed to 
be covered by the scheme in 1986-871 

THE MINISTER OF AGRICULTURE 
S. BUT A SINGH) : (a) During 1984-85, 
2120 number of problem villages were 
covered by water suopJy schemes in Mahara. 
shtra. During 1985-86, 77 number of problem 
viJlages and 5 3 ~ 7 Dum ber of other villages 
have been covered upto Feb., 86 according 
to reports received from the State Govern-
ment. 

(b) The target for coverage of villages 
duriog 19.~6.87 has not yet been finalised. 

Compensatioa for Houses Demolished 
by nDA in Mayur Vibar 

4596. DR.' C.S. VERMA : Will the 
Minjster of URBAN PEVELOPMENT be 
pleased to state : 

(a) whether there was flDY scheme to allot 
alternative fiats in Mayur Vihar residential 
scheme to persons holding general 'power of 
attorney and had built houses on their plots 
which were demolished during emergency; 
and 

(b) whether any compensation for the 
demolished houses and the land acquired by 
the Delhi Development Authority was 
given to them and if not, ,the reasons 
tbereof 1 

\ THE MINISTER OF STATE IN 
THB MINISTRY OF URBAN DEVE. 
LOPMENT (SHRJ DALBIR SINGH): 
(8) There IS a scheme for allotment of 
alternative accommodation to persoDs 
whose houses were demolished during 
emergency but there is do specific provision 
for lucb allotment in Mayur· Villar. 
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(b) Compensation as per the provisions 
of the Land Acquisition Act, 1894 is 
payable and has been paid to the owners/ 
successors-in-interest only. Constructions 
which were made after jssu~ of the notifica-
tion under Section 4 of the Land AcquIsi-
tion Act are not considered for determina-
tion of compensation under the Act. No 
compensation is also payable for unautho-
rised constructions which are de1nolished in 
accordance with the provision of law. 

Forecasting of Milk Production 

4598. DR. G. VIJAYA' RAMA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether accurate and regular fore-
cast of various crops and farm produce is 
carried out ; 

(b) whether milk is a very importsn t 
farm produce and is covered under thi s 
statistical forecast and if not, whether this 
will be done in view of clear recommenda-
tions or NCA report 1976, Jha Committee 
Report and report of Animal Husbandry 
Commissioner regarding inaccuracy of milk 
estimates; and 

(c) whether milk data will be made 
available district wise to ensure evaluation 
of development. projects ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA') : (a) and (b). 
Regular forecasts are issued in respect of 
foodgrain crop~. oilseeds, sugarcane and 
fibres. Estimates for prQdudtion of milk, 
eps and wool are also projected annually. 

(c) The matter regarding preparation of 
district-wise estimates of milk production is 
under consideration. 

Reimbursement of Medical Bills in DDA 

4599. SHRI MANIK'RAO HODLYA 
GAVIT : 

'SHRI SUBHASH YAD~V: 

Wnl the '\tini.ter or UR.B \N DBVELOP. 
MBN r bo pleasod to atate ; 

(a) whether there has been corruption 
on a very large scale in regard to the reim .. 
bursement of medical bills in Delhi Deve-
lopment Authority ; and 

(b) jf so, whether Government propose 
to bring the DDA under ESI Scheme to re-
move corruption in regard to reimburse-
ment of Medical Bills and if not. the· 
reasons in regard thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT· 
(SHRI DALBIR SINGH) : (a) No, Sir.' 

(b) Does not arise. 

Supreme Court Notice to Government on 
Asbestos Mining 

4~Q SHRI THAMPAN THOMAS: 
WHI the Minister of LABOUR be pleased 
to state: 

(a) whether it is fact that the Supreme 
Court has issued notice to Government 
seeking a declaration that Hasbestos mining 
and factory process is a dangerot;ls and 
hazardous occupation". 

(b) whether Government acted on the 
notice of the Supreme Court; and 

(c) if not,. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) to (c). A Writ Petition 
No. 206 of 1986 has been filed in the 
Supreme Court by the Consumer Education 
& Research Centre, Ahmedabad and another. 
where amongst others, Union of India is also 
a Respondent. However, Supreme Court 
has not issued any not,jce for declaring 
asbestos mining and factory processes, as 
dangerous and hazardous occupations, S.uch 

'a power in respect of factories is abeady 
available with the State Governments under 
Section 87 of the Factories Act, 19~. 

Sumldy to Paddy Cultivators In Kerala 

460'. SHRI VAKKOM PURUSHO .. 
THAMAN: Will the Minister of AGIU-
CULTURE be pleased to state : 

(a) whether qo~ernment are aware that 
tho cost of paddy cultivation in Kerala is 



very .• ucIa '.on tl&c hipor side and that the 
paddy cultivators are cODvertiq the paddy 
field. for otber remunerative ,cultivation; 
and 

,(b) whether the Uoion GoverluJlcnt 
wUI live assistance to the State Govern-
ment for .&ivins subsidy to the paddy 
cultivators? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF A.GRICULTURE 
AND COOP,I3RATION (SHRI 
YOGENDRA MAKWANA): .(a) The cost of 
cultivation of paddy is somewhat higher in 
Kerala State on account of high labour 
cost, constituting a sizeable proportion of 
the total cost of cultivation. The small dec-
line in area unc:\er paddy cult iva tion in 
recent years may be due to tbe comparative 
advantages in growing other high value 
crops. 

(b) Government in its zeal to provide re-
mUllerative prices to farmers is adopting 
several measures and providing incen tives to 
igcrease production and adopt modern agri-
cultural technology, of which subsidy forms 
a part. A Central Sector rice minikit-cum-
community Durse.ries programn;le including 
propagation of improved production techno-
101Y is under implementation in the State 
of Kerala. Under this scheme, rice seed 
minikits containing 2 to 5 Kgs. seeds of 
location sl'ecific high yielding varieties are 
distributed free.of-cost with a view to popu· 
larise the newly released high yielding varie-
ties and ICt the new varieties tested under 

.. farmers' conditioas. Besides this, assistance 
at the rate of Rs. 1500 per hectare is pro-
vid.ed to the farmers for raisin. rice com-
munity Durseries and sbarins the seodUols 
raised in such Durseries with other farmers 
at a Dominal cost. With the objective ·,of 
muJm.isina 811'icultural prodUction tbe 
Gowrnment of India sanctioned a schc.me 
ia ·Deeember. 1983 for e9ta.blish~t of 
FarmerS Aaro&mce Ceotres ~Dd. .po'p~a
risatiOD of improved aJficultural implements 
aDd 'bao. t~Ja tirQ\l&ll ~~lnidim .ale 
~!. The component of the above s'cbeme 
vJi~ ,~aristlfion of fmprovred ai1'icultural 
fmpielitents and bud toots through subsidj_ 
sale was extended to the State 0' Kerala 
durin,s 1 Q83-84. 84.85, and PS.~6. A 
Cotltl of a.. 9.$2 I~ as CenuC Jbare of 

Wl'ltIM AIIIwr, "2 
subsidy has been released to the State 
Government. 

FIUlng up of Vacancies In AIR 

4602. SHRI PRAKASH V" PATIL : 

PROF. RAMKRISHNA MORB 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether it is a fact that a very 
large number of posts in different cate-
gories are lying vacant in AIR ; , 

(b) if so, . the category-wise break-up, 
the dates from which these are vacant and 
the reasons for these posts lying vacant ; 
and 

(c) what steps are being taken to fill 
them up ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
B~OA.DCASTING (SHRI V.N. GADGIL) : 
(a) to (c). An India Radio has a vast net-
work, of 88 Stations with Headquarters 
Office at New Delhi. In such a va st net-
work, vacancies will natural1y arise due to 
retirements/promotions from one grade to 
another or creation of new posts to meet 
the needs of exp..lnsion. Further in the lower 
grades, like, 'Lower Divjsions Clerks, Steno-
graphers, etc. the new recruits resign SOon 
after joining becau<;e they secure better jobs 
elsewhere in the private/public sectors. The 
DU,mber of vacancies keeps changing but the 
total number at aoy time would not exceed 
about 10 percent of tbe total sanctioned 
strength. 

Most of tho vacancies upto Group fe' 
are tilled up by Direct Recruitment taroqh 
Staff Selection Commission, Employment 
Bxchange, etc. Such Direct Recruitacot 
action hal been vested in zonal offices/ 
Stations to e~pedite matters. 

In GJ70up 'A_' aD9 !8' Ule v.~cJes are 
filled up throulb Union Public Service 
COmmiuioD either .by t~. J;)4"~ ~it
ment method or the Dop8ltIMDtal Promo-
tion Committ~ method. Except in cases. 
where lome' H iSb courts have passed Slay 
onion in respect of prOQlOliQQl dQC to 
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alleaed defects in the seniority lilt. in the 
. other cases; the· requisition for Direct 

Recruitment or Dopartmental Promotion 
Committeo Proposals have been made to 
the Union Public' Service Commission. 
These selection/Departmental Promotion 
Committee presecesses would take some 
time through efforts are continuously made 
to expedite matters. 

MJsafPfoprlatioD of Funds (or ReHer 
Work in Orissa 

4603. SHRI SOMNATH RATH : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the amount given to Government 
of Orissa for relief work during the last 
three years, year-wise ; 

(b) whether tqe whole amount was 
spent; 

(c) whether the money was spent for 
the relief work or for any other purpose; 
and 

(d) if so, the details in this reprd and 
whether any action has been taken or is 
proposed to be taken in the matter ? 

TH.E MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAK.WANA): (a) and (b). 
The ceilings of centra) assistance sanctioned 
to Government of Orissa duriog the Jast 
three years and the amount actuaJly released 
on the basis of the detail. of expenditure 
received, from the S tate Government are 
given in the statement jiVeD below. 

(c) aad (d). The Government of Orissa 
have intimated that part of funds sanctioned 
as central assistance towards subsidy on 
transportation of liming material for soil 
affected by cyclone in the year 1982-83 has 
been misappropriated. The matter is under 
investigation of the State Vigilance Organi-
sation and the exact amount misappropriated 
can be known after the investigation is 
complete. 

STATEMENT 

Statement Showing Ceilings of Central Assistance Sanctioned and Released to Orissa for 
Relief During the last three Years 

(Rs. In crores) 

Year Floods/ Cyclone Drought 

-----------
Central Central Central Central 
assistance (Us/stance assistance a8sistanc~ 

sOllctioned r~/etUed sanctioned reietJIed 

1 2 3 4 

1982-83 170.52 129.20 15.98 14.48 

22.98· 14.85 

1983-84 • 24.65 22.05 

1984-85 23.43 11.11 2.9S 5.00 

6.00+ 

.Spillover for 1983·84 
+ SpiJlov.or for 1985-86 
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Assiltaoce for Reclamation or Land 
AlI'ected by Cyclone 

4604. SHRI SOMNATH RATH: Win 
tbc Minister of AGRICULTURE be pleased 
to 'state : ' 

(a) the amount Union Government have 
given to Orissa Government for the treat .. 
ment of soil affected by cyclone froln 1981-
8:! so far; 

(b) whether it has come to the no tice 
of Union Government that these funds have 
been misappropriated in the process of 
putting paper n1ill sludge in the land; 

(c) if so, the amount involved; and 

(d) the outcome of the vigiJance enquiry 
in the matter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOOENDRA MAKWANA): (a) The 
Government of India have sanctioned the 
following ceiling of central assistance for 
treatment of soil affected by fiood/cyclon 
from 1981-82 so far :-

Year 

1981-82 

1982-83 

1983-84 

1984 .. 85 

1985-86 . 

Amount ·approved 
Rs. in lakhs 

Nil 

75.00 

Nil 

20.10 

20.00 

(b) to (d). The Government of Orissa 
have intimated that part of fu~d.s sanctioned 
as central assistance towards subsidy on 
transportation of liming material for soil 
affected by cy:lone in the ye!ir 1982-83 has 
been misappropriated. The' matter is under 
investigation by the State Vigilance OrSini ... 
sation and the exact amount misappropriated 
ca,n be known after the inveati¥ation is 
complete. 

[Translation] 

Safety and Welfare of Journalists 

4605. SHRI RAJ KUMAR RAI: Will 
the Minister of INFORMATION AND 
BROA'DCASTING be pleased to state: 

(a) whether Government's attention has 
been drawn to the news items published in 
the newspapers from time to time regarding 
beating of journalists and weether it is a 
fact that inspite of showing their identity 
c:uds and verifi~ation of other details, the 
journalists have peen badlY trt'ated ; and 

(b) if so, the deta'ils of action being 
taken by Government for ens'uring the safety 
and welfare of the journalists and the 
number of cases of police atrocities in which 
action has been taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V.N. GADOIL): 
(a) and (b). Intormation is being collected 
and shall be placed on the table of the 
House \\ hen it becomes available. 

[English] 

Action Against Agencies Swindliol Job 
Seekers 

4606. SHRI T. BASHEER: wJlr the 
Minister of LABOUR be pleased to state: 

. (a) the names of the agencies unearthed 
by Government which are swindling job 
seekers in the Gulf area; and 

(b) the action Government have taken 
in this regard? 

THE MINISTER OF: STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANG~A): (a) and (b). Information is 
being collected from various police autho-
rities and will be laid on the table. of the 
House as soon as it is received. 

[ Translation] 

Soil Teating Laboratorl.1 Ie the Country 

41107 .SHRI H ~ RISA: R 0\ WAT: Will 
the Minister of AGRICU L..TURE b. pleased 
to state: 
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<a)' the State.wise number of districts 
in the' country where soil-testing laboratories 
are working ; and 

(b) the steps proposed to set up labo-
ratories in those districts where they do 110t 

exist at present '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) A statement indicating 
State-wise number of districts which have 
soil testing laboratories is given below. 

(b) The State Governments have been 
requested to set up at least one Soil Testing 
Laboratory in each agriculturally potential 
district where they do not exist at present. 

Name of 
State UT. 

1 

1. Delhi 
2. Haryana 
3. Himachal 

Pradesh 
4. Jammu & 

. Kashmir 
S. Punjab 

STATEMENT 

No. of 
districts 
where s:Ji/ 
testing labo· 
ratories are 
funtjolling 

2 

1 
12 

11 

S 
12 

6. Uttar Pradesh 56 
7. Andhra 

Pradesh 23 
8. Karnataka 19 
9. Kerala 11 

10. pondicherry 1 

11. Tamil Nadu 15 

12. Assam 11 
13. Bihar 36 
14. Onssa 11 

IS: West Bengal 8 

16, Nagaland 1 

17. 'Mizoram 1 

18. Mepalaya 1 

Total No. of 
Soil testing 
laboratories 
(including 
mobile labo-
ratories) 

3 

1 
28 

12 

7 
49 
56 

29 
28 
15 
2 

32 
13 
39 
13 
17 
1 
1 
1 

1 2 3 

19. Manipur 1 2 
20. Tripura 2 2 
21. Arunachal 

Pradesh 1 1 
22. Andaman & 

Nicobar Islands 1 1 
23. Sikkim 1 1 
24. Gujarat 18 22 
25. Madhya 

Pradesh 24 26 
26. Maharashtra 12 22 
27. Rajasthan 8 9 
28. Goa, Daman & 

Diu 1 2 
--- ---

Total :- 304 432 

[English] 

Introduction of Computers for Soil Testing 

4608. SHRI BALASAHEB VIK.HE 
PATIL : Will the Minister of AGRICUL-
TURE be pleased to state; 

(a) whether Government propose to 
introduce computers for soil testmg and 
conservation of water for irrigation purpose 
and fix up time bound research programme 
in near future ; 

(b) jf so. salient features thereof; and 

(c) what are the difficulties in compute-
rising irrigation system in the drought prone 
areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YuQENDRA 
MAKWANA) : (a) to (c). Th~re is no 
proposal to introduce computers for soiJ 
te~ting in making fertiliser recoIDlliendatioD'. 
However, introduction of computers is 
being made at the Central level for planning 
and desian of water conservation structures 
in organisations like Central Water Com-
mission and the Concrote and Soil Mecha. 
nics Researcb Station, New Delhi in the 
Min.isuy of Water Resources. COmputers. 
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are beiDI used for systems studies for 
planni.1 and optimum development of river 
waters and for design of intricate water 
conservation structures. Irrigation projects 
arc planocdt constructed and operated by 
the State Governments, since irrigation is a 
State subject. These projects benefit both 
drought prone and other areas, taking into 
account techno .. economic considerations. 

Recognition of Federation anel Associations 
of Small aDd MedIum Newspapers. 

4609. SHRl SUBHASH YADAV: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: ' 

(a) how many Federations and Alsoci-
ations of Small and, medium newspapers 
recognised by Government in tbe country; 

(b) whether the Indian Federation of 
smJlll and medium newspapers recognition 
is pendinl with the Government; 

(c) what are the criterion for extending 
recognition and whether every year surveys 
of the live membership of these Federations 
and Associations are made ; 

(d) whether small and medium news-
papers on its register consists of members 
whose publications ceased years ago and 
who have note paid,' their subscription for 
years together. if Dot, whether GoverDlnent 
initiate investi,ation about the real strength 
of each Federation and Association and 
recognise only those which are genuine 
bodies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N., GAD-
GIL) : (a) to (d). The Government has no 
system of recognisiDI federations and asso-
ciations of newsplpers whether small, 
medium or big. However, the Press Council 
of India recolnises newspapers organisations 
only for the propose of DotifyioS them in con-
nection with the constituti ,)D of the Council. 
Two organisatioCli of small and medium 
newspapers, namely an India Small and 
Medium Newlpapers Association and All 
India Small and Medium Newspapers 

Federation were recoanised by the Council 
durin. 1985. This recoanitioD ia 
-t0D4ed OD tho basis of the documentl 
(ural.bed by lucb oraaDisations. The Indian 

Federation 01 Small and Medium \ News-
Papers. which was set up recently, i.e. on 
29.4.85, approached tbe Press Council in 
this regard and they were advised by the 
Council to stake their claim in 1988 when 
the term of the present ~ress Council 
exp;res. . 

There is no system of surveys and in· 
vestigation by the Government. However, 
when an association stakes its claim as the 
Indian Federation of Small and Medium 
Newspapers has done recently for inclusion 
in any committee like Central Press Accre-
ditation Committee and Newsprint Advisory 
Committee etc., onus is on that association 
to adduce evidence with regard to its being 
a representative body. Decisions in such 
cases are after after taking into account 
various relevant factors. ' 

Servke ConditioDS of Unorganised Labour 

4610. saRI P.R. KUMARAMANGA-
LAM: Will the Min~ster of LABOUR be 
pleased to state: 

<a) whetber it is a fact that the unor-
ganised labour are livin" under appalling 
conditions and are being fully exploited and 
if so, whether Government would help such 
groups to be orlanised; and 

(b) whether benefits of welfare schemes 
special1y low rent housing. health, education 
and security of service and, pensionary 
benefits would be extended to this group as 
'in some other developing countries such as 
Zambia? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A, 
SANGMA): (a) A CentraUy sponsored plan 
scheme for organising rural workers is in 
operation. Under the scheme 1500 posts of 
Honarary Rural Organisers have been allo-
cated to 14 States/Union Territories. 

(b) The Minimum Needs Programme 
and the 20-point programme give a high 
priority to rural house-site.cum .. house 
construction programme. In urban areas 
also housing proll'ammes are taken 
up specially for economically weaker 
'sections. 

III the Seventh Plan etTorta Vi,ill continue 
to improve tho health aod oduca~lon~ . status 
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of people. Anti-poverty programmes are 
likely to improve tbe bargain.ing position of 
unorganised labour. Almost aU' Stato 
Governments/Union Territories bave old-ago 
pension schemes under, which pension is 
paid to every eligible person. 

Chaoge In Cropping Pattern 

4611. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the budget for 1986.87 has 
nlade increased allocations for agriculture to 
change the presen t cropping pattern in the 
country so that the the agricultural sector is 
able to cover up the areas of production 
where facing deficiency; 

(b) whether before formulating the 
budget allocation the Ministry had formu-
lated the broad pattern for increased alloca-
tions for different crops where there· is 
deficiency: 

(c) if so, the details thereof; and 

(d) what targets of increased produ-
ction for different crops have now been set 
for ,1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) to (c). Keeping in view 
the peculiar nature of the agricultural 
activity, financial alJocations are generaIJy 
not made on cropwise basis barring crops 
requiring specj",l thrust. Every year, a 
detailed exercise is undertaken to determine 
the sectoral allocation before tbe formulation 
of Plan/budget Proposals. As a part of this 
exercise. relevant factors like demand and 
supply situation crop production imbalances, 
stage of technological development and 

~ availability of resources are also taken 
into account. 

(d) The targets of prod UCtiOD fixed for 
1986.87 for different crops are: 

Crop Unit Target lor 
1986.87 

1 2 3 

Rice Million tonoes 65.0 
1VJteat " 

49.0 

1 2 3 
Coarse 
grains miJJioo tonncs 32~O 
Total 
cereals " 146.0 
Total pulses ,. 14.0 
Total 
foodgrains 

t' J60.0 
Oilseeds t, 14.8 
Sugarcane " lSS.0-190.0 
Cotton Mill. bales of 8.8 

170 kas. eacb 
Jute & Mesta Mill. bales of 8.S 

180 k,S. each. 

Hurdles by DDA for Kaymes Cooperative 
Group Hou.inl Society 

4612. SHRI T. BASHBER: 

SHRI V.S. KRISHNA IYER: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

<a) whether his Ministry bas received 
a representation from the Kaymes Coope-
rative Group Housing Society Limi .. 
ted, New Delhi in regard to various hur-
dles put by the Delhi Development Authority 
in the matter or Society'S efforts to build 
Houees for thoir Members, the latest bein8 
the dispute between the authority aDd tho 
Delhi Urban Arts Commission over tho 
sQitability of the land already allotted by the 
Delhi Development Authority after app-
roving its p.Jan; and 

(b) the action taken by Gover~ment 
thereon to ensure immediate resolution 01 
the dispute between the authority and the 
Urban Arts Commission so that the Society 
is able to start construction or the houses ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes Sir. A 
representation dated 19.2.1986 (rom the 
Kaymes Cooperative Group Housing So-
ciety Ltd. was received in the Ministry of 
Urban Development on 28.2.1986 throuab 
Delh i Cooper-ative Housing' Buildins Pe-
deration Ltd. 

(b) This Society was allotted land in 
Oceta Colony area. The Delhi Urban Arta 
Commission has considered the layout-cum .. 

( 
i 
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envelope plan for Geeta Colony complex 
for group housing societies and advised the 
Delhi Development Authority to formulate 
comprehensive proposal for the area giving 
complete details of the existing pattern of 
development, road network, open spaces, 
tot lots, parks and location of community 
facilities etc. for proper evaluation. This 
Ministry has also advised the D .D.A. to 
finalise the structural plan of the area in 
consultation with Delhi Urban Arts Commis-
sion with-in a specified time sched ule follo-
wed by quick approval of the layout/site 
plans submitted by the individual societies. 

Special Housing Scheme for Industrjal 
Workers 

4t113. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of LABOUR 
be pleased to state : 

(a) whether Government have urged the 
states to prepare special housing scheme for 
industrial workers or atleast keep apart a 
minimum percentage of houses in their 
existing housini schemes for industrial 
workers; 

(b) jf so, whether the States have agreed 
for the Union Government's directive; 

(c) whether a large number of workers 
have not been able to take advantage of 
liberalised provisions of the house building 
advance; and 

(d) if so~ the steps. being taken by 
. Government in t his regard ? 

The MINISTER OF STATE OF THE 
MINJSTRY OF LABOUR (SHRI P.A.·· 
SANGMA): (a) Yes, Sir. 

(b) The reaction of the State Govern-
ments is awaited. 

(c) and (d). It has been reported that 
a good number of provident fund subscri-
bers have not taken advantage of the 
Hberalised provisions of withdrawals for 
house building purposes, presumably for 
want of suitable housing schemes. It is in 
this context, that the State Governments 
have been requested to formulate special 
housing schemes, for industrial workers. 

ExtensioD of E.S.I. Scheme to DDA, DTC 
and DeIhl Milk Scheme 

4614. SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI SUBHASH YADAV: 

Will lhe Minister of LABOUR be pleased 
to state: 

(a) whelher there is a proposal under the 
consideration of the GoverRment to extend 
the Ewplo),ecs State Insurance Scheme to 
the employees of Delhi Development 
Authoriry, Delhi Transport Corporation and 
the Ddhi Milk Scheme . , 

(b) jf so, the details thereof; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) ; (a) to (c). The ESI Act, J948 
is at present applicable to factories and . 
certain other specified classes of establish. 
ments. Delhi Develnpment AuthorHy does 
not fall in the calegory of establishment 
coverable under the ESI Act. There is, there-
fore, no proposal at present for extension of 
the ESI Scheme to the employees of the Delhi 
Development Authority. The employees of 
the 'workshops' of the Delhi Transport Cor-
poration are already covered under the ESI 
Scheme. The running staff i.e. drivers , 
conductors, etc. of the DTC are not at 
present covered. The question of exten.ding 
the ESI Scheme to them may. however be , 
considered after new ESI hospitals come up 
in Delhi. The ESI Act is already apPlicable 
to the Delhi Milk Scheme but they are at 
present exempted from its operation. 

D~stricts Covered by National Oilseeds 
Development Projects in Karnataka 

4615. SHRI V.S. KRISHNA IVER: 
With the Minister of AGRICULTURE be 
pleased to ,state : 

(a) the names of the·· districts where 
National Oilsceds Development Project has 
been in operation in Kamataka ; 

(b) whether the projects will be extended 
to all the renl8 iniDg distticts during 1986 .. 87; 
and 
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(c) what are the incentives given by the 
Centro to grow Dlore oilseed. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ~NA): (a) National Oil seeds Develop-
ment Projects is in operation in 16 districts 
of Karnataka Srate, nan1ely~ Ran galore, 
KoJar, Tumkur, Shim oga, Chitradurga, 
Mysore, Mandya, Hassan, ChickmagaJur, 
Dharwar, Be'gaum, Bijapur, Raichur. BaU-
ary, Gulbarga and Bidar. 

(b) F:rom 1986-87, National Oilseeds 
Development Project h~tS been modified and 
the districts in States incluojr~g Karnataka 
have been selected on t hc bilSis of sizeable 
area of oilseeds under culflvation in these 
districts as well as potentiality even though 
the actu al area coverage may be small. 

(c) The incentives and faciliries provi-
ded under National Olh,"eds P'(~vclopmcnt 
projects to grow inore oilsn-',.!s are: demon-
strations of improved technology, distribution 
of seed and fertiliser minikits, and subsidY 
to the farmers on seed, fertilizer, rhizobium 
culture, plant protection, irrigation cbarges 
and farm equipments etc. 

Identification of Water Sheds in Drougbt 
Pr911C Areas 

461ci. SHRI D. B. PATIL: Wi)1 the 
Minister of AGRICULTURE be"pleased to 
state : 

(a) whether under Orought Prone Areas 
Programme, a programme to identify 
watersheds in drought prone areas was 
taken up ; 

(b) if so, when and how man~ wa~er
shed areas were identified since the tnceptlon 
of the programme State-wise and Union 
Territory-wise; 

( c) whether funds were provided for 
this programme by Central Government f and 

(d) if so, the expend~ture .incurred by 
Central Government in In each State and 
Union Territory till now? 

THE '" INISTBR OF AGRICULTURE 
(S. B,UTA SINGH): (a\ The. Drought 
Proao Areas Pr08I'a1l1lDO (DP AP) anDS at an 

integrated area development on a mini or 
micro watershed basis for optimal develop-
ment of land, water livestock and human 
resources and restoration of ecological 
balance in the areas covered by It. The need 
for proper identification of watersheds and 
planning integrated development of such 
areas has, therefore, been stressed on the 
State Governments. 

(b) In most of the programme districts, 
nn effort has been made to identify water· 
sheds whil~ formulating Action Plans. 
The information regarding the exact number 
and details of watersheds identified bas not 
been maintained. Indian Council of Agri-
cultural Research in consultation with the 
various State Governments has, however, 
prepared modt"l plans for development of 20 
watersheds in DPAP areas namely Anantapur . 
and' Kurnool (Andhra Prade~h). PaJamau 
(Bihar), Panchmahal and Rajkot (Gujarat), 
Mohindergarh (Haryana). Udhampur 
(Jammu & Kashmir). Sidhi (Madhya 
Pradesh), Sholapur 9 Beed, Ainnednagar 
(Maharashtra' (BeUary, Bijapur and Kolar 
(Karnataka), PhuJbani (Orissa), Du~garpur 
(Rajasthan),) Bahraich and MJrzapur 
(Uttar Pradesh), Purulia and Ba~kur~ (West 
Beng~l). These are being dovetaIled mto the 
DPAP Annual Action Plans of concerned 
districts for implementation. 

(c) and (d). Expenditure on Drought 
Prone Areas Programme is being shared 
between the Central and State Governments 
concerned on 50 : .50. The total allocation, 
the total expenditure and the central funds 
released to different States for this pro-
gramme since the Fifth Ptan are given in 
the statement given below. 

STATEMENT 

Statement sliowing total • allocatjon~, to~al 
expenditure incurred and Central assistance 

released under DPAP from Vtb Plan to 
1985-86. 

SI. Stale Total 
No. allocation 

(Rs. in crores) 

Total 
exp;ndi-

Central 
assist-

lure anct 
(upto Feb. 86)re/e4,3ed 

1 2 3 4 ·s 
-1 -A~db-a~lO::-::8:-:. 7:':"3--;';92:-98 53.07 • n r 

Pradesh 
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1 2 3 4 S ' 

2. Bihar 65.88 48.74 25.88 
3. Gujarat 71.96 72.42 36.73 
4. Haryana 19.84 16.90 9.56 
S. Jammu & 

Kashmir 20.77 17.19 7.26 
6. Kamataka 9.2.51 76.59 41.94 
7. Madhya 70.94 57.11 28.88 

Pradesh 
8. Mahara- 87.62 77.20 38.64 

shtra 
9. Orissa 43.58 31,22 17.38 

10. Rajasthan 125.45 81.69 47.19 
11. Tamil- 51.68 50.31 24.76 

Nadu 
12. Uttar 88.73 7J .98 40.27 

Pradesh 
13. West- 45.17 33.78 18.33 

Bengal 

TOTAL: 892.86 728.11 389.89 

Fisheries Development in Gujarat 

4617. SH~I AMARSINH RATHAWA : 
Will the Minister of AGRICULTURE, be 
pleased to state: 

(a) the total Quantity of fish exported 
from Gujarat during the last three years, 
year-wise and the alency throush which the 
expo" ia being made; and 

(b) the steps being taken to develop 
fisheries in the coastal areas of Gujarat 
duriol Seventh Plan period? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF AGRICUL TUllE 
AND COOPERATION (SHRI YOOENORA 
MAICWANA): (a) and (b). The informa-
tion is being coUceted from the State 
Government and will be placed on the Table 
or the Sabha. 

Exbibltlon of Blue Films 

4618. SHRI HANNAN MOLLAH: 
wm the Minister of INFORMATION AND 
BR.OADC4.STING be pleased to state: 

<a> whether Government are aware of 
widMCalo exhibitiOll of bluo-1UmI all 0\'Ct' 

the country causing serious moral degenera-
tion of the younger generation; 

(b) whether the Censor Board has taken 
any initiative to curb it ; and 

'(c) what other effective measures includ-
ing suitable advice to the States are being 
contenlplated by Union Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROA.DCASTING (SHRI V. N. GADGIL) : 
(a) to (c). Some reports do appear in the 
Press from thne to timo regarding exhibi-
tion of blue films in different parts of the 
country. 

2. Production and exhibition of films is 
m~inly in the private f,ector. Besides, laws 
already exist for punishment of persons who 
exhibit uncertified filnls. Preventive and 
punitive action i'l regard to offenders of 
such laws is to be taken by the State 
Governments concerned. Central Govern-
ment keep advising the State Government 
in this regard from time to time. 

Pay Scale of Jl!n'or Engineers in Central 
Public W(!rks Department 

4619. SHRI I\'1 \NORANJAN BHAKTA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether any category of field staff of 
the Central Public \Vorks Department have 
been agitating abollt the di.;crimination done 
to them in relation to another category of 
employees; 

(b) if so, the detials of their demands; 
and 

(c) the action Government have taken 
or contemplate to redress their grievances? 

THE MINISTER OF STATB IN THE 
, MlNlSTRY OF URBAN DEVELOPMENT 

(SHRI OALBIR S(NGH): (a) and (b). 
The JUQior Eniineers of CPWD have been 
agitatiDg for revision of their pay scale to 
bring it at par with DrauJbtsmen, Gr. I 
working in the Department. 

(c) The mattor is under consideratiOD in 
QODt\lltatiOD with tho Ministry ot PiDameo. 
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Grants to States For Soil Conservation 
Measur .. 

4620. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister -of AGRICULTURE be 
pleased to state : 

(a) whether Government propose to 
bring uniformity in the States in relation to 
implementation of soil cQnservation pro-
grammes and recovery of revenues of the 
benefited farmers ; 

(b) whether Government have also 
considered the provision of providing finan-
cial aid to the States who desire to implement 
soil conservation programme . on cent per 
cent grant basis; and 

(c) if so, the details regarding the plan 
of Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAT(ON: (SHRI YOGENDRA 
MAKWANA): (a) State and Union 
Territory Governments have been ad vised to 
formulate integrated watershed management 
plans for all types of lands and the associ-
ated drainage system and implement the 
same adopting multi-disciplinary approach. 
The loans advanced to the farmers benefited 
from the implementation of soil conservation 
programmes are recovered depending upon 
the procedures prevailing in the States/ 
Union Terri todes. 

(b) and (c). Central assistance is being 
provided to the State and Union Territory 
Governments under various Central/Ce~trally 
sponsored schemes as per the approved pattern 
of financial assistance. The pattern of Central 
assistance is different for various schemes 
extending upto 100% assistance covering 
grant and loans. 

Sub-Letting of Government Accommodation 

4621. SHRI BANWARI LAL 
PUROHIT: Will the Minister of URBAN 
DBVELOPMENT be pleased to stat" :_ 

(a) whether Central Government have 
recently announced that the sub· letting of 
the Central Government accommodation 
will now be treated as an offence and strict 
punishmen t wi 11 be provided ; . 

(b) whether tho services of the Central 
Government employee "ill be terminated If 

it is found that the employee haa sub-let 
the Oovernment accommodation; 

(c) if so, wh~n a door to door survey is 
proposed to be made for this purpose; and 

(d) the other steps Government pro-
pose to take in this regard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Govern .. 
ment have issued orders recently that In 
cases where a government servant has been 
found guilty of letting out the Government 
residential accommodation, the concerned 
disciplinary authority after considering the 
facts of the case may take su itable depart-
mental disciplinary action under the disci-
plinary rules' for imposition of suitable 
penalty. 

(b). It is for the concerned admiDistra-
tive disciplinary authority to decide on the 
quantum of penalty to be imposed. 

(c) and (d). The Department is making 
random survey for detecting subletting in 
Government quarters' from time to time. 
In addition specific complaints received are 
also looked into. 

Building Activity of Private Contractors 

.4622. DR. T. KALPANA DEVI: 
SHRI C. MADHA V REDDI : 

Will the Minister of URBAN DEVELOP. 
MENT be pleased to state : 

(a) whether Government propose to 
cncouraae for construction activitjes in 
De1hi~ agencies such as HUDCO, E.P.I., 
N.B.C.C., instead of private contractors 
who are actuaUy responsible for faults in 
DDA-built houses ; and 

(b) Whether Government also propose 
to encourage for this purpose genuine Co-
operative Building Societies as in the past 
and as in several other States starting with 
professional Societies, Government Servants, 
and public sector secieties and private com-

'panies such as P.T.!'. U.N.I., D.C.M, 
Escorts etc. ? . 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Some of 
the public Itctor ulldertakinis. namely. the 
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EDlineeriDa Projects (India) Ltd. (B.P.I.) 
and National Building. Construction Cor-
poration -Ltd. (N.B.C.C.) are already 
participating in the construction projects of 
the Delhi Development Authority. N.B.C.C. 
has recently been awarded the work of 
construction of 1 SOOO houses in the categorY 
of BWS/LIG/MIO. B.P.I. Ltd. has also 
submitted a propolal to DDA for construc-
tion of flats in EWS category. Housing &: 
Urban Development Corporation beina a 
financing age~cy t does not directly under .. 
take construction activity. 

(b) Since 1970, the Government have 
been encouraging cooperative houso building 
societies in Delhi for construction of houses 
on group housing basis. So far, D.D.A. has 
allotted land to 517 coop. sroup housing 
societies in different areas. 1208 societies 
regIstered during the year 1983 have also 
been sponsored by the Registrar. Coopera-
tive Societies, New Delhi for allotment of 
land. 

Accident Prone Industries and Measures 
to Check Accidents 

4623. SHRI K. PRADHANI Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether a surVey by the Industrial 
Design Centre (IDC) and Industria! Toxico-
logy Research Centre (lTRC), Lucknow has 
revealed that five jn~ustrial sectors viz., 
textiles, metallurgy, machinery manufactur-
Ing, chemicals and transport are more 
accident prone accounting for 80 per cent 
of the injuries; 

(b) whether contrary to the hope that 
the Bhopal Gas tragedy will lead to stringent 
regulations by industries, many gas leakages 
have since been reported and the situation 
appears to be deteriorating ; and 

(c) if so, the measures taken by Govern-
ment to check industrial accidents '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Government is not aware 
of tbe surveys mentioned. However t accord-
in. to the analysis made by the Directorate 
General of Factory Advice Service and 
Labour Ioatitutes, i. rospect of the year 

1982, the perceDtaJe of accidents in tbe 
industries mentioned as against the total 
number of accideats works out to be 79. 

(b) and (C). After December, 1984~ 
there were reports of gas leakages from 
certain industrial units in the Country. To 
check such leakages and also to ensure 
better safety' standards in manufacturing 
units covered by the Factories Act, 1948, 
the following measures have been taken: 

(I) The State Governments and 
Administrations of Union Territories have 
been advised to strenathen the factory ins-
pectorates, streamline the procedures and 
update the Factory Rules on the lines of 
the Model Rules. 

(2) The training capabilities of the Cen-
tral Labour InstitQte at Bombay and the 
Regional Labour Institutes at Calcutta, 
Kanpur and Madras have been augmented 
with special emphasis on safety in chemical 
units. The number of seats for the one year-
Diploma Course Safety Officers in all the 
Institutes have been increased. 

(3) 23 Inspectors of Factories and 4 
Technical Officers of the Central and 
Regional Labour Institutes were trained on 
Industrial Hygiene in Australia to enable 
the State Governments to set up Industrial 
Hygiene Laboratories in the different States 
and Union Territories. 

(4) Three Inspectors of Factories were . 
given training on Major Hazards Control in 
u. K. 

(5) Comprehensive amendments to the 
Factories Act, 1948 are being processed so 
as to make, inter-alia, specific provisions to 
check occupational safety and health hazards 
in dangerous manufacturing processes, 

- including chemicals, and also to provide 
for stringent penalties for violation of the 
provisions of the law so as to make tae 
enfercement of the law more meaningful and 
effective. 

(6) A Safety and Health Accident 
Reduction Action Plan has been drawn up 
and circulated to all State Governments and 
Union Territories, Central Workers and 
Employers' Organisations, listing the main 
duties and obligations of State Governmentsl 
Administrations of Union Territories. 
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tDaDal'rl and workers connected with 
manufacturing processes with a view to 
minimising occupational safety and health 
hazards. 

lad_rial Accidents 

4624. SHal MUKUL WASNIK: Will 
the Minister of LABOUR be· pleased to 
state: 

( a) whether it is a (act that a common 
feature of the industrial accidents is that 
early warnings arc ignored and safety regu-
lations are not stringently followed by the 
industry in the country ; and 

(b) if so, the nature of action Govern. 
ment propose to take to stop deterioration 
in the situation further? 

THE MINISTER OF STATE OF THE 
MINISTRY OP LABOUR (SHRI P.A. 
SANGMA): (a) and (b). Industrial accidents 
arise due to a variety of reasons. Govern-
ment has taken the foUowing measures for 
minimising accidents : 

1. The State Governments and Adminis-
trations of Union Territories have heen 
advised to strengthen the factory inspectora. 
tes, streamline the procedures and up .. date 
the FactorY Rules on the lines of the ,Model 
Rules. 

2. The training capabilites of the Cen-
tral Labour Institute at Bombay and the 
Regional Labour Institutes at Calcutta, 
Kanpur and Madras have been augmented 
with special emphasis to safety in chemical 
units The number of seats for the one-year 
Dipl~ma Course for Safety Officers in all the 
Institutes have been increased. 

3. 23 Inspectors. of Factories and 4 
Technical Officers of the Central Regional 
Labour Institutes were trained on Industrial 
Hygiene in Australia to enable the State 
Governments to set up Industrial Hygiene 
Laboratories in the· different States and 
Union Territories. 

4 Three Inspectors of Factories were 
given • training on Major ,Hazards Control in 
United Kingdom. 

s. Comprehensive amendments to the 
Factories.· Act. 1948 are being processed so 
as to make, inter-alia, specific provisions to 

check occupational safety and health 
hazards in dangerous manufacturing pro-
cesses including chemicals and also to pro-
vide for stringent penalties (or violation of 
the provisions of the law so as to make the 
enforcement of the Jaw more mcaniDaful 
and etroctive. 

6. A Safety and Health Accident Re-
duction Action Plan has been drawn up 
and circulated to all States and Union 
Territories, Central Workers' and Employers' ' 
Organisations, listing the main duties and 
obligations of State Governments! Adminis-
trations of Union Territories, managers and 
workers connected with manufacturing pro-
cesses with a view to minimising occupa. 
tional shfety and health hazards. 

Setting up of a Factory Based on Rock 
, Pbosphate MJneralln Madhya Pradesh 

4625. SHRI NANDLAL CHOUDHARY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have under 
consideration a proposal to set up a factory 
based on Rock Phosphate mineral in Salar 
district in Madhya Pradesh ; 

(b) if so, the names of the partie~ 
which have applied for licence for settini 
up this factory; 

(c) the name of the place in Saga} 
district where this factory is proposed t« 
be set up ; 

(d) the estimated cost of the factor 
and the- number of persons likely to 8e 
employment in this factory ; and 

(e) when this factory is likely to be 8 i 

up? 

THE MINISTER OF STATE IN Tf 
DEPARTMENT OF FERTILIZERS (SHl 
K. NATWAR SINGH): (a) and (t 
There is no proposal pend ing with t 
Government for settina up of a fact(' 
based on Rock Phosphate Minerals at Sai' 
District of Madhya Pradesh. However, i 
application from a privato party was " 
ceived duriq 1984, which was rejected , 
tho party was issued prima facie reject 
letter on 25-9-1985. 
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(c) to (0). Do not arise. 

11.5' hra. 

{Eltgllsh] 

SHRI SURESH KURUP (Kottayam): 
Sir II I want to make a submission that 
the World Muslim Minority Committee 
Chairman, Shri Syed Raifai, whose entry 
bas been prohibited, entered Kerala and 
stayed there for one and a half weeks., 

MR. SPEAKER: The case is under 
consideration. 

SHRI SURESH KURUP: He has 
given an interview to the Arab Times 
where he has mentioned that 'the Muslims in 
India are being persecuted. 

MR. SPEAKER: He is looking into it. We 
are already seized of the matter. 

(InterrUjJtions) 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir, the other day, before the House 
recessed, we had raised the matter regarding 
this confusion, which is going on about 
compensation for the Bhopal victims. 

You had said that you would look into 
it; you would get the material facts from 
them. 

MR. SPEAKER: We can discuss it. 

12. hrl. 

SHRI INDRAJIT GUPTA: But it is 
necessary tbat on the floor of the House, 
tbe Government should state its position 
clearly. They are trying to bypass the 
Gov.,rnment of India and get some settle-
ment for a small amount. 

MR .. SPEAKER: No, no; there is no 
such thing. 

SHRI INDRAJIT GUPT A: The 
Government must make its position clear. 
Many people have been kined there; an 
unparalJelled disaster took place .. • (illterrup-
tions). We are reading in the newspapers; 
we want an official confirmation here 
whether the Government is going • (inter-
ruptio1ls). These peoplo insisted OD soing 

to the American courts and now that Com" 
pany is trying to hoodwink us, and bypass 
the Government. . 

MR. SPEAKER : I will send your query 
and will get you the information. 

SHRI INDRAJIT GUPTA: You said 
that and that is why 1 am reminding you. 
I will aive a calling attention or something 
else on it. 

MR. SPEAKER : I will take note of it. 

f Translation] 

SHRI C. JANGA REDDY (Han am-
konda): Sir. 7 persons were killed and 12 
were injured on account of a gas leak on 
the 27th evening. at 7.30 P.M. in Singreni 
colliery situated in the Godavari Basin of 
Andhra Pradesh. Such tragedies can occur 
again. That is why a statement must be 
made in this connection •••... (Interruptions) 

[Eng1ishl 

MR. SPEAKER: All right ; I will find 
out. You give me in writing. 

SHRI S. JAIPAL REDDY (Mah-
bubnagar): I would like to draw your 
attention to the mysterious and sudden dis~ 
appearance of Indian Air·' Force AN-32 
planes on the Arabian Sea. 

1\.1R. SPEAKER: Mini ster is going to 
make a statement; a statement is coming 
on the floor of the House. 

PROF. MADHU DANDAVATE 
(Rajapur) : Twice it has happened. 

SHRI S~ JAIPAL REDDY: Sabotage 
is suspected. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
I want to say a word about Mr. G. M. 
Shah. 

MR. SPEAKER : No. 

PROF. SAIFUDDIN SOZ: He wants 
a Muslim Conference forgetting that it was 
in 1938 that Sher-e-Kashmir, Sheikh 
Mohammad Abdullah left communal politics 
and that was the ,time ChaudharY Khalifa-
tuz-Zaman ••• ( Interruptioru) 
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(SHRI V. SOBHANADREBSWARA 
RAO (Vjjayawada) ~ I have given a caUing 
attention regarding ~he disaster that has 
taken place in Singreni colliery. Six-seven 
people have died in that •.. (IIIterruptions) 

MR. SPEAKER: Already we have 
done that. We shall find out. 

PROF. SAIFUDDIN SOZ: Kindly 
listen to me .. (Interruptions) 

MR. SPEAKER: That is ~ political 
thing. 

PROF. . SAIFUDDIN SOZ: The 
National Conference stands for nationalism, 
secularism etc. and it is led by Dr. Farooq 
Abdullah. Now, the cat is out of the 
bag ... ( Interruptions). 

MR. SPEAKER: Will you please listen 
to me ? You do not )isten to me. This is 
improper on your part. When I say, listen 
to me, why cann't you? I agree that com-
munal forces should not be encouraged .. 
and we should with all our might combat all 
whatever is evil in communal politics in 
India. That should be wiped out. I agree 
with you. Now, Mr. Das Munsi. 

(Interruptions) 

PROF. SAIFUDDIN SOZ: One point 
that the people in our State wil1 never pur .. 
chase that idea; that is an eye-opener for 
a11 ••. ( Interruptions) 

SHRI PRIYA RANJAN bAS MUNSI 
(Howrab): I have already giv.en a notice; 
it is a serious matter. Apart from Punjab, 
the Tribal National Volunteers of Tripura 
had a link with Bangladesh Government. It 
has appeared in the press. 

MR. SPEAKER: I do not know. I 
have to find out; I cannot take it as a 
gospel truth. 

SHRI T. BASHEER (Chirayinkil): 
Adout the two missing Air Force Planes ... 

MR. SPEAKER: A statement is com-
ins. 

SHaI P. NAMGYAL (Ladakh): The 
Indian Airlines authorities are not treating the Ladakh] air passengers at par wi th other 
passengers. This is a very serious matter. 

There are many poop 10 stranded at Chandi-
garh and at Delhi. .. (Interruptions ) 

[Translation] 

MR. SPEAKER : NOj it is no issue. 

[English] 

SHRI THAMPAN THOMAS (Maveli-
kara); The Andhra Bank is involved in a 
fraud ... (Interruptions) 

MR. SPEAK.E·R: Give a question; 
this is not the way. Not allowed. 

SHRI P. NAMGYAL: I protest very 
strongly. 

MR. SPEAKER: Give me in writing. 

[ Translation] 

SHRI p. NAMGYAL ; Sir, no purpose 
would be served by giving in writing. 

MR. SPEAKER: Give me in writing, 
not like this ... (lnterruptions) 

SHRI P. NAMGYAL: Sir, many persons 
were stranded due to cancellation of the 
flight on the 27th March, how long will they 
be stranded; they have no money with 
them ... (Interruptions) 

MR. SPEAKER: Your displeasure 
would not help. You have to work to get 
the results. You give me in writing, I sball 
fiod out. 

[English) 

SHRI p. NAMGYAL: The Indian 
Airlines people are not treating us properly. 

[Translation] 

MR. SPEAKER : Heat generates only 
heat. It is patience that alone works. Give me 
in writing. Why are you beioa so childish 1', 

SHRI P. NAMGYAL : Sir, I have been 
reguesting them for the past fi.ve years ... 
(/nterruption3) ... 

MR. S;PEAKER : Do give it in writing. 

[English] 
SHRI THAMPAN THOMAS: Sir. there 

is a case of fraud of Rs. one ero re and 
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seventy-two lakh. il1volvinl Andhra Bank 
aad a Kerala Bank •..•.. 

MR. SPEAKER: I cannot take these 
things like this. You have to give it to me in 
writing. 

12.07 hn. 

PAPERS LAID ON THE TABLE 

[English] 

Nod8cation for HancUooma Reservation 
of Articles for Production Ac t 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): I beg to 
lay on the Table a copy of Notification No. 
S.O. 99 (E) (Hindi and English versions) 
pUblished in Gazette of India dated the 11th 
March, 1986 containing Order reserving 
certain items for exclusive production by 
handlooms, under SUb-section (2) of section 
3 of the Handlooms (Reservation of Articles 

. for Production) Act, 198.5. [Placed in 
Library. See. No. LT-2331/86]. 

NotiBeatioDs under Customs Act and 
Central Es.else Rules 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): I beg to lay 
on the Table-

(1) A copy of Notification No. G.S.R. 
491 (B) (Hindi and English versions) pub-
lished in Gazette of India dated the 12th 
March, 1986 together with an explanatory 
memorandum making certain amendment to 
Notification No. 204-Customs dated the 2nd 
August, 1986 so as to indicate the present 
name of the' Ministry concerned, under 
section 1 S9 of the Customs. Act, 1962. 
[Placed in Library. See. No. LT-2332/86] 

(2) A copy of Notification No. G.S.R. 
509 (E) (Hindi. anh Bnglish versions) 
published in Gazette or India dated the 
19th March, 19.86 together witb an expJana-
tory memorandum makina certain amend-
ment to Notification No. 17S/86.CB dated the 
1st March, 1986 10 as to exclude tho value 
of loods which are cbarleable to nil rate of 

duty tor the purpose of computing the aSgre-
gate vaJue of clearances under the small scale 
exemption notification, issued under the 
Central Excise Rules,' 1944. [Placed in 
Library. See. No. 2333/86] 

_e,lew on and Annual Report of Hlmacbal 
Pradesb Agro-Indultriel Corporation Ltd., 
Shimla for 1984·85. Annual· Report of aDd 
Review 00 Natioaal Cooperative Dairy Fede-
ration of India Ltd., New Delhi f.r 1984-as, 
and ADDual Report and Review on National 
Corporative Tobacco grower's Federation 
Ltd., Anaad for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF·AGRICULTURBAND 
COOPERArION (SHRI YOGENDRA 
MAKWANA) : I beg to lay on the Table-

(1) A copy each of the following 
papers (Hindi and English versions) under 
section 619A of the Companies Act, J956: 

(i) Review by the Government on the 
working of the Himachal Pradesh, 
Agro-Industries Corporation Limited, 
Shimla. for the year 1984-85. 

(ii) Annual Report of the Himachal 
Pradesh Agro-Industries Corporation 
limited, Shimla, for the year 1984-85 

. along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

(2) A statement (Hi ndi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (1) above. 
[Placed in Library. See, No. LT-2334/86] 

(3)(i) A copy or the Annual Report 
Hindi and English venions) of the 
National Cooperative Dairy Federa-
tion of India Limited, New Delhi, 
for the year 1984-85 alool with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the workin. of the National Co. 
operative Dairy Federation o( Iodia 
Limited. New Delhi, for 'the year 
1984-85. [Placed in Library. SH., No. 
L T -233.5/86] 
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(4)(i) A copy of the Annual Report (Hindi 
and EOllish versions) of the National 
Cooperative Tabacco Growers' Fede-
ration Limited, Anand, for the year 
1984.85 along with Audited Accounts. 

(ii) A copy of the, Review (Hindi and 
English versions) by the Government 
on the working of the National 
Cooperative Tabacco Growers' 
Federation Limited, Anand, for the 
year 1984-85. [Placed in Library. See. 
No. LT-2336/86] 

12.08 brl. 

STATEMENT RE 
EXCISE DUTY 
TO S~1ALL SCALE 

[Eng!i8h] 

CENTRAL 
CONCESSIONS 

INDUSTRIES 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Mr. 
Speaker, Sir, on the basis of the various 
post-Budget discussions on the new scheme 
of concessions for the small-scale industries 
as proposed in the Budget for 1986 .. 87, 
different view-points ha vo emer.ed and. 
takins all these points into account, I 
propose to make a further statement in the 
first week of April, 1986. While the new 
scheme, al a whole, is growth-oriented and 
benefits a large segment 0 f industry in the 
10Dg run. some manufacturers have represen-
ted that clearances of some units have been 
temporarily held up. In order to provide 
immediate relief to such units, I have 
restored the benefits of exemptions and 
concessions for the small-scale sector upto 
31st March, 19~6, as they were available 
before the 1st March, 1986, without disturb-
ing the new rates of duty Cor different 
articles. as proposed in the Finance Bill, 1986. 

This should enable all the small-scale 
, industries to effect clear aoces of all the held-

up clearances as the scale of concessions 
would romatn undisturbed for the month of 

Sca16 Industr {es 

March, 1986 in continuation of the period 
April 1985 to February 1926. Necessary 
notifications giving immediate effect to this 
decision hc.t vo already been issued on 25th 
March, 1986, so as to ensure that small-scale 
units got as much time as possible between 
2Sth and 31st March, 1986, to clear the 
backlog of clearances, 

There have also been representations 
that as a result of abolition of the old 
tariff item 68 with tbe coming into force of 
tbe new Central Excise Tariff, the facility of 
Rule 56C of the Central Excise Rules is no 
longer available. Under this rUle, a job 
worker can carry out jobs 00 goods received 
from other manufacturers and return them 
to tbe original manfacturer without payment 
of duty. Now that the facility of Rule S6C 
was no longer available, the job worker had 
to include the total value of the goods on 
which he works in the value 'of clearances of 
his own goods. This had the effect of 
reducing the falue of duty.free clearances of 
goods that he prod uces, as distinct from the 
goods on which he works as the job worker. 
In order to remove their difficulties, a 
scheme has been evolved under which the 
value of goods on which a job has been 
carried out will be excluded for the purposes 
of computing the exemption limit under the 
scheme of concessions for the sman·scale sec-
tor. He will be allowed to return such goods 
to the primary manufacture without payment 
of duty. The scheme would be applicable to 
all manufactured products which are covered 
by the MODVAT scheme. Having regard to 
tbe urgency of the matter and to ensure that 
the facility is restored to the industry. to the 
extent possible. without any loss of time. 
necessary notification in the matter has. 
already been issued on 25th March, 1986; 

I was to make a statement with a view 
to announcing tbese modifications in the 
House at 6.00 PM on 25th March, 1986. I 
was unable to do . so as tho House was 
adjourned due to lack of a quorum. I am. 
therefore, taking the first available oppor-
tunity to bring the reliefs accorded to the 
small-scalc industry to the notice of the 
Houle. 
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STATEMENT RE ESTABLISHMENT OF 
AN EXPORT DEVELOPMENT FUND 

[English] 

THE MINISTER OF STATE IN THB 
MINISTR¥ OF FINANCE (SHRI JANAR .. 
DHANA POOJARY) : Mr. Speaker, Sir, 
a special fund by the name of' 'Export 
Development Fund" is being established in 
the Export Import Bank of India with effect 
from today and a grant of Rs. 10 crores has 
been made available towards this fund by 
tbe Government of India. 

2. The loans or advances made out of 
this fund would be for such areas which 
merit priority consideration in the interest 
of international trade of the country. It 
would be utilised intera/La towards under-
taking and financing of research, surveys, 
techno-economic or any other study in 
connection with promotion and development 
of international trade, and for providing 
technical, administrative and financial 
assistance of any kind for exports. The 
fund would also be used towards granting 
of loans for promotion of exports of new 
products and also to promote new markets 
for Indian goods. The fund would also be 
avaiJa hIe for export promotion to develop-
ing countries. 

12.11 brs. 

~IATTERS UNDER RULE 377 

[English] 

MR~ SPEAKER : The House shall now 
take up matters under rule 377. 

[Translation] 

(i) Need to ensure supply of water from BaD 
Sagar dam on Sone river to Mirzapur, 
Allahabad and Banda districts in U. p. 

SHRI UMA KANT MISHRA (Mirza-
pur) : Mr. Speaker, Sir, Ban Sagar dam is 
being constructed OD the river Sone. 

Madhya Pardesh, Bihar and Uttar Pradesh 
will be sharing the beneHts of this irrigation 
project. Although all the thr~ states haVC 
a right over the Sone river water, yet the 
right of Madhya Pradesh is greater 
because the dam is located in Madhya 
Pradesh and is being implemented by the 
Government of Madhya Pradesh. Uttar 
Pradesh and Bihar occupy secondary posi-
tion. In addition to the assistance of the 
Central Government and the the Planning 
Commission, the three States will also b" 
contributing their share in this project. The 
waters of Ban Sagar dam were supposed to 
help irrigate the drought-prone bill areas 
and unirrigated areas of Mirzapur, Allaha-
bad and Banda districts of Uttar Pradesh. 
But J have come to know that the afore 
mentioned districts are going to deprived of 
the Ban Sagar water. The people of these 
districts are disappointed and distressed over 
this news. 

Therefore, nlY request to the Minister of 
Water Resources and Planning is that the 
districts of Mirzapur, Allahabad and Banda 
should not be deprived of the benefits of 
the Ban Sagar waters. 

[English] 

(ii) Need for inclusion in Secondary and 
adult education curricula comparative 
study of agricultural, iDdu~trial and eco-
nomic development of India the progress 
made by the advanced countries. 

SHRI V. SOBHANADREESWARA RAO 
(Vijayawada) : Among persons working in 
industrial and particularly in public sector 
undertakings, Central and State Government 
Departments and for that m.s.tter in several 
other fields, many people are not putting in 
their best efforts as a results of which our 
country is not able to make much progress. 
Countries like Japan and Germany which 
were ruined in the war developed very fast 
and now are on the way to reach the peak 
of their progress. Therefore, from the 
secondary education level itselr, the vital 
aspect of the urgent need of agricultural, 
industrial and economi~ development of the 
country through sincere hard work by indus-
trial workers, office employees, teachers , 
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agriculturists and agricultural labour and 
the comparative progress llladc by ot her 
countries should be made part of curriculum 
to inculcate the spirit of national interest. 
This should also form part of curriculum 
of adult education programme$. 

(iii) Need to remove restriction on the 
"Inner Line" sfretcb of the Leh~Manali road. 

SHRI P. NAMGY AL (Ladakh): The 
Leh-Manali road has been opened to restri-
cted traffic a couple of years back. A stretch 
of few kilometres of the said road bas been 
placed under "lnner line" at a point bet-
ween Upshi and Gia in Ladlkh District with 
the result the foreign and home tourists arc 
not allowed to cross this stretch of few 
kilometres, although the tourists from 
Himachal side can travel right upto Gia in 
Ladakh and from the Leh side upto Upshi. 
This has been a cause of disappointrncnt and 
anguish among the tourist[) who are intere-
sted to take a round trip sight seeing tour 
starting from Srinagar in Kashmir and 
ending .at Manali in Himachal Pradesh or 
vice-versa By throwing open the Leh-
Manali Highway will not only get a boost 
to the tourist industry of Jammu & Kashmir 
and Himachal Pradesh States but also 
improve the economic condition of the 
people of Ladakh as a result of short dis-
tance and cheaper transports via Manali to 
Ladakh. 

I therefore, request the Government to 
rcmo~e the "Inner Line" restriction imposed 
on this Ilighway to promote tourism and 
improve the economy of the two States. 

(iv) Need to set up an Ordnance factory 
in Bihar. 

DR. G.S. RAJHANS (Jhanjharpur): 
There are thirty·five ordnance factories 
in India under the Ministry of 
defence. These factories produce arms, 
a,mmunition, tanks, military vehicles and 
many other items to meet the requirements 
of Army, Navy and Air Force. 

. These factories are located in Mahara .. 
shtra-nine, Uttar Pradesh-nine, Madhya 
Pradesh-six Tamil Nadu-four. West Bengal .. , 
four Chandigarh-one' Andbra Predesh·one, , 
and Orissa-ono. Bu~ not a single ordnance 
factory is located in Bihar. Bihar has aU 
tbo Qat~~al re$o~rc~~ /804 ~11 tbe inf(.a~ 

structure needed for setting up an ordnance 
factory. 

It is understood that the Union Govern-
ment is planning to set up a few ordnance 
factories in the country. In this regard the 
claim of :Bihar is very genuine. Besides, 
Bihar is a very backward State and the 
PfC)blem of unemployment is very acute 
there. 

As such, the Union Defence Ministry 
should give immediate attention to the ques-
tion of setting up an ordnance factory in 
Bihar. 

[Translation J 
(v) Ne('d to include the 'Tharu' tride in the 

Jist of Scbeduled Tribes 0 

SHRI RAM BAHADUR SINGH 
(Chapra): Lakhs of people belonging 
to the Tharu Tribe have been residing in the 
eastern and western areas. of the Cha-
mparan district of Bihar for nearly 
one thousand years. But it is rearet· 
ted that they have not been included in 
the Schedule Tribe list to.date. As a result, 
they have been deprived of all the benefits 
available to the Schedule ~rjbes. 

It ·is also worth mentioning that the 
Tharu tribe residing in Uttar Pradesh is 
included in the Scheduled Tri be list and is 
consequently getting aU the benefits. 

I wou1d therefore, like to draw the atten-, 
tio~ of the Government to the fact that the 
Tharu tribe residing in Bihar should be 
included' in the Scbedule Tribe Jist and it 
should also get all the benefits available to 
the Schedule Tribes. 

[English] 

(vi) Need to guarantee social security to active 
sportsmen and performing artists and 
also to exempt tbam from income tax,. 

SHRI PRIYA RANJAN DAS MUNSI ~ 
(Howrah) : The professional sportsmen and 
women. athletes. artiSts of ~creen and stage, 
singers and musicians spend the best part 
of their life for the promotion of national 
cause in their respective fields. These sports-
men. artists etc.~ retire from ~heir activ~ fif" 
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. at the age of 45 or 10. These people cannot 

maintain their skilJ, after certain age and 
naturally for the rest of their life, they have 
to faU back upon the earnings of their early 
'lifc which are heavily taxed and they 
are thus Dot able to save much for their 
future. 

Por all such people, the Finance M inis-
try should come forward with a comprehen-
sive legislation, amending relevant provisions 
of Jncome-Tax Act, so as to exempt the 
income derived by these sportsmen from 
their skills. Income earned by these people 
from other sources, however, may not be 
exempted from Income tax, to begin with, 
the Government should exempt at least 
sportsmen and women and the performing 
artists, to promote sports and culture in the 
country. 

The Government should take this matter 
into consideration to provide a positive 
direction in this field, thus providing much ' 
needed security /protectioD to this class of 
people. 

. [Translatloll] 
(vii) Ne4'd to let up a T.V. relay centre at 

~saraliDBihar 

PROF. CHANDRA BHANU DEVI 
(Balia) : There is an urgent need of setting 
up a Doordarshan relay centre in,Begusarai. 
In the modern days the importance of 
Doordarshan is increasing day by day . 

. Doordarshan is not only a source of 
entertainment, but also the source of know-
ledge. Not only this, it can bring about 
social and economic changes a1ao. It has a 
vital role in sustaining the unity, of the 
country. Keeping in view the importance of 
Doordarshan our Government has set up 
relay centres of Doordarshan in remote' 
areas of the country. 'i But. unfortunately, 
Begusarai district has not found place on 
the Doordarsban map. 

Beausarai district is the biggest ind u-
atrial centre of Bihar. Barauni Refinery-
HiDdustaD :Fertilisers CorporatioD, Barauni 
Steam Power Orpoisation. and several small 
jp4ustfi~ b.,v~ ~ set up bcr~ ~ut s~ll . .. 

there is no Doordarshan relay centre' here. 
Thougb two blocks of Begusarai district arc 
covered by the Doordarshan relay centre at 
MUDgher, yet the remaining populace of 
Begusarai district remains deprived of the 
Doordarshan facility. 

""1 would request the Government that a 
Doordarshan relay centre should be set/up 
immediately at Begusarai so that Begusarai 
is connected with the mainstream of tbe 
country and socia), economi and educational 
progresss of the district takes place early. 

12..20 brs .. 

STATUTORY RESOLUTION RE DIS-
APPROVAL OF THE RAVI .AND BEAS 
WATERS TRIBUNAL ORDINANCE 1986 

AND 
INTER-STATE WATER DISPUTES 

(AMENDMENT) BILL-Contd. 

[English] 

SHRI HARDWARI LAL (Rohtak): 
I rise to support the Bill which is a welcome 
attempt though belated one to implement a 
part of the Punjab accord. 

The history of the division of Ravi Beas 
waters was traced in proper detail by my 
friend, Rao Birendra Singh, the other day. 
Even some other friends have also spoken 
about various aspects of the accord. I will 
not repeat what they have said. 

I seek to draw your attention only to 
two main points. One, the new dimensions 
which the entire Punjab settlement has 
acquired during the last few months during 
which we unrortunately sat back and waited 
on events and second, the apparent impossi-
bility of the accord being implemented in 
the existing situation. 

You win agree with nle that accord can 
be implemented only with the cooperation of 
the two Governments concerned. You will 
also agree that the accord can be implemen-
ted Dot ont)' witll the cooperation .,f t~ 
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Govern~cnts concerned but also if they are 
able to control the elements which arc 
opposing the accord or its implementation. 

Take the Punjab Government first. No 
Jess a person than the Chief Minister of 
Punjab il saying that the Punjab has no 
water to spare for Haryana and the very 
construction of the SYL canal wi}) be a 
waste of money. And even if the Punjab 
Chi(lf Minister can be persuaded to be 
reasonable. there are in the Punjab elements 
which can effectively and will effectively 
obstruct the construction of the canal 
The extremists there are certainly not interes: 
ted in the implementation of tbe accord. . 
And the writ of the Punjab Governmen t 
does not seem to be running in tho State. 
But even if the Punjab Government with 
the backing of the Centre can restore some 
sort of peace so essential for the pursuit of 
aU' normal activity. there is the Kisan 
Union. It is a mighty organisation which 
cannot be ignored. In fact, it paraly-
sed life in ChandiSarh lome time back. 
It is openly proclaiming that the canal will not 
be allowed to be constructed. We cannot 
ignore it. In fact, we will be makina a 
mistake. if we under-estimate the capacity 
oC the Kisan Union to obstruct the const-
ruction of the canal. . 

Now. come to Haryana. The State is 'n 
areat turmoil. The Chief Minister had been 
correctly voicing Haryana's demands and 
grievances. What be said was dismissed as 
being unduly aggressivl? The result is that 
his position bas weakened and the leld bas 
been secured by elements bitterly opposed 
to the accord. During the last two months 
they have organised a rally in ,Delhi; they 
hive organised the rasla roko programme in 
Haryaoa and they bave organised the 
Haryana bandh and with great success. Only 
a weak ago, they organised a massive rally._ 
Even the official estima.tes are tbat the atten-
dance was more than 21akhs. And Unoffici .. 
ally tbey .~y that it was over a million. 
LuckilY fot these people, the simple Haryana 
peasant is highly aggrieved. Therefore, their 
task becomes very verY easy.' You might 
rcall. that Bhakra Dam was conceived in 

1907 by a British Engineer for,' the sole 

benelt ot South· East Punjab of those days 
Now this area is the present Haryana Th~ 
Da hI' m as ong been completed but Haryaoa 
has not been adequately benefited' by the 
Pam. Tbe pOlt~"artition Punjab the .Re-
organised Punjab .have witnessed several 
Agreements and Awards and those Awards 
and Agreements recognised and conceded 
the just demands of Haryana. but none of 
t~ese have been implemented so Car. In mid. 
suuecs, Shah Commission gave Chandigarh 
and Kharar Tehsil of Ambala district to 
Haryana but their recommendations were 
not implemented at aU. According to 1971 
Award ot Mrs. Indira Gandni, Haryana was 
to get Fazilka and Abohar in lieu of 
Chandigarh. That also was put in cold 
storage. In 1976 and again in J981 Haryana 
was promised substantial quantity' oC water 
~rom Ravl-Beas Accord. Even this is today 
1n the melting pot. 

Haryqua, Sir; 'as you are aware is pre-
dominantly a ruraJ State with a ~santry at 
virile as tbat of Punjab. The Hacyana 
peasant has been known for bis patience 
and good humour. But feeling alarmed at 
what might happen to his c1aim to Ravi .. Beas 
waters, be is virtually in revolt against the 
accord and its implementation, In short, 
tbe situation in both the States in grim 
in extreme and I may Qot be taken as 
opposing the Bill if I also suggest that the, 
entire situation, of which the Punjab Accord 
is onfy a part, or in other words, a meaDS 
to an end, seems to warrant instant review. 
We must see the storm signals, we must face 
the stark realities. The Matbew Commission 
en'ded in a fiasco because the terms of refe-
rence were vague. If you do not frame the 
terms of reference of the Eradi Commission 
in a manner which can ensure the allotment 
of adequate waters to Haryana, Baryana I 
know, will riot accept the Tribunal's Award. 
It is an unfotunate fact but it i. a fact. Then > 

if Haryana does not get Ravi .. Beas waters 
in the quantity cartier promised to it, you 
will have. at the doorstep or the national 
capital, a State boiling with rage so far at 
the division or wator is concerned and 10 
far as the statements of the Punjab Chiej 
Minister and similar statements are con· 
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cerned. The Haryana peasant is really feeling 
alarmed and angry. 

Then, there is the third reality. 
Certain elements in Punjab will certainly see 
to it that the SYL canal is not completed 
and Haryana does not get its rightful share 
of Ravi-B!as water, even if the Eradi Tribu-
nal's Award is in favour of Haryana. 

Fourthly, there is currently the talk that 
immediate transfer of Chandigarh will res. 
tore peace in Punjab. May I submit that 
this is a sheer Ulusion? The immediate 
transfer of Chandjgarh may turn Chandigarh 
into another Ludhiana or Batala but it will 
not restore peace in Puniab. It will only 
widen the sphere of activities of the terro-
rists. I would suggest that the transfer of 
Chandigarh be delayed; it is advisable that 
it is linked with the completion of the SYL 
canal. It will at least assure H;atyana that 
itl interests are being borne in mlbd by the 
Centre. We have to determine our steps in 
the context of these realities. I hope 
nobody will take offence to what I 
IURest. I do suggest that there is 
nothing sacrosanct about the accord. 
Sant Longowal meant well by the Punjab 
and by the country. He was a wise and 
areat mao. Had he lived, he might have 
weathered the storm which ,has overtaken 
Punjab. Unfortunately for all of us he 
is not here. The sole object of this Accord 
was to bring peace to the troubled State of 

. Punjab by satisfying the Akalis. That was 
the object; the object was that they should 
be satisfied and there should be peace, This 
Accord, whether implemented or not, will not 
achieve the resired objective. In such a 
situation let us think of other ways of 
achieving our objective. Now, Sir, merger 
or Punjab, Haryana and Himachal is one 
way. I was one of the witnesses before the 
Parliamentary Comlnittee which was appoin-
ted in 1966 to consider the reorganisation of 
Punjab. I said then and I have always 
maintainod that the reorgaclisation of 
the Puujab win go-down in the history of 
independent India as a' political blunder 
and if it is recognised as a political blunder, 
it might be as well to rectify it in the interest 

of the entire regioa. There is another sugges,. 
t'ion which I would like to make. Every since 
reorganisation, Punjab has been demanding 
big chunks of Haryana territory. This 
demand may be conceded and Haryana may 
be enlarged by adding to it Agra and Meerut 
divisions of the monolithic U .P. which also 
nlight 'gain in health by shedding some of its 
weight. This demand was nlade in mid-20s. 
and ever since it has repeated again and 
again. Then there is the third solution which 
is much less desirable than the first two. If 
the accord is being seen as a panacea for all 
the present ills, the Centre might once again 
take over the administration of the Punjab 
and firmily implement the ,Accord-and this 
'if' is a big 'if'. In any case, we m"ust Dot 
either and make ourselves an object of 
ridicule. We are in a crisis. We must face 
the realities. The accord is not a solution 
of ,~he Punjab problem. Let the Government 
think afresh and evolve a solution in consul-
tation with all tbe political parties. I am 
sure the entire House will back the Govern 
ment. 

As regards the Bill under discussion, I 
support it. It is all right as far as it goes. 
But I do submit that it will not advance 
matters much. With these words I conclude, 

SHRI V,S. KRISHNA IYBR (Bangalore 
South): Sir, I welcome this Bill. In fact 
it should have been framed flluch earlier. It 
would have really paved the way for the 
implementation of t he historic Punjab 
Accord. Sir Punjab Accord has been weI. 
corned by all sections of this House. The 
delay in the implementation of the Accord 
has caused the nation very heavily both in 
ternlS of money and also in terms of nleD. 
Only the other day a senior M,ember, of this 
House, Shri Rao Birendra Singh in an elo 
quent speech has throwll some light on this 
subject. 

lZ.35 brs. 

[SHRI VA~KOM PURUSHOTHAMAN 
in the chair] 

Sir, be has cleared sOlne misapp-
rehensions and he has very frankly said, 
given the solution for solving this problem. 
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it is no longer a problem. If the 
Government had implemented the 198 J 
inter-state river agreement between the 
three States of Punjab, Haryana and 
Rajasthan probably this BiU would not have 
come before this House. There was no 
need for the Minister to being this Bill, in 
that case. But unfortunately, the po wers 
thea did not think it necessary to implement 
it and somehow it was shelved. 

Now, this amendment for constitution 
of a tribunal under the Inter-State Water 
Disputes Act, to be known as Ravi Beas 
Water Tribuna], for the verification and 
adjudication of matters referred to in para-
graph 9 (l) and 9 (2) of the Punjab Accord 
bas been brought forward before the House. 
But this Bill confines only to Punjab and 
Haryana. We are at a loss to know-of 
course, it is in accordance with the Accord, 
no doubt-but at the same time, as Rao 
Birendra Singh said the other day, we can-
not ignore the interest of Rajastban. I am 
sure, the interest of Rajasthan also should 
be safeguarded by this tribunal. More than 
anything else, what is important is-after 
Parliament passes the Bill, the Tribunal will 
be constituted. Btlt what is more important 
is, implementation of the decisions of the 
Tribunal. That is possible only with the 
cooperation of the concerned State Govern. 
ments and the people of the concerned 
States. Now, I know a number of instances 
and even the hon. Minister knows a number 
of instances wherein the Commissions have 
given awards-whether it may be in respect 
of river water dispute or territorial dispute-
but the decisions of the Commissions have 
not been implemented. Sir, only yesterday, 
I read a report in one of the newspapers 
from our State that the hon. Minister has 
stated that the Centre has no executive 
authority to force any State to implement 
the decision of the Tribunals. So, what is 
goins to be the fate of the award which '.he 
proposed tribunal will give? It is very 
important. So, I personally feel that in 
matters like this, it is better that the Ce .. otral 
Government tries to 'bring about mutual 
agreement between ·the States concerned. I 
know, in a number of instances, the hon. 
Minister, Mr. Shankaranand has been 

making that experiment with regard to inter .. 
State water disputes. Many of the hon. 
Members have stated this fact. It is very 
ne~essary .. Now, of course, the tribunal is 
belog constItuted, which is very necessary in 
accordance with the Accord. But at the 
same time, all avenues must be explored to 
see that a settlement is arrived at by mutual 
agreement between the States concerned. A 
~utu~1 settlement is always ever J~sting and 
It wIll also be good to all the States con-
cerned. If it is a decision of tbe tribunal 
generally our experience is that it leave~ 
behind. bitterness, because all the States 
concerned-here in this case, of both the 
States Haryana and Punjab-it is possible 
that one Stato g~t the advantage and the 
other State nlay not get. 

I strongly urge that when tbe Govern-
ment frames the terms of reference, they 
should also see that a clause is added where-
in the Commission will try to explore the 
possibility of bringing about mutual settle-
ment. I hope the Minister will look into it. 
Another fact is, the Government should not 
ignore that while framing the terms of refe-
rence, they should be very very cautious. It 
sbould not become another Mathew Commi-
ssion. It should not end io a fiasco like that 
Commission. That is why, it is very necessary 
that it should be very cautious with regard 
to the terms of reference. 

About the Punjab Accord, everyone or 
every hon. Member is anxious that it should 
be implemented. It should be implemented 

. oat only in Jetter but also in spirit. It is 
necessary that we should bear in nlind and 
particularly I urge the Akali Government led 
by Shr i Barnala to see, because it is the 
responsibility of that Government as well as 
that of 'the Haryana Government to see that 
it is implemented in toto because the whole 
nation was shocked the other day when the 
Punjab Chief Minister announced on the 
fioor of the Punjab Assembly that the SYL 

. canal scheme cannot be implemented. He is 
reported to have said that "there is no 
surplus water in Punjab and so it cannot be 
implemented. That statement really shocJc:ed 
the people. 
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MR. CHAIRMAN : Why Dot you leave 
it to those people concerned? 

SHRI V.S. KRISHNA IYBR: .I would 
urge that it is very necessary that the accorQ. 
should be implemented in toto. The whole 
nation is watching with interest what we are 
going to· do with regard to the Punjab 
situation because it is connected with this. 

The killings in Punjab must stop. All 
parties must give cooperation to Barnala 
Government to see that the torrorists who 
raised their ugly heads again should be 
contained. 

With these words, I conclude. 

[Translat ion] 

SHRI DHARAM PAL SINGH MAUK 
(Sonepat): Mr. Chairman, Sir, I rise 
to support the Inter-State Water Disputes 
(Amendment) Bill" 1986. much has been 
said on the subject and long speeches too 
have been delivered on it my submission 
is that mere delivering speeches will not do. 
You can prepare' a book· ,with the speeches 
but they cannot provide sustenance to the 
farmers and the people of Haryana and 
Rajasthan. I want to submit that in the 
entire dispute three things are very i mpor-
tanto One is that the share of Haryana and 
Rajasthan in the SYL canal or Ravi-Beas canal 
watershas so far been determined seven times 
and it is the eiahth time that we have been 
confronted with a tribunal. I would like to 
remind you that in 1955 when negotiations 
were held for the Indus Water Treaty with 
the help of the World Bank, this thing 
came in for consideration that the water to 
be taken from Sutlej, Ra vi and Beas will be 
used for the southern and western parts of 
Punjab and the desert areas of Rajasthan. 
For this the Central Government pve Ra. 
110 crores to Pakistan. According to tbat 
Treaty the water to these parts should have 
been made available by 31·3·1970: but a 
period of 16 years bas elapsed and 
and nothing haa happened. In 1955, it was 
determined for the first time how, much 
share of water will be given to Haryana. 
Subesquently, a Food Committee and 
Haryana Development Committee were 

appointed. Both the Committees were 
appointed by the Punjab Government. 
Those Committees decided that 3.7S MAF 
water will go Iiaryana. The second Commi-
ttee said that the major sbare of the bulk 
water which was to go to Punjab should go 
to those parts of Punjab which DOW form 
Haryana. At that time Haryana used to be 
referred to as southern Punjab or south 
western Punjab. In this way Haryana's 
share was determined thrice by that dme. 
Haryana"s share of water was determined 
for the fourth time when Planning Com-
mission gave a note in the regard. The 
Commisson had recommended that 3.74 
MAF .water shOUld go to Haryana. In 1916 
it was said that Haryana should get 3.5 
MAP water. In 1981 an inter-state agree-
ment was concluded between Punjab, 
Haryana and Rajasthan. In that agreement 
Haryana's share was determined at 3.50 
MAF. Now, as a result of Rajiv-Longowal 
Accord, it will be for the eighth time that 
Haryana's share will be determined. In 
this Accord all these things, ineI uding the 
construction of SYL canal, have been 
included. Seven times the shares of Rajasthan 

. and HaryaDa have been determined. We 
are also of the view that a Tribunal should 
be set up which should deterruine the shares 
of Haryana and Rajasthan, keeping in view 
the earlier recommendations. Rergarding it 
Haryana, should be kept in mind that at the 
time of the Indus Wllter Treaty, Haryana 
was not a separate Sta~.J. It became a 
separate State subsequently. Earlier, it was 
a part of Punjab. This has been the Conven-
tion in India that when partition takes place 
between two brothers, the elder brother 
gives option to the younger brother to select 
the share of his OWn choice and in this way 
half of the share is given to him. But 
injustice has been meted out to us for the 
last 20 years. You can yourself see it. 

Even if. some Tribunal determine. a 
share, what is the way to get tha t award 
implemented? Which method should be 
adopted to dig the SYL Canal. '1 
You can yourself see the statement, 
of Shri ~arnala,? He ,had said at a plaCe 
that what is the use of digging the CaDal 
when Haryan& is not going to aet water 
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from it? Several Members or his Party are 
sitting here? Let Shri Ramoowalia refute 
it. If Haryana was not to get water then 
what for mention was made in the Accord, 
about the construction of SYL canal 
determination of ~hare of Haryana and 
Rajasthan. 

Another thing I want to say is that 
when we were not to get water then what 
for Punjab Government bas been given 
Rs. 110.5 crores and machinery worth Rs. 3 
crores and why the Punjab Government 
went on accepting it? If I go to a shop- ' 
keeper and ask him to 8live certain 
commodity' and pay Rs. 10 for that and if 
the shopkeeper aft~r taking the money says 
that he does not have that commodity, 
what would that mean? I want to say that 
there is a deep conspiracy behind it. Had 
Punjab been in need of water and if 
Haryana and Rajasthan were not in need 
of water, we would not have felt sorry if 
Punjab had used the surplus water because 
Punjab is like our elder brother. But it does 
not need water which is evident from the 
fact that at the recent meeting of the 
Planning ,Commission, Shri Barnala had 
requested for more funds for flood control. 
At that time the Chief Minister of Haryana, 
Shri Bhajan Lal had said that if Punjab gives 
Haryana's share of water, the fl~ods will 
automatically be controlled there. You can 
yourself get the position assessed by engi-
neers. The water table in Punjab has gone 
up by two feet and the situation has dete-
riorated so much there that because of water 
lOlling vast stretch of land can become 
wasteland whereas in Rajasthan., ~nd 
Haryana people do not _have even. ~rJn~lOg 
water. not to talk of water for IrrigatIon. 
There the people are crying. for. wate~. ~n 
the other hand the situatIon In PunJa~ IS 
very grave. On the basis of all these thJDgs 
I would like to submit that I do not agree 
with the hon. Member who spoke bef~re 
me that we should implement. thepPU~J~b 
Accord which will usher pea~e lOb uDJa .. 
If you are of the view th~t dlstur a~~cs I~ 
pUDjab are due to n~n-JmpRlc~enLta 10l:' °a1 

P . b A~ord 1 e 8J1V- ongow the unla "'... . . . 
Accord, then 1 would like t.o La&k whYl ShIt 
~Dlowal was ~illed? SQr' oDJowa W14 

killed those people who did not want the 
Punjab Accord to be implemented. They 
had not accepted the Accord. Shri Rajiv 
Gandhi has been of' the view from the very 
beginning that somehow the dispute between 
Punjab and Haryana should be amicably 
resolved. But we have been observing that 
certain anti. social elements are ralsmg 
their bead. They want that there should be 
turmoil in this country. The disputes is 
not of Chandigarh and FaziJka. The inten-
tion of tbe extremists is somewhat different. 
You should observe their activities. If they 
had accepted the Accord Shri Longowal 
would not . have been kil1ed. The way 
things are happening and to say that there 
will not be any further digging of canal is 
not a happpy thing. During the past seven 
years. Haryana dug that part of the canal 
which falls in its territory and spent a Jot 
of money on it. But Shri Prakash Singh 
Badal himself wenl there with 500 workers 
of the Bhartiya Kisan Union and sat on 
'dharna9 at the SYL canal site and said that 
they will not allow digging of the canal. 
You can very well judge the position. I 
want to submit that if the intentions of the 
AkaU Dal are clear and if it wants to 
implement the Accord then the extremists 
cannot stop its implementation. 

If a handful of people want to destabi .. 
lise the country, want to spread disturbances 
and want to disintegrate the country by 
illegal means then it becomes Our as well 
as Akali Government's duty to curb such 
people. 

If the Government want that Haryana 
and Rajasthan should get their share in real 
sense-because rivers are the national wealth 
and are not the exclusive property of any 
particular State, there are the property of 
the entire India-then on ,the lines of the 
Central Reserve Force. a force by the name 
of the Canal Reserve Force or Police Force 
or by any other name should be created 
which may look after tbe national wealth 
like rivers and other resources. 

You hav,e also seen that Bhakra canal 
was breached twice. Why it was breached 
twige in 1985 ? Tbey did not 1>eneflt from it 
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[SAri Dharam Pal Slngh Malik] 
but they wanted that Haryana should be 
harmed. The result is that the water which 
is not coming there is going to Pakistan. 
They are happy if the water goes to Pakistan 
but Haryana, and Rajasthan should not get 
water. They are acting in this Inanner. I 
would like to submit that there should be 
a package deal in respect of digging of 
canal transfer of Hindi speaking villages to , 
Haryana and transfer of Chandigarh to 
Punjab. All the three problems should be 
resolved simultaneously. 

i: have given an amendment. I would 
like to say something about that. 

[Englishl 

MR. CHAIRMAN; Nothing will go on 
record. 

. [Trans/ation] 

SHRI DH~RAM PAL MALIK: ** 
[English] 

MR. CHAIRMAN: Ch. Ram Prakash. 

[Translation] 

CH. RAM PRAKASH (Ambala): Mr. 
Chairman, Sir. the Inter·State Water 
Dispute (Amendment) Bill has been presen-
ted in the House. 

[Eng/Ish] 

SHRI MOOL CHAND DAGA (Pali) : 
I would request you, Sir, to please 
ask all tbe hon. Members from the 
Akali Dal to just have a say so 
that we can reply or we can under-
stand them. They are not opening their 
mouth. They must be called for. I hope 
that they must speak so that .. (lilterruptfons) 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): We are pleading 
for maximum time. He is not realising our 
Limitations. We are again and again pre .. 
£urising (Interruptions) 

12.58 hrs. 
[Translation] 

CH. RAM PRAKASH: Mr. Chairman, 
Sir, Intcr State Water Disputes (Amendment) 
Bill has been introduced in the House 
for which I thank the Minister who is for-
tunately sitting in the House. It is hoped 
that this Bin might provide s01ace to the 
people of Haryana, who are in distress. You 
have mentioned about the tribunal in this 
Amendment Bin and fixed its term at six 
months. I would request you to reduce its 
term from six months to three months be-
cau,e delay would onJy complicate the pro. 
bJem further and it may pose threat to the 
nation Since 1955. a number of commissions 
were set up for S.Y.L. Canal, Ravj" "Heas and 
SutJej Water disputes and they also 
gave their awards. I think all the con,mi-
ssions have given their awards in favour of 
Hall-nna and RRjasthan. They aU said that 
barren areas of Haryana and Rajasthan are 
in utmost need of water and they should 
be given more water. 

Mr. Chairman, Sirt you know that 
earlier we had to import wheat from 
America and in view thereof the" Central 
Government had. purchased water from 
Pakistan in 1960 by paying Rs. 110 crorcs. 
Punjab has no right over this water. Haryana 
and Rajasthan are the rightful owners of 
that water. Now Punjab complains tha tit 
is affected by floods and water IOllging. 
We demand that water should be given to 
us and I again say that all the commissions 
have decided in favour of Haryana. 

I think on 31 December~ 1981, all the 
three Chief Ministers of Haryana, Punjab 
and Rajasthan had decided in a joint meeting 
to Jet every state have ;t8 share of water. 
At that time Haryana·s share was 3.5 lakh 
acre fett. Even after that the dispute re-
mained unresolved. In February 1982 our 
late Prime Minister Shtimati Indira Gandhi, 
while inaugurating the SYL canal said that 
digging" of canal should be completed 
e-arly. 

·----~ .. .....,.-.,...._..-..... ··'--', ... "" . ....___,._-.._.,.. ... _\-t'--... ,M·-.. --.. ' ... ---·,........".,r·--'-.. _~_..,... .... ~~ ... , __ _ 
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[SHaI SHARAD DIOHE in the Chair] 

SHRI BALWANT SINOH RAMOO. 
[English] 

SaRI BALWANT SINGH RAMOO-
WALIA: Sir. again he is trying to create .•• 
who has kilIed the granthi? Have I killed? 
Sir, protect me. He says yoU have killed 
the granthi. He should have said somebody 
has kiUed the granthi. 

WALIA (Sangrur): It was inaugurated on 
8th April, 1982. 

CH. RAM PRAKASH: What was the 
time? Perhaps you did not comprehend it. .. 
(Interruptions) ...... .. . 

SHRI BALWANT SINGH RAMOO. 
WALIA : You are speeking as if you were 
in Jodhpur. 

CH. RAM PRAKASH: I have visited 
both Jodhpur and Punjab. You talk about 
the inauguration. We did not get water. 
In spite of the agreement, we could not get 
a single drop of water. There is a couplet : 

Ae Aber dekh Ii humne ted dariyadili, 
Tishnalav rakha magar ek boond Pan; 
ki Ila di. 

Everything was done and Shrimat; 
Indira Gandhi inaugarated the Canal also. 
But Government of Punjab do not agree 
even with the Punjab Award which was 
signed by Shri Barnala, our Chief Minister 
and also the Prime Minister but they do 
not abide by the Accord. They have no 
faith in Wahe Guru or Gurudwaras or tern .. 
pJes They have no respect for brotherhood. 
They are not amenable to any advice or 
Accord. 

[l:.ngllsh J 
SHRI BALWANT SINGH RAMOO .. 

WALIA: I object to this. He is having in-
fringement on my religious feelings. 

[Trans/ation] 

This should not go on record. We 
have faith both in Gurudwaras as well as 
Wahe Guru, He said that we did not obey 
Wahe Guru. We seek your protectioo ...... 
(Interruptions) ......... It should not go on 
record .......... .. (Interruptions) ..... . •• 

CH. RAM PRAKASH: Wahe Guru is God 
..• •••.••.•. {lnterruptio"s) Sardarji you listen 
to me. You talk about the \lVahe Guru, 
you shot dead people even inside the 
Gurudwaras. 

MR. CHAIRMAN: You give your 
persona) explanation if there is a personal 
grievance. 

I request the hon. Member to speak OD 
the BilI. 

[Trans/ation J 

CH. RAM PRAKASH : I submit that 
I talk very peacefully and honestly but if 
you talk like this, I too would lose control 
over myself. We can also do what you are 
doing in Punjab. I welcome it but I 
would like (0 stress that Punjab should 
have no control over the SYL Canal. This 
project is being financed by the Centre and 
as such it should either be under the control 
of IJaryana or the Centre, because it is 
beyond their capacity. They want to starve 
Haryana and Rajasthan. They on Iy want 
to have their way. 

I would, thererore, request you that 
either its control should be handed over to 
the Army or to Haryana. 

Secondly, we arc apprei1ensive otherwise 
also because they are the people who had 
twice breached the canal supplying water 
to us from Bhakhra so that people of 
l-li1ryana might not get water. They cannot 
be trusted in such matters. 

As regards the criticism of our Chicf 
Minister Shri Bhajan Lal, can Shrimati , . 
Gecta Mukherjee or anybody else POint out 
where he is at fault. Had Shri Bhajan Lal 
not been there~ the Punjab situation would 
have repeated in Haryana and created pro .. 
blems for the Centre as well and later on 
engulfed the entire countrY. There cannot 
be a more brave person than Shri 
Bhajan Lal. 
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[English] 

MR. CHAIRM AN : Don't address the 
Member Please address the chair. 

[Trans/at ion] 

CH. RAM PRAKASH: You may do 
whatever you like but you have to admit 
that during the last meeting held at New 
Delhi which was attended by your Chief 
Minister and by Shri Bhajan Lal also. 

(Interruptions) 

You raised issues which affected the 
entire country. 
You have provided hideouts to t he foreig-
ners in Punjab. 

[English] 

PROF. MADHU DANDAVATE: Sir, 
Bhajan Lal is a State subject. 

[Translation] 

CH. RAM PRAKASH ; You don't 
talk about them. It makes no difference 
whether Hindi-speaking areas remain with 
you or with us. We need water. (Interruptions) 
Listen to· me. 

MR. CHAIRMAN: Speak on the Bill. 

[English] 

Both of you please sit down. Do not 
address the Members. Please address the 
chair and speak on the Bill. 

[Translation] 

CH. RAM PRAKASH: Our Pri me 
~inister Shri Rajiv Gandhi wants to make 

this country prosperous. Punjab, Haryana 
and Rajasthan have increased the produc-
tion of foodgrains substantially. We used to 
import foodgrains from other countries but 
now we arc exporting the same. Farmers of 
Haryana are hard working. Let me make it 
clear that if they put obstacles in the digg-
ing of SYL Canal, because it passes through 

the Punjab,. then they would also not be 
allowed to go beyond Rajpur. If they want 
to come to Delhi they will ha ve to pass 
through Haryan.. (Interruptions) 

MR. CHAIRMAN :Your time is over. 

[English] 

SHRI BALWANT SINGH RAMOO. 
. W ALI ~ : Sir, he is speaking anti-national. 
He is creating bitterness among the Com-
munities, Please stop him from making such 
remarks. He is creating bitterness among 
the communities. He is instigating tbe 
hooligans. 

[Translation] 

CH. R,t\M PRAKASH: Don't be 
e~cited. Every day people are being killed 
in Punjab. Your frenzy is destroying the 
nation. (Interruptions) The situation in 
Punjab can improve only if it is handed 
over to the army. 

*SHRI CHARANJIT SINGH 
ATHWAL (Ropar) : Sri, Punjab is a State 
which has just one wealth that is the water 
of the rivers. It has no other asset which 
can help it to make progress. It bas no gold 
mines no coal mines and no heavy jndulst .. 
ries ; in fact it has no such asset on the 
basis of which it can develop. River waters 
are the only asset and our elders have made 
great sacrifices in order to preserve it. I 
want to ask the hone Members whether 
Punjab is not a part of India, whether the 

people of Punjab and particularly the Sikhs arc 
not the citizens of India? The leaders of India 
uc;e to go abroad and begg for foodgrains. 
Do tbey not feel happy today when they 
say that our country has become lelf-
sufficient in foodgrains? It is because of 
contribution of Punjab farmers. Have they 
not contributed richly to the common pool? 
If all these are facts then I want to ask this 
hone House as to whY it is being thought to 
ruin and destroy that beautiful State of 
Punjab which is the granary of the world 
and city like Ludhiana which is known as 

*The speech was originally delivered in Punjabi. 
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Manchoster of India. People come to see 
the ancient monuments of Indian civilization 
liko Nalanda and Tex]a University. Will 
the hone Members of this House like that 
a few selfish persons who think on 
communal lines should destroy Punjab, the 
granary of India, and turn this city into 
ruins? Do you want that people from aU 
over tbe world who used to come here to 
visit the ruins of Tcx1a and Nalanda 
University should instead come to visit the 
beautiful cities of Punjab State in shamblest 
If the bon. Members really feel that th; 
people of Punjab are hard working and they 
should be saved from destruction, then 
justice must be done to Punjab. I have 
already said that Punjab is riparjan State 
both according to the international law and 
also the law or the land. I can say with 
confidence that the water of this riparian 
State has been looted. Before I start the 
tale of our misfortune I want to tell you 
that I am highly surprised at the manner in 
which water has been distributed. 

Mr. Chairman, it was in 1954 that 
this water was distributed for the first time. 
The water of Satluj was distributed in 19~4. 
It was meant to irrigate 16 lakh acres of 
land of the present Haryana. Water was 
given to Rajasthan to irrigate 9 lakh acres 
of land. (Interruptions) What I am saying 
is based on facts. I will not say anything 
which is wrong. Water was given to irrigate 
16 lakh acres of land which is a part of the 
present Haryana_ Rajasthan was given 
water to irrigate 9 Jakh acres of land. You 
will be surprised that the present Punjab 
was given water to irrigate only 11 lakh 
acres of land. This is not end of story. In 
1955, to (jur misfortune, a letter came from 
Washinaton. At that time Shri N. D. 
Gulati was the Chief negotiator. He sent a 
Jetter to the Government of India saying that 
a world Bank team was coming in order to 
prepare schemes for the full utilisation of 
the waters of the Punjab rivers, Satluj, Ravi 
and Beas about which there was a dispute 
going on. Mr. Chairman, you wilt be 
surprised that DO scheme bas ever been 
prepared with such expedition. The agenda 
was circulated but the decisions taken were 
outside that agenda. AU' this happened in 

1955. It is our misfortune that the Irrigation 
Minister at that time never lost any 
opportunity to take revenge from the 
people of Puujab. particuhrly the Sikhs. 
The result was that on the basis of the 1955 
letter, the water in Punjab was distributed. 
Accordingly, Punjab was given 5.9 MAF 
water, Pepsu was given 1.3 MAP and 
Rajasthan was given 8.00 MAP. In 1955, 
water was allotted according to this paper 
work. When the people of Punjab agitated 
and protested against it, thea it was said 
that water was being distributed only on 
paper and not actually. 

I would like to say one thing more in 
this connection. If a criterion helps 
the people of Punjab, particularly the Sikhs 
and Akalis, it will never the adopted. Only 
such a criterion is adopted which will harm 
us. 

Narbada Tribunal was set up. It was 
presided over by a Supreme Court judge. 
Rajasthan applied to this Tribunal. 
Renowned advocate argued the case. The 
ultimate result was that it was said (hat 
Rajasthan could not apply as an inherent 
right. It was also stated that Narbada 
water cannot be given to Rajasthan because 
no part of Narbada touched Rajasthan. I 
want to submit that if water from Narbada 
could not be given to Rajasthan as an 
inherent right, can the water of PUnjab 
rivers-Sutlej" Ravi and Beas-be given to 
Rajasthan when no part of these rivers 
toucbes Rajasthan. 

SHRI MOOL CHAND DAGA (PalO: 
youhave nO dispute with Rajasthan. You 
also want that Rajasthan should get the 
sanle amount of water. 

*SHRI CHARANJIT SINGH 
ATHW AL : I want to say one thing to the 
House. I do not want tbat Rajastban sbou)~ 
not get water or that Haryana should not get 
water. I want that Punjab should develop: 
Punjab should become prosperous.. In tbe 
same way, I want that Rajasthan which is a 
desert State, should also progress. Don't be 
worried. I will offer my suggestion in the 
end. I want to submit that water was given 

.The speech was originally delivered in puujabi. 
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to Rajasthan in an illegal manner in 1955 
and a vain attempt was made to live it a 
Jepl cover by illlcrting Sccti on 78 in the 
ReorlanisatioD Act. Mr Cbalrman, this 
section empowered the Centre to allocate 
water in whatever manner or in whatever 
ratio it liked. I think that this House cannot 
bave passed such a Reorganisation Act 
which wiJJ apply to one State in one way 
and to another State in another way. But, in 
my opinjon, an award was given in 1976 
under the cover ot this Section. Conseque-
ntly, the paper proposal of J 955 was given 
lelal cover taking recourse to section 78 of 
the Reorganisation Act. In 1976, the whole 
country was Uke a jail. It was done during 
the time of Bmergency. When the Akali Dal 
Government came to power, it filed a case 
in the Supreme Court against it, The case 
was still going on when the Akali Govern-
ment went out of power. After that in 1981, 
an Inter-State Agreement was arrived at. I 
think this A81eement was made under 
Section 78. As a result of the Agreement, 
Rajasthan·s share of 8.00 MAF was raised 
by 6 points and made 8.6 MAP. Punjab's 
sbare of 3.5 was raised to 4.22 MAP. on 
papers, Now, you may be surprised and you 
may ask me that when in 1976 Punjab had 
15~58 MAP'water how it became 17.17 MAF 
in December 1981 when Inter-State Agreement 
was signed. Senior Members are sitting 
here. Wben we take the series 192J .. 22 and 
1945-46, the water to be distributed was 
15.S8 MAF. 8.6 MAP was given to Rajas-
than in 1976; Dot in J976 but in 1981. 
(Interruptions). This is my reply when series 
of 1980-8J were available why the series of 
1960 .. 61 taken in to account. 

Mr. Chaireman the House wants 
to know that the stand of our Government 
is and what the case of Punjab is in this 
matter. Therefore. you may kindly think 
about the time to be given to mc. Please do 
Dot disturb me by ringing the bell. About 
the Inter-State agreement of 19'81 I want to 
say that the agreement was in violat ion of 
the Constitution. Under Entry 56 and 
Article 262 of the Constit.ution Parliament 
is authorised only to make he regulation 
with reaard ,to Inter.State rivers Dot like 

tho rivers Satluj, Ravi and 'Boas. R.ivers 
Satluj, Ravi and Beas flow only throuah 
Punjab and no part of these rivers flows 
,through Rajasthan and Haryana. Therefore 
the award given in 1976 was aaainst the 

. provisions and spirit of the Constitution. 
An award or treaty which is against the 
spirit and provisions of the Constitution 
cannot be valid in the eyes of the law. 
(Interruptions). Therefore. I want to say 
that the ratio which was raised on paper in 
1981 and the agreement signed in 1981 were 
not according to the Constitution. 

I want to r~ply to the po'nts which have 
been raised by hone Members. It has 
been said . that water has been purchased 
from Pakistan. Water had not been pur-
chased from Pakistan. The payment which 
has been made by us is not the cost of 
water. On the other hand it was given as 
compensation regarding the cost of essential 
works of diversion of water from ihe old 
canal to the new canals from Chenab and 
Jhelum to old Punjab canals. I think the 
hon. Minister did Dot look into thi.s aspect 
while making a statement in Rajya Sabhs. 
I think it is essential to quote the following 
lines from Indus water treaty Article V "In 
consideration of the' fact that the purpose 
of part of the system of works referred to 
in Article IV(l) is the replacement, from the 
Western Rivers and other sources of water 
supplies for irrigation canals in Pakistan 
which, on 15th August 1947, were dependent 
on water supplies from tae Eastern Rivers. 
India agrees to make a fixed contribution of 
Pounds Sterling 65,060,OJO towards the 
costs of these works." 

It means that the payment has been 
made as compensation for diverting tbe 
water from lhelum and Chenab to the new 
canals. 

Hon. Members from Rajasthan have 
referred to the treaty of 1900. The treaty 
making power vests only with the Centre 
under the Constitution. This treaty was 
signed between lndia and Pakistan anC! not 
between Pakistan and Ea5t Punjab. If the 
ConstitutioD has given the treaty makioa 
power to the· Centro, it bas ,liveD lome 
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riabts to Punjab and other States also be-
cause a State is a component of India. The 
Constitution empowers one State to give 
water to any other State or a riparian State 
can give water to a non-riparian State. 
This is an Act which can be passed only 
by a State legislature. We have also consti-
tutional rights. Therefore the treaty does 
Dot mean that the rieht that has been given 
to Punjab State about water bas been 
taken away. The Constitution bas given 
treaty making power to the Centre. If tha t 
is conceded, then the right given to the 
States by law has also to be nlaintained. 
The treaty do::s not effect that right. 

One hon. member had said and I had 
also pointed out earlkr that in order to give 
us a bad name ... (lllterrllptions). 

[English] 

SHRI MOOL CHAND DAGA: Is he 
speaking again~t the accord ? Shri 
Longowal bas put his signature to it. Are 
you speaking against Clause (1) or the 
accord 'I You kindlY think about it. The 
statement is there. Had it been signed by 
Shri LongowaJ. They have agreed in para-
graph 9(1). 

MR. CHAIRMAN: Let him speak 
whatever he wants to. 

[ Translation] 

SHRI CHARANJlT SINGH ATHWAL: 
Our frineds here had said about the people 
of Punjab that we are prepared to send 
water to Pakistan but not to Rajasthan and 
Haryana. This is absolutely wrong and 
baseless. Perhaps they have not seen the 
records. After the completion of Bhakra 
Nangal and Pong dam not a drop of water 
has gone to Pakistan froin Satluj and Beas. 
As regards Ravi, after giving water to 
Upper Bari Doah, Canal and Kashmir 
canal. the water which is left with Ui 1.87 
MAP wh ich is insufficient and is needed for 
Madhopur headworks. I think my friend~ 
'will agree with me. No water fron1 RaYl 
80es to· Pakistan except in the. rainy season 
that is during 3 months ,lIko July and 
AU8ust. 2.41 lath acre ..,. feet water goes 

tbere. This can also be stopped. I want to 
tell my friends frotn Rajasthan and Haryana 
that if the Centre had given us tbe s~nction 
for the completion of Thein dUill and if 
tbe Thein dam had been completed eurlier 
then our water would not have gone there. 
But the sanction for Thein dam bad been 
used as n weapon against us. The Centre 
bad thcught that sanction would not be 
given if we did not accept the I 97() Award 
and the earlier distributiol'i of water. It is 
true that the award was accepted in 1981. 
S. Darbara Singh put bis signature over it. 
By doing so he proved that he wa, a true 
follower of Congress and very loyal to 
Blbiji but he sealed the d~stiny of Punjab 
for ever. As a result of th;~ the sanctioll 
for Thien dam was given. But I want to 
submit that because of deJay !11 giving sane .. 
tion for Th~cn dam the water contjnu~d to 
flow to Pakistan. If my friends even now 
think as to why the water of 'iallcj and 
Beas goes to Pakistan during rainy season 
then We can open gates towards them ... 
(Interruptions). 

CH. R·, M PRAKASH: This water is 
not the property of the Central, Punjab or 
Haryana ... (Interruptions). 

SHRI CHARANJIT SINGH ATHWAL: 
In 19()4 Thein danl could have bCl'n cons-
tructed at a cost of Rs. 6<: crores. Now it 
may not be possible to constlucr it even 
with Rs. 780 CrOft.:S. Th('rcfof(~ the Thien 
dam water continued to 60\\1 out (.i;se to the 
weakness of the Centn~. 

Now I would like to take a few f:linutes 
to say something about the SYL canal about 
which hon. members of this HOll~e make a 
Jot of noise. As I have said (~arJier and as 
the Chief Minister has also stated, it is a 
fact that jf you apprcdatc our problem, if 
the people of India undcrstJnd our help .. 
lc~~sncss, you yourself will say that Punjab 
is really in grcnt diffict.dty. It 1ms no water 
which it can give to other Stnt-~s.. (lntenup-
tiO/IS) 

Mr. Chairman "e have 105 lakb 
acres of land which we cultivate and which 
is to be iI{igated. Out of this \\e irrigate 
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only 45% land by canals and for balance 
55% land we draw underground water 
through tubewe1b. Now there are 117 blocks 
in Punjab. Mr. Chairman, you wilJ be 
surprised to hear that in 67 of these blocks 
it has been declared that no new electricity 
connection can be given to instal tube 
wells. There are about 32 blocks in which 
connections can be given only for some 
time but tbere are 20 blocks in which terrain 
is such that no tube wells can be installed. 
We irrigate 55% of the land with tubewell 
water. We should draw 3 MAP .water but 
you will be· surprised to know Mr. Chair-
man that we are drawing 12 MAP water 
every year from under the grouna. As a 
result, the level of underground water is 
gOiDg dOWD by 1 foot to 1 1/2 feet every 
year, according to Punjab University. As 
a result of this the farmers have to spend 
Rs. one hundred crores every year to 
install tube wells. 

Me. Chairman I have to make one 
or two submissions morc. About SYL I 
would like to submit that the tribunal is 
going to be set UP. It has to give its deci~ 
sion. It has yet to· be decided what is 
Haryanas share. what Rajasthan was getting 
on 1.7.85 and bow much water was to be 
used by Punjab. (Interruptions). Rajasthan's 
share of water wiU also be covered and 
considered and only after that a decision 
will be given. As I said in the beginnlng, 
we want that water should be given to 
Haryana and Rajasthan. 

1 will conclude by giving a suggestion. 
Water should be given to them but 1 do not 
want that water should be given to them 
by destroying Punjab. I want that they 
should also prosper. Therefore 1 want to 
give a suggestion. We believe that the water 
of ,Ganga is very sacred. AU the people, 
particularly those wh') believo in reJ igioo. 
think that the water of Ganga is so sacred 
that by having a dip in it we are absolved 
of all our sins. If it is bliss to have' a bath 
in Ganga water, the same water should be 
used for irrilating land. Mr. Chatrmao~ I 
will conclude in one minute. That water 
should be brought to Haryana and Rajas. 

Bill 

than. (Interruptions). You must tirst hear 
me. Mr. Chairman, I must say that the 
water should ·be brought from Bhim Goda 
Weir point to Tajewa)a headwork. and then . 
Hissar, Rohtak and other adjoining areas 
,of Haryana can be irriaated. In the same 
way water should be brought from Itoorkee 
to Rajasthan feeder canal. We can make 
200 mile long canal. Similar]y, water can be 
brought from Ram Ganga project to Okhla 
Head works point and it can be supplied to 
Delhi and Gurgaon. I want to tell holl. 
Members that Ganga has 45 MAP water 
but only 3 MAP is utilised. (Tnterruptions). 
I want to ~ive a suggestion. 42 MAP water 
comes from the mountains and flows into 
the sea. If that water is utilised for Punjab .' ' Rajasthan and Harayana. Raja.sthan and 
Harayana can get water and Punjab can 
also be saved and can continue to llourish. 

With these words I thank you for the 
opportunity you gave me to speak. 

[English] 

SHRI CHIRANJI LAL SHARMA 
(KarnaI) : Having heard tbis hon. 
Member from the Akali Party, the Opposi-
tion now should not say that the Govern-
ment should implement the Longowal .. 
Rajiv pact. 

DR. G.S. DHILLON (Ferozepur) : 
Mr.. Chairman, Sir, I rise to support 
this Bill. While supporting this Bill I do 
it out of the spirit of supporting the Accord 
which has been signed between Saut 
Longowal and our Prime Minister. J do 
not want to go from one end to the other 
like the previous speaker •. I want just to 
confine myself to the Bill and to the points 
which are re]evant and expected after the 
accord. My previous speaker was mixing 
in his speach about events of pre.accord 
and post-accord periods. I can just say 
that when tb.is BiU comes, it comes in a 
spirit of imi)lementing 9.1 and 9.~ of the 
provisions of the Accord. I confine myself 
to that. Unfortunately, after the partition 
in 1947 the irrigation system which was the 
best in Punjab, got diVided. The best por.· 
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tion of it went to Pakistan. Our Canal 
System of the United Punjab was one of 
the best in the world. After the partition 
the remaining part and JeC)s deveioped part 
which came to our part of India bad to be 
developed by· us.' We had to develop it 
under united Punjab. We did not know at 
that time that the Punjab which come to 
our part after partition, the truncated State, 
will further' be subdivided. We had no 
idea at that time about it. We started deve-
loping the state from a scratcb. There was 
dispute with Pakistan. The matter was 
referred to arbitration. It want to World 
Bank. Our top most engineers were tbere 
to help in this matter; that resulted in the 
Indus Waters Treaty and we are .going ahead 
with that Treaty as the basis. Whether it be 
Haryana or Rajasthan Or Punjab we can-
not forget that, they are all part of one 
country. We are all part of one nation. 
We cannot ignore the fact that the dispute 
is between brothers and not between 
opponents like other nations. It is not a 
dispute between a nation and a nation. It 
is a dispute b{!tween a State and a State. 
There are so many disputes like Cauvery, 
Narmada and so on which come under th~ 
category of Inter-State Disputes. 

The earJier part of the history regarding 
Rajasthan, its background and history, is 
not known to many. If Rajasthan had not 
agreed to the Indus Waters Treaty and 
agreed to eleven point something, the 
country as a whole would have been de-
prived of many benefits ; we would not 
have reached the present stage of develop-
ment jf Rajasthan bad not supported us at 
that time. We .have no quarrel with them. 
We are all brothers. Then the matter again 
came up in 1976. I happened to be a 
Member of Mrs. Gandhi's Cabinet at tha t 
time. The total water available 7.2 ; out of 
which 3.5 went to Punjab; 3.5 want to 
Haryana and 0.2 want to Delhi for drinking 
water purposes. 

at that time, Mr~ Murthy was of the opinion 
that the Punjab was entitled to a little more 
share, just only a fraction or so, of which 
Punjab bas been deprived. But still the 
parties' themselves agreed to it. Regarding 
this drink i08 water, we have no dispute. It 
went on. But you will be surprised that the 
Chief Minister at that time~ the Congress 
Chief Minister, Giani Zail Singh protested 
against the award giving by the late Prime 
Minister, Mrs Indira Gandhi. 1 am quite 
sure even one of my colleagues who later 
became Chief Minister from the Congress 
Party too was not in favour of that agree-
ment. But still in the broad national interest, 
Punjab accepted it. But what really surprises 
is, it was not a continui'lg quarrel. When 
our Party came to power, they had some 
understanding. This was the position at 
that time. A few months later, the Janata 
Perty canle to power, in 1977. Both tbe 
top leaders of their the Akaii Party be-
canle Ministers. In 1977, oo)y a few months 
after the award given by Mrs. Gandhi, they 
became the rul~rs. They joined the Cabinet 
of Morarji Bhai Desai. Sardar Prakash 
Singh Dada] joined the Union Cabinet. He 
left the Cabinet ofike here at the Centre 
and went over as the Chief Minister of 
Punjab. And the present Chief Minister of 
Punjab joined the Morarji Cabinet and be-
came the Union Minister of Agriculture and 
Irrigation and the subjects dealing with this 
very issue. We thought, if we have com-
mitted a mistaket thon both at the pro-
vincial level and at the Central leveJ, they 
had their own top leaders for first year 
passed for second year passed and so the third 
year. They did not speak about it. Nor 
was there any quarrel about Rajasthan. 
Nor was there any quarrel about the Indira 
Gandbi award. Nor was there any new pro .. 
posal. As soon as we came to power in 
1950 again they raised the matter, and again 
they raked up the old issues. We are quite 
landing ourselves in the present position. I 
am telling the facts. I an not distorting. If 
J hav" to distort, I could say so much .. 

Mr. Chairman, if I am not divulg-
ing the Cabinet secret of that time, - 'SHRI BALWANT SINGH RAMOO .. 
one thing 1 can make it clear. The Chair.. WALIA: After that award. we went to 
m~ of th~ Water and Pow~r Commission. the Supreme Court. 
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DR .. G.S. DHILLON: When you arc 
going to the Tribunal. to the Supreme 
Court, why don't you go' for a stay? 
My view is, let us forget about the past. 
Forget about what they did or we did as 
Ministers. The real matter is now to bring 
peace to Punjab. Your leaders have agreed 
to the provisions of the Accord. Nine of 
them have already been implemented. Only 
these two this tribunal and also another 
one have been left. Now, as no State had 
referred this matter to the Central Govern-
ment, under the Jnter*State Water Disputes 
Act, a special ordinance was promulgated. 
But as soon as the lacuna was discovered, 
both the States made a regular reference. 
That ordinance was withdrawn and the 
present Bill has been brought forward to 
anlend the Inter-State Water Disputes Act. 
There is no difference. I really do not know 
what difference will it make, whether it will 
come this way or that way. The only differ-
ence is that instead of one judge of the 
Supreme Court there \vill be three now , . 
one n10re Supreme Court and one HIgb 
Court Judge. 

Instead of one Suprcolc Court Judge 
under the \Vater Disputes Act, there wi II be 
three judges now and two a5sessors under 
the Inter State Water Disputes Act. When 
so much has happened and when we bave 
covered so much ground, then why rake up 
old issues? There are several, nlore serious 
events and incidents conling up to engage 
our attention. We should be very happy 
that this is a blessing under whi~h at least 
two or three outstail~jng cI isputes Inay be 
settled. We should welcome it. Tb:lt is why, 
1 thought I should reque:,t you also and 
Sardar Ch;U'anjit Singh Athwal that it is not 
a question to continue to quarr~l over. 
Panjab being the pride of the country do not 
tal(e it to your head that t.he word water 
itself be10ngs to word Punjab. The area of 
Punjab was extending right from Islamabad 
up to Delhi" at one time. We parted wjth a 
major part of our irrigation system for those 
people aDd the present Pllnj~tb is not the 
same as has old Punjab. Tllis irrigrtion sys-
tem was handed over to us after partition. 
It is further divided into Himachal~ Haryana 
and Punjab. You worked for it. Haryana 

people got Haryana on platter beea use you 
agitated for Ponjabi Suba and . part of 
Punjab went over to Haryan~. Beautiful 
places like Simla. Dalhollsie, Kulu, Manali, 
Chamba and many other places went over 
to Himachal Pradesh, we aU lost them and 
the catchment area of our rivers is in 
Himachal Pra<;lesh. Suppose tomorrow there 
is some nuclear device and if the catchment 
arer is diverted to some other area, what 
win you do? Nobody knows it. When the 
division of Punjab came, you should have 
thought over this aspect at that time. Take 
the recent voting in Abohar and Fazilka. 
They v::>ted for no because they wanted to 
st..ty in Punjab and they did not want to 
Jose their water. Why not apply the same 
idea here in the dispute between Punjab and 
Haryana and Rajasthan and all the rest of it. 

My request is to Jook forward to a more 
promising future peaceful and prosperous 
Punjab. 

(Translation] 

CH. SUNDER SINGH (PhilJaur): 
Mr. Chairman, in J94(;, Sayed Hidat was the 
head of the Governnlent. When he left the 
scene, Dr. Ambedkar sent emissaries to us 
and exhorted us to join hands with Muslims 
to demand the partition of India. At that 
tinle 1 was the leader and I had a sizeable 
following. At that time the population of 

, India was 34 crores. ]t consisted of 9 crores 
J\1uslims and 6 crores Harijans. Had we 
joined hands with Muslim league, there 
would hl ve been neither Punjab nor 
I-Iaryana. Dr. Ambedkar had said: 

[English] 

I was born as a Hindu. Tbe blame was 
not mine. I prefer to die as Hindu. 

(Translation] 

Had we accepted.his suggstion it wouJd 
have been better and these disputes would 
also not have been there. 

Now when India has become Independent, 
they are fighting for water. 
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dab Aab Kar Muyon Buchcha Ina 
pharllyon Kar gade lk bar Tu Pan; 
Mangda Main Bhar Bhar de~i Pyal, 

Both of .hem demand water. Don't you 
know that this water beloogs to Hindustao. 
Why do you fight over it?· It should go 
neither to Haryana nor to Punjab, it shoQld 
go to the States where it is needed most. 

Dr. Ambedkar sent an emissary to me, 
and I was asked to join hands wi th the 
Muslim league and demand the partition of 
India. I was brought to Rai Sahib Sohan 
Lal and there were nine persons with me. 
He told me that he had three bungalows one 
each in Shimla, Lahore and Delhi. He fur-
th6r asked me to form a Coalition Govern-
ment wjth MusHm league with the promise 
that three of my followers would be appo-
inted Minister - two Hindus and one Sikh. 
I told him that he had a lot of property, 
Whereas my sole property was sincerity and 
the wish to live in India. I spurned his offer. 
At that time India's poyuulation was 34 
crores, out of which 9 crores were Muslims 
and 6 crores Harijans. Had we accepted the 
offer at that time there would have no Har .. 
yana or Punjab and it is the Harijans who 
would have got this water. So, what we 
have got today is due to our sacrifices. Hari-
jans ma.de this sacrifice. This water belongs 
neither to Punjab nor to Haryana; it only 
belongs to India. They figbt like children 
over water. Water should go to ·area where 
it is needed. You be live in God. (lnterrup •. 
lions) 

[English] 

"Be a good cheer and believe that we 
are selected by the Lord to do sreat things 
and we will do them. Hold yourself in read-
iness. Be pure and holy and love for love'ls 
sake. Love the poor, the nd(~rablet the 
down-trodden and god will bless youu

• This 
is what Swami Vivekanand has said, 

[Trallslation] 
" 

The'water should go to thc area where 
It is needed. It should neither be given to 

Haryana nor to Punjab. It is my opinion. I 
support this Bill, I hope that my sugestioQS 
will ~e given due consideratioD. 

[English] 

SHRI INDRAJIT GUPTA (Basirhat): 
The first question that arises in one'. mind 
after 'listening to this debate is whether 
we are citizens of hostile and inimical to 
coun~ries confronting each othe·r or whether 
we all belong to the same country although 
We may be living in different States. 

This dispute can only be settled and has 
got to be settled through some agreed and 
civilised procedure. It cannot be settled on 
tbe battle field. Though some provocative 
utterances which I deplore verY much are 
being made - the intention may not be like 
that - but the only effect of that win be to 
escalate tensions particularly between Har-
yana and Punjab and escalation of tension is 
going on outside the House also on both 
sides. This fs to be seen in the background 
and in the context of what is actualJy 
happening in Punjab. Also one cannot divorce 
this question of settling the water dispute in 
isolation from the general situation that is 
prevailing now in Punjab. In fact I appre-
hend that this whole exercise which is beina 
made by this Bill may become irrelevant if 
the basic attitudes on both sides are not 
changed and if the attitudes remain what 
they are at present. If this kind of escalation 
of tension and mutual confrontation is all-
owed to go on. this whole exercise will be 
totllUy irrelevant. Thererore.,I would first of 
aU like to say that the Central Government 
the Prime Minister of this country beinl a 
signatory to the Punjab accord it is the 
bounden duty or the Central Government first 
and foremost to take all necessary measures 
to see that this Punjab accord is implemented 
faithfully. This responsibility cannot be 
shunted off by the Central Government OD to 
the State Governments. or course, they have 
their own responsibility too. But the central 
cannot just disappear behind the curtian as 
it werc. 

I would like to know what the Centre 
has been doing? Here they say in the State-
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ment of Objects and Reason,s' that the 
Tribunal contemplated under para 9 of the 
Punjab Settlement could not be set-up 
earlier due to certain unavoidable administra-
tive reasons. It is a wonderful explanation 
to give. If you. are serious about the 
implementation of the Punjab settlement and 
I think everybody at least admits that this 
Punjab accord nlay have some limitations in 
it ; may have some deficiencies in it but 
that Punjab accord" if it is properly 
implemented, is the only hope that we havc 
got at present for restoring peace and 
Dormalcy in a very vital border State of 
this country. 

We should not forget the context in 
which we are operating and what is happen-
ing on the border and across the border. 
People who forget everything and aUow 
their passions over-ride everything else wilJ 
oDly help to create a situation which will be 
exploited by the worst enemies of this 
country. Everyday we are talking in this 
House about Paki5tan, bow they are lending 
a hand in stoking the forces of communalism 
and separatism but when we take up this 
Question of water dispute in isolation we 
are sometimes behaviol as though wc have 
forgotten what is happening all around. 

First of all I would like to have one or 
to clarifications from the Minister when he 
repJies. First one being what is the basis of 
selecting this date of 1.7.1985, which is 
incorporated in the Punjab agreement, as 
being a sort or cut· off date? An assurance 
is given that tb., three States, viz., Punjab, 
Haryana and Rajasthan will not get water 
less than what they were using from the 
Ravi .. Beas .ystem as on 1.7.1985. What is 
tbe significance of this date? Is it purely an 
ad hoc date which was just selected or it has 
any particular significance? I am asking 
this question because one hears and reads 
reports of allegation that this particular 
date is a date on which I do not 
know whether it is fact or not- the 
quantum of water which was given .., 
Punjab was abnormally high or was more 
then the averait' that they were setting. I do 
not know if tbis is correct but obviOUsly 

theJ;e must be some basis on which this date 
was selected. 

Then in Clause 9 (2) of the Agreement 
it says that the Tribunal will be sct-up. 
What will be its jurisdiction? First of all to 
verify the actual quantum of usagc which 
took place on 1.7.1985. That is to be 
determined first. Having determined that the 
remaining waters now they will be distributed 
is the issue which will come up before the Tri-
buna], and I do not think there is any usc 
for Members both from Haryana and 
Punjab arguing their case here. When the 
Tribunal is set-up they will be free to go 

. and argue that point with all the documents 
and facts they can marshal about their case. 
That is what the Tribunal is meant to 
adjudicate about. After the quantum which 
was distributed on 1.78S. has been verified, 
those remaining waters have to be distri-
buted and how it is to be done, the Tri-
bunal is to decided. 
14.00 brs. 

SHRI VISHNU MODI (Ajmer): The 
Tribunal has to decide about Punjab and 
Haryana share, not Rajasthan. But you arc 
saying that the Tribunal has to adjudicate 
about their using and then the Tribunal has 
to decide about the remaining waters. Then 
Rajasthan does not come in the picture at 
all. 

SliRI INDRAJIT GUPTA: That is 
right. I can't help it. I did not silO the 
accord. Nor did I draft the accord. You 
arc quite right that Rajasthan was not 
mentioned. Though verbal assurances had 
been given many times that everything will 
be done to see thai injustice is' not done to 
Rajasthan, but that is a gcneral phrase and 
I do not exactly know what it means. But 
my point is something else. I do not. know 
whether this Bill,' this amending BiJl which 
is brought forward now is strictly in 
conformity with the termS ot the Punjab 
Aereement or Dot? Why? Because tbe 
Punjab Agreement says that the decision of 
this Tribunal will be rendered within she 
months and would be binding on both 
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partie._ But in regard to the Trib unal which 
is to' be constituted under the Inter-State 
Water Disputel Act, with which we are 
ooncerned bere, will the award of the Tri. 
bunal a180 be binding or will it be only 
recommendatory? I am informed that it is 
only recommentary in nature. It is not 
binding. If it is to be binding, another 
legislation has to be brought forward to 
that effect. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Schemes have to be prepared 
and all that. 

SHRI INDRAJIT GUPTA: First of 
a1l, no terms of reference have been framed 
yet. 

THE MINISTER OF WATER RESO-
URCES(SHRI B. SHANKARANAND): 
Not necessary. The law is already there. 

SHRI INDRAJIT GUPTA: The terms 
of reference of this Tribunal are what the 
Tribunal is exactly expected to adjudicate 
a bout and they have not been specified by 
the Central Government. Besides some 
States, one or other of the disputed State is 
supposed to make the reference to the 
Centre for the setdng up of the Tribunal. 
APparently, nodody did it. Apparently, 
none of these parties concerned is anxious 
to go to the Tribunal. This i8 the whole 
trouble. Where does the responsibility of 
the Centre comming In if it wants to enforce 
the implementation of this accord? It is 
deciding through this amending Bill to set 
up a' Tribunal under the loter-State Water 
Disputes Act although neither Punjab. not 
Haryana nor Rajasthan has asked for its 
reference. 

Secondly, if the award of tbis Tribunal 
is to be not recommendatory but bindjng 
and I suppose it should be binding, 
otherwise is meaningless, nobody will 
accept or nobody who feels that 
injustice bas been done to him will 
accept it and be m'ty 80 to the and court 
challenge it. So. how is it to be made 
bindina? Under tbe present Act, it is not 
biodioa. tecbnicolJy bindiol if 80 facto. 

These points have to be clarified. There is 
DO Use rousing passoins. 1 deploIe very 
much what i. going on outside. I shudder 
to think where this country is going, as if 
we are going to behave as if two enemy 
camps are preparing for some kind of show 
dowD. Is it a matter whi,h is going to be 
settled like that? Can it be settled like 
that? We want the farmers of Punjab 
to prosper, we want the farmers 
of Haryana to prosper and we want 
the farmers of Rajasthan to proper. They 
are all our brothers, part of thjs country 
and it is no use somebody arguing now that 
Haryana and Rajasthan are not rjparian 
States because Ravi and Beas do not flow 
through their territory. This is no argument. 
Haryana was a part of Punjab. If Haryaa8 
is a part of Punjab, then it becomes riparian 
State because Ravi aod Beas arc there. If it 
is decided in all wisd om that Haryana should 
be separated from Punjab, then it ceases 
to be a riparian State. I mean that this may 
be some kind of legal quibbling, but this is 
Dot the way to settle the problem. Therefore, 
what I would like to know now is that tba t 
part of Puniab agreement is very clear that 
this canal, Sutlej .. Jamuna Link Canal, has 
got to be dug and has to be completed by 
15th of August 1986 and now there is such 
a big agitation going on by the extremists or 
whoever they may be, I do not know, I do 
not know whether their action is to obstruct 
the digging up of the Canal, already I think 
the work is at stand-still. There is no work 
going on. I hope the Ak~1i friends, or the 
GO\ ernnlent of Shri BarnaJa does not 
support that. They canoClt support it. They 
should come out against the people who are 
obstructing the digging of the canal. 

SHRI BALWANT SINGH RAMOO. 
WALIA: We do not support that. 

SHRI INDRAJIT GUPTA: You cannot 
support that" because it is a violation of the 
accord Saot Longowal signed. Can you 80 

alainst something wbicb your own leader 
has signed and paid for with his own life? 
But the 'act is that tho e&nal is not bema 
dug. And jf that canal is not dug, thon the 
whole exercise is me.aningJes" the exercise 
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of c1istrl:'utinS water. How will you distri. 
bute it? Nobody is saying that Punjab 
should be deprived of the minimu.m water 
which ,is its requirements. Nobody can 
8\lPPOrt such a proposition. We do Dot 
aupport it. 

We have had experience o,f one Com-
minion, the Mathew Commission. It made 
a moa" of the whole aft'air. It was the first 
Commission probably which ended up by 
say ina that it was Dot in a position to give 
any findiog, although its terms of reference 
were knoWD to it very well before it statrted 
on that exercise. Cortainly. it will be a 
violation of the Punjab accord, if only, one 
part of it is implemeDted, that is to say, 
that Cbandiaarh is unilaterally transferred 
to Punjab. without the other part being 
implemented, that is the transfer of some 
Hindi-speaking regions to Haryana. The 
two have to go together. I am not going 
into the Indira Gnndhi award and all that 
DOW, because unfortunately that award was 
,itll·bom. That award was given, but 
nothing was dODe to implement it. 

The terms of reference of the Mathew 
Commission which flow from the Punjab 
accord do not mention a word about 
Fazilka and Abhor. It speaks about Hindi. 
speaking majority villages which should be 
transferred provided they are contiguous 
with Haryana. They did not specially either 
mention 'include' or 'exclude' FazUka and 
Abhor, but the Mathew Commission has 
mentioned Fazilka and Abhor which. in my 
opinion, it had no business to do, unless it 
was goin, to give SOme findings. It mado 
up its mind not to give any findings at all. 
Therefore, thit question of some viUages 
was very important for the people living 
tbere DO doubt. Whether they should be on 
this side of the border or that side of the 
border, or the border will have to be re-
drawn in order to accomodate certain 

,vil1aaes eithor this side or' that side is a 
thina which can only be settled. if there is a 
mutua.l lood will and a desire for a peaceful 
and brotherly settlement, otherwise it cannot 
be sottled b~' sabre-rattling at each other 
aDd. bebavioa as if the Heavens will fall, ir 
• vilJaaes 10 this lido or that side. Are 

we not living like that for years togethw in 
this countl)', not only in Punjab and 
Haryana, but in so many other States also ? 
Are there not people livilll who speak, 
certain language and their viUqcs are Joca. 
ted in a neighbouring Slate whose langu.so 
is different? Have the Heavens fallen 
because of that? Are we not citizCDS of 
one country? 

If this situation is to be tackled in the 
larger context of the country, all riaht think. 
ing aDd sensible and patriotic people or all 
communities, whether they are Hindus, 
Sikhs or people of Punjab, Haryana or 
Rajasthan, whosoever they are, in the 
common instereat of saving this cOuntry and 
the unity of this country, must come to-
geth~r; they must take steps to see that 
these types of disputes are settled by normal 
poaceful and fraternal processes and not by 
rOUSing people agai nst each other as 
though they are enemies. This will be fatal 
for the country'. security and for its future. 

I regret very much that some speeches 
have been made here in such a tone which 
may help the speaker to get some votes in 
his own State, but if that is their only con-
cern, even when they become Members of 
the Lok Sabha, that is. how to get some 
votes in their own State and let the whole 
country go to dogs, this kind of attitude 
and atmosphere will have to be cbanged and 
for tbat serious attempts will have to be 
made. The Central Government has to play 
its part now. It cannot be a signatory to 
the accord and not take its full share of 
the responsibility to see that this accord is 
properly implemented. 

[Translatton] 

SHRI MOOL CHAND DAGA (Pall): 
Mr. Chairman, Sir, It was a pleasant thing 
hear the Member of AkaU Dal when he was 
expressing his views. All of us are aware 
or this fact that India is as much proud of 
Baryana as of Punjab and for that matter 
any other part of tbe country. India cannot 
fora« the sacrifices made by you and eVOD 
now India is proud of Punjab. We do Dot 
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have any dispute with each other. Some. 
timcs. political leaders. who have an eye on 
the ballot box adopt a hostile posture. 
Therefore, we do ,Dot have any dispute. 
There may be difference or opinion between 
Puojab and Rajasthan or Rajasthan and 
Haryaoa but we are one .. We have to abide 
by tho Indus Treaty of 1960. Once, Pt. 
Nehru said before the World Bank; 

[EngliJh] 

"The available surplus of Ravi-Beas 
Waters was distributed between 
Rajasthan, PEPSU and Punjab in 1955. 
Later on PEPSU was merged with 
Punjab ... " • 

[Translation] 

Pt. Nehru further added: 

[English] 

·'The entire case of India before the 
World Bank was based on the demand 
of water for Rajasthan Canal, as will be 
clear from Prime Minister, Jawahar Lal 
Nehru's letter of 11 th July 1960 to 
Pr~sjdent of World Bank emphasising 
that 'Rajasthan Canal is of vital impor-
tance to us and our planning is based 
on it. Any great delay in providing 
adequate supplies of water to this canal 
would create very di~cult political, 
social and economic problems for us". 

[ Translation] 

This is what Jawahar Lal Nehru had 
said. Ravi, Beas and Sutlej were the eastern 
rivers and Jbelum, Chenab and Indus were 
the western rivers. Me. Chairman, we know 
that people of punjab are brave. We have 
high regard for the members of Akali Dal 
not' only beea use they sport a beard but 
also because of their large heartednees. Even 
the people of Rajasthan are proud of tbem. 

Mr. Chairman. this Treaty was not con-
cluded at our behest. It was a division 
between too brothers. The Treaty was con~ 
eluded 'in 1955, and it was decided that 
Punjab could utiUze the water tin th~ 

Rajasthan Canal was not completed. Punjab 
also agreed to realease the water after tbe canal 
was completed. That canal has been com-
pleted after spending Rs. 2000 crores. Now, 
Punjab should give this water to Rajasthan 
willingly. The Chief Minister had signed an 
agreement on 31st December. This is not a 
question of a challenge. The decision was 
taken On 311t December. 198t and earlier it 
was taken in 1955. But now people allege that 
we are quarrelling. We speak a bit loud but 
we arc tender at heart. That is why we 
snub the people, who try to intervene. If 
the people are being killed in Punjab, the 
representatives of Akali Dal feel it deeply. 
Yesterday, I read in the newspapers that they 
also took out a procession. We shall have 
to see the spirit behind the Rajiv-LoDaowal 
Accord concluded on 24 July, 85. Clause 
9(1) and 9(2) of the Accord are very clear. 
As regards verification, it bas been written 
there-

[English] 

It is a question of verification; it is Dot 
a question of adjudication. 

[Translation] 

'Adjudication' word is not used there. It 
is a question of verification only. I want 
to read it for you ~. 

[English] 

"The farmers of Punjab" Haryana and 
Rajasthan will continue to get water not 
less than what they are using from the 
Ravi-Beas system as on 1.7.198S. Water. 
used for consumption purposes will also 
remain unaffected". 

[Translation] 

This question cannot be a matter of dis-
pute. Shri Longowal had the heart of a true 
'Sardar' and he he had shown great couraae 
in sjsning the Accord. on 24t~ July.to maio ... 
tain' the national unIty and IntegrIty of the 
country. This day would be recorded in 
history as the day on which the historic 
Accord had been concluded. The entire 
House bad applauded the signing of this 
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Accord. If any errort have been committed 
after· the Accord was enforced, that is a 
different matter altogether. The second 
question is why should we, the representa .. 
tives of Rajasthan, intervene. Rajasthan 
Canal will be completed in due course. 
Tbere may be a water-logging problem in 
Punjab, as your Minister has said, but 
there is scarcity of water in Rajasthan. The 
water table in Rajasthan bas gone consider-
ably. There is an acute problem of scarcity 
of water in Rajasthan. You have well 
remarked that we are dependent on rivers. 
These rivers are national waters and are, 
therefore, the property of the nation. Pandit 
Nehru created those national assets by 
signing an agreement with the World Bank. 
All of \.1S were a party to the agreement. 
Besides, you very well know that there is no 
such question in the Punjab Reorganisation 
Act of 1978. The question is "of verifica-
tion". Then why are you confusing it ? You 
have even provided in the Accord that Delhi 
would be provided with drinking water. Shri 
Longowal sacrificed his life for the integrity 
of this country. To condemn someone 
behind his back or to rake up old issues will 
not beneficial for either of the parties. We 
should let bygones be bygones. We should 
forget tbe old issues and must march ahead. 
The agreement signed in the year 1981 is 
binding on everbody including the Tribunal 
because the Tribunal had stated that it 
would verify th~ facts. I do not understand 
from where you have introduced the term 

. adjudication. Whatever is written about 
'remaining waters' in clause 9(2) is very 
clear. 

Therefore, Sir. as Shri Dhillon had 
suggested and we also want, action must be 
taken for the quick implementation of 
the Accord. But to shed blood 
or deliver speeches in regard to this 
matter can only be the work of the Oppo-
sition, who do not g.:t enough votes. We 
should be wary of the people whose main 
aim is to get votes by swaying the mas~es. 

1 think when the innocent people are kil)ed 
in Punjab, every Sikh must be feeling its 
angUish at night. Mr. Chairman, Sir I if 
lomeone speaks against this Accord we must 
Dot o.o.courap him at all. you should Dot 

surmise that we have been flahtio. amonllt 
ourselves. We speek in a loud voice, beCause 
we consume pure desi Gboe and not van.s-
pati Gbee. In our area, Vanaspati 
is Dot popular because a large number of 
cows and buffilloes of good breed are availa-
ble' there. Also, there is no water logging 
problem in our area. We must say just one 
thinB, that the Punjab Accord which was 
signed with Shri Longowal must be imple-
mented in Jetter and spirit, because-

[English] 

Actions speak louder than words. 

[Translation] 

Theiefure, Sir, I wish that the manage-
ment of Bhakra and Beas should be taken 
over by the Central Government. When Shri 
Morarji Desai was the Prime Minister and 
Shri Barnala was a Minister in his cabinet, 
it was demanded that the management of 
the headworks of Harike, Ferozepur etc. 
should be handed over to the Centre. Let us 
not rake it up because it was the fault of the 
bureaucracy which is sought to be thrust on 
you. If the people of Rajasthan say that 
Punjab is unwilling to release surplus water, 
can we get 3way by saying that the fault lies 
with the machinery? Let the centre take 
over the management of the t'Qree head-
works, and see how well the waters are dis-
tributed. It is true that many times errors are· 
commitled by the Government offiCials and 
we are accused of it. Kindly entrust the 
management of Bhakra and Beas along with 
that of Harikl, Ferozepur and Ropar tOAthe 
the Centre, because the Centre is a signatory 
to the Accord. 

Mr. Chairma.n, Sir. you have rung the 
bell at the opportune moment. But Kindly 
refrain from obstructing the discussion as 

. it is on a very important issue. Coming to 
the question of excess water. if you do not 
want tbe canal to be constructed, you may 
spell it out. However, it is not your fault 
as you are grappling with the problem of 
terrorism. We shall never say that we do 
not recognise the Punjab Government; in 
fact, we wish the Barnal. Government to 
continue and we would render all help in 
that direction, so that every· part of our 
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countrY growl stronger and consequontly our 
nation also gains in strength. But the q ue-
stiOD is how far is it proper to go back on 
one's word and indulge in the politics of 
votc. These facts are the root caUse of the 
disputes everywhere. The clause 9 (1) of the 
agreement is very clear, and the Tribunal has 
already fixed a cut off date and all the 
agreenlcnts signed prior to that day -would 
be verfied and excess water would be justly 
distributed. Therefore, no injustice has been 
done in regard to this matter. It is essential 
that both the parties must abide by the 
J 98 t Agreement in which the sharing of 
waters is mentioned in unequivocal terms. 
After presenting that in tbe House, I would 
not take any more of your time. I shall take 
my seat as per your orders; because the 
Punjab Accord can be implemented only 
when all the parties observe discipline. So I 
must also deserve discipline. 

'Coming to the point of sharing of the 
waters again, I would like to reiterate 
that I have learnt a great deal from 
Shri Pandey and from Sardar 
Sahib's speech. According to the 
agreement, the share of Punjab, Haryana, 
Rnjasthall, Delhi, Jammu and Kashmir is 
4.22, 3.50, 8.60, 0.20, 0.65 miJIion acre feet 
respectively. Four nlore things are applica-
ble on it but not a single one of them has 
been implemented. To err is human but 
to support an error is the work of Satan. It 
is not wrong to point out a mistake and 
we should accept it with grace. Similarly. 
the agreement clearly mention that the 
management of the Headworks would be 
handed over to the respective states. Kindly 
state when will you effect the transfer. You 
mentioned that excess- water shaH be put to 
use, but even if after the completion of the 
canal, which would cost Rs. 2000 crores, the 
Hoadworks are not handed overt then what 
is the use? That is why, we should not pay 
much attention to the earlier agreern"ots. 
but concentrate on the implementation of the 
Accord that took place on 24th July 1985 bet-
ween Shri Longowal and our Prime Minhter.-
We should act according to this Accord and 
effect the distribution in a manner as if it 
were between two brotbers. It is Dot a 
qQOStiOD of tbo quantity of water. but the 
question of loodwilJ. All the waters are 

national prOPCl'ty, that is why fcHow feeling 
is most importcnt. 

SHRI ABDUL RASHID KABULI (Srioagar): 
Mr. Chairman, Sir, I have listened to the 
views of both the sides regarding the issue of 
Punjab river waters. I think tbe Central 
Government and the States must put theft 
heads together to resolve the dift"erence!i 
specially in the prl!sent circumstances when 
the Punjab is burning and that fire would 
certainly enlulf the adjoining atreas of 
Haryana, Himachal Pradesh and Jammu and 
Kashmir, unless the water problem is solved 
satisfactorily. I would like to say to the 
House, through you, Sir, that when Punjab 
was united an had not been partitioned, the 
Centra1 Government had pa1d a huge price 
to the Government of Pakistan so that India 
could use the waters of three rivers and tho 
other three rivers were allocated to Pakistan. 
I regret to say that when the Indus water 
treaty was signed, Jammu and Kashmir was 
completely ignored. Mr. Chairman, Sir, I would 
like to say that indus, JheJum and Chenab 
rivers were given to Pakistan. I would like 
to question the right of the Central Govern-
ment in this connection" because no com-
pensation was paid to Jammu and Kashmir, 
when the source of the rivers, the catchment 
areas are jn this State. Although the rivers 
emanate in our State, yet they are 
flowing into Pakistan. At that time 
Pakistan received 174 million dollars froIn 
India and lOOO miliion dollars from 
the World Bank. USA and otber big 
countries to enable it to meet its requirement 
of constructing its own canal system to 
utilise the waters of the three rivers as also 
to solve the problems that could arise in our 
country if Pakistan stopped the flow of 
rivers into India. In this way their pro-
blem was ~olved. But it served as a hind-
raDce to Jam:nu and Ka'ihmir. I would like 
to inform that under the Salal Project, a big 
dam was proposed to be constructed to 
meet the water requirements of nearby areas 
and to produce more electricity, but that 
Treaty came in the way. A Pakistan Com-
mission visited .India and saw it. Later on 
you had to alter your original propo;;sf. 

1 would like to ask the Government 
Crom where our water requirements will be 
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met when our requirement for water incre-
ases? Under the Indus Water Treaty you 
havo given water to Pakistan but what will 
happen to our own requirements ? 

So far as the question of Jammu and 
¥.aahmir is concerned, it has fallow land 
but it can produco a lot. In the thein dam. 
)'ou have not give. us substantial share 
whereas the Ravi river, on which it is 
constructed, touches tbe borders of Punjab, 
Himachal and Jammu and Kashmir. You 
must also think that when we require more 
water for our Jammu aDd Kashmir Projects 
in future. what wHI happen. 

So rar as Punjab, Haryana and Rajas-
than are concerned, I think it is a big 
problem. I think Punjab, Rajasthan and 
Haryana have equal right over it and 
justice should be done to all. But the 
agreement must be implemented. This 
tangle cannot be solved ~y appointing 
Tribunals and by holding lengthy discus-
ldons. Shri Indrajit Gupta has rightly 
pointed out that the speeches being made in 
the House may increase the tension. Pro-
blems faced by Pu~ab and nearby States at 
this juncture will not be solved by the 
tribunals. Even if a recommendatory agree-
ment is concluded, any State can torpedo it 
or sabotage it by obtaining stay orders from 
the Supreme Court and our whole exercise 
will become useless. 

I would .like to say that today the need 
of the hour is to restore peace in the Punjab 
and to stop the killinas and bloodshed by 
the extremists. Under such circumstances it 
is necessary to strengthen the Akali Govern-
ment in Punjab and jt appears from the 
steps takeD by the Central Government 
during the last 2 to 4 days that our Prime 
Minister wants to strengthen the bands of 
Shri Barnala. if we have to save the Punjab, 
which is burning, we shall have to streQltean 
the Punjab Government which is an elected 
Government. It is facinl the situation very 
boldly and. courageously. I think, under 
such circurm.tance, any other Chief Minister 
would have reSigned. We should congratu-
lato and pat the Akali Government for 
workins under such adverse and try in, 

circumstances to save the couDtry. I think 
the solution· of the Punjab problem is linked 
with the success of the Akali Government in 
Punjab. 

After the Operation Blue Star and 
imposition of Army rule, we saw that 
situation there had furtber deteriorated. It 
caused anguish to our late Prime Minister, 
Shrimati Indira Gandhi and I remember, 
she said that healing touch was 
required. We have to admit that 
besides tbe damase caused by the Operation 
Blue Star. a fear psychosis had developed 
among the Sikhs who felt insecure. This is 
the community which had sacrificed a lot 
for the nation. Both Punjabi Hindus and 
Sikhs had made sacrifices to defend the 
borders of the country. Whenever there was ' 
war, these brave Sikhs had sacrificed their 
lives and property for the. sake of the 
country. I want that this issue should be 
seen in correct political perspective. Appo-
intment of the tribunal is not enough; you 
must restore peace there. Today, the people 
of Punjab are disheartened and distressed. 
That is why we have to curb the activities 
of the. terrorists. If we want to curb the 
activities of such elements we shall have to 
instil confidence among the Hindus and 
the Sikhs so that they may think themselves 
as part of this country. 

There would be no conflict, if peace is 
restored there and a spirit of mutua I under-
standing is created among the peopl e. This 
Water dispute can be solved in a single 
meeting. I would like to teU Rao Birendra 
Si ngh t,11at it is not a big problem. Punjab, 
Haryana f Himachal, Rajasthan and Jammu 
and Kashmir all are like brothers, these 
are not different nations. They are part of 
a great country. This Problem can be solved 
if all of us sit together and find a solution. 
We must solve the Punjab tangle bofore 
we try. to solve. the water dispute. 

I would like to point out here that the 
Central Government have also committed 
some mistakes in regard to the Punjab 
problem. It was announced with great fan-
fare that Chandigarh would be transferred 
to Punjab on 2bth January. Wben yOlJ 
had in your Inind that thero would also be 
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simultaneous transfer of the villaaes to 
Haryana, there was no need to overact in 
the matter. The way the Chandigarb issue 
was kept in the limeli,ht and the way the 
Prime Minister made commitments, at 
various platforms and Press conferences, 
resulted in an anti .. climax. Thereafter, ·the 
entire issue was referred to the Mathew 
Commission which could not resolve the 
issue. I say that such COlnmission** I am 
of the opinion that Mathew Commission 
should have worked sincerely to find out a 
solution. The Commission should have 
given its decision on the basis of its terms 
of reference so as to solve this problem. 
I would, therefore. request you that the 
Punjab Accord should be implemented 
honestly and sincerely. Akali Government 
in Punjab should be strengthened. You 
should not take undue advantage of its 
weaknesses All parties should cooperate 
with them. Earlier also, we had requested 
that the hands of the moderates should be 
strengthened. It is dangerous to weaken 
them. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : For whom did you 
use the words * * ? 

SHRI ABDUL RASHID KABULI : 
For the Mathew Commission. 

SHRI H.K.L. BHAGAT 
mission·* ? 

[English] 

To Com .. 

SHRIABDUL RASHID KABULI: I 
don"t mean that. The Commission means 
the pc rsons who are headjng th e Com-
mission. 

SHRI H.K.L. BHAGAT: I h'ipe you 
. don't mean that and you understand what 
you are talking. 

(Interruptions) 

MR.. CHAIRMAN : This expression 
is undiSpified. 1 will expunge that. 

SHRI H.IC L. BHAOAT: Are you 
advocating violence ? I know you don't 
m~ that. 

----------------.----~-----------•• Expunsed as ordered by the Chair. 

SHRI ABDUL RASHID KABULI 
No, no. 

[Translation] 

I am saying it in a different context I 
was trying to point out the deterjorati~B 
conditions in Punjab. These have worse .. 
ned because of the issue of Chandigarh, 
Abohar and Fazilka. 

[English] 

SHRI H.K.L. BHAGAT : Now, I think 
you are correcting yourself. 

[Translation] 

SHRI ABDUL RASHID KABUL!'-: 
The Government should own respoDsibiJity 
for the deteriorating conditions in Punjab 
as a result of these issu.es which have Dot 
been solved for a long time. They should 
own responsi bility for the death of th0US-
aDds of people because of the delayin, 
tactics of this Commission. I feel when the 

Government do not have a clear, cut policy 
in this regard or do not want to foHow a 
principJed line, they should own responsibi-
Jity for the happenings in Haryana, Punjab 
and .Himachal Pradesh where people are 
being killed and their houses burnt. Some· 
body should own the responsi bility. The 
Centra) Governmen t as well as the 
Commission should partly share the respon-
sibility. Thr Central Government should 
own responsibility because the Punjab 
Accord is not being properly jmpJemented. 
In this connection, I would like to add that 
so far as lhe constitution of a Tribunal in 
this regard is concerned, I am fully in 
its favour. 

We are keen in getting the Punjab pro-
blem solved becaui\e it bas resulted in ruin-
ing fonr tourist seasons ii' OiJr State. The 
solution of the Punjab problem I. vital to 
our survival. Rao Birendra Singh pointed 
out earlier that if Haryana did not get ad-
equate water it would pose a threat to their 
survivaJ. I once again emphasize that the 
Punjab problem haR become a matter of 
Hfe and death for us. Punjab is our life 
line. Our industry depends entirely on ·.the 
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traDal'Ol't which passes tbrouah Punjab. The 
tourism industry in the State is ruined as we 
have not been able to earn foreign exchange 
for tho last four years. It therefore, urge 
the Central Government to improve the 
CODditioDS in Punjab &0 that not only the 
problem of water in all the States is solved, 
but also our Stato is saved from further 
ruination. POI the last four years, the people 
in our State have suffered and the poor 
have become pooror. 

SHaI G. L. DOGRA (Udhampuur): 
Mr. Chairman. Sir, I did not want to say 
much in this regard but after listening to 
KabuU Sahib's speech, I thought. it proper 
to express my views on the subject in the 
Houle. Prior to Kabuli Sahib, Shri GuPta 
and Shri Dhillon spoke on the subject and 
had created a conducive atmosphere. Shri 
KabuU, while supporting the Bill, raiicd 
such issues and gave such a twist to the 
issue that I feel it was in bad taste. Though 
he is an experienced person yet he want 
astray. It is true that a Treaty was signed 
between India and Pakistan on river waters 
and the interests of Jammu and Kashmir 
were adversely affected because of it. These 
things are badly affecting the people in the 
State. Though we are rna king progress yet 
the ill-effects of the the aforesaid agree ... 
ment arc badly attecting us. But this was 
a secondary issue. 

The two signatories of tho Ac cord were 
the Prime Minister and SaDt LongowaJ and, 
therefore. I fe~l tbat so far as the Accord 
is concerned, there is no need to give a his .. 
torical or emotional speech or praise any-
one because it will not alter the situatioD. 
The bone of contention is how much water 
bas beon assured. A Tribunal is proposed 
to be set up to ensure that the States should 
continue to let the same amount of wator 
as theyaot on 1.7.'98' and the surplus 
water should be equally distribLlted amon, 
the.. There is no dispute over this issue. 
It i. also true that until Thein Dam is coo .. 
structed tbe States will not get full qUlIllUm 
of water" Tin then Punjab, Har).'ana and 
Jlajutbaa will Dot . Jet . adequte Water to 
meet theit requiromonts. Therefore, early 
completioD ot TbeiG Dam i. biahly esaeotial. 
At pre$ODt tho PUDjab' Government call 
claim that this much 4\JItDtum of water is 
...,.. NO. ... riWn ITO CZPaftaU.. frgm 

Jammu and Kashmir or Himachal Pradesh 
but passing through Punjab. With the 
construction of Thein Dam eVeD raiD water 
would flow iDto the dam.. May be at tbat., 
time. the States which have invested huge 
funds in this project would demand that it 
is their right to utilise the water from the 
Dam. That is a matter of approach and 
nobody should get emotional. I do, not 
agree with the views expressed by Shrl 
Kabuli in his speech that we should try 
and appease Punjab and forget about 
Haryana; later on ho concluded that it 
was a matter between Punjab and Har)tana. 
The people of Punjab have made nume-
rous sacri~ces for the country. They have 
fought for the Country whenever it was 
threatened and the)' will fight in future as 
wel1. The present GovernDlent in Punjab 
should be assisted in aU pOotsibJe ways to 
bring the situation under control. Let 
bygones be bygones. I think making 
statements regarding the past will not lead 
us any where but it would only to add to 
the iUwill. 

I, therefore, urge the Government to 
complete Thein Dam as early as possible 
and it should have maximum storage capa-
city. The land likely to be submerged as a 
result of construction of Thein Dam be-
longs to Jammu and Kashmir. Punjab and 
Himachal PradeSh. Many people in our 
State will be rendered homeless and they 
will be deprived of their land due to it. 
The planning of Thein Dam. was done in 
haste and the same is incOOlplete and tbose 
who took decision in tbis rcgard, did not 
weigh its implications properly. I. there-
fore. request the hOD. Irrigation Minister 
to review the implications. Merely providing 
compensation to the affected people will not 
serve the purpose. If they are not provided 
with alternative sites for housina where 
will they go ? If they do Dot have roof over 
their beads they win become bomeless and 
the Government does not ha YO any right 
to make anybody homeless~ Therefore, 
the concerned authorities of Thein Dam. 
probably the Central Government should 
Jock into it and arrange to rHabilitate 
these peopJe. 

1 want to say a few words about Bas .. 
..Wi which is an ancient historical plact. It 
is.2O kaJ. a~y trom lbeiu Dam but -the 
dOdskm in respect. of th. DI4l will iUC88 .. 
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!his distance to 200 kIns. This would result 
In ,reat hardship to the people. Now the 
people will have to come to work from 
1ammu and ICathua which is district Head-
q~arters. This is not good thing that people 
wdl be forced to cover 200 kilometers in-
stead o~ ki lometres at present. Nobody 
has a right to take such a decision-whether 
it is Central Government, Punjab Govern-
ment or the Sammu and Kashmir Govern-
ment. There is only one solution and that 
is to construct a bridge between Basauli 
and Bhatwa in Punjab. This should be 
the responsibility of the Thein Dam Au-
thority. On the one side Ihere is the em-
bankment of Dam and that side should be 
utilised for movelnent of traffic and on the 
other side a bridge will have to be construc-
ted. Earlier" this was not planned .. The 
decisions were taken under pressure forced 
by circumstances. Therefore, there is need 
to see its implications. Therefore. I request 
the hon. Irrigation Minister to constitute 
a committee of experts to look into all 
these matters particularly to make provision 
for thoso who will be rendered homeless 
and take steps to rehabilitate thtm. There is 
an urgent need to take a decision witbr egard 
to construction of a bridge. This bridge 
should be constructed and only then can 
Thein Dam be constructed. The objective 
behind the construction of Thein Dam is 
to bring prosperity to people and not to 
ruin them. Punjab, Rajasthan and Haryana 
are staking claims to weter on the plea that 
such and such part is without water. Our 
requirement of water must also be mct. 
Everyone wants that· their requirement of 
water mu,:,t be met in full. If the Thein 
Dam is to be constructed after submergining 
lands, des troying a historical township, it 
would not be beneficial to anybody.. So 
we have to be very cautious. The Irrigation 
Minister and the Central Government must 
direct its attention to this fact. 

SHRI C. JANOA REDDY (Hanamonda): 
Mr. Chairman, Sir, the Inter State 
Water Disputes (Amendment) Bill is beiDg 
discussed iQ, the Bouse. Barlier, B..vi 
Boas Water Dispute Bill was introduced to 
replace the Ordiance. But that bill was later 
oD withdrawn. I would like to ask why was 
it withdrawn" We have no information in 
this reprd. I do Dot see who tbe Al1'oomont 
reached. between tllO three, Chief Miaitters i. 

(Amdr.) Bill 

being again reopened. What are the reuons 
for it. Why is an amending Bill being bro. 
ught to appoint a Trjbunal for implemcoting 
the Ra~iv LongowaJ Accord of 19851 Are the 
e~tremJsts or the terrorists indulging in 
VIolence, bee. use tbey want a larger shue of 
water for Punjab? Are they facing the pro-
blem of uoemployment? Why is the Govern-
nlent trying to create another problem instead 
of solvIng the· present one. 

If the extremists and terrorists arc indulg-
ing in violence because tbey do not have a 
satisfying share of water, then of course, the 
people of Rajasthan and Haryana can be 
told to sacrifice their shate. Ai Punjab is a 
bo.rder state, a good number of people of 
thl~ st~te opt for employment in the army. 
BelDg In the army they are committed to a 
noble cause of defending the country, but 
this cannot serve as a reason for demanding 
more share of water. 

Why has the Agreement in respect of the 
distribution of water signed in 1981 has Dot 
been implemented so far? Now the Tribunal 
proposed bY this Bill is ani y recommenda-
tory in nature and not statutory. If any of 
the concerned parties disagrees witb the 
recommendations made by this Tribunal. 
then the same can go to the S uprcme Court. 
That is why I would ]ike to know why the 
eallier Bill was withdrawn. I think that the 
bill was ~ithdrawn due to same political Pr-
essure. If they wanted to take a decision, the 
Bill should have been passed and tbe distri,.. 
bution of waters could have been offected as 
per the provisions of the Bill. But lome 
vested interests came in the way. What I am 
trying to say is that ia calC the rec:ommend .. 
adon of the Tribunal bad not been favour-
able to any of the patties or detrimental to 
its interest it could have approaohed the 
court and appealed against the award. 
Instead. what i. happening is that an apee-
ment was signed in 1955, another in 1981 
and again the same issue is beiDa reopeoed. 
If tbe decision &001 against Rajasthan and 
Haryana, tbey can very well approach the 
court. "But Government bave adVanced tho 
plea "bat tbe Bill has been brouaht to 
ensure nation's security, unity and iDteSt-
ation and to brio I Punjab in the national 
mainstream. Will the slopn for 'IChalistao' 

01' terrorism end witb * different di~butJoa of 
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the rver waters. I do not agree to the argu-
ment that the transfer of Chandigarh and 
increased share of water to Punjab will put 
an end to the extremists activities in Punjab. 
These extremists And terrorists are encou-
raged by religious fundamentalists and exter-
nal powers who are interested in disinte-
g,rating India and our Akali friends are 
trying to increase their share of w~ter by 
using the leverage of violence in Punjab and 
are acting against the lCBitimate rignts of 
Rajasthan and Haryana luaranteed to them 
by the 1981 Accord. The people of Haryana 
and Rajasthan can also start a peaceful 
agitation not on the line of terrorists but on 
the line of Mahatma Gandhi's concept of 
satyaaraha• I wish to reiterate that Lbe pro-
blem in Panjab is not due to the iS5use of 
Cbandilarh or river waters. The Punjab pro-
blem requires a political solution. We mus t 
identify the people behind it and also as 
certain their demands. We must try to find 
ways and means to solve the problem. We 
are prepared to band over Chandigarh to 
them if the extremists guarantee that the 
Punjab tangle 'Would be solved by this trans-
fer. But it is not true. We fail to under. 
stand who is the ring leader of this move-
met'lt It was felt that with the Punjab Accord 
with • Longowai, the extremist and terroril)t 
problems in Punjab would come to an end 
and there would not be any demand for 
iC.halistan. But longowal was assassinated 
and incidents of terrorism increased thereafter. 
More and more people are being killed every-
day. Barlier only a select set of people were 
attacked, but DOW even the innocents are 
DOt being spared. Are these people being 
Wiled for transfer of Chandigarh or for· the 
demand for more water? It is naive to think 
on the above lines. We have to put an end 
to these everyday killings. We have to think 
in a different direction and find a political 
solution to the kbalistan issue. 

Even in South there are river water 
disputes. Talks are going on regarding the 
distribution of Cauved river water and the 
Telegu GanSa Project. These rivers belong 
to tbe nation and are not owned by any 
Sttte. That is why I BUgseSt that these rivers 
.h'Ould be considered a8 national rivers. The 
distribution- of .. , river waters, should not be 
traded as inter state dispute. All the riverl 
should be under tbe control of the Central 

Government, which should allocate waters 
according to the needs of each state. The 
centre.can maintain the u.nity and integrity 
of this country only if it invests itself with 
this power. 

15.00 brs. 

You are aware that tbere are river water 
disputes between Kamataka and Andhra in 
tbe South; and between Maharashtra, 
Madhya Pradesh and Andhra for the sharing 
of the river valley. Wby do these disputes 
ta'ce place? The reasons is that ad-hoc decis-
ions are taken, and there is neither a Central 
board nor a Central Committee to effoct 
distribution. 

Therefore, if the Government is interested 
in solving the water disputes between various 
states it should develop all the major rivers 
as national property and allocate water 
according to. the genuine needs of each state. 
It should Dot take ad-hoc decisions. They 
have to think of a permanent solution at tbe 
national level about the problem of river 
water distribution. If they want to appease 
the terrorists then it would not solve the 
issue. If they want to resolve the tangle with 
the help of the Tribunal, we shall extend 
our cooperation. 

But the Tribunal would hardly help in 
solving the problem. A political solution can 
alone help. Again, if under the pressure of 
terrorists or Akalis any Agreement is reached 
and the interests of Haryana and Rajasthan 
are ignored it wou1d give rise to another 
problem. 

15.02 MS. 

STATEMENT .RE LOSS OF TWO 
AN-32 TRANSPORT AIRCRAFT 

[English] 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF DBFENCB RB-
SEARCH AND DEVBLOPMBNT (SHRI 
ARUN SINOH): Mr. Speaker, Sir, With 
profound regret I wish to inform the House 
that two Indian Air Force AN-32 aircraft 
are missing since 22Dd and 25th Marcll., 
1986, reSpectively. They have not 'yet tieon 
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found, and it must therefore, be presumed 
tbat tbey are lost alon&with their aircrew 
and passangcrs. This bas led to considerable 
speCulation. I would Uke to take this oppor-
tunity to inform the Lok Sabba and, through 
this august House, the nation and the 
Armed Forces, of the facts known to us 
about these two missing aircraft. 

The first AN .. 32 aircraft was on air 
nlaintenance task in Ladakh area. It took 
off from Pathankot Air Force Station at 
0803 hours on 22nd March, 1986. Apart 
from four members of the aircrew, it had 
fourteen Army personneJ aod one officer 
from the Border Roads Organisation 
on board. When the aircraft was about 70 
nautical miles from Pathankot and at a 
heigbt of approximately 25,000 feet, the 
pilot decided to return to Base d'ue to bad 
weather. Thereafter, there was no contact 
with the aircraft, An intensive search by air 
aod ground parties was immediately 
launched, but the aircraft, or its wreckage, 
have not been located. It has been reported 
that after the aircraft was reported missing~ 
there was heavy snowfall in this sector, and 
tbe aircraft may have been covered by 
deep snow. The search is continuing. 

The second AN .. 32 aircraft was on ferry 
from the Soviet Unioll. It left Muscat on 
its last leg of the ferry to Jamnagar at 132~' 
hours (1ST) on the 25th March. The last 
radio contact with the Captain of this air-
craft was at 1445 hours when he intemated 
his estimated time of'· arrival at Jamnagar 
as 1545 hours. Thereafter no radio contact 
was made with this aircraft, which was 
beyond radar range. When the aircraft 
became overdue, an aerial search was 
launched by' lAP and Naval aircraft, and 
Naval and Coast Guard Ships. The Civil 
autboritiea in coutal areas were also alerted. 
All flights ex ... Bombay were requested to 
monitor distress signals. So far thi s aircraft 
has not been located. The search is conti-
DuiJlg. This aircraft had three members of 
the aircrew and four· supportiog crew on 
board. 

Hon'ble Members would rightly be con-
cerned about these two sudden and inexpli-
cable accidents Therefore, 1 would like to 
shate with you the history of the induction. 

performance and operation of this aircraft 
in tIle Indian Air Force. 

The transport fleet of the lAP had con-
sisted in the past of Dakotas, Pakets and 
Caribous. To repJace tbese aging aircraft ten 
types of tnedium transport aircraft of both 
Soviet and Western origin were evaluated 
by the lAP. After detailed evaluation it was 
decided to induct the AN-32 aircraft which 
fuBy lnet the qualitative requirenlents of a 
medium transport aircraft for the lAP, 
capable of operating from high attitude 
airfields. 

The AN .. 32 is a robust and reliable twin 
engine turboprop aircraft It is fully pres-
surised, and is equipped with the most 
modern avionics. This aircraft is fully 
capable of route navigation in bad weather. 
since it has a weather radar, modern naviga-
tion system and powerful short-range and 
long-range radio communications. It can also 
land in vtry low visibility at airfields fitted 
with Instrument Landing Systems. 

The AN .. 32 aircraft intended to be the 
main stay of the medium-haul transport fleet 
of the lAP. The first aircraft were received 
in India in July, 1984. A large nwnber of 
these aircraft have since been inducted and 
are in regular Squardon Service. The fleet 
has completed approximately 23,000 hours 
in service. This aircraft has, thusfar. had an 
excellent accident-free record. There have 
been DO previous major accidents since the 
induction of these aircraft in the lAP. 

Nothing certain can be said at this stage, 
therefore, regarding the reasons tor these 
aircraft, being Jost. The aircraft are fitted 
with a flight data recorded and a cockpit 
voice recorder which are crash-proof. After 
the crash sites of these missing aircraft are 
located the recordings in these instrume;ts 
would, most probabiy, reveal the causes of 
these accidents. Courts of Inquiry have been 
ordered to investigate the disappearance of 
these two aircraft. All possible clues as to 
what might have led to their sudden dis-
appearance are being examined by them. 

I would req1.:iest all Members. in conclu-
sion, to ahare the alOOY of the families of 
personnel of these two aircrafts in their hour 
of need. . 
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15.07 hn. 

STATUTORY RBSOLUTION RE DIS-
APPROVAL OF THB RAVI AND BEAS 
WATERS TRIBUNAL ORDINANCB, 1986 

AND 
INTER·STATE WATER DISPUTES 

(AtdBNDMENT) BILL-Contd. 

[Translation] 

SHRI BIRBAL (Ganganagar) : 
Mr. Chairman, Sir, the Inter-State Water 
Disputes (Amendment) Bill, 1986 is being 
discussed today. 1 want to express mY views 
thereon. If any reduction is made in 
Rajasthan's share in the Ravj .. Beal waters 
the Ravi-Beas Waters. Tribunal Bill, 1986, 
it would adversely affect the border . aDd 
desert areas of Rajasthan in Particular 
and the people of Rajasthan would never 
aaree to it. 

15.08 hn. 

[SHRI VAKKOM PURUSHOTHAMAN 
in the Chair] 

Out of tbe 17.17 million acre feet water 
available from Ravi-Beas waters, Rajasthan 
win get its share of 8.60 M.A.F., and when 
the water availability is less than 17.17 
M.A.F. then the State will set 52.69 per cent 
water. Now. when the Parliament is going 
to enact a legislation on the Ravi-Beas 
Tribunal. tbe wording of the enactment 
should be sucb, as may assure Rajasthan 
about her water-share. Since 1955, the main 
dispute about the distribution or waters of 
Ravi and Deas rivers is between Punjab and 
Haryana. In view thereof, there should not 
have been any mention of Rajasthan in the 
Punjab Accord., But the name of Rajasthan 
State haa been meBtioned io clause 9( 1) or 
the Accord. So it shOUld be ensured that 
the share of Rajasthan continues to be 8.60 
MAF or 52.69 per cent water, which was 
allotted to it previously. 

Rajasthan Government has already 
contributed .52.69 per cent of the total cost 
of construction of the RavI-Beas water 
reaervoir as its share. The State has cons-
tructed the worlcS's binest distributioD 
system, which is thousands of kilometers 
lOOlt to utilise this water.·, If now the share 
of Rajasthan is reduced it would advenely 
affect the cconolD)' of, the State, It wiD 

also affect the construction of new canals. 
Sidhmukh and Nohar. The peasants there 
have been waiting for long for these in the 
hope that these canals would bring greenery 
to their· fields. Therefore~ I request the 
Government to protect the interests of the 
backward State of Rajasthan. 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Chairman, Sir, the Inter .. State Water 
Dispute Bill has. been brought with the 
object of solving the water dispute between 
Punjab and Haryana. But Rajasthan State 
has unnecessarily been involved in the 
politics of water. I would urge the Govern-
ment to look ioto this aspect that Rajasthan 
will be involved in other disputes between 
the two States also, be it dispute of transfer 
of villages or a city of the question of distri-
buting something else. Now it is being said 
on behalf of the present Punjab Govern-
ment that Rajasthan State is not at all 
entitled to get water from these rivers, 
because the State is not a riparian State. 
This is puerile talks which I feel is wrong. 
On this pretext, the fundamentalists want to 
relegate the moderates into background and 
to increase their influence. We must keep in 
view all these things and reopening of old 
issues time and again will lead to unrest. 
We must keep in view the consequences 
thereof. 

As far as Rajasthan is concerned, its 
sbare has already been determined twice-
by the agreement of 1955 and by the Indus-
Water Treaty, signed after 5 years. Now the 
Central Government has brought this Bill to 
the House, which also reveals that Govern .. 
ment had paid Rs. 110 crorea for the water 
of Ravi and Beas, which was demanded 
from Pakistan to solve the problem of 
desert areas of Sindb. It is clear from it 
tbat this water does Dot belong to any parti-
cular state and no State can claim this, water 
on the plea that is a riparian state. 
Mr. Chairman, in this context, I want to tell 
you that aU the three rivers are international ' 
rivera, which otisinate from Himachal 
Pradesh and flow into Pakisthan via Punjab. 
If Punjab makes claim to tbe entire water, it 
i, wrons, because it should not forget that 
tlle 1960 Indus-Water .. Treaty was concluded 
to satisfy tbe claim of Rajasthan. It is, there-
fore, wrona on her part to reopen the preVious . 
qreemeUts and to make ioftated demands. 
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Rajasthan was a party to the Ravi .. Beas 
Aireoment concluded at that time and out· 
of tho,total area of 3,21,000 sq. kms of the 
Indus ·basin an area of 15000 square kms 
falls in Rajasthan. ,Besides, Rajasthan 
Government has also spent hundreds of 
crores of rupees for common construction in 
Punjab for the Ravi-Beas Waters. Rajasthan 
did all this to supply water to tbe worlds 
biS,est canal which has Ii distribution system 
of thousands of kms. We are spending crores 
of rupees on the construction to this canal. 
If a reduction is made in supply of water to 
the canal which was constructed by 
Rajasthan after sacrificing other develop-
ment works, it would hurt the interests of 
the border and de~ert area s of Rajasthan. 
The Cbief Ministers of all the three States 
signed an agree men t on 3 I. , 2. 1981 in regard 
to sharing of 17 M.A.F. water and as per 
that Agreement we developed the infrastruc-
ture to carry this water to the fields accor-

. ding]y. 

Punjab's Akali . Dal Government, the 
terrorists and secessionists there are deman-
ding time and again that this agreement 
should be re-opened, which is immoral and 
unlawful. Punjab is in turmoil not only 
because of this problem but also because of 
a lot of other problems. Now. there is no 
guarantee that the agreements made by the 
present Chief Minister of any other person 
would not be challenged or no voice would 
be raised for reopening it. Because, even if 
an agreement is concluded today, tomorrow 
some other person may reject it on the plea 
that it was wrong. The result would be 
resort to arson and looting. This is a arave 
problem. 

Sir, the area where Ravi-Beas waters 
is proposed to be utilized, is drought prone 
area and has scanty or no rainfall. There 
is an acute shortage of drinking water there. 
At certain pJaces, the water table is as low 
as Soo feet, whereas Punjab has ample rainfall 
and a bigh water table also. Punjab also 
has the problem of water logging. Punjab 
has spont crores of rupecs to solve the 
problem of water-logging. In Rajasthan 
crotes of rupees have been spent on tho 
construction of Ind~ra Gan~i Canal in the 
hope that Rajasthan would set her sbare of 
8 60 MAP water. Now this Tribunal il beiol -*04 to re-allocate tac water OD tbe basis 
l1li .. .PQIlitiOQ which prevailed as OJl J. 7.85. 

It may go IgaiDit the interest of Haryana 
and specially of Rajasthan. Therefore, I 
request the hon.· Irrilation Mioiscer to 
answer 2 01' 3 questions which are agitating 
the minds of t~e people of Rajasthan. Firat, 
when the dispute is between Haryana and 
Punjab, wby Rajasthan is being pressed 
to present her claim before tbe Tribunal 
under clause 9. Secondly, will the award of 
the Tribunal res ult in the reopeniDI of tbe 
agreements of 1955 and 1981 or not. Thirdly. 
will Rajasthan continue to get 86 lakh acre 
feet water of her share. You should give 
assurance to l.be Rajasthan Government that 
the interest of Rajasthan will not be affected 
adversely. What is the need of verIfying 
the quantity of water utilised on 1st July, 
1985. My last question is when do the 
Central Government propose to hand over 
the control of the headworks and Ropar, 
Harike and FeJ'ozepur to the Bhakra-Beas 
Management Board which are at present 
under tbe control of the Punjab Government? 
I would 1 ike to request the hon. Irrigation 
Minister that as this question is aaitating tbe 
mind of the people of Rajasthan, he should 
clarify these points in his reply. . 

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh) : Mr. Chairman, Sir, I 
rise to support the Inter ... State Water Dis-
putes (Amendmen) Bill. 

Sir, we hope that this Tribunal will do 
justice to Rajasthan and we wish that the 
interest of all the states will be safe in the 
hands of the Prime Minister. However, it 
is necessary to highlight some peculiar 
features of Rajasthan. 

Sir, areawise Rajasthan is the second 
state in the country which is afliicted by 
acute scarcity of water and severe famine. 
According to tbe Ravi-Beas al1'eement of 
1955, the share of Raja$than was 52.6 per 
cent. This agreement was concluded with 
the aim of providing water to tbe backward 
and drousht-pconc atate like R.ajasthan. 
Rivers aro not the property of a particular 
state or a group or states. Rivers are the 
property of the nation and every backward 
state has a claim on it. It will be a great 
injustice to the peaeelovinl people of a 
atate like Rajasthan if the iSlue which has 
already been settled throuah the aJreeDlOnt 
i. opend ·time and asaiD. I hope the Tri-
bunal will do justice to Rajasthan and the 
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case will be placed before it, keeping in 
mind the problems being faced by Rajasthan. 

The Indus-Water Treaty of 1960 with 
Pakistan was concluded with the aim of 
mitigating the problem of desert areas of 
Rajasthan. O·ur great leader Shrimati 
Indira Gandhi also had the interest of 
Rajasthan in her mind. 

The Rajasthan canal was constructed 
with tbis end in view and a sum of Rs. 2000 
crores has already heen spent on it to date. 
Now the Rajasthan canal is known as 
Indira Gandhi Canal in the memory of 
Shrimati Indira Gandhi. It was the wish of 
Indiraji to do something for Rajasthan 
which is facing drought as well as problem 
of drinking water for the last many years. 
The Rajasthan canal, which is a multi-
purpose and an ambitious project, will 
usher green revolution in the state and will 
make water avaiJable in abundance. It wHI 
be no exaggeration to say that Rajasthan 
had to make great sacrifice for the comple- ~ 
tion of this canal. If Hajasthan does not 
aet its due share of water from the canal it 
will be a great injustice to the peop1e of 
that state. 

Now while raising the issue of share of 
Punjab in the river waters. it is sought to 
reopen the Agreement of 1955 time and 
again, in which share or Rajasthan had been 
fixed at 52.6 per cent. In this wayan 
attempt is being made to suppress the people 
of Rajasthan or to reduce their share of 
water. Jf their share of water is reduced, 
Rajasthan will have to suffer tremendous 
and inc$lculable loss. 

The people of Rajasthan arc, no doubt, 
peace-loving and Justice should be done 
to them. If injustice is meted out to them, 
it will not be tolerated. 

Punjab and Haryana will be required to 
place their case before the Tribunal. The 
relations between Punjab and Haryana have 
always been cordial. When calamities like 
famine befell Rajasthan, Punjab and 
Haryana always came forward to help it with 
money and foodgrains. I hope that our 
neighbouring states, which have cordial 
relations, will not do anything against the 
interest of Rajasthan. 

Even now the control of headworks of 
Ravi .. 8eas waters is in the hands of Punjab. 

When there is surplus water, Punjab supplies 
it to Rajasthan, otherwise not. In this way 
the drought prone Rajasthan is at the mercy 
of Punjab. I would, thereto're, suggest that 
it would be better if the control of the 
headworks is transferred to an indept.'"DdeDt 
body like Bhakra Development Control 
Board. It would ensuld the protection of the 
interest of RajuCJthan. 

Our HOD. Prime Minister knows well 
the difficulties faced by the people of Rajas-
than. He bas assured that injustice will 
not be done to Rajasthan. I trust that the 
verdict of the Tribunal will be honoured by 
Haryana and Punj~b and they will supply 
full share of water of Rajasthan to it. 

With these words, I conclude. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Chairman, I 
rise to support the Bill. But, at the same 
time, I take very serious exception for the 
action on the part of the Government in 
issuing the Ordinance on the 24th of 
January, 1986. Very precious time six 
months' time-was lost after the Punjab 
Accord was signed. It clearly shows that 
the ruling party wants to take the credjt for 
signing the Punjab Accord. But it is not 
in sincere in implenlenting the Accord, and 
that is why this abnomal delay ~ And beCause, 
even after two months after January 26, it 
failed to hand over Chandigarh to Punjab, to 
an assuage the feelings of the agitated Punjab, 
people the Government brought this 
Ordinance. 

Several times decisions were taken in 
regard to the sharing of the Ravi B eas 
waters. As several hone Members have 
mentioned it,-I will not go into tbe 
detasi1s-but suffice it to say that before 
Punjab was divided there was an agreement, 
after Punjab was divided there was a 
decision by the Government of India and 
again when some States had expressed their 
disatisfaction, again when Madam Gandhi 
the then Prime Minister was alive, an 
agreement was signed by the Chief Ministers 
of the concerned States. And even that agree .. 
ment was not implemented. It is most 
unfortunate, that even the hitest agreement 
was not implemented. The responsibUity i. 
on the shoulders of the Govontment 'of 
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India. 10 case if Punjab, ·does not given a 
fi,nal aJ~pment ~n regard to that important 
canal which takes water to Ha ryan a, it is 
the' responsibility of the Government of 
India to finalise the alignment and se~ that 
work ,aoes on or progresses. But unfortun-
a,tely, even that agreement or the spirit of 
it was not kept alive. And, Sir, now, again 
after the Punjab Accord was signed, the 
work on the Canal is at a stand ... still. It has 
come to a arinding halt because the farmers 
in Punjab and some people belonging to 
some political parties are obstructing the 
work on that cana) , as also the proposed 
alignment. In the terms of agreement it is 
not cJear what will be the fate of Rajasthan. 

I need not emphasise the importance 
of that Canal which is going to irrigate 
Jakhs of acres near the Thar Desert and 
it is in the national interest not only in the 
interests of Rajasthan State atone, but in the 
interest of the nation, effects of That 
Desert can be minimised through canal 
irrigation. And I suggest to the bon. 
Minister to make it clear, what is the real 
intention of the Government, whether they 
8re going to touch the wa ters that are 
allotted to Rajasthan, through the agreement 
that was signed during the time of Shrimati 
Indira Gandhi. 

As far as Haryana is concerned, through 
.tbe third agreement, Haryana's share of 
water was kept at the same level of 3. 5 
MAP where as the share of water allotted 
to Punjab had been increased fr(lm 3.5 MAF 
to 4.2 MAP. Though Haryana had contri-
buted a considerable amount for the excava-
tion of the canal. till now it did not get the 
benefit of the water aHotted to it. And we 
find . that in these issues tbe Government ·of 
India bas a wavering' mind. It does not 
have a firm mind if the States fail to come 
to an understanding, if a State fails to 
implement an agreement or understanding 
or tributral's. award. That slackness on the 
part of the Government of India is quite 
visible. In the case of Krishna waters 
award, tbough the tribunal has fairJy allo-
cated waters and has specifically sald that 
it caBnot be're-opened upto the year ~ 000, , 
.pin there are some misunderstand il18l. It 
is the, duty of the Central Governmeot to 
tell tb.c concerned - States tbat is the . tribu-
nal'. verdict and tb.t the, hav~ to aJ,ide by 

tbat, Instead of doing that, it is throw .. 
the baJJ in tbe court of the States thoreby 
causina unnecessary deJay which is neither 
in the interest of the nation nor the States. 
I appeal to the Government: at least DOW, 
let that decision which is going to be liven 
by this tribunal, be binding on the three or 
two States and Jet the Government of India 
also with full determination try to imple-
ment the award to be given by the tribunal; 
ot.herwise all this exercise will be quite use-
less. 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) : 
At the outset, I am grateful to all those 
bon. Members from this side as well as 
from the other side, who have participated 
in this debate and extended their whole-
hearted support almost unanimously for the 
provisions of the BIll. I am also grateful to 
the hon. Members, in fact the entire 
House, for showing their great concern not 
only is solving the dispute regarding sharing 
of the Ravi Beas waters but also for voicing 
their concern for the unity and integrity of 
the country, for peace and development of 
the country and for proper and full utilisa-
tion of the inter ... State river waters. Some 
Members went to the extent of sayins that 
water should be treated as a national 
property. 

The House should gratefully remember 
the late Prime Minister, Shri,nati Indira 
Oandhi. who laid down ber life for Punjab 
in particular and for the unity and integrity 
of the nation in general. We arc also Irate-
ful to our Prime Minister, Shri Rajiv 
Gandhi, who bas shown great courage and 
conviction in carrying forward the poJicy 
as laid down by Shrimati Indira Gandhi for 
the interest of the nation. 

The great Rajiv-Longowal accord bas 
been the subject matter of debate both 
within Parliament and outside, in public 
and press. A great national debate 'is going 
on. And I am happy to say that everyone, 
both inside and outside the House, is pres-
siog for the implementation of the accord. 

There , may be stray cases but they are 
very weak and cannot be heard any-. . l ' 
where except bere or th~re. Undet these 
circumstances, we have been, ,consfderi .. · .: 
this lIiU wbich i. a v~ry small, Bil) from . • 
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inside, with only three .clauses, but which is 
.. Bill of great importance. It il a step 
forward in the right direction which we 
bave taken to show to the country and to 
the world our intentions and the intense 
conviction in implementing the Accord. 
During the debate, the hon. Members have 
spoken on various subjects. I do not say 
they are all irrelevant. I should say they 
were relevant to the extent possible as rar 
as the Accord is concerned, but I should 
lay that this Bill is linlited not even to full 
para 9 of tbe Accord, it is concerned with 
the implementation of only para 9.1 and 
9.2 of tho Accord-not even with para 9.3 
which deals with the SYL canal. 

In order not to take the time of 
the House, I do Dot want to go into the 
details of all those pOints which the hon. 
Members have raised. They have raised 
pobst' wbich are Dot directly relevant to the 
provisions of the Bill. In order to correctly 
appreciate the provisions of the BiJJ, we 
mUlt know what exactly the Bill is meant 
ror. what is that we are considering, for 
what purpose the Tribunal is goin. to be 
appointed For that, I should first make 
the House really understand what is the 
Accord and what is that part of the Accord 
tbat we are trying to implement through 
tllis Bill. The Accord contains about J 1 
very important items but as far as the pre-
sent Bill il concerned, it concerns only with 
para 9.1 and 9.2 of the Accord, Of course, 
there has been Jot of controversy between 
para 9. 1 and 9.2- for the omission and 
commission of one State or the other and 
so many interpretations. But I should say 
that the Accord is very clear. There is no 
ambiguity at all in it. May I quote para 
9.1, of the Accord? para 9 deals with the 
shariog of river water. para 9.1 says: 

• 'The farmers of Punjab, Raryana and 
Rajasthan will continue to aet water not 
·1_ tban what they are using from tho 
R;avj;.Beas system as on 1·7-198~. Waters 
used for consumptive purposes wi 11 also 
remain uuaft'octed. Quantum of usage 
claimed shall be Verified by tbe Tribunal 
referred to·in para 9.2 below.'· . 

.,... :II eo ambiluitY fa Ilia. I do fJot 'ftad 

.""'"tel, tn)' a~bftuftY ia aft)' .ncettce. 

Thete are hardly four sentences in tbis pata, 
atid it assures the farmers of these tbret 
Statcs that they will not act less than whlt 
they are getting as on 1 .. '.198'. It does Dot 
say that that is the only water that they are 
loing to get at any cost at all times. No, it 
does not- say that. Then next it says : 
"Waters used for consumptive purposes 
will also remain unaffected." It does ndt 
say only for these two States. The consump· 
tive use by other States also like] &. K. 
and Delhi will also remain unaffected. They 
have also been Using waters ... . (/nterruptions). 
Definitely there is water and they have been 
usioS it. Why should there be any doubt 
about it ? Let us not be pessimistic about 
seeing things from the future or this country. 
The future of this country is bright in the 
hands of the Prime Min ister. Let us 
hope for it. Let us have no doubt 
about it and Let us not blur our vision 
as far as the brighter aspects of the 
future of this country is concerned. Why 
should we forget that ? Let us be cheerful 
and let us try to solve whatever problems 
are there in an atmosphere of unity. friend-
ship, cooperation all brotherhood. After 
all, we are an brothers. Without cordiality 
nothing can be solved. It says : 'Quantum 
of usage claimed shall be verified." It does 
not say. claim by any particular State. J 
hape the hon. Members have gone through 
the Accord. It does not say whether it is 
Haryana or Punjab or Rajasthan or Delbi 
or Jam~u and Kashmir, whatever it might 
be, whether domestic or industrial or drink .. 
ing needs or irrigation and so on. It doe 
not say that. This particular sentence saysd 
'Quantum of usage claimed shall be verifies 
by the Tribunal referled t.o in Para 9.2: 
below'. Now, please try to underatand tbis 
so that all the doubts will be cleared. Now 
what does para 9.2 say? It says: 

"9.2 : The claims of Punjab and Haryana 
regard ins the sbares in their remain-
10 8 waters will be referred for adjudi-
cation to a Tribunal to be presided 
over by a Supreme Court Judie. The 
decision of this Tribunal will be 
rendered within six months and would 
be bindinl on both parties." 

So .any 1I0ubts have been exStre,sed in· 
this HoJ,ls,. J reany do not understand 
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_here is any ambi8uit,Y ill the word.~ used. 
(Intmuptitms). 1 vor.y much appreciato the 
concern of the hon Member about Rajas· 
than. I am trying to be as communicable 
and as understandable to members as pOssi .. 
ble. It says : 'decision of this Tribunal 
will be rendered within S1X mouths and 
would be binding on both parties. 'And 
then it says 'AU leaa1 and constitutional 
steps required in this respect be taken ex .. 
peditiously'. Now, clause 9.3 is not at all 
concerned with the Bill. This Bill does Dot 
s~k to irnp1ement or to provide any 
Jegal provisions (or the implementation 
ot clause 9.3 of the accord. This is 
~tirely extraneous for the purpose 
of this Bill. I do aJpreciate the concern of 
bon Members of tbe House for the total 
implem.entation of the accord without any 
delay. Some Members haye complained that 
there has been delay even in briDling this 
8in or bringing this ordinance. Some 
Members asked, why we did not bring this 
Bill or this ordinance immediately. I think 
the intention of the Government is very 
clear. We wa.nt to implement the accord. 
There has not been any voice within 
this .House or outside the House, whether 
it is in Punjab or Haryana or anywhere 
el$e, against the accord as such; the only 
concern expressed in this House is tbat tbe 
aQCOrd should be implemented immediately. 
Now Sir, what is the law existing today in , . 
tbe countrY? In order to unplcmcnt all 
ib"e thinas, tbere must be SOlDO law. 
Without the law any accord cannot be 
i01p!CIll:eoted and tbc existing law is t~c 
only law of 19S6-lnter .. State Water DIs-
putes Act. I have got this Water Disputes 
Act here. It says that without a reference 
froID any State this law is of no u~e at all 
implementing any understandioi or any 
dispute between one or two States or 
more than two States. Tho provisions 
of the 1956 Act were of no use at 
all ull.til' any State concerned comes for-
w,r~ wi~b a complaint to the ~overnm¢nt 
of Jpdia say.ing that 'we have a dispute aad 
pleale refer tbi. to a tribunal and those are 
the iBSU. to be settled'. Now the Ho~se 
could very well imagine that OIl the one 
hand tho accord is to be implcmcnt«i, and on tho otbot baed tbero is DO means to 
implement this accord withou.t beioa ro-
ferred. to er uked 'by or roquealOd by any 
of me States. Naturally tho Centro it very 
kooIi' · aad that load$ us to sa),. ·Yos. we 

mUit briD, some law, we mLlSt act authority 
from this Parliament to see that this accord 
is implemented'. For a while we tboqbt 
that we can brina this under the Iloiiduary 
powers of the Constitution, under Article 
248. Whatever is not appearina in the 
Lists 1, 2 and 3 at the moment, tboD to the 
extent thal if it is not appearinl even in 
Lists 1 and 2, you can brin. tbis under 
Entry 97. 

Now, I should say that lOme or the 
Members are under tbe impression that the 
prov isions of the Constitution only deal 
with inter-State rivers and tho concept of 
inter-State rivers is only the riparian upect 
of tbe State. the riparian State. The Consti-
t ution does not mention the word 'riparian' 
either in Entry 97 or Entry 56 or 17 of Lilt 
II or in Article 262 of the Constitution. 
May I quote Article 262 of the Consititu-
tion? (Interruptions). Article 262 of the 
Constitutioll does not say 'riparian State'. 
I am panicularly and purposely statio. this 
sO that the House can at least say as to 
how Raja sthan bas the right of water and 
for that purpose I am quotiog tbis. Article 
26 ! says about 'adjudication of disputes 
relating to waters of inter-State river. or 
river valleys'. It does Dot only speak of 
inter-State rivers, it speaks of river valleys 
also. I wilJ come later on to laY bow 
Rajasthan is part of tbe river valley, of the 
Indus valley .. Indus basin, it is a river basin. 
(Interruptlolls) • 

Article 262 (1) says: 

"Patliamont may by law provide for 
the adjudication \)C any dispute or com .. 
plaint with respect to tho usc, distribu-
tiOD or control of tho waters or, or in, 
any inter-State river or river valley". 

It is not that it only wants to say 'river 
diapute~. it WAOts to sa)' 'waters of river 
valleys' so far as ,this Article 262 (1) is 
ooncerned. Article 261 (2) says : 

"(2) Notwithstandlns anytbiDa io thia 
Constitution. Parliament may by Jaw 
provk1O' tbu neither the Supreme Court 
.. allY otMrC9Qrt thaU ~cile 
juri"c~iol1 ,.~ <~t qf ~)' ~ 
ditppte or cpmplaiDt 4\1 i, •• ~ to 
in 01&.0 {I):' 
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Now. let us SO back to 1955, when we had 
a. ·aarooment. In 1960, we bad tbe World 
Bank aarcemcnt, I mean the Indus Waters 
T~ea.ty. 1960 between Pakistan and India. I' 
want to just quot" tbe Prean) ble of the 
Treaty which is between the two states-how 
the Sastern rivers India got and how the 
Western rivers Pakistan got aod what is 
tbe basis on which we got these rivers .. 
. Without ,oiOI into tb e details as to the 
backaround, may I take the House into 
confidonce that those pleaded with the 
World Bank, the case and cause of India, 
they pleaded that we want these VI aters to 
lrrilate arid and dry vast areas of Rajas-
thlD and without that t\-e cannot come to ,,0 aareement. This is the basis of this 
aarecment. Witl;lout this. we would not 

, have aot theae waters. The Preamble of the 
-Indus Watera Treaty, 1960 was signed by the 

. aleatest Ion of this country, Sbri Jawaharlal 
,.Nehru and the Field Marshal, Mohammed 
Ayub Khan 01 Pakistan. I just quote the 
~reamble : 

'tTho Government of India and the 
Government of Pakistan being equally 
desirous of attainiDI tbe most complete 
and satisfactory utilisation of the waters 
of the Indus system of rivers and 
I'eCO,Dising the need, therefore. of 
fixiog and delimiting. in a spirit of Bood-
",ill and friendship, the rights and 
obligations of each (each means, each 
country) in relation to the other con-
cemina the use or these waters and of 
makinS provision for the settlement in 
a cooperative spirit of aU suc.P questions 
as may hereafter arise in regard to the 
interpretation or application of the 
provisions agreed upon hereafter, have 
resolved to conclude a treaty in fur-
therance of. these objectives. and for 
thll purpose, have named as their pleni-
potentiaries: 

The Government of India Shri 
JawabarJaJ Nehru, Prime 
Minister And the Government 
of Pakistan; Field Marsbal 
Mohammed Ayub Khan, Pres i-
.dent of Pakistan." 

So, these waters came to this country. after 
tho People pleidod tor these waters. for the 

: PUrpolc of·frrilatlon. I do 'not 'WIIlt to take 
tho time of the House. I have' ,ot the 

~uthority to show that Rajasthan ••• (/.,,,.u-
ptibns) Rajasthan irrisation aspect of arid 
and dry areas was tbe basic co.nsideratioDI of 
lettinl more water. So, tbat is part of the 
international treaty) as far as Indus Treaty 
is concerned. This is the background. 

Thereafter, Punjab in 1966 was reorgani .. 
sed. Bhakra' and Beas Management was 
created. Certain functions were assisned \0 
it the assignment and maintenance and 
monitoring of certain head-works which 
were treated as dispute between certain 
States by certain Members of certain States, 
here, in this House. 1 do not want to go 
into these aspects because, this BiU does 
not seek any amendment to the provisions 
of the Punjab Reorganisation Act, 1966. 
May-be some Members, of course, did not 
raise this as to why this Tribunal was not \ 
appointed under that Act. There is no 
prOVISIon under that Act to appoint a 
tribunal. So, that Act never came to any 
help. 

Coming to the BiU, the most important 
Clause in the Bill is Clause 2 white adds 
another Section to the Act of 1956. The 
Act of 1956 contains 13 Sectionsg 
the last being added to it being 
the 14th Section. It has been the contention 
of the Government that this is a dispute 
regarding inter-State River Waters and 
River valleys,' as I said. The present Bill 
which the House ic; considering consists of 
Clause 2 which introduces the most impor-
tant Section '4 to the Act of 1956 and jf I 
may quote: 

'''Notwithstanding anything contained in 
the foregoing provisions of this Act'. 

This Act means, the Act of 1956, 

"Tho Central Gpvernment may t by 
notification in tile official guette, con-
sfitute a Tribunal under this Act.'U 

There is a provision for eODstitutiDI a 
Tribunal under this Act if there is 
a dispute created by or referred to by 
allY other State. But here in view of the 

. PleseJlCO, of the Punjab accord. Rajiv-Lonso-
wa1 accord came into ,beina D9t at ,the lime 
of 1956 Act but now in J985 and ,in order to 
implement that· we are amcn4ina. tllb and 
it lives ample po.or. Tile .ill 4oes,not 
repeal any part of tho provitio~ of 1956 4ct 
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, I hoPe I am correct except Section 4(1) and 
Section 5(1) which because tbey refer oo.ly to 
tho appointment of a Tribunal, 00 receipt of 
a reforence from any State. that Tribunal is 
appointed. Here in the absence of sucb a 
roferonco. we are apponiting a Tribunal by 
introducins a fresh Section 14 adding it to 
the 1956 Act because the Central Govern-
ment wants to refer to the Tribunal for 
adjudication of tbe matters which have been 
laid in Section 9 (1) and 9 (2) of the Act. 

Many members have asked whether the 
findings of the Tribunal will be recommen-
datory. What is the use of appointing such 
a Tribunal if it is recommendatory? What 
is the use ? May I take tbe hone Members 
to Section 6 of the 1956 Act? Section 6 has 
not been repealed or amended by the 
present Act. So, there is no doubt it is as 
it is because we are simply adding Section 
14 to the old Act and we are not repealing 
anythiDI. So, Section 6 reuds : 

"The Central Government shall publish 
the decision of the Tribunal in the 
official gazette and the decision shall be 
final and binding on the patties to the 
dispute and shall be given effect to by 
the." ,. 

SHRl VISHNU MODI (Ajmer): If 
they do Dot implement it ? 

SHRI B. SHANKARANAND : Heavens 
do not fall. Tbe Parliament is here. The 
Prime Minister is here. The Government 
is here. We are keen to implement 
it. The State Governments are there, 
They are also keen and intend to do that. 
( [nte"UJ'liolll). 

MR.. CHAIRMAN: For someone else 
will come. 

SHRI B. SHANK.ARANAND: May I 
quote something? Water has invented human 
beiop 10 tbat it be carried and transferred 
from place to place and, in turn, human 
beinp are inventin. something t:;, transfer 
water from place to place. 

. ·16.001n. 

[ 7l'aIuIatlD~] 

Smu 'CHlRANn LAL SHARMA 
. (ltarDal) :' Once bitter ttrige sk~. 

Bill 

[ IlfterruptlolU] 

(Englilhj 

SHRl B. SHANK,~ANAND: Very 
soon we ,are coming before the House with 
a new water policy of this country. For tbe 
first time after. independence we are loin, 
to formula~e a new national water policy. 
We have a National Water Resources 
Development Council of which Prime 
Minister is the Chairman and all the Chief 
Ministers or this country are the members 
and may I say and perhaps the House is 
aware that the Chief Minister of Punjab is 
also a member of the Sub-Group on whom 
is cast the burden to formulate a national 
water policy and produce a document which 
shall be considered and discussed by the 
entire Council by tbe end of the year. 
I am very happy that in tbe Board 
meeting tha t was held last week, 
Mr Barnala was present and he offered 
very, very valuable suggestions as far 
as the national water policy is concerned. 
And what is our oational water policy? It 
bas been unanimously accepted by the entire 
Council consisting of all the Chief Ministers 
of this country saying that water is a 
scarce national resource. There has been a 
general consensus tbat we have to make the 
best use of the availabJe water and the 
best use is the consumptive use and making 
the surface water as the ground water 
wherever it is possible to avoid water-lOll-
ing and to create some artificial reservoirs 
of the ground water wherever it is possibJe 
so that the water become replenishable and 
the grouDd water is always available for tbe 
development of those areas where we 
cannot take the surface water for irriga-
tion. 

The core of the policy win bo to take 
water to places where water is mest needed 
and to places like Rajasthan which for many 
years do not have rains and people are 
suft'eriol for want of water and there is 
no dtinldng water. The entire area is dry 

'and not even a blade of Itass is to be seen 
for miles at a stretch aad this year R~as· 
than is tho worst ot all in the country at 
far as tbo drought is concuDcd. Next 0Dly is 
Karuataka. 

So the national water policy is soiDa to 
I be" to take i water,· the surplUS· water· to the 
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deficit arc8I. Perhaps the House b4S hoen 
considcriol it for many years and both tbe 
Press and the public are cODliderioa the 
policy enunoiated by ono of my predeces-
sors, Dr K L Rao that is, the linking 
GaDla to Kaveri.. What does it· mean ? 
••. (Interruptlons) 

AN HON. MBMBER: Is it going to 
come? 

SHRI B. SHANKARANAND: I am 
CQmin. to tbat. It cannot be taken so 
li,btly. It is a very serious matter. (Inter-
ruptions) 

SHRI ANADNA OAJAPATHI RAJU 
(Do bbUi) : The bon. Minister said that he 
wan ted to connect the rivers. His prede-
cessor thought of it. But when is he going 
to transport water to Andhra Pradesh? We 

are also keen to know it. 

SHRI B. SHANKAI.ANAN D: May I 
ask my hon friend from Andhra Pradesh? 
Not ooly think about the Telug&! but the 
country allo ..... . 

SHRI ANANDA GAJAPATHI RAJU : 
We may be a regional party but we have a 
national outlook. 

SHRI B. SHANKARANAND : I could 
not see that. 

There was a scheme called the Garland 
canal. These thiQp were 80ne into by 
experts. These thinas were real1y lone it)to 
by experts and by tbe Government of Il;ldia 
and they have found that this linking of 
Kaveri with Gaoll is economicaJly not 
feasible. So what bas to be done? 
Then we have appointed an Experts 
Commiuee. Thoy arc 10iDI into this 
tbing and a national perspectivG has been 
framed. It contains two anspocts. 000 is 
intcclinkiDa of tbe Himalayan rivers. The 

. other is interlinking of the . peninsular rivors. 
The points of lintin, are also lone into. 
And this can only be achioyed with .tlle 
,active co-operatioo and brothorhood of tho 
States concerned and without tbat it is Dot 
possi blc. The concept is to carry water, 
to transfer water from tho surplus area to 
the ,ddeb ~U. f\.Qd wiUt lhis . spirit we 
want to 101. ~s ~Yi.,,*~.. probkp 
bctwcoo Har),&Da and Punjab. This .pirit 

is the basic spirit throuSh which we c.n 
solve all the problems. 

(Interruptions) 

MR. CHAIR.MAN: Please do Dot in-. 
terrupt the Minister. Let him complete his 
reply • 

SHRI B. SHANKARANAND : Sir, 
I bave figures before me to show the irriga-
tion potential created in this country State .. 
wise. It is a matter of pride and honour 
that PUDjab has the highest percentage. 
namely, 86.5 per cent irrigation in Punjab. 
Andhra Pradesh should also be very happy. 
The figure is 60.98 per c~nt. 

AN HON. MEMBER: Please examin .... 
this aspect also that we bad so much 
drought. 

SHRI B. SHANKARANAND : If tbat 
is the case of Andhra Pradesh you can 
imagine the condition of other States, We 
arc concerned with that also because 
Andhra, Punjab and Haryana are parts of 
thil COUDtry. (Interruptions) 

There bas been the problem of water-
I018ina. Why does the problem of water-
logging arise ? It is either because or over-
irrigation or an unscientific way of irrigation 
or the water table is very shallow, may be 
two to three feet and still the irrigation canal 
flows. As a result of this there is water-
lOlling and tbe land becomes useless for 
cultivation. The same water can be used 
scientifically and with a minimum availa Ie 
water the area can be irrigated. So, t be 
question is not only of conserving wa t er 
but al$o using it in a mOre scientific wa y 
so that you can irrisate more area and 

save more water. Saving and conserving water 
should be with a spir it that water is given 
where water is in deficit and most ~e"d
That is the spirit of national water polic:y' 
that we are thinking • 

SHRIMATI GBSTA MUKHBIUBB: 
(Pan skura) : The hon. Mjni8t~f bas 119t 
cIaI'ifled one of the questions 'raised It, 
¥r. IltdraJit Gupta. to what is t. impli-
cation of tb. particular date whic;)l ~ 
been moatioDOd in tbo accord 7 . 
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SHIl B. SHANICARANAND: I am for two States. Let us know tbe percentare 
coming to that, Sir, perbaps the bon. Mem- 01 other Statu. 
~rs ate aware wbeo the monsoons start in 
this couatry. That t. the rea~()n. First July 
is the time when minimum water flows and 
is available. So at that time tbe water tbat 
is available to the farmers. the minimum 
\VIter that is available to the farmers, 
should a)\Vay~ be available and they ~bould 
Dot get los8 than that. That is the spirit 
of the accord. 

SHRI~ATI GEBTA MUKHERJEE: 
I hope there is nothing 'in tbe accusation 
that bas been level1ed against on that 
score. 

SHRI B. SHANKARANAND: Sjr, 1 
know that the hone lady Member said tNo· 
OD the paper, but said ·Yes· on the floor 
of this House, as far as this Bill is concern-
ed. (Inlerruptionr) There are occasions when 
you say ·No', the meaning h 'Yes·. (Inter .. 
rllplio", ) 

SHRIMATI GEETA MUKHERJEE: 
My meaning is very cJear. 

SHRf NARAYAN CHAUBEY (Midna .. 
pore) : Our Minister is a big Pandit and 

according to him 'Yes' means 'No' and 6No' 
meaDS eYes), 

SHRI B. SHANKARANAND : I say 
that Shrimati Geeta Mukherjee has empha-
tically supported this BiB. 

SHIlIMATI GEETA MUKHERJEE: 
Your clarification is not better than impli-
cation. Kindly clarify that. (Interruptions) 

SHRI B. SHANKARANANDA : When 
she has moved the Resolution, perhaps the 
House is aware that she is approving the 
Bill. In this context I said so~ May I request 
the hon. Member not to read any other 
mean i 0" than what I have explained ? 
( lnt,rrllptio",) 

Sir .. 1 don't think I should take the 
time of the House any more because I am 
more than cODvinced that this BiJ I bas 
received the full support or the hon. MeJ;1l-
bera. 

AN HON. MBMB~R Tho hOD. 
Nmitter JAve tbe percentasc 8gur", OI1)y 

SHRI B. SHANICARAN~ND : May 
1 say. Sir, when the DemaDds for Grants 
for the Ministry, of Water Resources will 
be discussed in this House, I think I can 
give aU the facts and figures of all the 
States at that time rather than waste tbe 
time of the House now ? Sir, I do not 
think that there is any doubt Jeet bebind 
which should be explained by me now. 
Let there not be any doubt in the 
minds or tbe hone Members belonging to 
Rajasthan. 

[TrQ1Ulatlon] 

SHRI VISHNU MOD) (Ajmer) : 
The bon. Minister should give an assurance 
that after adjudication uoder Section 9 (1) 
and 9 (2) tbe share of Rajasthan which is 
8.6 MAP after 1.7.\985 would not be 
affected. Wi II it be included in the terms 
of reference that it would Dot be adjudica-
ted under 9 (2) ? 

[Enllish] 

SHRI B. SHANltARAN AND: Mr. 
Chairman, Sir. I have said almo!t every· 
thins categorically. 

SRRI VISHNU MODI: I want a cate ... 
gorical answer. 

SHRI B. SH,\NKARANAND: I have 
said that the interests of Rajasthan are in 
tact. Let there not be any fears about it. I 
am not functioning like a Member of the 
Tribunal. Neither the House is functioiog Uke 
the part of the Tribunal. The House is 
interested in discussing the issue. The Tribu· 
nal has to do its job. May I read out the 
provisions of the Bill? 

SHRI VISHNU MODI: Not for Rajas-
than. 

SHRI B. SHANKARANAND: I have 
already explained to the hone Member. May 
I tell the hon. Member: it be can't under-
stand, I can't make him understand? J have 
said tbat tbe iotetelt of R.ajasthan .i8 in tact 
and tbere is only imaBi..., fear this matter. 
If be still penists in thia, be perait. at bis own 
COlt. Sir, what tho Tribunal is lOiDI to do, 
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is this and 1 will read' out tbat. I ·qaote 
section 5 of 1956 Act-Clause 2. 

1·(2) The .Trib~Qal shall investigate the 
matters referred to· it and forward to 
the Central Government a report setting 

.' out tbe facts as found by it and giving 
, d ·t " its decision OD tbe matters relerre to 1 . 

Clause.3 reads like this: 
U(3) if, upon consideration of tbe 
decision of the Tribunal, the Central 
Government or any State Govornment is 
of opinion that anything therein contain-
ed requires explanation or that guidance 
is needed upon any point not orilioally 
referred to the Tribunal, the Central 
Government or the State Government, as 
the case may be, may within three 
months from the date of the decision 
againrefer the matter to the Tribunal for 
further conSideration, and on sucb re-
ference, the Tribunal may forward to the 
Central Government a further report 
giving such explanation or guidance as it 
deems fir and in such a case, the deci-
sion of the Tribunal shall be deemed to 
be modified accordingly." 

SHRI CHIRANJI LAL SHARMA: 
Where is the final ity? 

SHRI B. SHANKARANAND: The b.on. 
Members must have read the Bill; it was 
only a three-clause Bill. Clause 2(l) reads: 

"When a Tribunal has been constituted 
under sub.section (l},the Central Govern-
ment alone may suo motu or at the 
request of the concerned State Govern. 
ment refer the matters speCified in 
paragraphs 9. 1 and 9.2 of the Punjab 
Settlement to such Tribunal. 'I, 

It is the Central Government alone. Nobody 
else can do it; only the Central Government 
cao do it. The intention is to implement 
the accord as .early as possible and finally. 
This care has already been taken in the 
Bill also. 

I have already taken much time of the 
House and have tried to satisfy all tbe doubts 
in the mind. of the hon. Members. No injus-
tice will be done to Punjab and Haryana 
aDd that is tho intention of the Government 
in brin,iD, fo~ward this Bill. We have ooly 

W41sr DupuIt, (A~t.~ 4~\ 
Bill .' 

the interest of' tile farmers ot PUQjaIJ.. Hat-
yaoa, Rajasthan as allO other States,. though 
they are Dot parties to it. The question i.s 
that the farmer who needs water should get 
it. That is the intention o( the Bill and noth" 
iog else. 

It is neither against anybody nor for any .. 
body; it is for the farmers ef this country, 
overaH intorctt of this couatry, and ·'or tbe 
unity of this country. This BiU has been 
brought forward only, with that end in view. 
I do not think that tbe House will divide on 
this issue. 

I request for the whole .. hearted support 
of this House to this Bill. 

SHRIMATI·· OBETA MUKHERJEE 
(Panskura): Mr Cbariman, Sir. at the outset 
I had mtlde it clear that my resolution was 
a protest against ordinances being repea ted 
even on this subject and I made it very 
clear that I bave no objection to tbe sub· 
stance of the present BUt I maintain that 
position. I only hope that· the terms os 
reference of the Tribunal win be so framed 
that these will be so mewhat clearer than at 
present. 

It seems to me that even thouah the hone 
Mini'iter has explai ned at such a great 
1., certain questions still remain under-
..~ in the minds of certain hon. Mem. 
bers. I only hope that the term-; of reference 
of the Tribunal will b~ amply clear. I again 
repeat that only with very areat determ j .. 
nation to solve the crisis with the cooper a .. 
tion of all the Stat~s and political will of all 
the patriotic and secular forces aloDe we can 
really solve this problem. I wish that it 
comes to a constructive end. 

With tbese words, I do not press my 
resolution. 

MR CHAIRMAN: Has tbe hoa. Member 
leave of the House to withdraw her 
Resolution? 

RON. MEMBBRS: Yes, yes. 

Th, ,.solution WaI, by leave, withdrawn 

MR. CHAIRMAN: The question is: 

··That the Bill further to amend the Inter. 
. State Water Di.p~tes . A~t .~9.S6. a, 
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, passed by Rajya Sabha. be taken into 
consideration.' • 

The motion WQI adopted. 

Clause 2 .. (Insertion of new section 14) 

MR. CHAIRMAN: The House will flOW 
tako up clause by clause consideration of the 
BiU. Sbri Vishnu Modi, are you moving 
your amendment? 

SHRI VISHNU MODI: I am not mov-
in, my amendment, but I want a categorical 
clarifica don. . 

MR. CHAIRMAN: If )OU are nOl mov-
ing, you cannot speak. Please sit down. Shri 
Dharam Pal Singh Mal ik. 

SHRI DHARAM PAL SINGH MALIK: 
Sir I I want to take only two minutes. 

MR. CHAIRMAN: Are you moving 
your amendenlent? Hon. ulclnbers may 
understand one thing. You can talk only 
when you move your amendements. Other-
wise nOt. I am only following the rules. 
You can withdraw your amendement even if 
you move it. 

SHRI DHARAM PAL SINGH: Then, 
I am moving my amendements, I beg to 
move: 

Page 2, line 4,-

add at the eud 

"Which shall submit its fiodin;,s with-
in three months from the date of re-
ference of each matters. n (2) 
Page 2, 

Aft., ,line 7, insert 

"(4) The findings of a Tribunal Consti-
tuted uDder sUb-section (I) shall not be 
caUed iD question in any court of law 
and tho award so given shal~ be given 
etfect to by the central Government". (3) 

[Trallliation] 

I wanted to submit only this much that 
I have mo~ed these amendments because I 
had two apprehensions regarding the amend .. 
ina Bill w~j~b has been brou,bt to a~end 

the Original Act. Just "DOW, the hon. Mini. 
ster read out section (, wherein it is provided 
that both the $tates will implemcot it effecti .. 
vely. But I apprehend that even thonah the 
matters are settled and the shares of Haryana 
and Rajasthan are earmarked but as always 
happens, the matter is referred to the 
Supreme Court and tbe earlier decisions are 
held null and void and a fresh dispute starts. 
I have moved this amendement so that there 
is no loophole in section 6 and it il complete. 
Sub section (3) of Section 14 is as follows: 

. (English] 

"When a Tribunal has been constituted 
under sub-section (I), the Central 
Government alone may IUO motu or at 
the request of tho concerned State 
Government refer the matters specified 
in paragraphs 9, t and 9.2 of the Punjab 
Settlement to such Tribuna)." 

[Translation] 

I want the following to be added. 

[English] 

"Which shall fubmit its findings within 
three months from the date of reference 
of each of such matters," 

[Transla lion] 

Besides, I would 1 ike that the following 
be added to section 4 = 

[English] 

UThe findings of a Tribunal constituted 
under sub-sect ion (1) shall not be caUed 
in question in aoy court of, law and the 
award so given sball be given effect to 
by the Central Government." 

[Translation J 
TMI,houJd be included only to ensure 

that ",loot be challenged by an indi vidual 
Or a~ncerned State under any circums-
tanC&~ides this. I would like to point out 
that it bas been provided in the statement of 
Objects and Reasons: 

{English] 

"'The decision of this Tribunal will be 
rcndere4 within Six months.'" 
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But 1 believe that the deadline to dil 
the canal and supply water is 15th AUlUlt 
1986. 

Sbri Barnala bas catel0rica1ly 
stated that as· there is no water there is no 
aeed to construct the Canal. This clearly 
iDcIicates tbat the construction work OD the 
0Ulal cao start only when the share of our 
State, is determined. When the bon. Minister 
was replying to the debate, lome bon. 
Members of AtaIi Party were sayina that it 
bas to ascertained whether Haryana at all 
has allf share in the waters. Therefore, I 
request that in the terms of reference of the 
Tribunal a three month peri'od for submitting 
ita bdi.,,. should also be fixed. 

[EIIgll.rh] 

SHRI B. SHANKARANAND: I have 
already explained everytbing in detail. I am 
not acceptiDB it. 

MR. CHAIRMAN : Are you pressing 
your ameadmenta? 

SHIU. DHARAM PAL SINOH 
MALIK : I want to withdraw my amendment. 

MR. CHAIRMAN: Has the hon. 
member leave of tbe House to withdraw his 
amendments? 

SEVERAL HON. MEMBERS: Yes. 

A1IMttdme,., NOI_ 2 and 3 WIre, by 
l.lWe, wltlulrawn. 

MR. CHA.IRMAN : The question is : 

"That Clause 2 stand part of the Bill." 

rlw motion was adopted. Clause 2 WQ.f 

tJl'iMd to 1M BUI. 

MR.. CHAJRMAN.: There is no 
ameAClment to Clause 3. The qucs~ion is : 

. "That Clause 3 stand 1*1 of the BiU." 

n. motitJlt wal Ildol"'4, e,.., J WO# 4Ilcw. to ,lte Btl'. 

D .. Q. (Ge •• ) 1916-87 _ 

MR. CHAIR.MAN : The questioll is : 

"That ClaUse 1, Boactin, Formula aDd 
Title stand part of the Bill," 

The motion was adopted. 

Clause J, Enacting Formula and r;t Ie 
were added to the Bill. 

SHRI B. SHANKARANAND: I boa 
to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is : 

tlThat the Bill be passed." 

The motion wa.r adopted. 

16.28 brs, 

DEMANDS FOR GRANTS (GENERAL) 
1986-87 Contd .• 

MINISTRY OF COMMERCE 

[English] . 
MR. CHAIRMAN: The House will now 

take up discussion and voting on Demand 
Nos. 10 to 1.) relating to the Ministery of 
Commerce for whicb 6 hours have been 
allotted. 

Hon. Members present in the House 
whose cut motions to the Demands for 
Grants have been circulated may. if they 
desire to Inove their cut motions. send 
slips to the Table within 15 minutes indicat-
ing the serial numbers of the cut motions 
they would like to move. Those cut motions 
only will be treated as moved. 

A list showing tbe serial number of cut 
motions treated as moved will be put up in 
the Notice Board shortly. In case any 
member finds any ducrcpency in the list be 
may kindly bran, it to the notice of tbe 
Oll<;et at the Table withO\lt dela)'.. Notion 
~: 
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''That the respective sums not exceeding 
the amounts on Revenue Account and 
Capital Account shown' in the Fourth 
column of the Order Paper be granted 
to the President out of the Consolidated 
Fund of India. to complete the sums 
necessary to defray the chagres that will 

come in course of payment duriDJ tbe 
year endina 31st day of March. 1987 in 
respect of tbe heads of ,Demands eatercd 
in tbe second colul,l1n thereof ap.,iQat 
Demands Nos. 10,11 A (2 relatllll to 
the Ministry of Commerce, tt 

Demond for Grants (GeDeral). 1989.87 in respect of MlniIry of Commerce lUbaaitted 
to vote of Lok Sablla. 

No. 0/ Name 0/ 
Demand Demand 

Amount 0/ Demand for 
Grant on account voted 

by 1M House on 13th 

Amou"t 01 Demandfor 
Grant 8ubmill,d to 
the vot. of 1M HOUN 

March, 1986 --- --------------.--------
Revenue 

Rs. 
Capital 

Rs. 
Revenue 

Rs. 
Capital 
Rs. 

to. Ministry of 53,64,000 
Comnlerce .• 

11. Foreign Trade 
and Export 
Produtioo. 

1,47,25,84,ono 
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Disposals 
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'DR. ,CHINTA MOHAN (Tirupati): 
Mr. Chairman, at the outset, I would like to 
say that the Government of India has failed 
to reach tbe expectations of the poor people 
in tho country. The budget presented by 
the Finance Minister has not fulfilled the 
expectations of the poor people and we find 
a lot of agoDY, anguish, discontent and 
disappointment among (he people. I would 
also like to say that the present Finance 
Minister's and point is that the present 
Il'owth rate of the export has steeply gone 
down. 

I quote from the Economic Survey of our 
COUDtry. lIt say1 as follows : 

"The foreign trade ttends in the firat six 
D)Ontbs (April-September) of 1985.8() 
ha_ ~p .. d· concern. While exports 

. abo'WPd a mar&iaal fall, the value of 
,imPOrts spurted by as much as 2S 
,1* Qent over tbe "same period in ,984-85. 
lb- 'rado deficit· in the first six months' 
.lJ8S~ ,haa touched a ,Itaaaerina fipre of 
,: ••• 4,,12~.e,.. •. Keepina in view the 
likoly chcolorati on in import. in the 

2,68,17,000 

S,Sl.09,22.000 

12,92,37,900 

77,84,28,000 

~..ond balf, and some improvement i 0 

export earniop, the trade defici twill 
far exceed Rs. 6,000 crares conlparcd 
with .Rs. 5,587 crores in 1984.85. ,t 

It shows the confession of the Government's 
failure in the export promot on. The trade 
deficit for 1985-86 would be in the 
neighbourhood of Rs. 7,500 erorCi. 

In the year 1985-86 the tr ~de Jeficit was 
about Rs. 7,500 crore!i. 11lat is stated 
categorically in the anaual report tbat 
Rs. 7,500 crores is tbe trad,e deficit Not 
only this: If you look at the 6nt ,tix. mantbl 
of 1985-8& of the Seventh ,Five Year PlaD, 
there is a-steep faU jp, the Crowth tate of 
exports. AIIo, the MODI fiau.roa we~ ,liven 
bore ;. no statistical filurel aN,siY.OO eat .... 
ricaDy i., the .economic lur~ey ,oft the, Govorn-
meat ·of ladia. 

Also, no monthly ,roports ,woro ahow.n 
and we hope that by the end of the twooty-
flrst,QI8~ we w~ at .... ' co~d 
trade data frOID 00 ..... of lad., 
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(SMi Chiata Molulnl 
Coming to the Budget presented by the 

PiDaoce Mini.tor, he had shown his 
compl.eeocy, his si lonce, and he bas not 
liven any incentive to the trade. 

Actually, our Commerce Minister has 
recently srarted bis innings rarher unCOD .. 
CCI'Dcd. and possibly he is expecting a 
change-over to some other portfolio, or 
whatever it is .. (Interruptions). 

THB MINISTER Of COMMBRCE 
AND FOOD AND CIVIL SUPPLIES 
(SKal P. SHIV SHANKBR): 1 never 
knew that he is an astrologer, 

Dil. CHINTA MOHAN: Within the 
last fifteen months, after the Dew Lok Sabha 
was elected, we have seen three to four 
Commerce Ministers, and none of the 
Minister. was interestod in this Ministry ; 
they were otherwise busy or otherwise 
.. sed in work connected with other things 
thall the commercc portfolio. 

Next cOming to the Reports, I can 
quote from the reports of the PC Alexander 
Committee, Tandon'>' Committee, Abid 
Huuain Committee and so OQ. The Abid 
Hussain Committee had expressed an 
opinion that the Commerce Ministry will 
have to be strengthened, and its administra .. 
tion has to ,~e strengthened. It said, -the 
administration should become strong', and 
that aoel to show that the present 

.. administration is weak. and also it will ha ve 
to work as responsible body but it bas 
a responsibility to discharge, that it has 
,ot a responsibility for the activities as 
suuested by a Committee of experts and 
alIo the Plannina Commission. Tac fact 
that the committee has opined so, shows 
that the present body, or the Ministry is 
dormant. Now, look at the benefits that are 
liVeD '0 the exporters l they are given green 
cards. for 100 per cent reports. Even after 
iutaUation of the project we are not even 
able to live a Imall telephone COnnection. 
TbillOll to sbow how much the Ministry 
ia doiDa for' the oxporters. 

PROF. 'N~ 'G. RANOA (Guntur): 
Tolepboae coluloction for whom? 

DR. CHINTA MOHAN: I can live' 
you the details, Sir. Now comina, to the 
cash compensation support I!ven by tbe 
Government there are inordinate delays for 
people are not happy, and this goes to show 
that there is demoralisation of democracy. 
When we Jook at the Seventh Five Year 
PlaD figUres, the Government have enVisaged 
a growth rate of 6.8 per cent of exports, but 
even with this, we find that the steep down-
fall in the growth of export. over the last 
four and a half years has been increasina 
and during the Seventh Five Year Plan we 
cannot envisage this 6.8 per cent of growth 
of exports. 

Coming to the exports of ensioccring 
products, there is a steop downfall. But if 
we again look at the production aspects, 
there is Jot of deficit of even of cow hydes, 
Also, I appreciate the Minister for having 
increased the export of tea and tobacco. 
But we have also got lot of people in our 
country who are depending or exporting of 
gems and- jewellery. And when We look at 
the foreign trade, and the world trade 
market. there about 40 billion dollars worth 
gems and and jewellery ia beina exported, 
Thouah we have a lot of skilled people in 
our country, we are able to export thele 
items worth $ 70 million only. 

Ours is an agricultural-oriented country. 
When we look at Andhra Pradesh, the 
farmers there are producing lots of 
grapes. When you compare our production 
figures with that of other countries, you will 
find that Andhra Pradesh farmers ate 
abJe to pl·oduce much botter than any other 
farmer in the world. We must congratulate 
the Andhra Pradesh farmers for this. But' 
unfortunately. they are not able to Jet air-
freight subsidy, People are transportina 
these grapes to Bombay and from there they 
are air .. lifted. They have to pay R •• lO to 
Rs. 11 per kg. for air-frcisht char ... 
With the result, they are not gcttiDI remu-
nerative prices in the world market. If you 
see the airfreight charges between Karachi 
and Abu Dhabi • you will find that they 
are payin8 only Rs. 4 per k:s. and between 
Nairobi and London people are payioa even 
less than Rs. per kg. Will the Minister look 
into it and try to help 'them by aivlDI 
airfreisht subsidy? 
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We export basmati rice. For a 1008 time, 
the rate fixed has been Rs. 7.50 per t,. I 
have received rel)orta that in the deal be, .. 
ween Abu Dhabi Government and the STC 
there were Jots of buna1ings. Before you 
took over the charge of the Ministry, there 
wore Jots of bUDllings. What action Govern .. 
ment proposed to take against STC officials 
for these bUDllings? 

SHRI P. SHIV SHANKER: If you 
give any specific instance I assure you that 
I will aet it investigated. 

Dil. CHINT A MOHAN: Coming to 
1l!~loes, there are mangoe trees OD 10 lakh 
acres of Iud in Andhra Pradesh State. In 
order to get remunerative prices, the farmers 
are planning to export mangoes. But they 
are not able to get facilities for export from 
Andhra Pradesh. I would like to request 
the Minister to provide them export facilities 
so that they can get better price and live 
happi1y. 

Comina to imports, we are mainly 
importing a lot of fertiliser, crude oil, edible 
oil and lugar. We cannot avoid this because 
we ba ve to supply these to poor people at 
cheaper rates. With aU the above back-
around, we cannot envisage 6.8 per cent 
export growth rate in tbe Seventh Five Year 
PlaD. 

Coming to the thrust items,"the Minister 
of Commerce apprised Lok Sabha in 
answer to Unstarred Question No. 1028 
dated 22 November, 1985 which I quote: 

"The following sectors have been 
identified for promotion which offer 
significant scope for export growth in 
the medium term: Tea, especially in 
packaged and value ... added forms; 
cereals, processed foods, including fruite 
aDd juices; meat and meat products. 
fresh fruits and vegetables, marine 
products. especially in value-added 
forms ; iron-ore, leather aDd leather 
products, handicrafts and jewellery; 
Q8pitai goods and consumer durables, 
electronics loods and computer software. 
basic chemicals, fabrics, piece goods and. 
madeups ; readymade garments; woollen 
fabrics and knitwear, and projects and 
services. " 

I woul~ like to know what actJon he has 
taken 10 fhi. period of three mouths. I 
would also like to know the thrust' action 
proposed to be taken by the Government. 

I would like to say that the thrUit items 
of export should be publicied. Instead of 
keeping them in tHe Red Book or the Green 
Book, he sbould publicise them in the 
newspapers or on the T.V. and the All-India 
Radio so that aU the export promoters will 
know about these things and they can come 
forward and get the benefit out of it. 

We have other organisations also like 
the Trade Development Authority and the 
Trade fair Authority of India. I 
would like to say they are not actually 
working. Everybody notices that these 
organisations have become sick. They are 
very nominal and also protocol.oriented. 
They are actualJy not doing anything. They 
are not bothered about < promo tin, the 
exports or anything. In the answer given 
recently by the bon. Minister to the Un-
starred Question OD the State Tradin. 
Corporation. he said that within ten years 
nine Chairmen of the State Trading Cor-
poration have been changed. May I ask him 
why it is happening like that? Can't the 
Chairman be continued for some time? 
Probably, as the Ministers are chengios 
frequently, in the same way the Government 
wants to change the Chairmen of the State 
Trading Corporation. Recently, last year 
on July 8, 1985, tbey had appointed Mr. 
Raghavan, Chariman of MMTC as the 
in-charg, of State Trading Corpo;ation but 
after seven months-I do not know what 
happened in between-he was shifted from 
there. It appeared in the Press that he had 
done a lot of good work .. ! beard that be 
had actually stopped the bogus exports' of 
more than Rs. 400 crares out of the exports 
of Rs. 720 crores and that be also develo .. 
ped the counter trade between the countries. 
I also heard that he brouabt coordination 
between the State Trading Corporation and 
the MMTC_ After seven months, one Mr. 
Dang was appointed as the Chairman of the 
State Trading Corporation. I do not know 
why the Government of India is not able to 
appoint a re.ular Chairman for the State 
TradiDa Corporation. Is there any losie 
behind that or do you want to continue 
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[Shri Chlntll Mohon] 
like that. or you want that the State Tra-
dina Corporation and the MMTC should be 
joined together, or you want to mako one 
Cbairman Cor both the organisations? I 
would like to know the answer from the 
Minister. 

Sir, I am happy that the Government 
has recently taken a decision to set up all 
Agricultural Processed Food Development 
Authority. It is a welcome decision and we 
are glad to know about this. At this junc-
ture, I would like to IU8lcst a few points. 
There shouJd be a Cabinet Committee on 
Exports and Imports under the Chairman-
ship of the Prime Minister. Secondly, there 
sbould be an Export Willi in tho Cabinet 
Secretariat under the control of the Cabinet 
Secretary so that there will be immediate 
implementation of the export proarammes. 
Ako there should be siDglc-window clear-
ance between the Department and the 
MiDistry so that the exporters may not find 
it dit'licult to export tbeir products. The 
Government should also come out with a 
White Paper on Export stratesy, if possible 
very soon. They should al.o come out with 
a new export policy and plaft. In 1970, the 
Parliament passed a Resolution and a BUI 
about exports but after that the Govern-
ment has not been able to come forward 
with any new le~dslation. Now there is a lot 
o·f cbanse in the international situation. The 
international market bas changed but the 
Government has not been able to briog for-
ward a new logislation on exports. 

FinallY, I would like to say that the 
thrust items should be advertised properly 
so that the promoters can know much 
better.. With these words, I thank you. 

SMRI K. RAMACHANDRA REDDY 
(Hindupur) : I be, to move : 

"That the demand under the head 
Foreign Trade 8.11d Export Production 
be reduced by Rs. 100:' 

[Allotment of at least Ra. ", crores 
for export promotion and . market 
development assistance.] (1 t) 

"That the demand under the bead 
Fo{Oian Trade and Export Production 
'be tcduCed by RI. 100." 

[Need for vigorous efforts to increase 
1be exports of rubt er. tea, c&lfee and 
tabacco.] (12) 

"That the demand under the head 
Foreip Trade and Export Production be 
reduced by Rs 100." 

[Need to improve the exports of 
Marine Products such as Shrimps. fish 
and frogs.] (13) 

c'That the demand under the head 
Foreign Trade and Export Production 
be reduced by Rs. 100." 

{Provision to Rs. 60 crores for tech .. 
nical credits to foreian Governments 
without interest.) (14) 

"That the demand under the bead Fore-
ign Trade and Export Production be 
reduced by Rs. 100." 

[Need to improve the efficiency of 
Directorate of Inspection in ensuring 
the right quality of exported loods.] 
(IS) 

"That the demand under the head 
Poreign Trade and Bxport Production 
be reduced by Rs. 100. " 

[Need to set up a free trade zone at 
Vizad ~port immediately.1 (16) 

"That the demand under the head 
j'oreign Trade and Export Production 
be reduced by Rs. 100." 

[Disturbill8 trend of increasing im-
ports and declining exports] (17) 

"That the demand under the head 
Foreign Trade and Export Product ion 
be reduced by Rs. 100." 

[Need to ban imports of asricuJtural 
Products and to encourage eJlporta of 
agricultural products.) (18) 

'-That the demand under the head 
'Foreign Trade and Export ProdUction' 
be reduced by Rs. 100. t. 

[Need to promoto _port of rice by 
GcworDmeot aaencies iDatead of 
private traders.] (19) 
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"That til. demand Wlder tbe head 
'Foreisn Trade and Bftport Production' 
be reduced by Rs. 100." 

[Need to increase exports of fruits 
and iron from the port of Vizaa.] 
(20) 

"That the demand under the bead 
'Foreign Trade and Export Production' 
be reduced by R 4). 100." 

[Neglecting of export of fish from 
Andhra Pradesh.] (2") 

SHRI GOPAL KRISHNA THOTA 

(Kakinada) : I beg to move-

• 'That the demand under the head 
'Foreign Trade and Export Production' 
be reduced by Rs. 100." 

[Need t~ export rice and r ice bran oil 
from Kaldnada port.] (22) 

"That the demand under the head 
'Foreign Trade and Export Production' 
be reduced by Rs. 100." 

[Need to improve the export of coco-
nut and jaggccy from Kakinada port.] 
(23) 

"That the demand under the bead 
'Foreign Trade and Export Production' 
be reduced by Rs. 100." 

[Need to initiate steps to improve the 
exports of fish and prawns from 
Kakinada port·] (24) 

PROF. P.l. KURIBN (Idukki); Sir, I 
rise to .. , (Inte""ptions). 

SHRI P. SHIV SHANKER: Card ... 
amom. 

PROF: P,.]. KURIEN: Not only car-
damom but everything is there. 

Sir, I rise to support the Demands put 
forward by the Ministry of Commerce, and 
while supportin" I have to make certain 
points. I was gojna through the Report of 
tbe Ministry of Commerce. In that Report' 
it bas heeD said that in the current year our 
export performance is not satisfactory. . 

My previous speaker was saying that the 
Commerce MinistrY bas Dot bcenfunctioD'ina 
well; he wu saying. it was irresponsible and 
aU that. But I would like to tell him that 
he should 10 thr01l8h tbis report well. Re-
garding our performance in the year 1984-85 
it is stated that OU:f exports during J 984-85 
amounted to Rs. 11 /,S6, 93 crores showina a 
rise of 18.1 per cent over the previous year. 
This is the report or the Commerce I\i inistry 
at page J 1. In that year the total imports 
declined by 8.4 /~ over the previous year. 
So, my point is this. It is the same 
Ministry which has made this remarkable 
achievement. Again our trade deficit decU-
ned in that period. Sir, it is true that in the 
current financial year our export performance 
is not satisfactory. I agree that it is not to 
the extent that we wanted it to be. But 
there are certain factors which have to be 
noted. Since n1y previous speaker mentioned 
this, I am saying all these things; Otherwise 
I did not want to sayan these tbings. 
Number one, you see what happened to 
world trade. That is also given in this Book. 
It declined from 9 per cent to 3 per cent in the 
year 1984-85. Naturally it will have an impact 
on our trade as well. There wiU be more 
and more prorcctionist tendencies on the 
part of those countries; natura))y our 
trade deficit will increase. This is one of 
tbe reasons why our export 'performance is 
not satisfactory to the extent that we wanted 
it. One more point which my friend perhaps 
has ignored is tbis. Last year we exported 
crude oil to the extent of Rs. J 50;) crores. 
But this year we are not exporting that. 
For that the credit goc. to the Government 
because we have refined it here itself; we 
have increased our own refining capacity. 
Because we increased our renning capacity 
that export figure is not com,iog here. There-
fore, even though numerically there is a 
decline in exports, in actual terms, the eco-
nomy is on a sound basis. J t is because 
instead of experting it, we refined it bere 
itself. That shows how our economy is on a 
sound tooting. I am saying all these things 
because my previous speaker just i,nored all 
these factors. But at the same time I don"t 
say that 1 am fully satisfied. W.:, want to 
increase our exports further. But there are 
various constraints. It is also admitted that 
because of these various faclors, because of 
the increased protectionist tendeocis in those 
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SHRI p .. 'SHIV SHANKER.: ActuaU, 
w.e are discuss;Q. this. 

[Prof. P.I .. " Kutl.,,] 
, countries, becaute of the total world uadc 
decline and slut in the world market. our 
export has decreased. Our balance of trade 
,deficit has increased.. It is liven hore in 
this book. this year, in the first 6 months, 
our balaace of trado doftcit is more tban 
RI. 4,000, crores. which is to be Compared 
with RI. 2290 crores of last ycar. 1 admit 
This position has to be improved. What 
should we do for that? It is very simple. 
How can we export? We can export only if 
we produce mort. The simple thing is, we 
have to produce more. And wllat is the 

I main constraint with regard to the cost of 
~ d . our production. OUf cost of pro uctlon 

with resard to many items of our prod~ce 
is more than that of many other countrIes, 
particularly the importing countries. There. 
fore. naturaJly when those couatries impo~e 
protectionist barriers, we will find a glut In 
our market. This is an inevitable phenome-non. But we have tf) come out of this. So, 
I have to make' certain suggestions. I will 
be confining only to a few commodities 
which are of special interest to Kerala. There 
is a saying, IndustriaUse or perish'. I would 
like to modify it as, 'Export or perisb.· 
We have to export whatever is available and 
not only that, we have to produce Inore for 
exporting. That is what we have to do. 
Production should be export oriented in the 
field where export can be encouraged. My 
SUliostion is that the Commerce Ministry 
should identify areas where production can 
be export oriented, and in those areas the 
Commerce Ministry should concentrate on 
increasing production. I shall quote some 
examples. One item is pepper. Going 
through this item of pepper, I find that for 
last nearly 10 years tbe production of pepper 
is stagnating in the country-no increase at 
all-and incidentally I WOUld, like to meo-
tion that 96 per cent of the area of pepper 
cultivation is in Kerala and 94 per cent of 
that produce is also in Kerala. But for the 
Jast 10 years there is .DO increase :in the 
production. It is almost stagnating tflt 
nearly 2S,OOO tonnes and 90 per cent of the 
pepper produce is exported. (Interruptions). 
I want the hon. Minister to hear. 

MR.. CHAIRMAN: Mr. Chatterjee, Jet 
the Membt.-r have the satisfaction or hoiQ. 
beard. 

PROF. P. 1. KURIEN : Sir, 90 per cent 
of the pepper produce is exported. For the 
last 10 years the production of pepper is 
stagnating because nothina is done by the 
Gov~rnment to increase the production. 
And if I speak to the Commerce Ministry 
officials, they wiU say that it Is the responsi-
bility of the Agriculture Ministry. Whether 
it is the responsibility of the Agriculture 
Ministry or the Commerce Ministry, 
this is an item which should 
be identified for export only and 
therefore, the Commerce Ministry shOUld 
take this production aspect and do the 
necessary developmental work with reaard 
to production of pepper I would SU88cst 
that if something is done, you can increase 
production. A few crores of rupees wi1l be 
enough. In 1973 our production of pepper 
was 31,000 tonnes. Today, it is Jess tban 
31,000 tonnes, it is nearly 22,000 tonnes. In 
1973 we exported 30,000 tonnes of pepper. 
If we were keeping that up for the last 13 
years, every year we would have earned 
additional Rs. 20 crores in foreign exchange. 
But we did not do aD,min" Our producti. 
vity per acre production of pepper is only 
200 kg. whereas ill our competing countr ies 
like Malaysia, it is 1100 kg, in Brazil it is 
3,400 kg. per hectare. 

Ours is 200 k.g. only. Therefore, it is 
very easy to increase the productivity in the 
existing area. Is it difficult? It is not a 
difficult task. We have to give only 
high quality plantina material, high quality 
seedlings as these pepper growers are of 
marginal and small growers. They are 
having onJy one or two aCres of land aud 
therefore they have no finanCial resources 
of their own to implement it. So, they 
shOUld be given financial assistance for 
plantinJ, replanti ng and also for hcicntific 
maintenance, manuring and for protection 
measures. No additional land is required 
at aU for increasing the production. For 
each pepper-vine, a supporting tree is 
required. When you trY to increase the 
productivity, naturally more trees have to 
be pJa.Dted aDd that would meaD aft"oresta. 
tion also. So, without aDY additional land 
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by l~ndiDi .'ew croros of rupees. you 
can Jncrease the product Jvity and you can 
double tho earn iDa from pepper-another 
RI. 40 crores per year. I would IU8.cst 
that the Commerce Ministry should chalk 
out certain proarammes for increasing the 
productivity of pepper and implement it so 
tbat by the end of this Plan period, YOu' 
can double the export earnings from pepper .. 

Coming to marine products, again a 
similar area, the export of marjne products 
is on the decline for the 'last few years. 
Here also, the production aspect is dealt 
with by the Asriculture Ministry. There are 
certain constraints in the production and 
catches of marine products. You have fixed 
a target of Rs. 700 crores of export earning 
by the end of this Plan. But it is not going 
to materialise. The reason is simple: In the 
Western coast, the landing is either static 
or declin;ng because the majn item we export 
is shrimp. But shrimp landing is static and 
declining. I do not know the reaSOD. Some 
fishery scientists say, the reason is over 
exploitation. If it is so, a scientific study 
should be conducted. If it is due to over-
exploitation, conservation measures should 
be taken. Otherwise, you find out the reason. 
Thl!re should be better resource management. 
Otherwise, 'our catches will not increase. 
Again there is a paradoxical situation. If the 
on .. shore area is ovcr-exploited the deep sea 

by tho etKI ot this Plan, We have at least 
500 vessel. of medium size to exploit the 
deep soa potential so that your taraet will 
be ~chieved. Otherwise YOU are Dot ,OiDS to 
achIeve. 

17.00 brl. 

One more field is, we have not exploited 
this prawn farming. I have already told you 
prawn catch ~s on the decline. The earning 
on .the marIne products will be on the 
declIne. You are Dot goins to achieve tbe 
target. But we have in this country 7 lakh 
hectares of brackish water 1)otentiai, which 
can be used for prawn forming. Do you 
know that even 5% of that is not used.? 
I know in some areas of Korala, it i. used 
Shri Vakkom Purushothaman, our Chairman: 
was the Minister there and so he knows it 
very well. Similarly, in some areas of West 
Beneal, it is used. Some efforts are being 
done in Andhra Pradesh also. But even s% 
is Dot used. AU this 7 lakb hectares ot 
land or brackish water can be used for 
extensive as well as intensive prawn farming. 
So, my suggestion is that the Commerce 
Ministry should chalk out 100"/0 export-
oriented unit$ for prawn farmi~g. Why I 
say Commerce Ministry is because already 
the Agriculture Ministry says they are doing 
it but they are not doing anything. I do not 
want to criticise. 

MR. CHAIRMAN: I know that you are 
makin, very important points but I cannot 
allow you more time. 

PROF. P. J. KURIBN: Therefore, you 
take up with Agriculture Ministry and State 
Government and see that witbin a period of 
five years, the entice area is cultivated. That 
is possible. We have the expertise. If' there 
is no expertise for this. you should import 
technic:ll know.how and expertise for thi •• 
This wllJ live employment also in tho rural 
areas. 

Coming to cardamom, there is a feeling 
here that the srowers are demanding h igb 
prices on a notional concept that they are 
getting less price wbon compared with the 

area is not at all exploited. It is estimated 
that at least 4.5 million tonnes of deep sea is 
available from the deep sea area. But we 
have not even touched the fringe of that. 
We have certain deep sea vessels. But they 
are not even catching a percentage of what 
could be otherwise exploited. So. if we want 
increase the export, the Commerce Ministry 
should chalk out special projects. I would 
suggest 100% export oriented projects for 
catching the deep sea potential. Deep sea 
vessels are very big and for one deep sea 
vessel, you have to invest more than a crore 
of rupee. Therefore, only some business house 
who have nothing to do with fishing are 
comi.ng for purchasing or procurins deep 
sea vessels. We are having only a handful 
of vessels. So, we should do away with 
this. We should devise medium size or small 
size 'vessels which our people in the fishin.8 
industry can afford. which costs Rs.30 takhs 
to R.s.40 lakhs. Only such vessels should be 
desigoed. We are a)ready havjn~ some . of 
them. But you sbould encourage It 10 tbat 

, drouabt period when you got a ve·ry hi"h 
price. It is not so. I am aivina the prices for 
the last four years. 

In 1983 .. 84 when there Wal a drouabt t 
our production wu only 1,600 connes and 
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the avera,e auction price was Rs. 379 per 
Kg. 

But in the prevj,ou5 year, 1982",83. nor ... 
mal production was 3.900 tonnes. The price 
was Rs. 153.29 average auction price. 

In the last year 1984-85. production was 
4,000 tODnes. Price was Rs. 202.79. 

But in tbe current year when the produc-
tion is 4,000 tonnes. the average price is 
only Its.120 per Kg. 

During the Jalt four years, never the 
price has come down like that. According 

. to the Cardamom Board estimate. the cost 
of production is Rs.l45/- per Kg. So, for 
every Kg of cardamom sold, the grower is 
losing Rs.2S per head. Let it be on record 
that the entire cardamom produced in the 
country this year is sold by the grower at 
a price lower tban the cost price. That is 
'Wby something has to be done. We could 
Dot do this year. But I sUllest that some-
thinl should be done next year. I am happy 
that the hone Minister has a]rea"y said that 
proposals from Cardamonl Board will be 
welcomed and he will take act ion on it. I 
hope be will stick on to that and something 
should be done next year for saving 
Cardamom Board. 

Regarding rub:t»er production, as I 
understand. I am verY happy with the per-
formance of the Rubber Board. They are 
doing wen. Like the Cardamom Board, 
Rubber Board is doing well. But the point 
is that the expansion programme which they 
have suggested is not being accepted by the 
Ministry. Unless you '0 in for the expan .. 
sion programme suggested by the Rubber 
Board by 1990. you will have to import 
treble time you arc importing now at the 
e).pense of foreign exchange. You have to 
plao for the future. Therefore, the Com-
mc~ Ministry should take up with the 
Plannin& Commission and make available 
,ufficient quantity so that the proposal of 
the aubber BC)ard for extensive cultivation 
is accepted. 

With these 'Words, I support the Bill. 

sHat C.D PATEL (Surat) : I rise 
support the Demands for Grants of the 
Commerce Ministry. 

At the very outset I would like to 
submit that sO far as the, trade deficit and 
the balance of payments position is con-
cerned. it is really a situation where great 
efforts are to be made. So Car as the balance 
of payments position is concerned, I would 
not like to deal with the statistics in detail. 
So far as our imports are concerned.. it has 
increased by 24%. So far as exports are 
concerned, there is no increase. So the 
situation is~ I would not use the word 
'alarming' - but the situation is such that 
it requires a very serious consideration. 

So far as our exports are concerned, 
our trade deficit is likely to be about Rs. 
6000 crores and very rightly our bon 
Finance Ministry in his budget speech said 
that the foreign eXchange outlay is likely to 
be Rs.4500 crores while it was Rs.3600 
crores last year. So the question posed by 
him was: ·Can we afford it'?, Rather we 
should pose a question to him and I think 
the answer may be a big 'No'. My respect-
ful submission is that a very serious Coil .. 
sideration is required on this issue. 

Secondly. so far as the exports are coo-
cerned, there are not one but there are 18 
Export Promotion Councils and over and 
abov.:.: these councils there is one Export In-
spection Council. We a(e spending crores of 
rupees 011 these councils. I would not com-
ment on each one of thelD but n1y only sub-
missions would be that there are Inany 
Councils wherein serious efforts should be 
made to improve their performance. Other-
wise the old concept of export that what· 
ever is surplus is to be exported out of the 
country will have to be discarded as early 
as possiblo and we plan our exports, we 
plan our production and we plan the items 
and this scheme has to be chalked out at 
a very early stage. What we call positive 
thrust so far as export is concerned is to be 
made in areas like agriculture and marine 
products which should be explored very 
seriously and these export promotion coun. 
cils will have to be geared up in such a 
way that the machinery is functioning to 
the ex.tent of our expectation. 

So rar as tbe balance of payments 
position is concerned, one point J would 
like to touch is the inflow of foreign ex-
ch3ngc from the non-resident Indians. 
Last year it was Rs. 700 crore. and now it 
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hu IODO abovo Rs. 1000 crorC$. But a 
smaller difficulty is the red .. tapism or the 
bureaucratic apprroach. Even a small 
dHDculty is not solved for months tOlether 
and tor years together. To illustrate my 
point I would cite one instance. Tbese 
people are dealing their affairs through some 
of their friends who are holding power 
of attorney. Our Department here require 
that every power of attorney. though duly 
authellticated by the Indian authorities, is to 
be re-authenticated every six months. They 
say tflat a non-revocation certificate that it 
has not been revoked is to be brought. 
The same procedure will have to be foHowed 
so far as the non-revocation certificate is 
concerned. This is a very smaJJ snag. It 
has to be removed immediately. The power 
of attorney is a document, Unless it is re-
voked it is valid. That document has to 
be treated as a valid document unless some. 
thing comes from the person who has given 
the power. That sort of situation 
is prevailing and for a number of months 
those persons are experiencing a lot of 
difficulties so far as the revocation certifi· 
cate is concerned. This small thing creates 
a lot of difficulty. That difficulty can be 
removed by immediately issuing necessary 
instructions to the department concerned. 

Another item with which my consti .. 
tuency of Surat in Gujarat is concerned is 
diamonds. The performance of this particular 
industry is rather miraculous. Somewhere 
in 1966·67 the export was to the tunc of 
Rs. lO-IS crores. Now we have reached 
tmore than Rs, JO(~Ocrores and we are going 
to reach R'l. 1 SOO croces very soon. Now 
he only point which I would like to urge 
before tho hon Minister because many 
of my learned friends have said that 
proper attention is required to be 
paid because this is a very serious 
area. I feel that the Ministry at present 
is in cO'Dpetent hands and I request 
the hon Minister because this is an 
area wherein we can do a Jot. Not 
only that when one carat is eXponed by us 
lot of emoloyment is generated. So far as 
our country is concerned here in this case 
three and a half lakh people are working 
In this industry and our export is to the 
tune of crores of rupees. When we look 
to the figures we tind that our production 
of rougb diamonds is less tban t per cent 
where as we deal witb more thaD 50 

pet ccnt diomonds. Now, we aro 
the first in the world followed by 
Belgium arid Israel. But my only 
apprehension is that thh industry bas· Dot 
been dealt with as it OUSM to have been 
dealt with. For the procurement of rough 
diamonds we aro dealing through MMTC 
and Hindustan Diamond Trading Corpo-
ration. The idea behind was that these 
organisations will procure from primary 
source, say Zaiso and Qhana, where gems 
are produced but here in thiscase. they 
are dealing with the dealers. So catering 
of rouah diamonds throu8h these two 
organisations to the small units is not 
p roper. We must make a sincere effort to 
see that rough diamonds are procured by 
these institutions and supplied to the per .. 
sons who do the cutting and polisbiol. 
We are the first country where diamonds 
are cut, polished and exported to other 
countries. So, whatever we do the real gain 
is to the other countries, The only and 
the best alternative before us is that high 
value added gems or diamonds arc to be 
studded in jewellery and tbe jewellery is 
required to be exported. 

According to the Oems and Jewellery 
Export organisation, they think they are 
likely to achieve the target of Rs. 4500 
crores by the end of the Plan. I do Dot 
think we will be able to achieve this, unless 
we resort to this high value added jewellery 
export. 81) concrete step needs to be 
taken. 

Now, I come to another important/ 
item. A.lthough it is a smaU item yet is it a 
very important item. viz,. zari manufactu .. 
ring in Surat. There are very few places 
in India. like Tamil Nadu, Varanasi and 
Surat where zari is manufactured. It is the 
oldest handicraft that is there. It is a small 
industry and practically a cottage industry 
where all the family members arO doing the 
job That industry also faccs lot of dill .. 
culiies for the procurement of ,old, for the 
prices of gold, for the compensatory support 
scheme; etc. It is gathered that Government 
. is thinking of importing zari from other 
countries like Pakistan. 1 am told that there 
is sepresontatiOD from wi. industry that it 
should Dot be done. Whatever we. ate 
producinl. we are Dot consumiol bere we 
are allo CJportioS. That has to be botoc 
in mind 10 (ar as this il'ldustry is concerned. 
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Sir, 10 far as textiles. ari and diamonds 
are coucorned" Surat is the bilgest centre. 
I am requesting, this Ministry to take up the 
matter reproin8 foreian post office at Surat, 
Zari is beiDa expo.t'~ through post office. 
Diamonds caD be' exported also throuah 
post office. Now. the Surat people 'have to ,0 to Bombay. Whenever in the past I 
had raised this question. I was told this that 
matter was _ dealt with by the other Ministry. 
So, my request is tbat this may be taken up 
alool with the Finance and Communica-
tions Ministry and a foreisn post office be 
set up at Surat. 

Sir, so far as our export of engineering 
items is concctned, it is not· a happy situa-
tion. The statistics show that it 'is declin-
ina as compared to the last year. Last 
year it was somewhere Its. 93,800 crores. 

Now, this year. it is soinS to be Rs.738 
crores. So rar as the engineering goods are 
concerned, proper attention may kindlY be 
paid because whatever advantage we get 
by way of cheap labour and other facilities, 
they are being taken away by the' use of 
obsolete technology machinery and produc-
tion method. So far II Diamand industry is 
concerned. certain difficulties have 
been experienced by them and those 
difficulties are due to inadequate Bank 
finance linked to export performance. 

Secondly, Sir t there is another major 
obstacle that is, non-availability of interest , 
subsidy of 1.5% which is normally' available 
on rupee finance. The third point is that the 
industry wants that the Government should 
allow tax exemption to all on interest pay-
able to foreian banks. My.fourth sUSges-
ti\ln is that the Government give exemption 
of import duty on machines. equipments 
and tools used for manufacture of aem and 
jewellery. My last sUgestiOD is that tbe 

, Government should ensure adequate supply 
of rough diamond. This is most impor-
tant which the Government should consider. 
Sir, ,with these worda, I concluue and once 
apin J support these Demands for Grants 
fot the MiDistryof Commerce. 

, SHal ANAND A PATHAK(Darjeelina): 
Sit, lut year t participating in tbe discussion 
on th.e Demands for Grants of the MiDistry 
of 'Commerce, I bad raised certain basic 

question, as to whY the balance of payment 
of our country was increuina year after 
year, as to why the country's debt burden 
and consequential debt serviciDg charges 
were also increasing day by day aDd as to 
why our country has become more and more 
dependent on the crisis-ridden 8labal. 
capitalist system and as to why our export 
is not registering appreciable increase and 
wby we are failinl to fulfil the targets. 
I raised these basic questions. In 
summing up the debate. the then 
Minist~r of Commerce had admitted 
that our export was facing discriminatory 
and discretionary protectionist measures 
adopted by the developed countries and the 
Government was considering ways and 
means to overcome this problem. 

But since then have you changed your 
policy? Is there any appreciable change 
in the situation '1 No, not at all. No change 
has taken place. On the country, the 
trade gap is widenin8 and the baJance 
of payment position is worsening as is 
apparent from the following figures. 
India's share in the world trade is 
miserably negligible and the trade deficit 
in 1982·83 was Rs 5448 crores; in 1 Y83 .. 84 
it rose to Rs. 898. crores; in 1984.85, it was 
Rs. 5537 crores and it is predicted that it 
would reach to Rs. 900,j crores in J 985-86. 
However, Government has not yet been 
able to say what would be the actual posi-
tion in J98S-86 and in the following years 
when the repayment schedule for the various 
IMF loans would begin. The peak period 
for repayment will be during 1~88-89 when 
the repaymcnt liability is expected to be 
over $900 mijlion. So, what do you pro-
pose to do? You will be compelled to go 
in for greater commercial borrowing. 
Over and abov~ tbis, the debt servicing 
ratio is estimated at an average of 17.6 per 
cent during the 7th PJan which is expected 
to touch a level of 28 per cent by the end of 
the 8th Plan period. 

We had severely criticised the IMF loan 
deal and warned about itl consequences, but 
tho Government stoutly -defended it and 
tried to pose it as a p,anacea for all the 
economic maladies created by the capitalist 
path of development pursued by this 
bourgeois·landlord Government. Now. you 
will fcol tbc pinch. 



I ha~ warned you last,oar fa' my 
speech that your poUcy would lead tho 
'~untry . to the debt trap or tbe 
unpcriaU~t and you can never let out 
of it. But you had then Itated that the 
Government had taken steps to ensure 
that the country would not be allowed to 
faU in tho debt trap. But now what is 
happening? Your hands are tied ; t )'ou can-
not pursue your own policy in the interest 
of the country. You cannot decide what to 
export and what to import. It is decided 
by them. . 

The developed capitalist countries would 
never like to sec India pursuing a policy 
of self-reliance. They want to keep our 
country dependent on them for solving their 
own crisis at the cost of our country as 
we1l as other developing countries. The 
~ace of. ~u~h claimed economic recovery 
In the crlsts rJdden capitalist world is very 
slow and it is not expected to go OD risiDg 
as in 1984. It was cJaimed that it had fully 
recovered from the recession. There bas 
been a near stagnation in the international 
trade flow and there is serious recessionary 
condition in the world economy. In such 
a .situation, can you expect to boost your 
export to these countries and redule your 
trade deficit ? No, you cannot. It is 
impossible. 

In your pursuit to take the country to the 
21st century, you aanounced your Deweco-
nomic policy, you declared new export. import 
policy, you decided to declicenle many of 
the items and all of these were mainly direct-
ed towards the import Jiberalisation. 

This policy has opened the door wide 
for multinationals who have been floodin, 
our market with their outmoded techno-
logy J computers and their products at 
the cost of indigenous products and 
frittering away the scarce foreign exchanse 
and fleecing our people. 

This polic, bas only been helpful for 
a handful of capitalists to amass high pro-
fits at the cost of consumers. This policy 
is destroyilll the indigenous tecbnololY base 
and nutllfyinl whatever small advuce the' 
country has made. 

This poJi cy would causo closure of 
many indigenous industries. mills and fae-

tori •.• ad a~d to the n~mber 01' already 
dosed IndustrJes numberiDI more thao eilbty 
thousand. 

This policy would also cause further 
brain drain and take away the jobs from 
Indian workers and add to the Dumber of 
already unemployed persons numbering 
more than ten croros. 

Your policy has been ruining the Small 
Scale Sector and now they arc agitatiol for 
reli~ and ~air deal. Then, what bave you 
achieved With your new economic policy and 
with your disastrous Import liberalisation 
policy? 

You arc simply helping to increale 
Imports which registered an increase of 24 5 
per cent from Rs. 7344.84 crores in APrii. 
September 1984 to Rs. 914 J .63 crores in the 
Same period in 1985. 

!he export has further declined by 3.4 per 
cent In 1984-8S and by 0.7 per cent durio, April-
September 1985 which stood at Rs. 5017.63 
crores as compared to Rs. 5054.26 crores 
during the same period in 1984. 

The import bill was to the tune of 
Rs. J 5,6.0 crores in 1984·8S which is likely 
to go up sharply during the current financial 
year. 

The spokesman of the Government has 
come out with an explanation that tbe 
widening of trade deficit was due to heavy 
oil imports. But this explanation docs Dot 
bold water as the trade deficit in April-
August 1985 excluding the figure of oil was 
Rs. 2722.7 ;rores as compared to the total 
deficit of Rs. 2158 crates, when we oombine 
oil plus non-oil in April-Aulust 1 'i84. It 
clearJy shows that the trade deficit was 
precisely on account of non-oil items. This 
proves that your explanation docs not hold 
water. 

But in spite of all tbese dcbJ.cles, the 
OovernlI!cnt is pW'.uinS the Same suicidal 
policy and instead of curbins such disadvaa 
tascous imports even at this Jato hour, it is 
propoliDS to devalue the rupee. As a matter 
of tact, depreciation ot the extemal value 
of rupee by l' per ceot hal already taken 
pile.. This was' c10110 to pave tho way for 
approachiDa tho IMF and the International 
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,BIak for Joan. with a view to 'tide' over the 
paymcut crilis. This j·s the bankruptcy. of 
your policy and this is the shameful out-
QOIDO of blndina. ooosoJf with tho imperialist. 
led multinational bank and tlie IMP. 

It is' utterly absurd to _peel that the 
po.itioa of trade balance 'Would improve by 
such a devaluation. 

Instead, its real impact would be OD the 
rate of iDfiatiOD and heace on tho liviDl 
staDdants 01 the people. It would push UP 
tho entire price level and prices of all the 
commodities will increase with this devalua-
tion. In eft'ect, the devalution squeezes the 
wasea and earni n IS of the workers and put 
more profit in the hands of capitalists. 
This is the outcome of your now economic 
p oliey which would ultimately cripple the 
eoonomy of our country totalJy. 

So, if you are really serious about your 
prophesy of socialism as onlhrlned in the 
Constitution and incorporated in tho politi. 
cal resolution of tbe Centenary Session of 
the Congress held at Bombay you must 
chanae your policy. You must di;card your 
capitalist path of development aDd adopt a 
Dew path and a new econoOlic order. 
Thea only, you can come over out of this 
crisis. 

Now, comiog to the exportable items, I 
should say that excepting an impressive 
export performance in lems and jewellery. no 
otber item has registered load performance 
either in volume or jn foreisn exchange 
earnings, But gem! and jewellery also ba ve 
suffered some set-back during 1984 .. 85. Tea 
is another item, which earns hiahest foreign 
excha1)ge for the country. But it appears 
that the export earn iDS is likely to fall 
short dW'jnl 1985 .. 86 due to declining prices 
in the world tea market. It is the only 
commodity which has firm expanding 
domestic as well as foreign market. But due 
to your unrealistic pol icy, sometimes you 
'ail to supply req'uired quantity of tea in 
the domestic nlarket and some-times supply 
less tea in the export market. Some time 
back. you banned the export of CTC and 
creatod scarcity of Indian tea in the fc rei III 
market and thus we lost our market and the 
tea' from other countries took. our place; 
and sometima you impo$e minimum export 
price and then, wltbdrew if subsequontl,.. 
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Tbat ,il your. policy. There is no firm policy. 
That is wby . our export is sulf'erina. 

In my opinion we must create our firm 
internltional market with the best quality 
and value added tea and withstand all sorts 

, of competitions. 

. If you 80 throush the Report you . will 
find that the export of all the exportable 
items are declining like tea, jute, engineering 
goods and everything is deClining. It is not 
because there is nO market but the very 
policy pursued by this government is creat .. 
ing this havoc. I demand that the whole 
policy should be reviewed so that we can 
export more and earn more foreign exchange 
which is much required for our country to 
tide over the crisis. Unless you change the 
whole policy, your basic policy, you cannot 
do anything in the international market 
where the imperialist power has dominated. 
There is no scope for exporting more. The 
basic policy is to be changed. Only then we 
can advance. 

[Translation] 

SHRI JAI PRAKASH AGARWAL 
(Chandhi Chowk): Mr. Chairman Sir. I 
rise to support the Demands for Grants of 
the the Com01 erce Ministry. Besides thiS, I 
would like to draw the attention of the h~n. 
Minister to the hardships faced by rcady-
made garment exporters and small textile 
manufacturers. 

The biggest problem that the small 
exporters face is that neither the Trade 
Development Authority nor the Trade Fair 
Authority providell) thclu with subr,tal1tial 
assistance whenever they go abroad to 
participate in any exhjbition. When these 
exporters are sponsored by these agencies to 
ao abroad to participate in the exhibitions~ 
they spend lakhs of rupees but they are not 
sure whether they will get orders for heir 
product or not. The officiaJs who accon1p-
aay these exporters do not provide them any 
aS8istance in selling tbeir goods. The result 
is even after participating in three exh;bi 
tions. orders worth ooJy Rs. 12 crores 
could be secured. as is evident from your 
report. It is a matter of shame that even 
after spending so much on those exporters 
~)' way of sponsorship we llave been able to 
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secure ord~rs wt)rth Rs. 12 crores Oftty. 
Secondly t the circulars . issued by these 
organisations should be sent to all members 
and exporters. The references liven by the 
exporters regarding ~rnporters of their goods 
should be verified because it is generally 
found that most or these nam.,s are fake or 
tbe firms bave either closed down or do 
not deal in the itenlS mentioned by the 
exporter. The small exporters have to spend 
hUSe amollnts to contact thzm or to meet 
the parties and thus they face great hard-
ship. 

Now, I would draw your attention to 
export of readymade garments. If we look 
at the old statistics we find that it hlS mlde 
remarkable progress d.,Jring the past few 
years. During 193 J.84 the e"port was worth 
Rs. 610 crores, Froln 198' to 1986 it 
registered an increase of 40.6% and shot 
up to Rs. 860 crores. There is no doubt 
that if the Government provides more 
facilities to small exporters they can boost 
the export of all the three items from Rs. 
1200 croreg at prc;;ent to Rs. 2500 crares. 
If the Government gives incentives to them 
or provides bank loans, the situation can 
improve. The small exporters in the country 
face a lot of difficulties because of competi .. 
tion in the international market from Korea, 
China. Pakistan and Sri L'lnka who manage 
to undersell Indin. In the absence or 
incentives and facilities the exporters have to 
face a lot of difficulties. That is why they 
are not a ble to boost their exports and 
their position remains uDchanged. 

Besides, I would like to draw your 
atteluion to the tllWi in the quota system 
for ready made garments, which helps in 
Icnerating black money. Tbe quota for 
readymade garments As generally issued to 
big exporters and they are allowed to trans-
fer it to small exporter. As a result of this 
when there is shortage in any country the 
premium for transfer goes up from Rs. in 
per piece to R,_ 30 per piece aod in this way 
latchs of rupees flow into the black market. 
A small exporter whose goods are ready and 
who does not have any other alternative but 
to export, is forced to pay I he premium for 
transfer quota at Rs. 30 per piece and only 
then be is allowed to export his lOods. 
otherwise be lnay Jose lakhs or rupees and 
become bankrupt. I, therefore, domand 

that tbe Ooverame,ot shouJd abolish thiS 
qUCJta system in order to curb blackmarket-
ina and generation of bhlCk money. 

Now 1 draw your attention to textiles 
whicb is causiol grave concern to the expor-
ters. Whenever a particular type of cloth is 
in demand ill the interoational market. it. 
price shoots up by Rs. 2 to Rs. 4. AI a 
result of this oither the exporter is Dot in a 
position to meet tho order or if he manufac. 
tures the larments and meets the order he 
has to boar huge toss, Therefore, I demand 
that the hoa. Minister may constitute a 
body comprisiog officers and e"perts of 
NrC. APe and Trade Fair Authority, so 
that .henever there is a demand (or a parti-
cular type of Cloth, the committee may direct 
NTC to luanuCactllre the p;uticular variety 
or cloth and supply it to the exporters so 
that they may be abl~ to make supply 
alainst their orders. 

Besides, I would urge the hon. Minister 
to revive the incentives tbat were given to 
the readymade garment exporters earlier. 
When the garment export was 'au nched in 
the country, cash incentive of 40 per cent and 
licence incentive of 25 per cent was given 
on the POB value but today there is DO such. 
incentive on the goods that are exported 
They merely get 5 per cent licence incentive 
and 5 per cent draw-back-which has been 
probably incseased to 7.S per cent-thereby 
causing losses to the exporters. If tbese 
exporters are given more incentive they can 
export more but due to these impediments 
there is decline in exports~ 

Today the small exporters are faciDI a 
lot of difficulties. Several small factories are 
located in tbe areas where they do Dot eVeD 
8't a licence. They do not get facilities as 
available to small scale industries. The small 
exporter is be)pess. He has to face frequent 
strikes. Tbe manufacturers and exporten 
have to face Breat hardJhip •. 

Last year there was a big probJem. 
Garments worth about Rs~ 70 crore. were 
blocked in New York. They had demande4 
handloom cloth and It 'was inspected and 
passed, by the conccrl1ed authorities and 
Customs in In.dia but they refused to aCCIpt 

it as fllodJoom. Tho cloth remafd at the 



4t5 1J. ·0. ,(0 ... ) ,911-1, MARCH 3), ,,1986 D. G. '(G_) 1984-11 496 

(SItrl J(lI ,rakDl1l .4fd1'WC1lJ 
New York, P()I't .. for about four 1D01ltbt. 
Lator tho OOYerDmeDt of IncUa iotorvoaed 
in the matter ,and it was cleared. exporters 
bad to IUtter blip 100ses u a result of delay 
in payment.. Theac exporters have to face 
.ucb ditBcultfos frequently and. therefore, I 
would like to sua .. t to the hone Minister 
that whenever they faco any ditBculty, 1he 
Export Promotion Council, the Trado Deve-
lopmeut Authority or tho Ministry should 
iDtervoace and como to tbei r assistance so 
that the matter is settled at the earUest so 
that tbe exporters do not race any hardship. 

I would like to present my demands 
briefty as foUows : 

1. I demand that a better way of iSluih. 
quota should be devised. 

2. Cloth should be made available at a 
reasonable price and ill time. 

3. The difficulties in transportation of 
loods by railways should be removed. 

4. Interest 00 Pre-Shipment Credit should 
not be charged from exporters in India. 
as is tbe practice in other countries. 

5. The exporters should be granted exem-
ption from it,lcome tax for at least 10 
years during infancy 10 that they can 
export mO.rc. 

SHRI P, SHIV SHANKBR: Aa,arwalji, 
it would be better if you give these sugges-
tions while speakin. on Demands for Tex-
tile Ministry. 

SHRI JAI PRAKASH AGGARWAL; 
I am speaking about the problems of tbe 
exporters and exporter. ran under )our 
Mintstry. 

6. Tho exporters should be, Biven draw-
back, cash incentive and licence facility at 
the earliost. 

I hope the hOD. Minister win pay atten .. 
t;oo to these demands and with tbete words, 
I support the Demands for Grants. 

[BlwlLrh] 

( SaRI H. N. NANJS GOWDA 
(Baslan) : While risiDB to support the 
Demaods under discussion, I would like to 
draw the aUcolion of the bon. MiDister u 
won as thi. aUlust House to certain thio ... 

SRItI P. SHIV SHANKER: I was 

tbiDkiD, that the hOD. Members would 
plead tor tbe iacrease to budgetary aUoc,a .. 
dOllS. I was thinkin8 OD those lines. 

MR. CHAIRMAN: They may do so: 
it is just the begiDning. 

.SHRI H. N. NANJE GOWDA: I was 
wonderiDa who are the greatest beneficiaries 
in this country after independence. I thin.k, 
in this country, the &reatest ben eficiaries 
are the bureaucrats and some business men 
supported by bureaucrats. 

Take for example the State Trading 
Corporation under the Commerce Ministry. 
The bureaucrats in STC have connived with 
one monopoly contractor. They have caused 
Rs. 18 crores loss to the State exchequer. 
Not only this, but also they have helped the 
illesal outflow of foreign exchange to the 
tune of 8 million U. S. dollars. 

As you 'are aware, t1)e STC is the 
canalising agency for the export of molasses 
but unfortunately the export of molasses, for 
the last fifteen ,ears, is monopolised by a 
single company and their sister concerns .. 
(Interruptions). 

SHR.I P. SHIV SHANKER: What is 
the name of that company? 

SHRI H. N. NANJE GOWDA: 
Indian Molasses Company and their sis ter 
conerns ... (lnterruptions). 

SHaI SOMNATH CHATTERJEE: 
Which house? 

SHRI H. N. NANJE GOWDA: I do 
Dot know. 

SHR.I p. SHIV SHANK.ER : Somnath's 
house .•... (Interruptions) 

SHRI H. N. NANJE GOWDA: Two 
aUlUst bodies of this House have taken 
objection to this. The Public Accounts 
Committee and the Committee on Public 
Undertakings have taken objection and this 
wanted to broad-bale this competition and 
avoid monopoly. Consequently. the STC 
invited tenders in 1979. The bon. Minister 
was pleased to answer my question No. 826 
on 28th of February 1986. Accordinl to his 
answer, only this company is there since the 
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~tion of export or molasses. I do not 
waot tQ read tho details but tbe Mini.ster 
admitted. that It is only this oompany and 
thoir sister concorns which are dealiog with 
tbe export of molasses. To another Question 
of Mr. Basavaraju and mine, he has given 
the details of the tenders ... (lnter,uptlons). 

SHRI P. SHIV SHANKER: May I 
have the Dumber again pleas~? 

what they had quoted was as. 275 and the 
time for this tender was extended up to 
1982, and OD 10th September 1982 tbe 
contract was slaned for Ra. 360, that is. for 
a higher rate than what tbey had quoted 
against the tender? Am I right in my 
assumption? 

SHRI H. N. NANJE GOWDA: please 
repeat, Sir. 

SHRI H. N. NANJE GOWDA: SHRI SOMNATH CHATTERJEE: 
Question No. 885 dated 28th February, 198(". Give a Summary please. 

niere he said, eleven parties quoted 
against the tender for export of molasses, 
tbe lowest heiDI at Rs. 223 per metric tonne 
and the second lowest at Rs. 2~O per metric 
to Dne, This Indian Molasses Company and 
tbeir sister concerns have quoted at Rs.27S 
and sioce there was ban on export of 
molasses, the STC wanted the contractors to 
extend the validity of the tender. They went 
00 extending tbe time at the same rate. Up 
10 what time; Up to March-April 1982 
when the ban on export of molasses was 
lifted. And what happened afterwards ... 
(lnt.rruptlons) • 

SHRI P. SHIV SHANKER: Do you 
mean t9 say from 1979 UP to 19821 

SHRl H. N. NANJB GOWDA: Yea. 
Tbey went on extending the validity with the 
sarna ratcs. But when the export of molasses 
was restored. these tenders were ignored. 
Jolly well, on one day they called this person 
and gave the contract. that is, on 10. 9. 1982. 
This is the copy of the agreement· that the 
STC has signed for export of molasses. The 
agreement was silDed on 10.9.1982. The 
contract was siped for a period of five 
years to be effective from 1.6.1982- with 
retrospective eifcct. The rate quoted by them 
was Ra. 275 per metric toone and they kept 
00 extending tbe validity up to March-April, 
1982. Now jolly well" the STC gives him 
what rate· The rate given to his is Rs. 360. , 
The matter does Dot end there~ There are 
stiD other tbiDp. The STC after a year in 
'ao. 1.983. entered into a supplementary 
qreement ... (I"t,rrllptlo1fs). 

" S'BR1 P. SHIV SHANKAR.: I am 
sorty, may I just Set one poiot clarified? Is 
it your case that apiost tbo J ~79 tcoder, 

SHRI P. SHIV SHANKER : I am onl), 
trying to understand you so that I can .. also 
properly look into tbe whole record. You 
said, the tenders were invited some time in 
1979 and this party quoted the tender at the 
rate of Rs. 275 per metric tonno . .Now, 
these tenders were extended from time to 
time and they were asked to extend the 
validity. 

They had been extended right upto 1982. 
When it came to 10th September, 1982, when 
the agreement has been entered into by tbe 
STC with this party J you say that in tbe 
agreement it is at the rate of Rs. 360 per 
metric tonne. Am I right? 

SHRI H. N. NANJE GOWDA: Yes, 
YOSt 

SHRI P. SHIV SHANKER: It is okay. 

(Interruptions) 

SHRI H. N. NANJE GOWDA: After 
this thing. the STC found it very convenient 
to sign a supplementary agreement on JUDe 
21, 1983. It is just after an year. What is 
the rat offered? The rate offered is Rs. 595 
per metric tonne. This is the agreement 
letter written to J R Enterprises on June 21, 
1983. Again. they say, it will be enforced for 
3 years with effect from 1-6-83. 

SHU P. SHIV SHANKER; J under-
. ~tood you to say S yoars. 

SHRJ H. N. NANJS GOWDA: Now ill 
the sUPP·lementary tetter they haYe said 3 
years with tbe inert ased rate of Rs. 595 per 
metric tonne. If ),ou calcu'ate the difference 
betwccn the rate paid to him aDd the lowe8t 
tenderer it would come to lb. 18 cr01"O to I: 
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[$IJrlll. N. N~ (i~wda 1 
dip q~i~)' ,b~ J,as e~ported. (/II""lIJ'tIOM). 
when the tender. were mvited, they neVer 
tpJ~ thet the contractor would have the 
,.r",iutJ;l benef}t or the s~aar content. Sugar 
content p,emiulll would be there. The 
molasses are exported witb a ~inimum 
suau percentage of 48%. Above that it is 
~Uod premium. It wiJI be paid to the STC 
as Pet tbe tender notification. But here the 
premium beneBt is given to the contractor 
to collect it in the foreign countrits. You 
onquire with our STC how many sugar 
factories havo complained that he is not 
liftinllow content sugar molasses. He has 
always lifted more thatt 50% sugar content 
molasses only. As per the experts who 
cliscUHod with me towasds the premium of~ 
sUlat conteDt alone which be has received 
outside tbe eountry in dollar is minimum 
eight million dollars. 

SHRI SOMNATH CHATTERJBE: 
Unaccounted. 

SHRI H. N.· NANJE GOWDA: 
Unaccounttd, of cour~e. And one of his 
men is staying in Switzerland after the STC 
helped them with these rates! 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : We are wasting our time here. 

SHItI S. JAIPAL RBDDY (~"ahbub
naaar): It might have come back to India 
as NRJ investment. 

SHIll H. N. NANJB GOWDA: Now, 
Sir t what is the procedure? (Interruptions! 
Some bon. Members who are well-versed 
with the accounting procedure and export of 
th_· thioSS must advise me. I was tOld, 
when a canalisi!). agency fixes an aaent they 
wi)) open an interna t Jetter of credit. That 
i't back.lo-back account, they call. I don't 
know the details. But hore jn this case, tbe 
~Jreement ,ays this. 1 quote :-

"AlSianment or letter of credit : 

STC will a8"8D in favour of the 
Aaents letters of credit established by 
foreilll buyers in favour of STC on 
tile UDdtr mentiolle(! terms and condi-
t_." 

That i. ua40r lome term. ,ud conditioD'. 
NOW ", .. ,t wiJJ ~.ppen? ~e "m rIce iv,e ~ac~ 

the money and be will ded1JCt in dollars his 
portiop. Tho rest wm 80 to STC. SO,; STC 
is ~o more a.cana1ising ascnt. He himself 
is t~e canaUsin, a,ent and the exporter. I 
don t know how the F~Dance Ministty 
perm~tted it. Somebody who is a Finance 
man was wonderin, how the" Finance 
Ministry permitted this irregularity to 
happen. For~unateJy people have il)vented 
the photostat copying machines. The Finance 
Minister's office makes the photostat copy 
and stamps 'Received Oriainal; Finance 
Minister, Govt. of ]ndja~. We dOD't know 
what wilJ happen to Our original letter. It 
would not have gone to the notice of the 
Minister even. 

SHRI SOMNATH CHATTERJEE: 
After that if yOU say 'Zinadbad' then we . , cannot do anythmg. 

SHRI H. N. NANJE GOWDA: What 
is the latest attempt of this Company? 
To establish monopoly over the import of 
edible oil. How? With the help of the Shipp .. 
ing-Ministry the Shipping Ministry to allot 
land. Your STC also bas to give a firm 
traffic. But what is happening is that the 
STC will give firm traffic in favour of some 
contractor, bIn the Shipping Minj~try says 
'we have given land try tbis felJow. Don'; 
give firm traffic to others' So on edible oil 
also he wants to establish monopoly. 

. PROF. N. G. RANOA (Ouatur): Who 
IS that fellow? 

(Intlrruptions) 

SHRI SOMNATH CHATTERJEE: It 
is a pertinent question. (InterruptioN). He 
cannot divulge that. He will be in trouble. 

SHRl H. N. NANJE GOWDA: So, J 
wou I d req uest th~ Minister -I had already 
written to the Prime Minister also and to 
the Finance Minister to look into these 
irregularities and if possible to have an 
inquiry by the eDt. So, 1 would request the 
Minister to look into these matters. 
( 1111,""pllons). 

I 

Sir, from 2,.th of this month the coBeJe 
It0wen are on an indetlnite,ltrike. They ate 
sittio. in front of my ho~ alao as M. p. 
of'the coffee &r()wina ate. in K~taka. 
They have got certain ~"ill' d_Md., , 
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request tbe Minister to look into these 
because for coffee cultivators ... (/nt,rruptlo1t$). 

SHRI SOMNATH CHATTERJEE : 
What are you doing here sitting all the time 
whct'l somebody is mlking 8 million dollars? 

( Interruptions) 

SHRI H.N. NANJE GOWDA: This is 
the mUllmum relief price-like this 
you have to take a decision immediateJy to 
revise it. I learn the recommendation in 
this regard is pending at your end. And 
the cost of cultivation per kg of coffee-
because the other day while replying to our 
question you were telling that they are 
getting profit, but not substantially. That 
is not the case. In Karnataka average coffee 
produce means 2 tonnes for 5 acres we get. 
The per kg. cost of cultivation, if it is efficiently 
managed, will be Rs. 10/- otherwiRe it will 
go up to Rs. 12/-. So, at least the minimum 
relief price should be Rs. 10/: and it must 
be. given immediately, that is, at least 
wIthin a week when tbey pool the coffee 
and give t:) the Board agents. 

Your Coffee Board Act of 1942 is out-
moded' it is not suitable to the present 
day. The Government should make immediate 
efforts to amend this Act. Now, out of 30-
32 Members, the growers) representative are 
only 10. They are an nominated by the 
Government. They are not answerab!e to 
the growers. The number of growers re-
presentatives should be increased at least 
to 1 S and they must be elected from tbe 
growers so that tbey will be aDswerabl~ to 
tho growers. And let there not be a retIred 
lAS officer as the Chairman. At least 
let a person from the growers become the 
Chairman of the Coffee Board. That is one 
Suggestion which) am giving. 

About c rt duty, I would say th~t 
out of 100 \;OUee growers, 10 are the bla 
growers and 90 are smalJ growers, But 
these 10 people, that is 10 per cent of the 
growers are holding SO per cent of tbe hold-
Inp and the other 90 per cent of the small 

growers are bavin, SO per cent of holdinp. 
You must remove the export duty because it 
is a pool commodity. You may coJJect from 
the rich growers in another way, that is. 
in the form of income.tax and other things 
But the poor farmers wiIJ be benefited. 

About Cardamom, ...... . 

(Interruptions) 

MR. CHAIRMAN: How long wiH you 
take? 

SHRI H. N. NANJE GOWDA : Only 
one point about cardamom. My friend was 
telling that in Kerala it is RS I 12S per kg" 
but in Karnataka it is Rs. 60 per kg. So, 
the cardamom Corporation of India should 
enter ioto the trade. Tbey must give an 
asqured price. Let them directly ex-
port, whether it is cardamom or tobacco. 

18.00 hr •• 

In the case of tobacco also, your 
Tobacco Board must be in a position to 
export it to various countries. Why should 
they go to private parties for export? 

With these words, I thank you for the 
opportunity given to me. 

MR. CHAIRMAN: Next is. Shri Tham-
pan Thomas. 

SHRI THAMPAN THOMAS (Mave-
Iikara): Sir, I rise to speak on tbe Demands 
for Grants. May J continue tomorrow? 

MR. CHAIRMAN: All rigbt. You arc 
on your leiS. You will continue ·tomorrow. 

The House standi adjourned to re-
assemble tomorrow at 11.00 a.m. 

18.01 bra. 

ThI £Ok Sabha 1M" adjourned till Eleven 
ollM Clock Oil Tuesday. April 1, 1986/ 

. Chaltl'tl ,11, 1908 (Saka) 




